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VERSUS 

ARUNACHAL PRADESH STATE 
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'1~ _,5', 

Copies and their respective NOCs and 
Consent letters. 
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5. ANNEXURE A-2 (Colley) 

Photographs of the Stone Crushers units 
being run illegal and polluting 
environment blatantly without regarding 
any guidelines. 

6. . ANNEXURE A~3.(Colley) 

Copy of the complaint dated 23rd Oct. t 
30 

__ , ~. 
2024 and Deputy Commissioner, Namsai 
order dated 06th Nov. 2024 and 07. Nov. 
2024. 

7. ANNEXURE A-4 (Colley) 

Copy of the complaint dated 1ih. Dec. 
2024, order copy of Deputy 
Commissioner dated 26th Dec. 2024 and 
Addl . Deputy Commissioner Order dated 
03rd. Feb 2025. 

8. ANNEXURE A-5 

Copy of the appeal before the Deputy z.so-2.~1) 
Commissioner, Namsai, Dated 24th. Feb, 
2025. 

9. ANNEXURE A-6 

letter to State 2. 3 b -lG {; Copy of the complaint , ' 
Pollution Control Board, Dated 
17.03.2025 

10. ANNEXURE A-7 

Copy of the RTI Report specifying None -
of the stone Crusher Units possess 



mandatory Environment Clearance 
Certificate, dated 11th. Aug. 2025 

11. ANNEXURE A-8 

Copy of Environmental Impact 
Assessment (EIA) Notification, 2006 

12. · ANNEXURE A-9 

Copy of the Arunachal Pradesh Stone 2~ Lt- 2.~8 
Crusher Guideline, 2012 

13. ANNEXURE A-10 

Copy of the RTI report reflect that Stone ~~~ .... ~~ 
Crusher Units NOCs are Expired, dated 
03. February 2025. 

14. ANNEXURE A-11 

Copy of the allocated notified area for 
~~~-'2.~. 

extraction of minerals. 

15. ANNEXURE-A-12 

Copy of the RTI wherein 9 (Nine) 3 ot>- 3uZ.: 
crushers out of 19 (Nineteen) 
Respondent have not submitted or Nil 
any CU FORM,.D till date 

16. ANNEXURE A-13 

Copy of the RTI wherein 9 (Nine) 3,- -· , · o-~ ... go'f 
crushers out of 19 (Nineteen) 
Respondent have not submitted pacca 
Challan till date 



17. ANNEXURE A- 14 

The copy of the RTI dated 3rd Feb 2025 ~t»b-30~ 
Reflecting Violation of mandatory 
distance Criteria 

18. ANNEXURE A-15 

· Certified copy of the Central pollution 
. 

sre-- ~'2:o "' 
Control board (CPCB) issued guidelines 
for stone crushing units in July 2023 

19. VA KALA TNAMA 32\ 

DATED: 0~ ( 03 I 'UJ?,t;;' 

PLACE: KOLKATA 

APPLICANT 

THROUGH w · 
Adv~ A~n Boo 

Office at: Adv. Chamber, Opp. to BATA Store, 

Tezu, District Lohit, Arunachal Pradesh-792001 
Ph. No.08130172885 

Email Id: Advocaleayanooo@gmail.com 
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Original Application No. ____ of 2025 

MEMO OF PARTIES 

IN THE MATTER OF: 

Shri Jaliya Tayang 

S/o Sorum Tayang 

R/o: Village Tafragam, 

P.O/P.S: Tezu, District Lohit 

Arunachal Pradesh - 792001. 

-VERSUS-

.... Applicant 

1. Arunachal Pradesh State Pollution Control Board, 

Department of Arunachal Pradesh 

represented by· its member secretary 

having office at Paryavaran Bhavan, 

Yupia Road, Papu Nalah, 

Naharlagun-791110, Arunachal Pradesh. 

E-Mail: Arunachalspcb@gamil .com 

2. e state of Arunachal Pradesh 

~v? 
'V~ '()~ I 

AROORJEE 
NOTARY 

Lohit District 
Gevt. of Arunac.,al Pradu•.> ll 

~cg. No. 04:1023 



service through Chief Secretary, 

Civil Secretariat, Block-II, 5th Floor, 

Papum Pare, Itanagar, Arunachal Pradesh- 791102. 

E-Mail: cs-arunachal@nic.in 

3. Central Pollution Control Board 

Through its member secretary 

Office at: Parivesh Bhawan, 

East Arjun Nagar, Delhi- 110032 

E-Mail: ccb.cpcb@nic.in 

4. The Principal Chief Conservator 

of Forest & HoFF Department of 

Environment and Forest PCCF 

Office Complex, P-Sector, Itanagar- 791111. 

E- Mail: pccfnsecy-arn@mc.in 

5. The Director, Department of Mining 

and Geology, Government of Arunachal Pradesh, 

having its office at Chandranagar, NH-52A, 

Itanagar Road, District Papum Pare, 

Arunachal Pradesh- 791113. 
8--~\ 00 ~C"f)- ~v c.- rr. lL\ 6:ln ?c.<? n 

6. The Deputy Commissioner of Namsai District, 

Arunachal Pradesh, Office at District Secretariat, 

Block-A, Namsai, Arunachal Pradesh- 792103. 

~"~ E-Mail: dc-namsai-arn@gov.in 

~;~~ I 
R. ~UMAI' O()fU£! 

NOTARY 
- Lohit [)\striCt 
Govt.. of Arunachal Pradf!Stl 

S::C!g. No. ().till'2l 



of Namsai District, Chongkham, 

office at: District Secretariat, 

Block-A, Namsai, Arunachal Pradesh- 792103. 

dc..-oams~~-o.tt.nC..Q:<J~o"-~n l 091.f%o?\~2-3/8~!1\~6\\40 

8. Assistant Mineral Development Officer (AMDO) 

Namsai District, 

Office at: office at District Secretariat, 

Block-A, Namsai, Arunachal Pradesh- 792103. 
de.- n~C't'l3~ -dt(.n~~ov ·~" \ o,-:t- 2":\ !~~o'g / ~o~6'b9 g62..g 

9. M/s Mangwaw Stone Crusher 

Through its proprietor Chow Jeyoni Mangmaw. 

Located at: Alubari, Near Bareng River, 

Chongkham, Namsai District 

Arunachal Pradesh - 792102. 

Ph. No. 09862801531. 

10. M/s Alubari Stone Crusher (i) 

Through its Nang Mitika Namchoom, 

Located at: Alubari, Near Lohit River, 

Chongkham, Namsai Drstrict 

Arunachal Pradesh - 792102. 

Ph. No. 08837250274 

11. M/s Mancheykhun Stone Crusher 

~ 
through its Proprietor Chow Tiyot Mancheykhun. 

~~ 
flY~ 

MR. KUM-.R [)()fU£E 
. NOT~RY 
- Lohlt Oiatriet 
D vt of -.Nna~al Pradesh 

0 ·.Reg. No. 04,1(\23 
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12. M/s Namdalao Stone Crusher 

Through its proprietor Nang Chemika Namchoom. 

Located at: Alubari, Near Lohit River, 

Chongkham, Namsai District, 

Arunachal Pradesh- 792102. 

Ph. No. 09678053839 

13. M/s Sutasana Industry 

Through its proprietor Chow Sutasana Mein. 

Located at: Alubari, Near Bareng River, 

Chongkham, Namsai District 

Arunachal Pradesh- 792102. 

Ph. No. 09612556527 

14. M/s S.M Enterprise 

through its proprietor Chow Sumina Mein. 

Located at: Alubari, Near Bareng River, 

Chongkham, Namsai District 

Arunachal Pradesh - 792102. 

Ph. No. 0943593352 



Through its proprietor Chow Aditya Mein. 

Located at: Alubari, Near Lohit River, 

Chongkham, Namsai District 

Arunachal Pradesh- 792102. 

Ph. No. 08787649595 

16. M/s Namchoom Stone Aggregate 

through its proprietor Chow Upseng Namchoom. 

Located at: Alubari, Near Bareng River, 

Chongkham, Namsai District 

Arunachal Pradesh- 792102. 

Ph No. 06909171451 

17. M/s Ongmew Stone Crusher 

Through its proprietor Chow Mithina Namchoom. 

Located at: Guna Nagar, Near Bareng River, 

Chongkham, Namsai District 

Arunachal Pradesh - 792102. 

Ph. No. 08787777320 

18. M/s Chowkham Enterprise 

Through its proprietor Chow Keli Moungkham. 

Located at: Alubari, Near Lohit River, 

Chongkham, Namsai District 

Arunachal Pradesh- 792102. 

'l;.j~~ Ph. No. 07002566399. 

~ 
tAR. t(UMAR OOfUEE 

t NOTARY 
- Lohit [)tstric:t h 
Go~ of Arunact\al Pra-

. Reg. Ho. O._l(l23 



Through its Proprietor Nang Tern Namchoom. 

Located at: Alubari, Near Lohit River, 

Chongkham, Namsai District 

Arunachal Pradesh - 792102. 

Ph. No. 09862488181 

20. M/s Khangkio Stone Crusher 

Through its proprietor Chow Ketong Khangkio. 

Located at llssue, near Marua River, 

Chongkham, Namsai District 

Arunachal Pradesh- 792102 

Ph. No. 09612404529 

21. M/s T.T.C Infra India 

through its proprietor Chow Morani Namchoom. 

Located at: Alubari, Near Tengapani River, 

Chongkham, Namsai District 

Arunachal Pradesh - 792102. 

Ph. No. 7086614669 

22. M/s Alubari Stone Crusher-II 

through its Proprietor Chow Tsen Tsing Mein. 

Located at: Alubari, Near Bareng River, 

Chongkham, Namsai District 

Arunachal Pradesh - 792102. 

1 Ph No. 08413961102 

~ ~ 
( .R. KU R OOfUEE 
. MOT~RY 
:. \,.ohit District 
Go~ of ~runachal Pradesh 

~CJ.· Nc. 041l(\23 



Through its proprietor Nang Rupa Namchoom. 

Located at: Alubari, Near Lohit River, 

Chongkham, Namsai District 

Arunachal Pradesh - 792102. 

Ph. No. 07002401469 

24. M/s Monfra Stone Crusher 

Through its proprietor Chow Teykham, 

Located at: Alubari, Near Lohit River, 

Chongkham, Namsai District 

Arunachal Pradesh - 792102. 

Ph. No. 09862362979 

25. M/s Kherem Stone Crusher 

Through its Proprietor Nang Sunanta Namchoom. 

Located at Kherem, near Kherem River, 

Chongkham, Namsai District, 

Arunachal Pradesh- 792102 

Ph. No. 09862362979 

26. M/s T.M Enterprise 

Through its Proprietor Chow Tichand Mein. 

Located at: Alubari, Near Bareng River, 

Chongkham, Namsai District, 

Arunachal Pradesh - 792102. 



\ 

Located at: Alubari, Near Lohit River, 

Chongkham, Namsai District 

Arunachal Pradesh- 792102. 

PH. No. 09862488181 

DATED: 0'). /09/ J,o't-/) 

PlACE: KOLKATA 

THROUGH 

.. .. RESPONDENTS 

~f' 
Adv. Ayan Boo 

Office at: Adv. Chamber, Opp. to BATA Store, 
Tezu, District Lohit, Arunachal Pradesh-792001 

Ph. No. 08130172885 
Email Id: Advocateayanboo@gmail .com 

f .R. KUMAR OORJEE 
t NOTARY 
- Lohlt Diatrlct 
Govt. of Arun1chal Prad61h 

~eg. No. 04-'ll\23 



MEMORANDUM OF APPLICATION 

Original Application No. ___ of 2025 

IN THE MATTER OF: 

SHRI JALIYA TAYANG 
VERSUS 

ARUNACHAL PRADESH STATE 
POLLUTION CONTROL BOARD & ORS. 

SYNOPSIS 

... . APPLICANT 

. .. . RESPONDENTS 

The applicant compelled to bring before this Hon'ble Tribunal 

the egregious inaction of the respondent authorities despite 

applicant multiple representation/pleas to halt the blatant 

violators' stone crushing unit at Allubari, near Lohit River, 

Chongkham, Namsai District, Arunachal Pradesh. These units 

are blatantly polluting the environment and causing 

irreparable harm to surroundings residents. 

Despite prima facie evidence of blatantly violating 

environment Guidelines. aoo operatmg w~thoot mandatGI)l 

environment clearance certificate as per Environmental 

Impact Assessment (EIC) notification 2006 and all the NOCs 

f) issued· by Department 'Of Geology and Mining-, Itanagar, 

'flfll I 

9 



consequences are devastating: unprecedented floods in 

nearby areas, destruction of village properties, and 

unchecked, illegal mining till date. 

The inaction of the authorities is arbitrary, capricious, and a 

clear dereliction of duty. The applicant urges immediate 

.fnterventkm. to. st-op the stone crushing urnt's oper-ations and 

cancel the No Objection Certificate. The villagers are 

suffering, and it is imperative that action is taken forthwith to 

prevent further oamage. 

LIST OF DATES AND EVENTS 

DATES EVENT 
23r .Oct.2024 Letter · to Deputy Commissioner Namsai 

Prayer to take action against the 

establishment and ~ation of mega4 stone­

crusher along the Digaru Chongkham 

Highway 

06 . Nov. 
2024 

MR. KUMAR OORJEE 
NOTARY 

• Lohit Distnct 
Dart. of Arur\a(;tlal PradMh 

, t. ~cg. No. 1)4.".2(123 

and directed to maintain Minimum distance 

criteria as per the Arunachal Pradesh Stone 

Crusher Guidelines 2012 within o Months 

from the issue of order. 

lo 



Oi .Nov. 
2024 

17 . Dec. 
2024 

26 . Dec. 
2024 

Deputy Commissioner found and 

acknowledged that the Stone crusher units 

are not complying the Arunachal Pradesh 

Stone Crusher Guidelines 2012 and Pollution 

consent guidelines properly and 

consequently ordered to comply the 

.guidelines failing shall be shut down. 

The applicant filed a Criminal miscellaneous 

complaint under section 152 of the BNSS, 

2023 erstwh~le Section 1.3J Cr..P •. C. before. 

the Respondent No. 9, Deputy Commissioner 

for removal of public nuisance causing by 19 

Numbers of Crusher Units. 

The Deputy Commissioner forwarded 

complaint to the concerned Addl. Deputy 

Commissiener, Respondent No-. tO 

Chongkham. 

3r Feb. 2025 The Addl. Deputy Commissioner refused to 

Issue any Conditional order aga'ihst the 

MR. KUMAR DOfUEE 
NOTARY 

Lohit Dlatrict 
Govt. of Arunaettal Pra~h 

f<eg. No. 04i2(123 

Violators on the pathetic ground by stating 

"no immediate harm to human life" 

HOWEVER, admitted that Crusher units are 

in violation of Minimum distance criteria for 

the stone crushing plant from sensitive and 

vulnerable places. 

Appeal before Deputy Commissioner Namsai 



~ -

17.03.2025 

11.08.2025 

against the Addl. Deputy Commissioner order 

dated 24.02.2025 

The applicant wrote a complaint letter to 

Arunachal Pradesh State Pollution Control 

Board, Itanagar, against all the stone 

crushers units being run in violation of 

Arunachal Pradesh Stone Crusher .guidelines.,. 

2012. 

RTI reply disclosed that none of the stone 

crusher units possess mandatory 

Environment clearance certificate. 

DATED: o~joC6jw2J) 

PLACE: KOLKATA 

THROUGH 

~~/· 
Adv. Ayan Boo 

Office at: Adv. Chamber, Opp. to BATA Store, 
Tezu, District Lohit, Arunachal Pradesh-792001 

Ph. No. 08130172885 
Email Id: Advocateayanboo@gmall.com 

\2. 



.. - ·-

Original Application No. ___ of 2025 
Between 

SHRI JALIYA TAYANG 
VERSUS 

ARUNACHAl PRADESH STATE 
POLLUTION CONTROL BOARD & ORS. 

.... APPLICANT 

. .. . RESPONDENTS 

APPUCATION UNDER SECTION 18(1) READ WITH SECTIONS 

14, 15, AND 17 OF THE NATIONAL GREEN TRIBUNAL ACT, 

2010, FOR IMMEDIATE RELIEF TO PERMANENTLY HALT 

ENVIRONMENTAL HAZARDS CAUSED BY 19 CRUSHER UNITS 

NEAR LOHIT RIVER, BARENG RIVER, TENGAPANI RIVER, 

AND KHEREM RIVER, CHONGKHAM, NAMSAI DISTRICT, 

ARUNACHAL PRADESH. 

MOST RESPECTFULLY SHOWETH: 

1. The applicant is a citizen of India, residing at the 

address given in the cause title herein above. He is a 

social as well as environmental activist. 



The Respondent Nos. 1 to 8, being the designated 

authorities vested with the responsibility of ensuring 

compliance with environmental laws and regulations 

have been arrayed as parties to these proceedings. 

The Respondent Nos. 9 to 27, being the 

proprietors/owners of the crusher units, have been 

granted No Objection Certificates (NOCs) by the 

Department of Geology and Mining, Itanagar, and 

Consent Letters by the Arunachal Pradesh State 

Pollution Control Board, permitting the establishment 

and operation of the said crusher units, such NOCs 

and Consent Letters having been issued on diverse 

dates. Copy of list of Stone Crusher Units 

Copies and their respective NOCs and Consent 

letters are annexed herewith as ANNEXURE A-

1. (Colley) 

3. However, it is unfortunate that all the crusher units 

are operating in blatant disregard of the laws and 

guidelines governing their activities. They are 

vehemently violating the Environment Laws and 

guidelines, and without obtaining mandatory prior 

Environment clearance certificate from concerned 

state authority and causing irreparable harm to the 

environment and the ordinary residents of the area . 

• KUMAR O()IU£! 
NOTARY 

..,. Lohit twatrlct 
Govt. of Aru~al Pradeah 

Jteg. Mo. o.;l('l23 



The applicant humbly submits this application to 

bring to the attention of this Hon'ble Tribunal the 

egregious inaction of the respondent authorities in 

preventing and· controlling the illegal stone crushing 

unit near Lohit River, Bareng River, Tengapani River, 

and Kherem River, Chongkham, Namsai District, 

Arunachal Pradesh. Despite prima facie evidence of 

environmental violations, the authorities have failed 

to act, allowing the unit to operate in contravention 

of environmental guidelines for stone crushing units. 

5. Stone crushing operation releases a substantial 

amount of fugitive dust, which not only pollute the 

environment, but also pose a health hazards to the 

workers and the surrounding ordinary population. As 

a result, the dust and emissions from the unit are 

causing se~ious harm, inconvenience, and health 

threats to the local residents, and contributing to 

unprecedented floods in the area. The applicant 

prays that this Hon'ble Tribunal takes immediate 

cognizance of this matter and passes necessary 

orders to prevent further environmental degradation 

and protect the rights of the local residents to a 

clean and healthy environment. 

That the illegal and excessive mining has caused 

serious environmental degradation and ecological 



impact, and no Environmental Impact Assessment 

has ever taken place in areas earmarked for mining 

especially on the river beds. 

(I} FACTS IN BRIEF: 

1. The applicant submits that private respondents Nos. 9 

to 27 are operating a stone crushing unit near the Lohit 

River, Bareng River, lengapan1 River, and Kherem 

River, Chongkham, Namsai District, Arunachal Pradesh, 

in blatant disregard of the environmental guidelines 

stipulated in Arunachal Pradesh Stone Crusher 

Guidelines, 2012, Central Pollution Control Board 

(Environmental Guidelines for Stone Crushing Units), 

Department of Geology. As a result, the dust and 

emissions from the unit are causing serious harm, 

inconvenience, and health threats to the local residents, 

and contributing to unprecedented floods in the area. 

Copy of the Photographs of the illegal stone 

crusher units are annexed herewith as 

ANNEXURE A-2. 

2. That dated 23rd Oct. 2024 the applicant made a 

complaint to the Deputy Commissioner, Namsai ( 

Responde_nt No. 6) to take against the establishment 

and operational of illegal stone crusher unit, 

\ ~, subsequent, the Deputy Commissioner passed an order 

' 

KUMAR OOfWEE 
~ . NOTAR" 
:.. \,.oh\t Otatrlct ..._h 

A nac;t\al Prau-
Go~ :~.~o. 04ilt'23 

l6 



dated 06th Nov. 2024 directing to maintain minimum 

distance criteria within 6 months from the date of order 

and further, Deputy Commissioner, Namsai found and 

acknowledged that the Stone crusher units are not 

complying the Arunachal Pradesh Stone Crusher 

Guidelines 2012 and Pollution consent guidelines 

properly and consequently, dated 07. Nov. 2024 

ordered to comply the guidelines failing shall be shut 

down. However, none of the stone crusher unit 

adherence to this order till date. Copy of the 

complaint dated 23rd Oct. 2024 and Deputy 

Commissioner, Namsai order dated 06th Nov. 

2024 and 07. Nov. 2024 are annexed herewith as 

ANNEXURE A-3. (Colley) 

3. The applicant filed a Criminal miscellaneous complaint 

dated 171
h. Dec. 2024 under section 152 of the BNSS, 

2023 erstwhile Section 133 Cr.P.C. before the 

Respondent No. 9, Deputy Commissioner, Namsai for 

passing a Conditional order or removal of public 

nuisance causing by 19 Numbers of Crusher Units. 

Subsequently, the applicant complaint was endorsed to 

the Addl. Deputy Commissioner, Chongkham, 

(Respondent No. 7) dated 26th Dec. 2024. However, 

preposterously, dated 03.Feb. 2025, The Addl. Deputy 

Commissioner, Chongkham, refused to issue any 

,~"NJ Conditional order against the Violators on the pathetic 

r R. KUMA O()ftJEE 
NOTARY 

- Lohlt OlstJict 
Go-A of Arunacf'a' Pradesh 

.. eQ . Nc o.;ll'23 

l~ 



ground by stating "no immediate harm to human life'' 

despite, admittedly that Crusher units are in violation of 

Minimum distance criteria for the stone crushing plant 

from sensitive and vulnerable places. Copy of the 

complaint dated 17th. Dec. 2024, order copy of 

Deputy Commissioner dated 26th Dec. 2024 and 

Addl. Deputy Commissioner Order dated 03rd. Feb 

2025 are annexed herewith as ANNEXURE A-4. 

(Colley). 

4. Tt)at despite the prima facie blatant violations of NOC 

terms and conditions and Arunachal Pradesh Stone 

Crusher Guidelines 2012 the concerned authority 

Deputy Commissioner, Addl. Deputy commissioner and 

Assistant Mineral Development Officer (AMDO) who are 

empowered to monitor the units failed to consider the 

bona fide and genuine grievance of the applicant and in 

a mala fide way refused to take actions against the 

violator I respondents/ environment polluters. 

s. Aggrieved by the Addl. Deputy Commissioner impugned 

order, the applicant appeal before Appeal before Deputy 

Commissioner Namsai however, no effective and strict 

order till date and the illegal stone crusher units are till 

date running without any regard and adherence to 

Environment Law and guidelines. Copy of the appeal 

petition before the Deputy Commissioner, 



f 

Namsai Dated 24th. Feb, 2025 is annexed 

herewith as ANNEXURE A-5. 

6. That furthermore, the applicant wrote a complaint letter 

to the State Pollution Control Board and appraised the 

blatant violation of the laws and guidelines however all 

vain. Copy of the complaint letter to State 

Pollution Control Board, Dated 17.03.2025 is 

annexed herewith as ANNEXURE A-6 

7. That furthermore, it has come to leant that none of the 

Stone Crusher units being run in Chongkham, Namsai 

district is without mandatory Environment 

clearance certificate. And RTI Dated 11th. Aug. 2025 

discloses that none of the stone crusher units possesses 

Environment clearance certificate till date and still 

running without the concerned authority intervention. It 

is significant question to be arisen that how these illegal 

stone crusher are running and being issued NOCs from 

Forest department, Arunachal Pradesh State Pollution 

Control Board and consent orders without Environment 

clearance certificate. Copy of the RTI Report 

specifying none of the stone Crusher Units 

possess mandatory Environment Clearance 

Certificate, dated 11th. Aug. 2025 is annexed 

herewith as ANNEXURE A-7. 

lS 



(II) RELEVANT LAWS AND GUIDELINES AND THEIR 

VIOLATIONS: 

f 11 . KUMAR 
, NOTARY 

• The Environmental Clearance under the 

Environmental Impact Assessment CEIA) 

Notification, 2006. 

that, prior Environment Clearance is mandatory for the 

sectors covered under schedule of the EIA Notification, 

2006, and subsequent amendments. EC is issued by the 

Ministry of Environment Forest & Climate Change 

(MoEF&CCC) and State Environment Impact Assessment 

Authority (SEIAA), based on the type of the project. RTI 

Dated 11th. Aug. 2025 discloses that none of the stone 

crusher units possesses Environment clearance 

certificate till date and still running without the 

concerned authority intervention. Copy of 

Environmental Impact Assessment (EIA) 

Notification, 2006 is annexed herewith as 

ANNEXURE A-8. 

2. Arunachal Pradesh stone crusher guideline. 2012 

Comprehensive guidelines in consonance with the 

Arunachal Pradesh Minor Mineral Concession Rules 2002 

to be considered while issuing No Objection Certificate 

of the Department for setting up of stone crushing plant 

in the state: Copy of the Arunachal Pradesh Stone 

~ Lohlt District 
Govt. of Arunact>al Pradesh 

.. Reg No. 04il013 

2..0 



Crusher Guideline, 2012 is annexed herewith as 

ANNEXURE A-9. 

t II PKUMAR OORJEE 
' NOTARY 

Lohit District 

I . Section 2.4. "The No objection Certificate shall be 

valid for one year from the date of issuance of the 

certificate and may be considered for renewal 

subject to saosfactory performance and observations 

of all the terms and conditions stipulated in the No 

Objection Certificate '~ 

Read with section 2.9 "in case the geology 

and mining department is of the opinion that it is 

not expedient to issue No Objection Certificate or 

renew it taking into consideration the various 

factors as per the recommendation of the Geo 

Appraisal Committee, the secretary (Geology and 

mining) may after giving an opportunity of being 

heard and for reasons to be recorded in writing 

and communicated to the applicant refuse to 

grant or renew the No Objection Certificate or 

may cancel the No Objection Certificate issued 

earlier which will result immediate closure of the 

stone crusher unit." 

Contrary to guideline, the out of 19 Crusher Units 

Respondent No. 9,11,12,13,16,17,18,19,20,21, 

22,23 and 26 are expired and Respondent No. 15 

Govt. of Arunachal Prad&ah 
,. Reg. No. 04i2023 



AR DORJEE 
NOTARY 

Lohlt District 
Govt. of ANnact\at PradMh 

Reg. No. 04;2023 

and 24 are about to Expire on October and 

remaining respondent No. 10,14,25 are expired 

and sent for renew. However, these stone 

Crusher Units are still running without the 

concerned authorities' intervention. Copy of the 

RTI report reflect that Stone Crusher Units 

NOCs are Expired, dated 03. February 2025 

is annexed herewith as ANNEXURE A-10 

II. Section 3. Renewal of No Objection 

Certificate of Crusher units: 

Section 3.1" Minors minerals shall be removed/ 

extracted ln accordance with the mining permits 

granted from time to time by the competent 

authority from the notified quarry only entails 

cancella#OFJ of the NOC tJtJt- also prosecute as per 

law'~ 

Contrary to the guideline, beyond the notified 

area for mining and extraction of minerals, the 

Crushers units are extracting Minerals from every 

corner of river as per there convenience and 

without any authorities' intervention. Annexure 

No. 2 clearly depicts factual fact of the 

unfortunate activities. Copy of the allocated 



notified area for extraction of minerals are 

annexed herewith as ANNEXURE A-11. 

III. Section 4 and 5. "Quarry activities like collection 

of boulders, gravels, sands etc shall not be carried 

out within 1 km both upstream and downstream of 

any diversion structure across the river,. stream, 

nallah for drinking water supply scheme, dams 

bridges etc AND Extraction/Quarrying of minor 

minerals shall not be beyond 3 meters depth of the 

sutface and operation for mining/ quarrying as welt 

as operation of the crusher machine shall be 

between 6AM to 6PM" 

Contrary to that, from collecting of boulders, 

drivels sands are extract from every corner as 

per there convenience and completely 

disregarded the clear guideline of the 3 meter 

depth of the surface. Causes unprecedented 

flood in the area and causing hazardous dust and 

pollution making it unbearable for the ordinary 

residence. Annexure No. 2 clearly depicts factual 

fact of the· unfortunate activities. 

IV. Section 10. "The proprietor/owner of the stone 

crusher unit shall maintain proper account of daily 

use of minor minerals, their disposal in details and 

R. KUMAR ()()RJEE 
NOTARY 

- Loh\t District 
Govt. of A.runaet'\al PradNh 

Reg. No. o-.2('12l 
~ 



amount of goods tax paid thereon, which shall be 

compiled at the end of the month and submitted in 

the CU FORM-D to Directorate of Geology and mining 

and the Deputy Commissioner of the district before '~ 

Contrary to that as per the latest RTI report 9 

(Nine) crushers out of 19 (Nineteen) i.e., 

Respondent 12,18,20,21,22,23,25,26,27 have 

not submitted or Nil any CU FORM-D till date 

however, unfortunate state affair that they are 

running day and night illegally without adherence 

to terms and conditions of No objection 

certificate for establishment of Crusher issued by 

Department of Geology and Mining, Itanagar, 

Arunachal Pradesh and without obtaining a 

mandatory 

Certificate 

prior Environment Clearance 

from the concerned authority, 

consequently, 

pollution and 

causing air pollution, water 

noise pollution and further 

categorically depriving the ordinary residents' 

right peaceful sleep enshrined under article 21 of 

the Indian constitution. Copy of the RTI 

wherein 9 (Nine) crushers out of 19 . 

(Nineteen) Respondent have not submitted 

or Nil any CU FORM-D till date is annexed 

herewith as ANNEXURE A- 12. 



\.. 

V. Section 11. "During transportation of such 

crushed stones from the stone crusher unit to 

other places, pacca challan with machine 

numbering shall be issued by the 

manager/authority agent of the proprietor which 

shall have to be countersigned by the concerned 

AMDO. /~ 

Contrary to that as per the latest RTI report 9 

(Nine) crushers out of 19 (Nineteen) i.e., 

Respondent No. 12,13,17,18,22,23,25,26 and 27 

have not submitted or Nil any transportation 

Pacca Challan till date however, unfortunate 

state affair that they are running day and night 

illegally without adherence to terms and 

conditions of No objection certificate for 

establishment of Crusher unit issued by 

Department of Geology and Mining, Itanagar, 

Arunachal Pradesh and without obtaining a 

mandatory 

Certificate 

prior Environment 

from the concerned 

Clearance 

authority, 

consequently, causing air pollution, water 

pollution and noise pollution and further 

categorically depriving the ordinary residents' 

right peaceful sleep enshrined under article 21 of 

the Indian constitution. Copy of the RTI 

wherein 9 (Nine) crushers out of 19 



\ 

(Nineteen) Respondent have not submitted 

pacca Challan till date is annexed herewith 

as ANNEXURE A-13. 

VI. Section 6. Minimum distance criteria for 

the stone crushing plant from sensitive and 

vulnerable places shall be as under: 

51. No. Distance From Distance 

6.1 (a) Class A and above town and 3km 

cities limit 

6.1 (b) Other towns 2km 

6.1 (c) Village/human habitation 1km 

6.1 (d) Wildlife sanctuary/reserve forest Skm 

6.1 (e) Natiooal Hjghway/State Road 200 Meters 

6.1 (f) Sensitive areas such as 1km 
Educational institute/government 
offices/ market/ hospitals/ 
r.-elt.gtoos places/ tourist spots 

6.1 (g) River/ lake/ stream 500 Mtr 

6.1 (h) Bridges/ Hydro power/ Dames/ 1km 
Water Supply diversion structure 
etc·. 

The RTI dated 3 rd Feb 2025 clearly states how the stone 

crusher units are violating the mandatory distance criteria. 

The copy of the RTI dated 3rd Feb 2025 Reflecting 

Violation of mandatory distance Criteria is annexed 

herewith as ANNEXURE A-14. 

6 MR. KUM R OORJEE 
~ NOTARY 
... Lohit ~strict 
Qovt. of Aruna~a1 Pradesh 

Reg. No. 04il(l23 
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NOTARY 
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a. Section 6.1 (c) : the Crusher units should 

be in distance of 1 km from Village/Human 

habitation: however, pathetically the crusher 

units are in between of the human habitant and 

causing unbearable air as well as noise pollution 

to the villagers. Annexure No. 2 clearly depicts 

the factual and unfortunate affairs of the state. 

b. Section 6.1 (e): "National Highway/State Road 

(From Centre line) should be 200 Meters distance 

read with section 6.2 in case of existing stone 

crushing plant already located at a distance less 

than 200 meter from highways/state road the 

unit shall provide 6 meter high compound wall or 

barrier of GI Sheets along their plot periphery 

towards highway/road side and also plant 

adequate numbers of trees on the boundary to 

reduce dust " 

However, contrary to the mandatory guideline 

and distance out of 19 Crushers units, 6 units 

i.e., Respondent No. 10,14,15,16,17 and 24 are 

within 200 meters without with restriction and 

checking despite prima facie violations and Non 

adherence to the further section 6.2 guidelines 

for installation of 6 meter GI sheet to control 

Govt. of Arunachal Pradesh 
Reg. No. 04ilt\23 
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t NOTARY 

Lohlt District 

dust, in fact not a single compound wall or trees 

have been planted to control dust. Annexure No. 

2 clearly depicts the factual and unfortunate 

scenario of the matter. 

c. Section 6.1. (g): the Stone Crusher units 

shall be 500Meters distance from 

River/lake/Stream: 

However, contrary to mandatory guidelines the 

Respondent no. 11,12,13,14,15,16,18,23,24,25, 

and 26 are in pathetic violation and are within 

the 500 meters distance from the Lohit River and 

Barang River and the concerned empowered 

authorities are mum on the prima facie 

violations. ANNEXURE 11 of the factual report 

has clearly depicted the factual and unfortunate 

scenario of the matter. 

d. Section 6.1(h): the Crusher Units shall be 1. 

Km distance from Bridges/Hydro hydro 

power dams/Water supply diversion 

structure etc. 

However, contrary to the mandatory guidelines 

12 out of 19 are in pathetically state of affairs 

that Respondents no. 9,10,11,12,13,14,15,16,18, 

19, 23 and 24 are in violations of the guidelines 

and are still running without any intervention of 

Govt. of Arunachal Pr~deeh 
~ Reg. No. 04i .Z(I23 



the concerned empowered department and all 

are within lkm distance from the Barang Bridge 

and Lohit Bridge. Annexure No. 2 clearly depicts 

the factual and unfortunate scenario of the 

matter. 

VII. Moreover, The following pollution-controlled 

measures as required under the relevant rules 

have been installed: 

a. Dust containment-cum-suppression system for 

the equipment; 

b. Construction of wind breaking walls; 

c. Regular clearing and wetting of the ground 

within the premises and greenbelt along the 

periphery. 

Contrary to that Annexure No. 2 clearly depicts the factual 

and unfortunate scenario of the matter and it is also 

significant to submit that the factual report of the concerned 

authority has suppressed the actual facts of the installation of 

Dust Containment, Construction of wind breaking wall and 

regular clearing and wetting of the ground within premises. 

\) 
KUMA~ OORJEE 

. NOT~RV 
Loh\t [)4atnct h 

Go'll of ~runachal Pract.e 
, Reg. Ho. ~lC\23 



UDGMENTS: 

That, in compliance to the Hon'ble NGT Order 

dated 22. 12.2021 (Para 20) in the matter of O.A. 

No. 23/2017 (EZ), aA. No. 776/2018, O,A. No .. 

373/2019) Syed Arshad Nasar Vs Union of India 

· with Ramchandra Chaurasia Vs. State of 

Jharkhand with Pradeep Kumar Singh Vs. State 

of Jharkhand the constituted committee submitted its 

report before Hon'ble NGT on 18.08.2022, making the 

fol lowing recommendations in Section 6.1 of the report 

about measures to be taken for crushers/mines: 

a} In the case of stone crushers, the crushing units 

(both primary & secondary) should be placed· In a 

covered section and the crushing units having 

capacity more than 100 TPH, shall be provided 

with bag house as emission control system. 

b) The Crushers shall install scientifically designed 

adequate number -of sprintders with requisite 

hydraulic pressure and shall ensure that the 

sprinklers remained in operation during crushing 

period. 

MR. UMAR 00AJE£ 
NOTARY 

c) JSPCB along with district administration shall 

ensure that crushers .are not m operation. wRbout 

having requisite pollution control measures 

lohit District 
Govt. or An.tnacnt~J Pradt>sP! 

~-sJ. No 04. l<' i3 



MR. MAR DORJEE 
NOTARY 

Lohit Dlatrict 
Govt. of An.anachal Pradesh 

~eg. No. 04il023 

through strict vigilance. Priority may be given for 

the grids where negative supporting carrying 

capacity has been observed. 

d) Conveyor belts should be covered /enclosed to 

avoid fugitive emission, without side gaps, in 

enclosure and belts. 

e) The crushed stones or finished products should be 

stored in a silo, or the finished goods should be 

kept lower than the height of wind-breaking walls. 

Strong structural base and framing should be 

provided for wind-breaking walls to withstand 

strong wind conditions. The height of the stockpile 

should always be kept lower than the height of 

the wind-breaking wall. The wall can be erected 

radially with a screen as center point. In addition, 

proper sprinkling arrangement should be provided 

all around the stockpiles. 

f) The haul roads/roads within the mines/industry 

premises used for the transportation of the 

products from the stone crushers or mines shall 

be paved and sufficient number of sprinklers be in 

operation. The concerned crushers shall be 

responsible for installation and O&M. 



( . , .. 

g) Cleaning of crushing units and railway goods shed 

shall be performed with only mechanical means 

on regular basis. 

h) JSPCB shall direct the concerned agencies to 

maintain the national highways and other 

metalled roads to reduce fugitive emission. 

i) The stone dusts from the stone crushing/ mines 

are dumped in the nearby area causing may be 

utilized for construction activities of the 4-lane 

highway and Ganga Bridge in the area and filling 

up the ponds/mine voids which were created 

during the stone mining or reclamation of the 

stone mines. 

j) A proper green belt is to be developed 

surrounding the crushers. 

3. Central pollution Control board CCPCBl issued 

guidelines for stone crushing units in July 2023 and 

Circulated to all the SPCBs/PCCs for its 

implementation. 

The said guidelines stipulate the general and source specific 

measurement required to be taken by stone crushing units to 

prevent/suppress. dust emissions .. _ Par..a 5,1 and 6.-0. of 

Environmental Guidelines for Stone Crushing Units- July, 2023 

is Regulated/ Monitoring Mechanism for Stone Crushing Unit, 

EE 



as reproduced below: Certified copy of the Central 

pollution Control board (CPCB) issued guidelines for 

stone crushing units in July 2023 is annexed herewith 

as ANNEXURE A-15. 

5.1 General Measures: 

i. Wind breaking wall: GI/MS/brick wall should be 

provided along the periphery of crusher. Height of the 

wall should be 3-ft more than the highest node of the 

crusher. 

ii. Roads: Metaled/concrete roads should be provided 

within the premises. Ramps and the entire ground 

area inside the premises should also be metaled. 

iii. Housekeeping: To curb the air pollution in the crusher 

premises, arrangement of rotating water sprinkling 

system/fogger/Anti-smog gun should be provided. 

Water sprinklers should have adequately designed 

nozzle which produce tiny droplets of water, as such 

system is more effective in dust control with 

significant reduction in consumption of water. Fine 

dust accumulated and bag filters in the crushing area 

should be cleaned at regular intervals and the 

collected dust should be stored in sacks for further 

~ sale or disposal. 

~Ef 
( p.. l(.U~~R~ 
t Loh\t ~·tr\~~ra~" 
Go"<~\. of "N.!'o•C::ll'13 
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Plantation: 2-3 rows of tall trees should be planted 

around the periphery of crusher. 

Housing should be open for movement of mechanical 

driVers, conveyor belts, etc. should be sealed properly 

with flexible rubber flaps. 

vi. Name of the unit, contact details of the owner and 

address of the unit1 plant capacity and date of issue 

of CTE/CTO from SPCBs/PCCs should be displayed on 

the display board at the entrance. 

vii. Transportation: Vehicles carrying any kind of material 

should be completely covered. 

viii. Regular wetting of roads should be done to suppress 

dust within the premises to control dust emission re­

suspens1on. 

ix. Water consumption and handling: Unit should provide 

sett~~ng. tanks. of appropriat-e ~:ze -and. recyc-le & reuse 

of the water in process. Crusher should provide a 

water storage tank with adequate capacity. In case of 

use of groundwater, stone -crushing unit shoutd··obtain 

permission to extract groundwater from the Central 

Ground Water Authority (CGWA)/Ground Water 

Department (GWD) of the State/liT. Unit SllOU1d 

maintain proper log book of consumption of fresh 

MR. KUMAR DORJEE 
NOTARY 

Lohit District 
iJovt. of ANnachaf Pradesh 

Reg. No. 04il(l23 
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water. Depending on availability, efforts may be made 

to use STP treated water instead groundwater to 

control emissions from process activities. 

6.0 Regulatory I Monitoring Mechanism for stone 

Crushing Unit: 

i. Stone Crushing unit should obtain necessary 

permissions- regarding. consent to . .fstabJ~sh{CTE} and 

Consent to Operate (CTO) from the concerned 

SPCBs/PCCs; 

11. CCTV/ PTZ cameras should be instal led at the 

entrance and all corners of the premise of the unit 

covering entire area wrth minimum of 30 days data 

storage; 

iii. Stone Crushing unit shall comply with emission norms 

prescribed under the Environment (Protection) Rules, 

1986 and conditions laid down in CTO by concerned 

SPCB/PCC.; 

iv. Online/Manual ambient air monitoring system to the 

installed in crusher zone as per CPCB/SPCB guidelines 



v. Stone crusher unit should develop green belt as per 

the plan approved by 'concerned department of the 

State/UT; 

vi. Local authorities should associate with stone crusher 

associations for the construction of mataled road in 

the entire crusher zone; 

vii. A district level committee should be constituted under 

chairmanship of District Magistrate/ Deputy 

Commissioner so that surprise inspections for 

surveillance of stone crushing units located under 

their jurisdiction can be carried out on regular basis; 

viii. Health survey of workers should be carried out by the 

stone crusher on half-yearly basis; 

ix. New crushers should be allowed to be operated only 

during daytime to avoid inconvenience to the nearby 

residents due to ambient noise. 

However, ANNEXURE 2 depicts the clear violation of the 

guideline despite the illegal crusher units are running without 

concerned authorities' intervention. 



(III) GROUNDS: 
~---- 1. No prior Mandatory environment clearance certificate 

has been obtained by the respondent No 9 to 27 

(Stone Crusher Units) which is mandatory in nature 

as per the Environmental Impact Assessment (EIA) 

Notification, 2006 Guideline. 

2. Blatant violation of Arunachal Pradesh stone crusher 

guideline. 2012 and terms and conditions of No 

Objection Certificate for establishment of crusher Unit 

issued by Government of Arunachal Pradesh 

Department of Geology and mining, Itanagar. It is 

imperative to reiterate that Stone crusher units NOCs 

are expired yet running day and night. 

3. In complete violation of Consent order issued by 

Arunachal Pradesh State Pollution Control Board 

issued to the respective respondent No. 9 to 27 to 

mandatory compliance and violation may resulted in 

withdrawal of consent order. 

4. Prima facie violation and disregarding of sustainable 

development and Central pollution Control board 

{CPCB) issued guidelines for stone crushing units in 

July 2023 and Circulated to all the SPCBs/PCCs for its 

implementation and 



(IV) LIMITATIONS: 

The Applicant craves leave to file the present application 

within the period of limitation prescribed under Section 

14(3.) of the NationaJ. Green TdbunaJ Act~ -20107. or such 

pther period as may be permissible in law. The cause of 

action for filing the present application arose in October 

2{}.24, when the- Appticant became aware 'Of th@ 

environmental harm caused by the illegal Stone Crusher 

Units, and continues to arise as the said units are still 

operating- i11egalty. Ttte App11cant has been d'ftigently 

pursuing his rights and has not slept over his rights. In 

the circumstances, any delay, if deemed to exist, in 

fmng the present applkatlon may kindly be condoned·. 

(V) JURISDICTION: 

The Hon'ble National Green Tribunal has jurisdiction to 

entertain and adjudicate upon the present matter under 

Section 14 of the National Green Tribunal Act, 2010, as 

it involves substantial questions relating to the 

environment and seeks reliefs for the protection and 

conservation of the environment. And the impugned 

illegal stone crushers units are established in Namsai 

District, Arunachal Pradesh. The activities complained of 

herein have caused and are likely to cause significant 



I 

within the 

(VI) That no other application/petition/appeal is pending 

before this Hon'ble Tribunal or any other court/forum. oo 

the same cause of action, and the present application is 

being filed without any undue delay. 

(VII) The Applicant reserves the right to file additional 

documents, evidence, or pleadings as may be necessary 

or- rei evant to this appllcation, and seeks liberty· to do- so­
with the permission of this Hon'ble Tribunal. 

(VIII) INTERIM RELIEF: 

1. Considering the material on record and prima facie 

case pass an interim ex parte order to halt immediately 

activities of Stone Crushing in the concerned area till 

the pendency of the case before this Hon'ble Tribunal; 

2. To halt the stone Crushers Units until they obtain the 

Mandatory Environment Clearance Certificate 

according to EIA notification 2006; 

3. Di rect the respondent No. 6 to 8 halt the violators 

Crusher Units until they comply the NOC terms and 

conditions completely and Renew it till the pendency of 

the case and 



. Any other order this Hon'ble Tribunal may deem fit for 
the ends of justice. 

(IX) MAIN PRAYER: 

In the present circumstances and in the interest of justice, it 

is most respectfully prayed that this Hon'ble Tribunal be 

pleased to pass an order thereby: 

I. Directing to constitute of a joint committee of District 

Collector, Namsai, DFO, Namsai, Officers of APSPCB, 

Arunachal Pradesh and other officers as Hon'ble 

Tribunal deems fit to inquiry and submit its reports 

before the Tribunal. 

II. Direct the concerned authorities to cancel the 

NOC/Iicense who are found violating the NOC and 

running without adherence to the terms and conditions 

completely; 

III. Direct District Magistrate Namsai to eradicate all illegal 

stone crusher unit and halt all mining and quarrying 

activity to protect the original form of the river Lohit; 

IV. Fix the accountability/responsibilities of the concerned 

Govt. authorities including Assistant Mineral 

~ \} Development Officer, Namsai for their inaction and 
t) 
"-UM"R OOfWEE 
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willful dereliction of duties causing damage to 

environment. 

v. Direct the District Collector, Namsai to initiate criminal 

proceedings U/s 379, 420, 120 B of IPC & section 19 of 

Environment Protection Act 1986 against the owner of 

such stone crusher unit and other erring officials and 

respondents. 

VI. Impose Fine and Environment Compensation on 

Respondent No. 6 to 27 and other respondents as there 

is irreparable loss to the environment and huge 

pollution due to the illegal activities and 

VII. Pass any other order or directions that this Hon'ble 

Court may deems fit and proper in the facts and 

circumstances of the present case. 

DATED: o?- I o9 jw2f) 
PLACE: KOLKATA THROUGH 

Adv~~:::o 
Office at: Adv. Chamber, Opp. to BATA Store, 

Tezu, District Lohit, Arunachal Pradesh-792001 
Ph. No. 08130172885 

Email Id: Advocateayanboo@gmall.com 



VERIFICATION: 

( tiR. KUMAR OORJEE 
• NOTARY 
... Lohit OtltriCt 
Govt. of Arunachal Pradesh 
~ Reg. No. 04<2(123 



Sl No. tM-f.~~~lr.~ 
oa• : D.J. •• ~r.Jl'?.:!;;.'?:t;> - .. 

BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN 
ZONAL BENCH, KOLKATA, WEST BEN.GAL, "FINANCE 

CENTRE, 3RD FLORR, NEW TOWN. 

MEMORANDUM OF APPLICATION 

(Under Section 18 (1) read with sections 14, 15 and 
17 of the National Green Tribunal Act, 2010) 

Original Application No. ____ of 2025 

IN THE MATTER OF: 

SHRI JALIYA TAYANG 
VERSUS 

ARUNACHAL PRADESH STATE 
POLLUTION CONTROL BOARD & ORS. 

AFFIDAVIT 

.... APPLICANT 

.. .. RESPONDENTS 

I, Shri Jaliya Tayang , aged about 43 years, 5/o Shri Sorum 

Tayang, resident of Village Tafragam, District Lohit. 

Arunachal Pradesh- 792001, do hereby solemnly affirm and 

state as follows:-

1. That, I am the applicant in the above mentioned 

appt~cation . .and I am ftJ!l¥ conver.sa.nt wJ.tb the fact and 

circumstances of the instant case. As such, I am 

competent to swear this instant affidavit. 

2. That the contents of the application have been drafted 

t\Ql.Y) by my counsel under my .. instructions and the same are 

t(') / true to my best of my knowledge and believes and may 

I R. KUMAR OORJEE 
J NOTARY 

Lohit Dtatrict 
Govt. of Arunat:nal Prad•h 

~eg. No. 041'2(\23 



be read as part of this affidavit. And the contents 

thereof have been read over and explained to me in 

vernacular. 

3. That the statement made in the instant application in 

paragraph ~ , 1.., ~, '1 , I) are true to 

best of my knowledge and belief, those made in 

~.Sk r~'~t~ ~· are being 

the matter of records which are also true to my 

information derived there from and the rest are my 

humble submission before this Hon'ble Tribunal. 

4. That nothing material has been suppressed or 

concealed before this Hon'ble Tribunal and that no part 

of lt is false. 

5. The mobile number in which I can be contacted is 

0 ~ 1 2zSLt ~if~ and· if -during the pendency- ·ef this 

instant proceeding, there is a change of my contact 

number, I undertake to inform the registry of this 

Hon'ble Tribunal. 

I til KUMAR OOftJEE 
NOTARY 

• Lohit District 
Govt. of Arunachal Pradflsh 

Reg. No. O..,-l (l23 



"-· -
GOVERNMENT OF ARUNACHAL PRADESH 

OFFICE OF THE DEPUTY COMMISSIONER: NAMSAI 
NAMSAI DISTRICT 

Dated Namsai, the 131
h Dec'2024. 

Tezu, Lohit District 

Sub:- Furnishing of the list of Stone Crushers proprietor of Namsai District. 
Ref:- No. Nil, Dated 10.12.2024. 

Sir, 

With reference to your letter No. Nil, Dated 10.12.2024, I am hereby furnish the name of stone crushers 

proprietor list and state as per your query w ith point wise for your information and necessary action. 

1. In response to your earlier letter No. Nil, Dated 4.11.2024, undersigned had issued order to all the stone 

crushers proprietor for strict compliance vide Order letter No. NMS/GM/RTI/2024-25/1900-1904, Dated 

7'h Nov'2024 and dispatched accordingly to all the stone crushers proprietor, the copy of the order letter 

dispatched list to all the stone crusher with duly received sign and signature is furnish for your 

information. 

2. List of stone crusher with proprietor was already furnished vide Letter No. NMS/G&M/RTI-09/2024-

25/1799-1801, Dated 24/09/2024, though once again I am furnish the same for your information. 

3 . NOC issued from Director, of Geology and Mining and pollution consent order issued from Arunachal 

Pradesh State Pollution Control Board is again furnish for your perusal and information. 

4. Stone crusher presently operating has duly obtained royalty permit to extract and sale their product. 

5. It is also inform you that NOC from Director, Geology and Mining is issued for one year only and renewal 

process of NOC may take a time at Director Office level, therefore as per APSCG,2012 Clause 3(3.4) 

crusher shall be runn ing t ill arrival of renewed NOC. 

6. It is totally false allegation that AMDO has excepted bribe or offering from stone crusher owner, if any 

proof or evidence available may kindly produce before undersigned. 

This is for your information and necessary action. 

Memo No. NMS/GM/RTI/2024-25/ l '1 ~l-~.S~<t 
1 

Copyto:-

Sd/-
(C.R. KHAMPA) 

Deputy Commissioner 
Namsai District, Namsai 
Dated Namsai, the 13th Dec'2024. 

1. PA to Deputy Commissioner, Namsai District for DCs kind information please. 

2. Office copy. 

For Deputy Commissioner 
Namsai District, Namsai 

AMOO 
!1eptt. of Geology & Mimn~ 
,rvt.of AiUI"~r+1al Pr."' ! • 1 • 

' ~ - ......... • .. • I 
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letter Received and dispatched 

NO.NMS/G&M/RTI/2024-25/1900-1904,Dtd-]til Nov'24 

list of Stone Crusher Unit of Namsai Oistrict,Namsai 

Sl. Name of Crusher Name of Proprietor Received by Sigt>ature 
no 

1. M/s Mangmaw stone crusher Chow Jeyoni Mangmaw I. p., , N ~/t-..P 
&[~ v(v1~~L 

., 
M/ s Lohlt Stones Chow Sumitha Namshum frl,fl41] ·~ 

,(. 

~ 
3. M/s Alt1bari Stone Crusher(i) Nang Mikta Namchoom -~ ..~ ~ I--' 
4. M/s Mancheykhun Stone Crusher Ch. Tiyot Mancheykhun 

Kf. oai~ _(jf/ 
5. M/s Namdalao Stone Crusher Nang Chemika Namchoom ~fx~ ~ 

M/s Sutasana Industry Ch. Sutasana Mien /!.. u. (. f.-.-t 
,1 ~&"'-"'.J ru-~ 

7. M/s S.M Enterprise Ch. Sunima Mien ~ p;_ f».,v 

M/s A.K Stone Crusher Ch. Aditya Mien 
¥~1 _L 

9 M/ s Scupha Stone Crusher Ch. Ujjal Namchoom Defunct 

10 M/s Namchoom St one Aggregate Ch. Upseng Namchoom K-<t:.~~ @ill 
11. M/s Jantiya Enterprise Nang Sulampha 

J)~L.. ~J-
Moungkham -o· . ,. 

12 M/s Ongmew Stone Crusher Ch. Mithina Namchoom ~-S;~ 
;,, . ""'-la.lt 

~""" 
13. M/s Chowkham Enterprise Ch. Keli Moungkham lJ{lt~~ <. ~~J\ 
14. M/ s Arunachaia Shiva Nang tem Namchoom tfk.j~A I/P!'4 _It+ 
15. M/ s Khangkio Stone Crusher Ch . Ketong Khangkio ~~ ~ 
16. M/s T.T.C INFRA lNDlA Ch. Mo1-ani Nam<:hoom V ,..;'""fV+"" ' \f'>~ I v 
17 M/s Alubari Slon • Cru~h't ( 1i 1 Chow Tscn Tsing Me in ,t/1 lt)'l @;-. ~ 
18. M/s Shagun Stone Cro~hcr Nang Rupa Namchoorn '--{(.~~ ~I 
1 ':1. M/s C.P Crusher Nang Tern Nauwh(~<>n~ ~~ k ---
20 M/s Monfra Stone Crusher Ch. Teykham Namchoom ~~OU)\tt(,\Q ~\ 

c· ':s«. 
I~"L A.. 

~X 
..... 

21 Mjs K:te1·em Stone Crusher Nang Sunanta Namchoom -
22. M/s T.M Enterprise Cb. T i<:hand Mien II{/ l~~~ I /d_ 

L lJefunct 
23. M/s K<lrnlang Construction Ch. Khunseng Namchoom 

produ •• ts I 



\:IV V C:r\t'IIVIC.I ... I Vr 1\r\UI ... I\\..Mi"L t'KI\LI!::l t1 

DEPARTMENT Of GEOLOGY AND MINING 
lJANAGAR 

LOC/t022JMMsJcunoo7-os /3 oo o 
'I'• 

d : (; 0 '23 
DiltC : ··· •·•·· cc 

NQ..Qi_JEffiO CE~TIFICATE f OB..!SJ.ABUSHMENT..P.L CRUS!:tER_UNJ't 

s ~ cert•fy that the Oepanment of Geology nnd Mining has no objection in 
• "'-e-rlt of a Crusher Un1t by the Firm as named below nt the place specified herein: 

• Ws. MONGMA W S TONE CRUSHER liNn: 
J' PROP:· SHRI CHOW JEYONI MONGMAW 

_ Address of registered Office: Viii: Chongkham-ru, Circle: Chongkham, P.S Chongkham. 
District: Namsai. Arunachal Pradesh. 

l ) Locat•on of Crusher Unit: Alubari Road, Viii: Chongkham~lll, under Namsai Sub-Division, 
District: Lohit. 

5) Dll?talls of Crusher Unit· 
a) Make :- EKTA. 
b) Name of Manufacturer:- Ekta Engineering, Dhanbad. 
c) Installation capacity: 3350 cum/month. 
d) Production target as per OPR. 22300 in cubic mtr/month 
e} Production capadty as per Manufacture's detail: - 3350 cum/ month. 
() Estimated CSaily power consumption. 35 Kwh 

TERMS AND CONDffiQN~: -

The No Objection Certificate is subject to the following terms and conditions: 

fhis No Objectton Certificate shall remain valid for a p !IOd of one yea· effect1ve from 
the date of issue. · 

2) The No. Objection Certificate is issued only for applying consent order of the State 
Pollution Control Board and it does not confer any nght to the Proprietor/owner of the 
stone crusher to extract/remove minor minerals from any area without obtaining a 
mining perm•t from the competent authority. (i.e. The Secretary (G & M) for export and 
DC of the district for domestic use). 

3) Minor minerals shall be removed / extracted in accordance with the Mining Permit 
granted from time to t1me by the competent authority from the nottfied quarry only. 
Extraction and removal of minor mmerats from other than notified quarry shall not only 
entail cancellation of the No Objection Certificate but also prosecution as per law. 

I) ,Quarry activities like collection of boulders. gravels. sands etc shall not be carried out 
withtn 1 Km both upstream and downstream of any diversion structure across the river, 
stream. nallah for drinking water supply scheme. dams. bridges etc. 

5) Extraction/ quarrymg of minor minerals shall not be beyond 3 meter depth of the surface 
and operation for mining/quarrying s well as operation of the crusher machine shall be 

between 6 AM to 6 PM. 
6) The proprietor/owner of crusher unit shall indemnify to the Government against any 

cla1m of third parties. Neither the Geology and Mining Department nor the State 
Government will be responsible for such third party claims. 

7) The m1nerals left after cancellation of the NOC or the mming permits shall be forfeited 

and such minerals shall be deemed to be the Government property and the Geology and 
ining Depanment may dispose of such property as per law. 

Felling of trees in and around the notified quarries during removal of minor minerals and 
at the time of establishment of stone crusher unit shall not be aiiCiweci w1thout prior 
permission of competent authority. 

9) Every types of accident during the operation of stone crusher machine and during 
removal/extraction of minor minerals shall be reported to the neares• police station and 
the Directorate of Geology and Mining. 

10) The proprietor/owner of the stone crusher unit shall maintain proper account of daily 
use of minor minerals, their disposal in details and amount of goods ttlll paid thereon. 
"''hirn .;hall be compiled at the end of the month and subm1tted 1n the CU Form-0 to 



!,..ontsnyeQ Next Page- z 

• :-~:.on of such crushed stones from the Stone Crusher Unit to other 

:'"'allan with machine numbering shall be issued by ~r~e 
-·~·-- • -~~zed agent of the proprietor whtch shall have to be countersigr:ed by the 

~~·~..,..r,::::;;- - :'JQ. 

t ~ :·oprietor of the crusher unlts ensure that all the !>totutory prcvisitJns of the 

·: :.:3 and rules are complied with during operation of crusher unit : 

~:s al'ld Minerals (Development and Regulation) Ac:. 1957. 
- • = c. ~urachal Pradesh Minor Minerals Concession Rules, 2020. 

~-a "' r {Prevention and Control of Pollution) Act, 1981 and Rules framed there under. 

- ::. :~ater {Prevent1on and COfltiOI of Pollution) Act, 1981 and Rules framed there 

- :'!!Environment (Protection) 1985 and Rules framed there under. 
- ..,!! Noise Pollution (Reaulation and Controli Rule~. 2000. 

: e pansion to the crush~r units shall be allowed or electric connection provided by 
~·~ Dcpcrtment of PGrwer in the extended part of the plant without prior No Objection 

C! ttthcate issued to that effect from the Geology and Mining bepartn'lt:!nt. 
" ~ ~ ery stone crusher owner shall ensure that the emission standards as per the statute 

l!,O as notified by the State Environment and Forest Department are adhered to. 

• ~ Every stone crusher O\vner shall adopt pollution control n1easures as notified by the State 
Environment and Forest Department or as amended from time to time. 

· :; The Geotogy and Mining Depanmenl rnay impose any such further conditions as it may 
oeem fit for the protection and sustainable use of minor minerals. 

1 The proprietor/owner of the crusher shall also submit a return by 101h of every month, 

giving details of total quantity of minerals crushed, electricity consumed. po\>ver 

generated in case of captive power generated run crusher, fuel consumption in case of 
diesel run cr~:;her, ~umber of l;;~bour employed and wages paid etc. 

18. The crusher owner shall allow the inspecting staff. access to the crushN and make 

available all records relating to operation of the crusher and verification of source of 
legal supply of minor minerals and stocks. 

No. DGM/ NOC/1 022/MMS/CU/2007 ·08 

Copy to;· 

Sd/· (Anirudh Saran Singh), IRS 
Secretary (Geology & Mining} 

Govt of Arunachal Pradesh, 

Ita nagar 
Dated ~h Dec'23 

1. The Deputy Commissioner Namsai, district Namsai, for kind information. 

2. The Divisional Forest Officer, Namsai Forest Division, for kind information please, 

3. The Member Secretary, Arunachal Pradesh State Pollution Control Board Itanagar. for 
kind information please. 

4. Tt'IE! AMDO Namsei, for infermation and with the d irection to strictly follow the 

APMMCR·2002 and guidelines issued in this regard from time to time 

5. Shri Chow J~y~ni Mong~aw, Viii: Chongkham-m, Circle: Chongkham. P.S 
Chongkham, D1stnct: Namsa1, Arunachal Pradesh, for compliance. 

6. Office Copy. 

~ 
(T . Talar) "2..1:! .d. I!·}.,~ 

Director (G & M) 

Govt 6f A1 una;:hal Pradesh, 

Ita nagar 



- ·,, ; 0 • ?,'~·~. 
This is to certify that thf~ ··l)\~is'ion has No Objection for renewal of 

licence for stone crusher unit in the name & style of Mls Mongmaw Stone Crusher at 
Chowkham area, s~bject to the condition that the unit does not violate the provisions of 
Forest Conservation Act ' 1980 and also fulfill all conditions laid down by the Arunachal 
Pradesh State Pollution Control Board, Itanagar. Since the area is outside of the notified 
RF,ARfNRF as such no Management Plan and Working Plan prescription is 
applicable on the plot. 

This NOC is issued pursuant to the field verification conducted by the Range 
Offi cer, Chowkham and as intimated by him vide his No.CI<J29120 11/50 l 
dtd. l 0.09.20 13. 

NO.AND/41104/Pt-Hf ·~ t 1-
Dtd. Namsai the (P th ofSepC2013 



• 

No.AI~·pcn 111,JOOf/MSC/'•Ittll nt1 
CONSENT ORDER 

(O!l'.l'lll I i) cu;(:tiJh!;ll/OflNcll • Ufl(ICr St!Clion 2!J/2E, of the Wntcr (PreventiOn 

otllcl (OI\lrol or I ollutron) 1\ct, 19711 tl!. iiiTlt'lltlcd amJ u rtler St.:CII '1 21 of th~ Air 

{Pil'Vl'lltiOI\ lind .ontrol or l'ollllllOil) Act, 1981, <J!; i:lmcrtdcc.J to be r fcrrcd as Water 

t\c.l ;md 1\tr Act r SJK•ctivcly. 

Hen~w.tl or (oi\!,C'IIl I• gr;mtNf to M/s Mongmaw Ston e Crusher located at 
chowkhilm vrlla w, Chowkllam drdc, N:unsar di$trict, Arun;,ch. I Pradesh, far 

opcr.llion of strmc crt1shing industry locntcd in the area dect· red under rhe 

prnvt:..tons of \hr Wntcr Act/tlll Act sUbjeCt to the provrsions of tl t: Act. ·md the 

orders tl1.1t llhlY I c rnndc further nncl subJeCt to lhe followtng terms a d conditions: 

Tile const:'nt is gmntcd for the period of three ~~ears wef 6/02/2021 to 
15/02/2024, 1fte1 which the appl1cnnt shr:JII submit il fresh apphca ion for renewal 
before three 1 10n'h!> frQm the ddc of its C)(p;ry. 

2 1 h~ Consent -; vnlid ror the manufacture of the followmg proo cts/byproducts 
\.\'llh Ci~pital I westmerlt of Rs. 18.25 lai<hs towards gross capitill nvestment (for 

li111d building nd pi<.Jnt & machinenes). 

Maximum annu(ll 
~Clcity ___________ ~ 

22,300 cum oer annum 

3 <:nndtions c: der Wntcr A~~ 
J lhc domes t wasl(N/,1lcr from lhe indu.,trial premises sllou d not be m1xed with fresh 

wnter or an other wmer body. 

b. Provision ol !Septic tank/soak prt should be mildc for d1scharge of effl ents. 

c Ttw scw.Jg\ effluents gen~ra\ed from the! factory premi!ies sht~H be treated using 

Si!Wlt{Jt. Ire llncm Pbnt (STP} b-clore discharge to 1h~ environment 

A ~ • ~<>ns under Air Act: 

.....___..,...._, 11 '<"M!';,•;canl 101/ eroct the chimnoy(s)/s.!!!_ck(s) of the followin1_!Pecificot•ons: 
~0,o~,~~~ 1\ r 1 Ch rnney Llttnch:ld to Height To:.> Diameter 

o\ (j .§ ?i \.~· I (m) ~(m.:.;.:)_-1 
r;t~ \.· 0r.. ~~~~' 1 1 D.G ets As per equation _1_ / 

":" c..f'.· ~... H::h+0.2.JKVA ~ v . 
\., crc\t\ \ ·~...,c 

M -'11
" ·~\tC" 

1 of 3 r-h .. ,.,,.un Nil :l• • n 



the night t•me. The measurement for tnse .... ion loss may bE! done at di:.<:rent 
points at 0.5 rt'l ~rom the acous c enc r su elroom, and then a ·aged 

• Th~ DG Set should also be proviJ d 1th pro er exhaust mu - r with insertion 
loss of min ... um 25 dB (A). 

:: '" ndi t '- ns under ha:ardous ( .. tes (Management and Handling) Ruies: 
The unit shall renew the authorization for man:fl emen r a11dlir.g/ storage/ 
treatme'lt/ -disposal of hazardous \.' stes ,efore 3 months t~om the date of 
expiry of the order. 

t: Self Monit 'ring Schedule· 
Appl ... a 1 ·.all get lhe samples of treated etfluent~/Pmi~-sions/nazardous 

\..r'" e le,...c.hates analv:ed at least once in a ar from .,e labo a.ury 
recognized )) .. ne SPCBtPCC/C?CB/r~oEF, N..: 'v Delhi and confo rn tot r lirn,ts 
., .... a ~ · ~st re.Jo shalt be se.. to • "' Sldt~ "otfut.., -ontro Boar 

[Anal) sis fr quency coui · be different for \ nou :-;ourcec; a~ , be ~~~crf1:d 
cy the Boar d/Ccmmi ee}. 

The aoplic ~t shall conform and follow the gUidelines thzt re given an th.:a 
Consent order. The Board Will have the right to rev se/witho aw rts dec•s on 
regarding t e consent order The Board may sttoulate andrtio -:or~cirio:-5 f 
an~, to the .:onsent or authonzat1on order. It may alter. modt' o: ndude any 
particular c :mditions in the consent. \'lhich has to be rmpl mer.t-=d by the 
applicant 

No. APSPCB-111/20"7/MSC I 5lt ()I - 0 4 

Copy to: 

/ 
--~ 
{<~"'! Rir: ·, IFS) 

M>:>mt er Secretary 

Date . /9 /0 ... 021 

1. The Deputy ommrmoner, Namsai namsai drstnct for informat n. 
2. The Division I Forest Officer Namsai Forest Division Namsai d r ct Arunachal 

Pradesh for nformation 
3. Shri Chow lironi Mongmaw, Propr >.:tor, M/s Mongmo\u Stone Crus he•, 

Ch·::wkham illage, Chowkham circle Namsar district. Arunact- I Pradesh. for 
information nd strict compliance of guiaelines. 

4 Office Copy 

.... 

3 of3 



GOVERNMENT OF ARUNACHAL PRADESH 
DEPARTMENT OF GEOLOGY. AND MINING 

ITANAGAR ~ 
No*DGMJNOC/CU/663 /2021 Dated ltanag~.JUiy' 23 

NO OIJECDON CER.DFICATE FOR E$TABUSHMENT OF CRUSHER UNIT 

This is to certify that the Department of Geology and Mining has no objection in 
~stablishment of a Crusher Unit by the person as named below at the place specified herein: 

1) Smti Nang Mltlka Namchoom. 
2) M/s AJubari Stone Crusher, 
3) Address of registered Office: AJubari,PO/ PS: Chowkham, District Namsai. 
4) location of Crusher Unit Alubari, 
5) Details of Crusher Unit 

a) Make :- EKTA. 
b) Name of Manufacturer.-EKTA, 
c) Installation capacity: 3000 cum per annum 
d) Production target as per OPR : 3000 cubic mtr per annum 
e) Production capacity as per Manufacture's detail :- 3000 cum/annum 
() Estimated daily power consumption:- DG set 

Terms and conditions: -

The No Objection Certificate is subject to the following terms and conditions: 

1) This No Objection Certificate shall remain valid for a period of one year effective from 
date of its issue. 

2} The No. Objection Certificate is issued only for applying consent order of the State 
Pollution Control Board and it does not confer any right to the Proprietor/owner of the 
stone crusher to extract/remove minqr minerals from any area without obtaining .a 
mining permit from the £Ompetent authority. ~.e. The Seaetary {G & M} for export and 
DC of the district for domestic use]. 

3) Minor minerals shall be removed/extracted in accordance with the Mining Permit 
granted from time to time by the competent authority from the notified quarry only. 
flCtraction and removal of minor minerals from other than notified quarry shall not only 
entail carrcel!attarr at the Na Objettfarr certmcate but atsa prosttctttfcm CJs per law. 

4) ~~ activities like collection of boulders, gravels, sands etc shall not be canied out 
"¢~~ 1 Km both upstream and downstream of any diversion structure across the river. 

·, ~ eam, nallah for drinking water supply scheme, dams, bridges etc. 
?-' .. eaP $'~~action/quarrying of minor minerals shall not be beyond 3 meter depth of the surface 
~G . ..::><:: ~~d operation for mining/quarrying swell as operation of the crusher machine shaft be 

~':) ~ ~ ~)\) between 6 AM to 6 PM. 
,5~ ._r...'? ~~ 6) The proprietor/owner of crusher unit shall indemnify to the Government against any 
· .§ claim of third parties. Neither the Geology and Mining Department nor the State 

Government will be responsible for such third party claims. 
7) The minerals left after cancellation of the NOC or the mining permits shall be forfeited 

and such minerals shall be deemed to be the Government property and the Geology and 
Mining Department may dispose of such property as per law. 

8) Felling of trees in and around the notified quarries during removal of minor minerals and 
at the time of establishment of stone crusher unit shall not be allowed without prior 
permission of competent authority. 

9) Every types of accident during the operation of stone crusher machine and during 
removal/extraction of minor minerals shall be reported to the neare:st police station and 
the Directorate of Geology and Mining. 

10} The proprietor/owner of the stone crusher unit shall maintain proper account of daily 
use of minor minerals. their disposal in details and amount of goods tax paid thereon, 
which shall be compiled at the end of the month and submitted in the cu Form-D to 
~-- .. ·M~t,. nf Geoloov and Mining and the Deputy Commissioner of the district before 



5"5 
11) During transportation of such crushed stones from the Stone Crusher Un.t ~:. ~, 

places, pacca challan with machine numbering shall be issued !i)' ·­
Manager/authorized agent of the proprietor which shall. have to be countersigned bt • 
concerned AMDO. 

12) The owner/proprietor of the crusher units ensure that all the statutory provisions of the 
following acts and rules are complied with during operation of crusher unit; 

(i} The Mines and Minerals (Development and Regulation} Act, 1957. 
Oi) The Arunachaf Pradesh Minor Minerals Concession Rules, 2020. 
[Iii) The Air (Prevention and Control of Pollution) Act. 1981 and Rules framed there under. 
(iv) The Water (Prevention and Control o{ Pollution) Act 1981 and Rules framed there 

under. 
(v) The Environment (Protection} 1986 and Rules framed there under. 
(vi) The Noise Pollution (Regulation and Control} Rules. 2000. 
13) No expansion to the crusher units shall be allowed or electric connection provided by 

the Department of Power In the extended part of the pfant wfthout prior No Objection 
Certificate issued to that effect from the Geology and Mining Department 

141 Every stone crusher ownei shall ensure that the emission standards as per the statute 
and as notified by the State Environment and Forest Department are adhered to. 

15) Every stone crusher owner sh~ll adopt pollution control measures as notified by the State 
Environment and Forest Department or as amended from time to time. 

16) The Geology and Mining Department may impose any such further conditions as it may 
deem fit for the protection and sustainable use of minor minerals. 

17) The proprietor/owner of the crusher shall also submit a return by lOth of every month, 
giving details of total quantity of minerals crushed, electricity consumed, power 
generated in case of captive power generated run crusher. fu.el consumption in case of 
diesel run crusher, number of labour employed and wages paid etc. 

18) The crusher owner shall allow the inspecting staff, access to the crusher and make 
available all records relating to operation_ of the crusher and verification of source of 
legal supply of minor minerals and stocks. 

Sd/· (Anirudh S.Singh),IRS 
Secretary (G & M) 

Govt of Arunachal Pradesh, 
ltana~ 

Memo No.DGM/NOC/CU/663/2020666 -q ..3 Dated ltanagar~uly'23 
Copy to ; - · · · N l & k. d · f · 1. The Deputy Commissioner Namsat, D1stnct amsa •• or tn 1n ormat1on, . 

2. The Divisional Forest Officer, Namsai Forest Division, for kind information please, 
3. The Member Secretary, Arunachal Pradesh State Pollution Control Board ,Yupia, for 

kind information pfease, 
4. The AMDO Namsai. District Namsai for information and with the direction to strictly 

follow the APMMCR-2020 and guidelines issued in this regard from time to time 
s. Smti Nang Mmka Namchoom, Viii: Alubari Circle: Chowkham, PO/PS Namsai, District 

Namsai. Arunachal Pradesh, for compliance. 

6. Office Copy 

(T.TaJar), 
Director(G & M) 

Govt of Arunachal Pradesh, 



I 
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Form-v 
(See rule 7 (l)J 

Form.lt for tommon cons.(>nt order/ authonrat ion 

ARUNAC~Al PRADESH STATE POllUTION CONTROL SO 
P~ryavaran 8hawan, Yupia Road, Papu HUI, Nahartaeun 

Drill• ' ( /tt /}0}} 

CONSENT ORDER 

·on~ent to e\tabh'-h/opN.ltc under !>et.t•on 25/J& of thtl WatPr (Prtv~nt•on •nd 

Cunt"·'~ uf Polluhon) Art 1974, ill> anwndt!d diiO undPr St!Clton 11 of 1hll A~r (Pr4.»ventlon 

olnd l.'mtrolof Poilt~hon) Att 1981 d ' diT\.,qdf\d t l") hl• rt"fcrred t)• Water Act ,md 1\11 l'.c.t 
r t''Pl'Cttllely 

Renewal of Consent 1. r,tn t..-d I() M/s Alubari Stone Crusher loc.ltPri at 

.Ail1h;u hll age Cho .. ·. ~t ·••n r 1 lr! Nam,,lt (JI• trr..t Arun.h.f ctl r'radc:.h for oper dtion of 

~~OnC ( I U'lhc
1
r loc at~d 10 · h!! <'H'~ d!..C a rt:d oJI'lti l! r t~u· prOIII>ttln '• o f the WCltN Ac.t/1~1! 

<\ , 'll bJt" { lO ih(' prOVIC:IOI ~ O( lh' ll.t, flnri t'll' ord~r<; thil l may 17•' m.ldf' f .lfthf'r Jnd 

Sll bJC( t to t ''c fultow "h' t ~w'' ;lOO c:ond•t1on ... 
l 

(t~) Tht l on ' '"' IS E' tn' l'd 01 lnc p~:rtod of tl h'l:' 1 ..-,.r ~ At·f 1.8 09.2022 to 17.09.2025 

J h1.1 \ h ,<. 1 lh~ •11 ph 1r t t ;1!1 s rbrn1 ;J r r> 1, ' Prl cauon lor r~·n • ••wl tu·fon• thu•r· 

momh.,from thed;"t· f-o r. · plr,· 

(h t The <on<pnr s \cl lcd (o• til"'·' 1Ur\f_tuf " o! ht> foth, .v••w JltCidl)t. !1/l ) ~f)luO\J C. 'ii '• th 

Capi tal ln. ·~tm~: rl( or RS.46.35 lakh) tho; trd r. ~H) c. ,,, I I! nv·· t rtH•tl por I H~t1 

bu1fdt r'~<: ti t d pfan rn.1cnmt•r ,, 

Where, H Ht!ip,ht m 111\!let ~ of the Cl llfllll' f h -hc•~h t Ill fllt'H!t o f tht' bUIIdlllf' 

w l 1er€! t h~ D G Set 1 ~ tm.t.l llt!c.l t..\A-(.l l->·l<.• t .J o f the D u s-~t 

211 

b t 
t) 

SO .? 
No ... 

not to (·.•ceed 

I' O t t o C'" ( •.:ed 

IH1\ to ~ · t: ced 

i of; 

GOO '-'P~ m ' 
30 ~.?, 1m' 
~0 up}m • 



fttU Thtt 'PPlK4n1 '\hall 11\\Cttlf tomprllht!n'\IW illtr poftutaon control q5tem COftSISll"' of 
Cur'!t~ •qWt•m~·nt .... tftotwiltl.,d ttnd «lJW."f ,., • .tnd m~tmtaln th• <Jatne continuouslY 50 

•~ tq •h••v• .,, .. l~v•l ''' t•nllut.ulh tu th~ fuUuwsnR .. a.ndard"' 

fhr \ lanri.ud•. rtlll'>t'> f •, uf ~ft Jhltf'• _ I su'"""'•••• 
r.-r1u ul•h• 
M~th•r 

I) '"'''"'n1N•t ·"'~"' 1,, ttw fcJflhwtn8 t:Qfltrol mea<iu~ .-
ttl 1 UU\t t ••llt.tlll»lt"lll • urll 'IIJif' ""· .Inn -.y .. tt•fT\ for th&? tol:autpm«itnt. 
h) I Ull'· lfllr lh11 t fl f 'AI!Icllt't•.! .. U1f' w .ll, •. 

I I I I l• ll ·. lr Ul l H<\II !i,,f ft •o•.,o llt •tS "'1"1 V~lthltl !11 1 r•r ••ftu•.o• , 

(I ) . R{'RUI(H clo•lmlh~ iUld Wt'Uinr, ( ) f f.ruund Nlthlri the PfCilt•:.~ 
..... l - c,ro~lnwof ·1 •!r~(· n bdt arortg ttw pt»rrphttry 
u) Ou.tnht ••tlve ~•·Hl(.f.;~rd of SPM 

'l'n .. • \t•s.Pcttckd p.ultLulale rn.itter contrtbutton va)ue ac a 

1 rlJ\t,mc~ of 4l) M f1 orn n rorlfrollf:\d tSola~d as wt>ll ~~from a 

j 
un'tt !Cit ~~Nl tn tlu"h~r <.f;auld b£' le<>s than 600 iJ&/mJ. The 

01(fll '.Wl!ln1'"' · ;"J n• hiJ 0 1' <"Qnduc~f'd at le.t-.t twKe a month for 
.....,. __ --.,j __ _ ,ell thl' 17 n•On!h• 111 ,, r •,u 

{w) i he •nUu'i:tr ~hall d~e dd~<p.llll t:' fth~.hures tor 't'Ontrof o f (,'or\i' from lt'i 

:Scw rr~~ sa-acs t D rompl~ v. trh thP <;Hlt)d:artts as may be applteabl(' 
own 

• NeCf!'lll.~r prpc ttl ron shoukl b ~ ~a~!!" ro MP. Jt>l)t frD!ll any ;.m or nots.e poll~tton 
lrdm tMe furrna<:l! I G .. t rtc, nrOpt>r ·n•ulation should be pro1ud~d t r.> OG Sl!t and 

o h-l" .1pp .anc··-. ife n "' m ?me •tlt •lOt1\e pal.tlt •ml 
• Nc1~ susrttf•mb o Dt.:J5~ts (15 ~00 1\~ .. <\l !li!i to!.~1looun(,l power JeveJ. lw. of a 

OG Set ~hot,.1\J bt. lt:.jS h"n 91 HOI.Og.id 'K AI (tfhA) at the m.mufctcturmg ~tage, 
wl'tt•"C !'.v:-. '1 ' nommat ·. er ~rl!u .e uf a ,()t~ s-et 

.- f,f lnd. ·or{ ,r.)~l lc ondosur /f!\.f'!t•;oc w •«hne"'t ef rOO'Ill for st atlon.ary OG Sets 
~. i-'VA ~ttd bo~,:c) 

• 01~1! If om tht! 0\. S •• hould h I.: Oil rolfutii.Jy p t Ovtdlrtg_ an dWUStic (!OfiO .. Ure on 

b lt~ahf'~ · ·u:! r OOr'tl ctOl!Stl II 

• Tl ~ c lv5tlc enr o ud c ou t1c H t!3tfH!'ft o f th · rcon1· ~b(;)uld be a.es•~n~:d for 
mtt11m :n'l ~ c; P. \f4 ~ fl"'*,..,IC., I~ ~r f"'r fl1·~-' ·ung ttl~ <1mtJien-t no•~ ,., em tlle 
mgHer td·•, I' rr , " b ( 'fll siblc lt <'hl'd, thP perforrna-ncl! oi l;h(? acouc;tk 
t!UdOSUf :/t!tOUSt C l r ''l\' £II ' ..11'\d.t!: .-LI(/"11 Clr t.ttf'V,t " oCC' <. th e pctforrnant~- I:'F'IilV 

:.l • s...l'lli!. k<: til or HOI!U.! 1 •c.hJUlil 1 wPfe~ JU u ... l _.a nbtt!r,ll rH'Jt"l:.e le-vel pre1er ably. '" th~ 
tH~i1 11'1:. n~ fllf."o::.u·em~n fer tns, ·r\..01 lo s mav oe f.!oJ1,e.at d•fter-ent potn}S at 
0;; tn r 'lr., ' h~ ar-n, St r"n~lo.,ure "001n, anc t heo a;to-eaged 

• ihl! DG "i,e,t ,1 .,')t,fd 411 o ~)i ~ o~of(fr>t1 Wtfl' pmpi"t e'(haw>t muffJer w1th in~ertton 

tOS~ d Olfflll'»lt•ll /!.! ll'P {t j . 

4 l t.mdlt 10 1"1 ~ unoer'He?ordous ~/e~ t t:~ M l\'8btZIHcttt an~ ~htnd\·w,.g.) \\t!l~:s 

1h an1t c;fl~ I J wn£'\r. tnP i'.tunnm-a '011 fn1 ManC\get\~E-ntiHandlm~ St<na~ef 
fH? :~tm--tn I 01-po!>al .or H l1.;'l-roou~ J ~ ~~ b~ftrJ:•"' 1 rnenths f-rol'll H1" datP o1 

._. rur of l ~.~ oat ct ' 



5. Self Monitonng Sthedule 

Applicant !>hall g~t the 'ittmpl@s of treated effluent~/emissJOns/haurdous 
waste~/leachate't analyled .tt least once in a year from the laboratory recopized 
bv the SPfB/PCC/CPCB/MoFf-. New OelhJ and conform to the limits stipuuted. 
T ~~\ rE'port (\hall be <..t.-nt to the State Pollution Control Board. fAnafysis frequency 
cou ld b~ dffferent for var1ous sources as may be spectfted by ~ 
so.1rd/C omm•ttec} 

6 nw ~•pphc ant 'h311 c.on•orm drld fo!low the guadelmes thar are g1ven 1n the 
Consent ord~ Thr. Board will h.tv~ the nght to r.-v.~e/wlthdraw tt.s MdSton 

rettardins the cons-ent ord.-r fh•• B()<ard m.ay .. upuliite .addnaonal c.ondrtJnn~. if 
any. to the Con'iPnt or .luthortldt&On order It may alter. modifv or mdude ttnv 
part•rul,tr (.ondltlon~ '" thto con<>ent. which ha~ to be Implemented bv the 
applicant 

'\ ./ 
(KOJ Rin~ lfS) 

Member Secretary 

No APSPCB-3~3/2018/ASC NMU/ 0!( - fi(:f 0Jte /. L /ft. /2022 

COp'f'tO 

1) The Deputy Commr~s1oner, Nam~a· N~m <;a t d1 ~o trlc1 for rnformatlon 
11) The Ot>pury D•rector of lndu!>tn~o; OK Nam'iill. 0 t'>trtC1 Namsar. Arunac.hal Prade.-.h 

for •nformat 10n 
ril) The D•v•<t•O•nl t-orr .. t OH c(.•r, r J.lm 'ia l ·Fon·~ ·.t Otilti\JOn Nam~ai, N<tmsat d•~tnct. 

Arundc..hal f.>rAdec;h tor mformatto•l 
VI Smt Nang Melo.ta Namchoorn Pro prll .. •tot r M/:. Aluh 11 I ~tonP c n l ';her Aluban Vllldge, 

Chowkham etrclta Nr-ti11Sdl di..,HICt ,\runacht.~1 Prach:'\h, tor tnformauon and stnct 
comphance or p,Uidehn~s . 

vi) Offrcc Co'-'Y· 

3 ot 3 



GOVT. OFARUNACHAL~ESH 

OFFICE OF THE DIVISIONAL FOREST OFFICER 
NAMSAI FOREST DIVISION, NAMSAI 

TO WHOM IT MAY CONCERN 

This is to certify that the proposed area for establishment of stone crusher by 
Nang Mlkta Namchoom under Dag No.112/13 of Aiubari area does not falls under any 
recorded Reserve Forests of this Division. 

Therefore, the undersigned have no objection in 
crus."ler in the said plot of land. 

NO.ANC/41/04/P-ll/ ~ .J::w 

rze) 
o· . 1onal Forest Officer 

» ~mm~cr~~~arr~1r;~ 
~l4At.6S.Al l t"\K~~ ~ .Y Vl.nOti :J 

N ~.:-..:J" • 
Dtd. NamsaJ the~> th Dec/ 18. 
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No. APSPCB-492/MSCT/Crusher/~ 1 04 - 07-" · Date: bt :> /07/2021 

CONSENY ORDER 
Consent to establish/operate under Section 25/26 of thE; \A/;~~t~r ~PrcvQ~~;':.'~ ?.~-: 

Control of PoiiLJtion) Act, 1974, as amended and under Section 21 of the Air (Prevention 

and Control of Pollution) Act, 1981, as amended to be referred as Water Act and Air 

A<.:t respectively. 

Renewal of consent is aranted to M ig: M~~!G>~bfl'llw~"~' ~rr~~':' ~:-:.~:!:=: :::- ~;; ;:: :-;:;.~;'-',-, 

of stone crusher at alubari viliage, Chowkhc.wn circle, Namsai district, /.\runachal Pradesh 

located in the area declared under the provisions of the Water Act/Alr Act subject t 9 t~e 

provisions of the Act, and the orders that may be made further and subject .to the 

following terms and conditions: 

1. The consent to qperate is granted forth~ period of three years wef 19.f)JJ.2021 t o 
18.08.2024, after which the applicant sha ll submit a fresh application for renewal 
before three months from the date of its exoirv. 

2. The Consent is valid for the manufacture of the following products/byproducts with 

Capital lnve~tment of Rs..23.01 iakhs towards gross capital investment (for land 
building and plant & machineries). 

SL Product Maximum annual production capacity 
1. Aggregates EX ~tone Dusts 15 TPH 
-

3. Conditions under Water Act: -

(i) The daily quantity of water consumption shall not exceed 6000 Liters. 

3. CondittQI"!§ under Air Act: :t 

The a licant shalf erect the chimne s)/stacf<{s) of the following specificat ions: 
-· . -\...tllntfleyt::>tac 

k attached to 
H~1gnt. 

(m} 

As- per equation j 
_ w,h~f'l '"J . lV\ I r. .. ·- ...... . 

Top Diameter Velocity of gas I 
(m} emission , 

(m/sec) 



i.' 

-­.. -

- • The DG Set ~hn11lrl ::l! lc: -:- !::': ;::-~·-~:!.:...! .. ;~:, pruper exnaust muffler with insertion 

loss of minimum 25 dB (A). 

~ 

4. Conditions under Hazardous Wastes (Management and Handling) Rules: 
The unit shall renew the Authorization for Mana~pmtm+jW::a~~~!~;..' ~~~;·:;9.;.;' 

7.co.i.l ~t~rn; u1sposat ot Hazardous Wastes before 3 months from the date of 
expiry of the order. 

S. Seif Monitoring Schedule: . 
Applicant shall ~Pt tht:> -:~~;::-!::: :~ ~. c::c:~~c:~ ~iiiuemstemJSSions/hazardous 

wastes/leachates analyzed at least once in a year from the laboratory recognized 
by the SPCB/PCC/CPCB/MoEF, New Dethi and conform to the limits stipulated. 
Test report shall be sent to the State Pollution Control Board. [Analysis freguency 
could be different for various sources as m~v h~ c:!"~C~~~~ ~:,: ~:-.c 
, _- . ·- . 
...,var V/ "-'VIl li Jlf('(eej. 

6. The applicant shall conform and follow the QL!idelines that are· given in the 
Consent order. The Board will have the right to revise/withdraw its decision 
reqardina the conc:~nt '"'""'~~- :.~: :!:~;-~ ... a1 :>i.;tJuidce aaatttonal conditions, if any, 
to the Consent or authorization order. It may alter, modify or include any 
particular conditions in the consent which has to be implemented by the 
applicant. 

No. APSPCB-492/MSCT/Crusher/ tj 1()4 -Or 
Copy to: 

(Koj Rinya, IFS) 
Member Secretarv 

Date: ~ J /07/2021 

~ . , , •c vt::f.Juty t..ommtssioner, Namsai, Namsai district for information. 
2. The Divisional Forest Officer, Namsai Forest Division, Namsai, Namsai district, 

Arunachal Pradesh f<>r information. 
3. Sri Chow Tiyot Manjeykhun, Proprietor, M/s Manjeykhun Stone Crusher, 

Chowkham vill~n~ rh"•._,!,_~:~ .:::-.:!.;;, ~ ~a1 11:x1i utsu1ct, Arunachal Pradesh, for - . 
information and strict compliance of guidelines. 

4. Office Copy. 

~v 
· (Koj Rin~~) 
Member Sec~~ 

lAe~;gpc\\ .--\ 
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GOVERNMENT OF ARUNACHAL PRADESH OFFICE OF THE 
DIVISIONAL FOREST OFFICER NAMSAI FOREST DIVISION: NAMSAI 

TO WHOM IT MAY CONCERN 

this is to state that this department has no objection for setting up of 
Stone Crusher in the name and style of M/s Manjeykhun Stone 
Crusher a.t Alubari Chongkham area subject to condition that the area 

in question does not fall under any recorded reserve Forest of the 
Divisional, does not violate the forest conservation Act 1980 and also 
fulfils all the condition laid down by the state pollution Control Board, 
Itanagar while establishing the Stone Crusher unit the site. 

NO. AND/41/04/II/5235 
Dtd. Namsai the 22nd November 2019 

(T. Pertin) APFS 
Divisional Forest Officer 

Namsai District A.P 



• ~ GOVERNMENT OF ARUNACHAl PRADESH 
1m' ~~ D&ARTMENT OF GEOLOGY AND MlN1NG 1\.t 

• C_} ' ' 1TANAGAR 2 (. 
~ .... - /jJOC/CU/NCN/285/2018 / Q r.,; 0(, Dated lt•nagar ; ..... De<'23 

v· __ -'" p !i..Q. OB.l~O~E,KTff~;E FOR EST~BUSHM£1!JLOf_CRUS1iEfUmii 
nus is to certify tha;, tne. OP.partmcnt of Geology and Mtn•ng has no ob}ectJon "' 

estabhsnm~l't of a Crusher lJnit bY d'le pe-rson as named brlow at the place specifed h~>Tt!in 

1) Smtl. Nang Chemlka Namchoom 
2) M/s Nam Oalao Stone Crusher, 
3' Addrss of registered Office: Viii: Chowkham-m. PS: Chowkharn. District Namsa~, 
A) lor..rion of Crusher U~it: Aluban,Cnowkharn-m 
S) O~ta•l~ of Crus~r unit 

a) Make ·- TORSA 
b) Nam~ of Manufac;turel': TORSA 
c) lnst.lllation capacity. &500 cum pf'r month 
d) Ptoduction target as per OPR · 4800 cubic mtr per mont"' 
e) Production capacity as per tv~anufacture·.s detatl ·- 6500 Cl.lm per month 
t) £st1mated daily-power consumption:· OG set 

The No Obj~9n Certificate is subject to the fcliO\Ying tetms .and cond•tion>. 

1) This No Objection Certificate shall rematn vahd for ~ penod of one year effectiv.e 
25' April'2018 

2) The No. ObJection Certificate is issued only for applj'lng consent order of the State 
Pollution Control Board al'\d it does !lot confer any right to the Propnetor/ownet of the 
stone crusher to extract/remove minor minerals from any area w.thout obtainin~ a 
mimng permit from the competent authority. [1.e. The Secr-etdry (G & M) for exoort arod 
DC of the district for domestic use}. 

3) Minor mine·als shall be remOVM/extracted .n accorda~ with the Mlnmg Permit 
granted from time to time by the competent aA.~1tlority from the notified qvany only. 
Extraction and removal of minor mtl'lerals from other than notified quarry shall not only 
entail cancellat•on of the No Objection Cerhficate but also prosecution as ~r law. 

4) Quarry actilllties like collection of boulders gravel$, sands ~<: shall not be carried out 
Within 1 Km both upstream and downstream of any diversion structure across the. river, 
stream, nallah for drinking water .supPly ~cheme, dams. bridges 1!tc. 

S) Extractlon/quarrymg of mlnor minerals shall not bt beyond 3 meter depth of the surfaa 
and operation- for mining/quarrying s well as operation of the erusher macNne shall be 
between 6 AM to 6' PM. 
The proprietor/owner of crusher unit shall •ndemnify to the Government against any 
claim of third parties. NeithE!r tne Geology and Mlnlng Department nor the State 
Govetnment will be- r~ponsible for such third party daims. 
The mln~als left 4fter cancellatiOf\ of the NOC or the mining permits shall be foffe1ted 
and such minerals shall be deemed to be the Government property and the Geology ano 
Mining Department rnay dtspose otSYC.h property as per law. 

8) Felling of trees in and around the notified qu•rries during removal of m1nor minerals and 
at the ltme of establishment of stone crusher unit shall not be allowed without prior 
permission of competent authonty 

9) Evecy types of accident during ttte operation of stO'le crustier machine aild duriog 
removal/extractiOn of minor minerals .shall be reported to tl'!e M¥est police station and 
the Directorate of Geology and Mtntog. 

10) The proprietor/owner of the stone crus~r unit shall maintain proper account of daity 
vse of minor minerals, their disposal in detail$ and amount of goods talt paid thereon, 
which shall be ~omplled at the end of the month ahd submitted in the CU Fonn·b to 
Directorate of Geology and Mining and the Deputy Commissioner of the district before 

every 1 o~~> da)' oflhe month. /'?L_,. f / kJ'. 1 1) Contlnutcl N«xt hge -a 



Form-V • ~~~~~LifE. 
[See rule 7 (1)] ~ 'h"J Lifestyle fOf' 

Format for common consent order/authorization 'Ill Environment 

ARUNAOiAl PRADESH STATE POUUTION CONTROL BOARD 
Paryavaran Bhawan1 Yupia Road, Papu Hill, Naharlagun 

• • '~SPCB-33{28) ' 2007/ NSC/ tq 9. ("" .- :b~ 
CONSENT OROER 

Date; Ql( /09/ 2024 

Consent to establish/operate under Section 25/26 of the Water (Preven tion and 

Control of Pollution) Act, 1974, as amended and under Section 21 of the Air (Prevention 

and Control of Pollution) Act, 1981, as amended to be referred as Water Act and Air Act, 

respectively. 

Renewal of Consent is granted to M/s Namdafao Stone Crusher located at 
alubarl village, Chowkham circle, Namsai district , Arunachal Pradesh for operation of 

stone crusher unit located In the area declared under the provisions of the Water 

Act/Air Act subject to the provisions of the Act, and the orders that may be made 

further and subject to the following terms and conditions: 

1. 
(a) The consent is granted for the period of t wo years wef 07.05.2024 to 06.05.2026, 

after which the applicant shall submit a fresh application for renewal before three 

months from the date of its expiry. 

(b) The Consent is valid for the manufacture of the following products,lbyproducts with 

Capital Investment of Rs.40 lakhs towards gross capital investment (for land building 

and plant & machineries}. 

Maximum annual production capacity 
lOTPH 

2. Conditions under Water Act: -
(f) The daily quantity of water consumption shall not exceed 6000 Uters. 

3. Conditions under Air Act:­
(i) I h I h The applicants at erect t e chlmney(s)/stack(s) of the followln~ specifications: 

Sl. No. Chimney/Stack Height Top Diameter Velocity of gas 
attached to (m) (m) emission (m/sec) 

1. O.G. Sets As per equation-
H=h+0.2vKVA . 

Where, H=He1ght In m@ters of the Chimney, h=helght In meters of the building 
where the O.G. Set is installed, KVA=Capacity of the D.G set 

(ii) Standards for emission of air pollutants: 

a) SPM not to exceed 
b) 502 not to exceed 

c) NOx not to exceed 

l of3 
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(iii) The applicant shall install comprehensive air pollution control system c~nsisting of 
control equipment as detailed and operate and maintain the same contmuously so 
as to achieve the level of pollutants to the following standards: 

Suspended The standards consists of two parts: 
Particulate I) Implementation of the following control measures: 
Matter a} Oust containment cum suppression system for the equipment. 

b) Construction of wind breaking walls. 
c) Construction of metalled roads within the premises. 
d) Regular deaning and wetting of ground within the premises. 
e) Growing of a green belt along the periphery. 
II) Quantitative .standard of SPM 

The suspended particulate matter contribution value at a 
distance of 40 M from a controlled isolated as well as from a 
unit located in cluster should be less than 600 J..tg/rn-3. The 
measurements are to be conducted at least twice a month for 
all the 12 months in a year. 

(lv) The Industry shall take adequate measures for control of noise from its own 
sources so as t o comply with the standards as may be applicable. 

(v) Other conditions: 

• Necessary precaution should be taken to prevent from any air or noise pollution 
from the furnace, DG set etc. proper insulation should be provided to DG set and 
other appliances for minimizing the noise pollution. 

• Noise standards for DG Sets {15-500 KVA}· the total sound power level, Lw, of a 
DG Set should be less than 94+1010g10 (KVA), dB(A), at the manufacturing stage, 
where KV A is the nominal power rating of a DG Set. 

• Mandatory acoustic enclosure/acoustic treatment of room for stationary OG Sets 
(5 KVA and above}. 

• Noise from the OG Set should be controlled by providing an acoustic enclosure on 
by treating the room acoustically. 

• The acoustic enclosure/acoustic treatment of the room should be designed for 
minimum 25 dB (A}. Insertion loss or for meeting the ambient noise is on the 
higher side, It may not be possible to check the performance of the acoustic 
enclosure/acoustic treatment. Under such circumstances the performance may 
be checked for noise reduction upto actual ambient noise level, preferably, in the 
night time. The measurement for insertion loss may be done at differen t points at 
0.5 m from the acoustic enclosure/room, and then averaged. 

• The DG Set should atso be provided with proper exhaust muffler with insertion 
loss of minimum 25 dB (A). 

4. Conditions under Hazardous Wastes (Management and Handling) Rules: 
The unit shall renew the Authorization for Management/Handling/ Storage/ 
Treatment/ Disposal of Hazardous Wastes before 3 months from the date of 
expiry of the order. 
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5. Self Monitoring Schedule: 
Applicant shall get the samples of treated effluents/emissions/hazardous 
wastes/leachates analyzed at least once in a year from the laboratory recognjzed 
by the SPCB/PCC/CPCB/MoEF, New Delhi and conform to the limits stipulated. 
Test report shall be sent to the State Pollution Control Board. [Analysis frequency 
could be different for various sources as may be specified by the 
Board/Committee}. 

6. The applicant shall conform and follow the guidelines that are given in the 
Consent order. The Board will have the right to revise/withdraw its decision 
regarding the consent order. The Board may stipulate additional conditions, if 
any, to the Consent or authorization order. It may alter, modify or include any 
particular conditions in the consent, which has to be implemented by the 
applicant. 

No. APSPCB-33(28}/2007 /NSC/ ( Oj 2J ~ - ~ B 

Copy to: 

/ 
(Koj Rinya, IFS) 

Member Secretary 

Date: 0 4 / 09/ 2024 

1) The Deputy Commissioner, Namsai, Namsai district for information. 
2) The Divisional Forest Officer, Namsai Forest Division, Namsai, Namsai district, 

Arunachal Pradesh for information. 
3) Smti Nang Chemika Namchoom, Proprietor, M/s Namdalao Stone Crusher, 

Chowkham village, Chowkham circle, Namsai district. Arunachal Pradesh, for 
information and strict compliance of guidelines. 

4) Office Copy. -

••••• 

(Ko~) Mem~=:~ry 
.Member Secretary 

State Poltution Control Board 
Govt. of Arunachal Prade$h ,.. . 

Q~ Scanned wi th OKEN Scanner 
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~~-~;~ flfr[IJ, ~; GOVERNMENT OF ARUNACHAL PRADESH 
..) A DEPARTMENT OF GEOLOGY AND MINING .-!.e. 

~ANAGAR ~\. 
/NOC/CU/NMS/133/2016 /3 oD () Dated ltanagar :.?f ... Dec'23 

NO OBJECTION CERTIFICATE FOR ESTABUSHMENT OF CRUSHER UNIT 

This is to certify that the Department of Geology and Mining has no objection in 

establishment of a Crusher Unit by the Firm as named below at the place specified 

herein: 

1) M/s. SUTASANA STONE CRUSHER UNn: 
2) PROP:- CHOW SUT ASANA MEIN 
3) Address of registered Office: Viii: Chongkham, Circle: Chongkham, District 

Namsai, Arunachal Pradesh. 
4) Location of Crusher Unit: Near Berrang Ghat Village: Chongkham District 

Namsai. 
5} Details of Crusher Unit: 

a) Make: - Marshal and Ekta. 
b) Name of Manufacturer:- Marshal and D.K Machinaries (Assam) 

c) Installation capacity: 12000 cun: per annum. 
d) Production target as per DPR 12000 cum per annum. 
e) Estimated daily power consumption:- 125 KV 

TERMS AND CONDmONS: -

The No Objection Certificate is subject to the following terms and conditions: 

1) This No Objection Certificate shall be valid for a period of one year effective from 
the date of its issue. 

2} The No. Objection Certificate is issued only for applying consent order of the State 
Pollution Control Board and it does not confer any right to the Proprietor/ owner of 
the stone crusher to extract/remove minor minerals from any area without obtaining 
a mining permit from the competent authority. [i.e. The Secretary (G & M) for export 
and DC of the district for domestic use]. 

3) Minor minerals shall be removed /extracted in accordance with the Mining Permit 
gr.anted from time to time by the competent authority from the notified quarry only. 
Extraction and removal of minor minerals from other than notified quarry shall not 
only entail cancellation of the No Objection Certificate but also prosecution as per 
law. 

4) Quarry activities like collection of boulders, gravels, sands etc shall not be carried out 
within 1 Km both upstream and downstream of any diversion structure across the 
river, stream, nallah for drinking water supply scheme, dams, bridges etc. 

5) Extraction/quarrying of minor minerals shall not be beyond 3 meter depth of the 
surface and operation for mining/quarrying s well as operation of the crusher 
machine shall be between 6 AM to 6 PM. 

6) The proprietor/owner of crusher unit shall indemnify to the Government against any 
claim of third parties. Neither the Geology and Mining Department nor the State 
G~~~~ment will be responsible for such third party claims . 

. A\\J'h Minerals left after cancellation of the NOC or the mining permits shall be 
. : ~- ~ eited and such minerals shall be deemed to be the Government property and the 

·~. · ~ 
1 e,o\0 c'<'J> yeology and Mining Department may dispose of such property as per law. 

0
\ G ·'><:'?\ st~felling of trees in and around the notified quarries during removal of minor minerals 

Q'-'\.· 
0
\ ~' ~,J>' and at the time of establishment of stone crusher unit shall not be allowed without 

\ •e; r::.J...._. '\~~ prior permission of competent authority. 
· " 9) Every types of accident during the operation of stone crusher machine and during 

removal/extraction of minor minerals shall be reported to the nearest police station 

and the Directorate of Geology and Mining. 
Continued Next Page- Z 



10) The proprietor/owner of the stone crusher unit shall maintain proper account of daily 

use of minor minerals, their disposal in details and amount of goods tax paid 

thereon, which shall be compiled at the end of the month and submitted in the CU 
Form-0 to Directorate of Geology and Mining and the Deputy Commissioner of the 

district before every 10m day of the month. 

11) During transportation of such crushed stones from the Stone Crusher Unit to other 

places, pacca challan with machine numbering shall be issued by the 
Manager/authorized agent of the proprietor which shall have to be countersigned by 

the concerned AMDO. ' 
12) The owner /proprietor of the crusher units ensure that all the statutory provisions of 

the following acts and rules are complied with during operation of crusher unit; 

(i) The Mines and Minerals (Development and Regulation) Act. 1957. 
(ii) The Arunachal Pradesh Minor Minerals Concession Rules, 2020. 
(iii) The Air (Prevention and Control of Pollution) Act, 1981 and Rules framed there 

under. 
(iv) The Water (Prevention and Control of Pollution) Act, 1981 and Rules framed there 

under. 
(v) The Environment (Protection) 1986 and Rules framed there under. 
(vi) The Noise Pollution (Regulation and Control) Rules, 2000. 
13) No expansion to the crusher units shall be allowed or electric connection provided by 

the Department of Power in the extended part of the plant without prior No 
Objection Certificate issued to that effect from the Geology and Mining Department. 

14) Every stone crusher owner shall ensure that the emission standards as per the statute 
and as notified by the State Environment and Forest Department are adhered to. 

15) Every stone crusher owner shall adopt pollution control measures as notified by the 
State Environment and Forest Department or as amended from time to time. 

16) The Geology and Mining Department may impose any such further conditions as it 
may deem fit for the protection and sustainable use of minor minerals. 

17) The proprietor/owner of the crusher shall also submit a return by 10m of every 

month, giving details of total quantity of minerals crushed, electricity consumed, 
power generated in case of captive power generated run crusher, fuel consumption 
in case of diesel run crusher, number of labour employed and wages paid etc. 

18) The crusher owner shall allow the inspecting staff, access to the crusher and make 
available all records relating to operation of the crusher and verification of source of 
legal supply of minor minerals and stocks. 

Sd/· ( Anlrudh Saran Singh) IRS, 
Secretary (Geology & Mining). 

Govt of Arunachal Pradesh, 
Ita nagar 

Memo No.DGM/ NOC/CU/ NMS/ 1 33/2016 Dated Itanagar .. ~ .. Dec'23 

Copy to;-

1) The Deputy Commissioner Namsai, District Namsai, for kind information. 
2) The Divisional Forest Officer. Namsai Forest Division, for kind information please, 
3) The Member Secretary, Arunachal Pradesh State Pollution Control Board ,Yupia, for 

kind information please, 

4) ~~ AMDO Namsai, District Namsai for information and with the direction to strictly 
~,~ ·w e APMMCR-2002 and guidelines issued in this regard from time to time 

f:!..~~ ~ 1 hri Chow Sutasana Mein, Viii: Chongkham, Circle: Chongkham, District: Namsai, 
l'" ~0 :i) 

6 fl_o 1t<'"' t-..~ Arunachal Pradesh, for compliance . 

. o" \':' .. § JJ'· ' '6> Office Copy 
~~ o'- ,....<~ ·· 

\'(/; c.J'· ~ " ./{~ ..., 
(T.TaJar) 'J..' .()11/7,$ 

Director (Geology & Mining) 
Govt of Arunachal Pradesh, 

Itanagar 



-~ • Form-V ~~~LiFE 
(Sec rule 1 (l)J I ~ l 1 L!; l ro• 

f orm<~ l for common cons~nt ordcr/authoriLJllol\ " tf,/ L•w•oorr rn 

ARUNACHAL PRADESH STATE POLLUTION CONTROl OOARD 
P.lry,1v3r.ln Bh;w .. .JnJ Yupi;~ AoOld, Papu Htll, Naharlagun 

No APSPCll~52q/l010/Sl/Cru.,hcr/ 'l,()ot] I) 

CON fNTORDI- R 

OJU! 17 /OCJ/2021\ 

(OII\t' tlt to .,, ,,l!h,h/opcrilll' un 1 r St•ctJt>n 2 /]G of the W.1IN (I rc\·cntlon and 

Control of Polluuon) 1\t't l ti!7•1, ,, t <1nwnd d utd under ••cr on 1 1 of tht· Atr (Pnvcntlon 

<'~ 1\d Control of J>ollu 1011 ) I'l l , l q81, d) un• led (lo b•• ref •rr d 1 i Vhtrt l•tt .-.nd Air /\Ct 

H)Jl'Cl ely) 

Cl'\ t \'.,,, of <OO<;t'11 l :fl twr •b en n cd to M/s Sutas .. mJ Indus t ry loc.ltf'd at 

Chow~ hilm v\ll,t • • Cho~·.~h ,l l ll cltch·, UMn ~I dt tnc • /uunwci:J Pt id h for opl'rJIIOn 

ol ron•• cr JShcr, loc.ll•'d In the <lrt:!.1 d"cl ,,~d , dl he! rovisivns ll ·h ~ ~1. Jt t•r Jc\ 11 11r 

Act uhjC'cl o th nrov•~•on~ of tha \c ntlt,u <.rd •rs th t mil , h mad • furthr r cJnd 
I 

subJect lo thl:! folio ~ nr. t mu .md c.ond•uons 

lh • Con tnt • ~ · 11 .. " d s v hd lrorn th d.tte o: 1~ uc or thls ord r i • nm 
26.01.'1024 o 25.07 702) .Itt r •;hlch the pplt n '"~II subm·· a'; sh pph .,uon 

for r• n ., llu~forl; \l uc:: motl'hS from th~ d o hs c puy 

' lhc Consent lS v .. IHI for th m 1r ul - rc of he follow nc produc sfbvproductS ... , h 

C p al lnv stml!fll of Rs 21 SO 1.1~ hl to.· • .uds sross uptt I Jnvc.~tmcnt (for t ntJ 

bUJidtn ,,nd pl an~ rn ch•nc11r• 

2 Contllllons undPr \Vf\ter /,ct · • 
(I} The d tv qu •ntrty of Wolter con sump Jon hall note ceed 6000 lit rs 

v. t. r th 

(u) S :md ,ds for ••nuss•on of 1 r p :>llutants 
a) SPf~o 

h) S02 
d tlO-.: 

1 of 

600t•Wm1 

30Jtg/mJ 

O~c/rn' 

0 Sc..mned \'.tth OKFN canner 



(ul) The apphcant shall Install c:omprehcnslvc air pollutton control syo;tem conststing • 

C\lnltol e :Ju•pmt!nl as detailed and operate Jnd ma1nt:un the same contmuously so 
"'> to ttth tC\C the lc1.cl of pollu tants to the followmg stJndards: 
r:-- -

5usoended 
P rtiCUiilt l! 

~Jtt~r 

( )1l1 noustry shall t ade ui.ll m • ur ,. :o; con•rol o t no•S· ror 
!.Cure s o 1s •o campi \'• th th st nd rds s m1t b poltc hi 

"'\ ' fl 

• en ·o re ent from n~ ar or no sc poilu• on 
r tn~ul ' JOn should b pro\lu.led 10 OG ,.., :~ nd 

• 

~11 · re • A as •h nomm;ll po • • r t 

• Vanda orv cousllc e n osure acous• c •r :m n: o: room or st lion OG Sets 

[5 ::\'A and abo'\; c) 
• .ols ror the OG Scl st ould be controlled b"f pro ld n n cous lc nclosurc on 

n. h 
0 

• The OG Set :thoulu lso be pro~tdcd \ath proper .ah· us• muffi r r JOn 

loss of m n mum 25 dB (A). 
Con01t10ns uno r !-t "1' I') .s '·'· stes ('. .. ana emcn: nd .iandlang) 
Th una; shal r••nc •• h Authoma on •or ,\1i1n em en: H ndl n Storu c/ 
Tr ~m nt/ 0 spas : irdous \\ it ·s b o 

o~ •h .. order 

'} I' 

Scan net 



G. 

..t mbf'r r .-.rr ' try 

o ,w ! '-'8 5?.9/2010/SifCrmh •r/ ~ C '1-11-

Capv o 

1) Ttl OcrnHy Colmn• SSid ll~r. N.Hll!t u, f~ams 'd•,trlct 'lor lnrormat on 

2} lhc Ocpu Du tto o lodu!ltnes, DIC r ms t, 0•!1 riel 1 •msn. Aruna1 
flt(ld sh ior lnlonn,•\lor 

3) 1 h ~ .... , l <' n.:ll J • r Ofiiccr, .Jam~ '' rot •s D• h.u:m, :. m\ar IJ mr.a1 diS \riC\. 

Ar\ln r 'l411 ' ra ' h lor Inform lt10II 

~ ) Shn Lho:. St.llil HE! • ,l•••n. f'rosm• tor. i•l/'S u , \ na lndu~l •• Vtll:lEC Cho~ , ~ r 
Cho.·.• h<Jn, .. lrcJ,\ N;llll5ill IJ I!.U•c:.l, •\runat:h I l'rad••\h or m orm;tt on an,. · r • • 

con r I• m• • of cuidl!l''' s 
~_.) Off1c ( r p .' 

..... 
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l GOVT. OF ARUNACHAL PRADESH 
OFFICE OF THE DIVISIONAL FOREST OFFICER 

NAMSAI FOREST DIVISION::NAMSAI 

TO WHOM IT MAY CONCERN 

Tlus is to state that this Department have No Objection for setting up of Stone 
Ct.\lslief tiiiit by Clie·w Sutasi:Uili Mdn pfop of M/s Sliiasana Iildllstry at Ctibwkhan! Hi l'ils awn 
plot of land vide LPC No.282, Drg. V. N0.285 dtd. Nan~sai the 09.07.04, subject to the 
conditions that the urut does not violate the provisions of F.C. (Act 1980) and also fulfill all the 
conditions 1,aid down by the Arunachal. Pradesll :::>tate PoHution Control Hoard, ltanagar wll.He 
establishing the unit at the said site. 

No.AND/41104 1 Lt '1 e~-

Dtd. Namsai the t i t.h of June· ~Oll 
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GOVERNMENT OF ARUNACHAL PRADESH 
DEPARTMtNT OF GEOLOGY AND MINING 

No DGMJNOC I D'ANAGAR 
~ /CU/NMS/133/2016; 8t ~ -G~ Dated It.n9r the 21"-' Juty'2022 

NO 0BJECJ10N CERTIFICATE FOR E$TABUSHMENT OF CRUSHER UNIT 

. . This is to certify that the Department of Geology and Mining has no objection in 
establishment of a Crusher Unit by the Firm as named below at the place specified herein: 

l } M/s. S.M.ENTERPRIS£ 
2J PROP!- CHOW SUNIMA MEIN 
3) Address of registered Offic~: V~t; Chongkham-m. Circle: C.hongkham. Di$trict Namsai, 

Arunachal Pradesh. 
4) Location of Crusher Unit Village: AJubari, District: Namsai. 
5) . Details of Crusher Unit 

a) Make: - Bhartia 
b) Name of Manufacturer:- Bhartia Engineering 
c) Installation capacity: 5000 cum per annum. 
d) Production target as per DPR: 5000 cum per annum. 
e) Estimated daily power consumption:-125 KVNH . 

TERMS AND CONDIDONS: -

The No Objection Certificate is subject to the following terms and conditions: 

1) This No Objection Certificate shall remain valid for a period of one year from ~ date of 
its issue 

2) The No. Objection Certificate is issued only for applying consent order of the State 
Pollution Control Board and it does not confer any right to the Proprietor/owner of the 
stone crusher to extract/remove minor minerals from any area without obtaining a 
mining permit from the competent authority. ~.e. The Secretary (G & M) for export and 
DC of the district for domestic use}. 

3) Minor minerals shall be removed /extracted in accordance with the Mining Permit 
granted from time to time by the competent authority from the notified quarry only. 
Extraction and removal of minor minerals from other than notified quarry shall not only 
entail cancellation of the No Objection Certificate but also prosecution as per taw. 

4) Quarry activities like collection of boulders, gravels, sands etc shall not be carried out 
wrthin 1 Km both upstream and downstream of any diversion structure across the river, 
stream. nallah for drinking water supply scheme, dams. bridges etc. 

5) Extraction/quarrying of minor minerals shall not be beyond 3 meter depth of the surface 
and operation for mining/quarrying as well as operation ofthe crusher machine shaJt be 
betweep 6 AM to 6 PM. 

6) The proprietor/owner of crusher unit shall indemnify to the Government against any 
claim of third parties. Neither the Geology and Mining Department nor the State 
Government will be responsible for such third party daims. 

7) The minerals left after cancellation of the NOC or the mining permits shall be forfeited 
and such minerals shall be deemed to be the Governm~nt property and the Geology and 
Mining Department may dispose of such property as per law. 

8) Felling of trees in and around the notified quarries during removal of minor minerals and 
at the time of establishment of stone crusher unit shall not be allowed without prior 
permission of competent authority . 

. ,9f;vEv.ery types of accident during the operation of stone crusher machine and during 
1'\' ' • 

........... =-,_'"", ' •' .. _rf(1"emov raction of minor minerals shall be reported to the nearest police station and 

, -~<>'''>··-~ ,' the Directorate of Geology and Mining. . . . . 
~ e>·' .-;.:. ', , ... ~0) The proprietor/owner of the stone crusher unit shall mamtam proper account of da1ly 

, .;' ~ ..... ,'.)~ Jf' ' us~ of minor mineral_s, their disposal in details and amount ?f go?ds tax paid thereon. 
z.C'(\. 0 ,.,..<" · wh1ch shall be compiled at the end of the month and submitted tn the CU Form·D to 

~ c '' \~' Directorate of Geology and Mining and the Deputy Commissioner of the district before 
·) every 10111 day of the month. 

tgntlnued Next Page- ~ 
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U} During transportation of such crushed stones from the Stone Crusher Unit to other 
places, pacca challan with machine numbering shall be issued by the 
Manager/authorized agent of the proprietor which shall have to be countersigned by the 
concerned AMDO. 

12) The o~ner/proprietor of the crusher units ensure that a!l the statutory provisions of the 
. followmg acts and rules are complied with during operation of crusher unit ; 

(~~ The Mines and Minerals (Development and Regulation) Act 1957. 
(u) The Arunachal Pradesh Minor Minerals Concession Rules, 2020. 
(iii) The Air {Prevention and Control of Pollution) Act, 1981 and Rules framed there under. 
(lv) The Water (Prevention and Control of Pollution) Act, 1981 and Rules framed there 

under. 

(v) The Environment (Protection) 1986 and Rules framed there under. 
(vi) The Noise Pollution (Regulation and Control) Rules, 2000. 
13) No expansion to the crusher units shall be allowed or electric connection provided by 

the Department of Power in the extended part of the plant without prior No Objection 
Certificate issued to that effect from the Geology and Mining Department. 

14) Every stone crusher owner shall ensure that the emission standards as per the statute 
and as notified by the State Environment and Forest Department are adhered to. 

15) Every stone crusher owner shall adopt pollution control measures as notified by the State 
Environment and Forest Department or as amended from time to time. 

16) The Geology and Mining Department may impose any such further conditions as It may 
deem fit for the protection and sustainable use of minor minerals. 

17) The proprietor/owner of the crusher shall also submit a return by 10'" of every month, 
giving details of total quantity of minerals crushed, electricity consumed, power 
generated in case of captive power generated run crusher, fuel consumption in case of 
diesel run crusher, number of labour employed and wages paid etc. 

18) The crusher owner shall allow the inspecting staff, access to the crusher and make 
available all records relating to operation of the crusher and verification of source of 
legal supply of minor minerals and stocks. 

Sd/- ( Anirudh Saran Singh) IRS, 
Secretary (Geology & Mining), 

Govt of Arunachal Pradesh, 
ltanagar 

Memo No.DGM/NOC/CU/NMS/133/2016 Dated ltanagar the 27ttt July'2022 

Copy to;-

1. 
2. 
3. 

4. 

s. 

(£ 

The Deputy Commissioner Namsai, District Namsai, for kind information. 
The Divisional Forest Officer, Namsai Forest Division, for kind information please, 
The Member Secretary, An.Jnachal Pradesh State Pollution Control Board ,Nahanagun, for 
kind information please, 
The AMDO Namsai, District Namsai for information and with the direction to strictly 
follow the APMMCR-2020 and guidelines issued in this regard from time to time 
Shri Chow Sunima Mein, Viii: Chongkham-m, Grefe: Chongkham, District Namsai, 
Arunachal Pradesh. for compliance. 

«<ffflltf~ 

(T.Ruml) 
JtSecretary(Geology & Mining) 

Government of Arunachal Pradesh, 
ltanagar 
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,' .. Form- V 

;..;;· ·~·,.\ * [See rule 7 (1 )] 
~~ tE\ Format for common consent order/authorization 

·~..::::ia~w~ /AAuNACHAl PRADESH STATE POLLUTION CONTROL BOARD 
.~? c r-v,·~· Paryavaran Bhawan, Yupia Road, Papu Hill, Naharla9un 

'-,..~SJ1'" 
APS"PCB- 3~/2010/SME/SCU/ lf')'2-1 -!.C Date J 1- /08/2021 

CONSENT ORDER 

Consent to establish/ operate under Section 25/26 of the Water (Prevention and 

Contro l of Pollution} Act, 1974, as amended and under Section 21 of the Air (Prevention 

and Control of Pollution) Act, 1981, as amended to be referred as \ll/ater Act and Air Act 

respectively. . 

Renewal of consent 1s granted to M/s S.M. Enterprise for operation of stone 

cr U$1· Jr'g industry at Chowkham v1llage, Namsai district, Arunachal Pradesh located in 

trc MP=! declared under the provisionstof the Water Act/Air Act subject to the prov isions 

of the Act, and the orders that may be made further and subject to the following terms 

and conditions: 

1. The consent to operate is granted for the period of three years wef 10.03 .2021 to 
09.03.2024, after which tht ppl'c::!nt 5;hall subm1t a fresh applicatron for renewal 
before three months from the date of rb expiry. 

2. The Consent rs vallo ror the manufa ... n. .. re of ~l1c following prorlucts/byproducts With 

Capital investment of Rs.32.25 lal<hs towards gross capital investment (for land 

bulldrng and plant & machineries). 

. ,I ,.~ T - -- - ---
., • \:~ ' Sl. _ ._frodus_t . Maximum an~l production capacity 
''\'' ' C \ 1 

1. Angregates & Stone Dusts I 1 5 TPH 
"oh-' 

.-\Alf, • :J - - __ ....__ --

3. The industry falls under Orange category of the Arunachal Pradesh Water 
{Prevention & Control of Pollution)(Amendment) Rules, 2020 as per schedule-VIII of 
the notification. 

4 Condit1ons under Air Act: -
(i) Thcypplicant shaB erect the chlmney(s)/stac~(~_of the follow1n 

Sl. 1 Chimney/ Stack j Height I Top Diameter 
No attached H.> (m' (m) 

~--t 

specificat ions: 

D.G. Sets As per equation 1 

- H==h+0.2vKVA 1 ____ --' 
H=Height in meters of the Chimney, 

h=height in meters of the building where the D.G. Set is installed. 
KVA:::Capacity ot the D.G set 

1 of 3 



(i.; Stancards f_? r emission of air pollu tants: 

r.) SPM not to exceed 600 ~9/:"'" 
b) S02 not to exceed 30 tJg/m3 

c) NOx not to exceed 30 iJ9/m3 

(iii) The applicant shall install comprehensive atr pollution control system cons·~ 

of control equipment as detailed and operate and maintain the se:­

cont\nuously so as to achieve the !evel of pollutants to the following standards 

Suspended The standards consists of two parts: _ _ _ _ _ 
Particuiate lmpn~t nentation of the following control measures: 
i·o~l tt ·r a\ r Dl!:. r::t~ .J., · -~ -·n -suppr-~sion ~stem -for tt1E:' 

IJ 
C) 

j) 

e 
i 1) 

jl .I t -~. 

Constt uction of wind breakinQ walls. -------
Construction of metailed ro~c!s with in ~e ~11ses ____ -i 
<-'~ , . ., c!eanin and wetting of ground wtthin the premises 

Growi '1_ of a green belt a.l~ng the penpher-"-y_. ____ _ 

0 Hlt t"'tive standard of SPM 

Th•:. SL JJ• ut '1 particulate matter contribution value at a 
-~, t r of 40 M from a controlled isolated as well as from a 
unit iocated in cluster should be less than 600 tJg/m3

. The 
measurements are to be conducted at least twice a month 
for all the 12 months in a ye_ar. _________ _ 

(iv; T !K mdustry shall take adequate. measures for control of noise from its own 
sources so as to comply with the staodards as may be applicable. 

(v.l Other conditions. 

• ~·lecessarv precaution should be taken to prevent from any air or noise pollution 
from the furnace, DG set etc proper insulation should be provided to DG set and 
0ther appliances for minimizing the noise pollution. 

• ~'-l!andatory acoustic enclosure/acoustic treatment of room for stationary DG Sets 
{) KV f'l.. and above). 

• Noise horn the DG Set should be controlled by providing an acoustic enclosure on 
r.. 1 .1 .;' t '1£: thE roo , n J'" '.>k ":'lily 

• 1 ne ocoustic enclosure/acoustic t1 eatment of the room should be destgned for 
minrmum 25 dB (A). lnsertron loss or for meettng the ambtent no1se is on the 

higher side, n may not t>e possible to check the performance of the acoustic 
e-nclos He/acoustic treatment Under StiCh (ircumstances the performance may be 
ch~cked fc r no,se reduction upto actual ambrent norse level, preferably in the 
rught trme. fhe measuremPnt for 1n<:ertron loss may be done at different pomts at 

... 5 rn from the <Koustrc enclosLit e/room a11d then averaged. 

• he DG Set ~ :oulcl al:>o bt prov dt...:d v ::.h proper e·:haust :;r~uffler with rnsertiol! 
oss of rnrntmur-, 25 dB 11 



l 

c 
..1 . 

:: : lv1oni!oring Schedule ~3 
·\r..·plicant shall g~t the samples of treated effluents/emissions/hazardous 
vva tes,'leachates analyzed at least once in a year from the laboratory recogntzed 
by ·~ .e SPCB/PCC/CPCB/MoFF, New Delhi and conform to the hmtts sttpulated. 
T es• rt?port shall be sent to the State Pollution Control Board. [Analysis frequency 
could be different for various sources as may be specified by the 
Board/Committee}. 

The applicant shall conform and follow the gUidelines that are given in the 
Consent order. The Board will have the right to revise/withdraw its decision 
regarding the consent orde.r. The Board may st1pulate addit1onal.cond!tions, if any, 
to the Cor.sent or authorization order. It may alter, modify or include any 
particular conditions in the consent, which has to be implemented by the 
applrcant. 

,.....~ -
(T. Gapak, IF$) 

Member Secretary 

No APSPCB-35/2010/SME/SCU/ l/~1-1 -30 Date: 11- /08/2021 

Copy to: 

al The Deputy Commissioner, Nam~a1, Nilmsai district for tnformation 
b). The Divisional Forest Officer, Namsai Forest Div1sion Namsa1 Namsai district, 

Arunachal Pradesh for information. 

c). Shr i Chow Sunirna Mein, Proprietor, M/s S.M Enterprise, Chowkham village 
Chowkham circle, Namsai district, Arunachal Pradesh for mformation and strict 
compliance of gUidelines. 

d). Office Copy 

"**** 
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(T Gapak, IFS) 
Member Secretary 

Member Secretary 
.a.PSPCB 

Naharlagun 



GOVER.NMENT OF ARUNACHAl PRADESH 
DEPARTMENT O F GEOLOGY AND MINING 

ITANAGAit 
/;l019 / \\2-"L -'--€ Dated lu nag•r 4e~~ Oct'2<4 

O~~OftESTAtUSHMENT OF CRUSH£R UHI! 

This IS to certify that the Department of Geoloqy •nd Mtn.ng n.u no objection '" 
4!stabllshment of a Crus~r Unit by th4! person as named below .11t the place s~ofied herem· 

1) Shri Chow Adltya Metn 
2) M /s A.K.Stone Crusher, 
3) Address of registered Office Aluban.PO/ PS Chongkham. Dlstrtc.t Namsai. 

4) Location of Crusher Unit Alubafi. 

51 DetailS of Crusher Unil 

a) Malee - 8ALAJl 
b) Name of Manufacturer:-BALAJL 

c) Installation capacity: 6250 c:um per annum 
d) ProductiOn target as per DPR · 6250 wb1c mtr per annum 

.e) Produetlon capacity as per Manufacture's detail 15 TPH 
t) Estimated daily power consumption:- DG set 

Team 1nd conditions; · 

The No Objection Certificate is subject to the followmg terms and conditions: 

1) This No ObJection Certificate shall remain valid for a period of one year effective from 

date of its issue. 
2) The No Objection Certificate is issued only for applying consent order of the State 

PollUtion Control Board and it does not confer any nght to the Propnetor/owner of the 
stone crusher to extract/remove minor mmerals from any area without obtatning a 
mming permit from the competent authority. [I.e . .,.he Secretary (G & M) for export and 

DC of the district for domestic !Jse). 
3) Minor mmerals shall be removed/extracted in accordance with the Mining Permit 

granted from time to time by the competent authonty from the notified quarry only. 
~ctJon 41nd removal of minor minerals from other than notified quarry shall not only 

entail cancellation of the No Objection Certificate but also prosecution as per law 
4) Quarry activ1ties like collection of boulders, gravels, sands etc shall not be carried out 

v.tthm 1 Km both upstream and downstream of any diverston structure across the river, 

stream, nallah for d rinking water supply scheme, dams. bridges etc. 
5) Extraction/quarrying of minor minerals shall not be beyond 3 meter depth of the surfao! 

and operation for mining/quarrying s well as operation of the crusher machine shall be 

between 6 AM to 6 PM. 
6) The proprietor/owner of crusher unit shall indemnify to the Government against any 

claim of third parties. Neither the Geology and -Mining Depal'tn'lent nor the State 
Government wtll be responsible for such third party daims. 

7) The mmerals left after cancellation of the NOC or the mtmng perm1ts shall be forlt!ited 
and such m1nerals shall be deemed to be the Government property ~nd the Geology and 

Mtning Department may d1spose of such property as per law 
2) Fethng of trees tn and around the not1f1ed quarries durmg removal of mmor mmerals and 

at the time of establishment of stone crusher unit shall not be allowed without pnor 

perm•ssion of competent authority 
9) Every types of accident dunng the operation of stone crus~r machine and during 

removal/extraction of minor mmerals shall be reported to the nearest police station and 

the D•rectorate of Geology and Mintng 
10) The propnetortowner of the stone crusher unit shall maintain proper account of daily 

use of mtnor minetals. their dispos.;al in details and amount of goods tax paid thereon. 
whtch shall be compiled at the end of the month and submttted 1n the CU fonn-D to 

Dtrectorate of Geol~y and Mining and tht! Deputy Commissioner of the district before 

every 1011 day of the month. 

Contlnutci Next PAgt · 2 



-- 11) During tra . 
1 

nsportat•on of such CJ'\Ished stones from thf' Stone Crusher Umt to other 
P aces. pacca challan wnh machine numbenng \hilll be •ssued by the 
Manager/authorized agent of the propr~etor wh1ch shall have to be countersigned by the 
concemed AMOO. 

12> The owner/proprietor of the crusher un•ts ensure that all the statutory provts1ons of the 
followmg acts and rul~~ aN" complied Wtth during OJMOrahon of crusher unrt ; 

(•) The Mines and Mmerals (Development and Regulation) Act. 1951 
Cu) The AnmoJchal Pradt>sh Mtnor Minerals Concession Rule~. 2070 
(iii) The Air (PreventiOn and Control of Pollution) Act, 198 ond Rules framed there under 
(1v) The Water (Preventlon and Contro of Pollution) Act 1981 and Rules framed there 

under. 
(v) The Env1ronment (Protection) 1986 and Rules ft amed there under. 
(vt} The Noest> Pollution (RegulatiOn and Control) Rules, 2000 
13) No expansion to the crusher units shall be allowed or electric connection prov1ded by 

the Department of Power in the extended part of the plant without prior No Object1on 
Cert•licate Issued to that effect from the Geology and Mineng Department 

14} Every stone crusher owner shall ensure that the emission standards as per the statute 
and as notified by the State Environment and Forest Department are adhered to 

lS) Every stone crusher owner shall adopt pollution control measures .ts notified by the State 
Envtronment and Forest Department or as amended from time to time. 

16) The G~logy and Mening Department may impose any such further conditions as it may 
deem fit for the protection and sustainable use of minor minerals. 

17) The propnetor/owner of the crusher shall also submit a retum by lot" of every month. 
g1vmg details of total quantity of minerals crushed, electricity consumed. power 
generated 1n case of captive power generated run crusher, fuel consumpnon in case of 
diesel run crusher, number of labour employed and wages pa•d etc. 

18) The crusher owner shall allow the inspecting staff, access to the ausher and make 
available all records relating to operation of the crusher and verification of source of 

legal supply of minor minerals and stocks. 

Sd/- { A.K.Singh). lAS 
Secretary (G & M) 

Govt of Arunachal Pradesh, 
Ita nagar 

Mmto No.DGM/ HOC/CU/493/2019 Dated ltan.gar 4tt. Qc:t'24 
Copy to • 

1. The Deputy Commissioner Namsai, District Namsai, for kind information. 
2. The Divisional Forest Officer, Namsai Forest Division, for k1nd Information please, 
3. The Member Secretary, Arunachal Pradesh State Pollution Control Board , Yupia, for kind 

mformat1on please, 

4. The AMDO Namsai, Oisttict Nam~i for informat1on and with the dlrectio, to strictly 
follow the APMMCR 2020 and guidelines issued in this regard from time to time 

5. Shn Chow Aditya Me1n,Vill· Alubari Circle: Chongkham, PO/PS Namsai, D1stnct: Namsa~ 
Arunachal Pradesh, for compliance. 

6 Off1ce Copy 

(T.Talar), 
~ •()( I )...(.., 

D1rector (G & M) 

Govt of Arunachal Pradesh, 
ltanagar 
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::::.:.::: Format for common consent order/authorization ~~';--. · ~-~ . , / 
1-:JV:.: I UIII;O I \ IJA ~~:--. -, , 

~ARUNACHAl PRADESH STATE POLLUTION CONTR 1-'titQJtRD 
A P s P c s Paryavaran Bhawan, Yupia Road, Papu.Hill, Naharlagun 

No. APSPCB.-355/2018/AKSC/ ~ ~9-t!f- ~ -;' 

CONSENT ORDER 

~ 

l..ldlt:. 

Consent to establish/operate under Section 25/26 of the Water (Prevention and 

Control of Pollution) Act, 1974. as amended and under Section 2'1 of the Air (Prevention 

and Control of Pollution) Act, 1981, as amended to be reierrea as vvater Au dl n..i ..;;, ,;'- ;,, 

respectively. 

Renewal of consent is granted to M/ s A. K. Stone Crusher located at alubari 

villaqe, chowkham circle, Namsai district , Arunachal Pradesh for operation of stone 

crushing industry located in the area declared under the provisions ot the water ACT./ An 

Act subject to the provisions of the Act, and the orders that may be made further and 

subject to the following terms and conditions: 

1 The Consent to operate is qranted for the period of three years wef ~0.1 2.2022 to 
19.12.202~ after which the appl icant shall submit a tresh app11cat10n ror renewdi 
before three months from the date of its expiry. 

2. The Consent is valid for the manufacture of the following products/byproducts with 

Capitai Investment of Rs.30.31 lakhs towards gross capital investment (for land 

bui lding and plant & machinenes). 

Sl. Product Maximum annual production 
capacity 

~ -· r"\ ~ --A,..,. 1 r; TDJ...J dlt: L I LJ 

3. Conditions under Water Act: -
(i) The daily quantity of water consumption shall not exceed 5000 Liters. 

'"'''-- - -

As per equation 
- H=h+0.2"KVA ! 

LJ_ u~:.-. 1....+ ;,_ ""'""+ore r.~ th~ rhimnPV h=heiaht in meterS Of the Cv • :: -; 
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L GOVT. OF ARUNA~11 .. : . 
OFFICE OF THE DIVISIO~~ -;_:_ i 

~A!\ISAl FOREST DfVL 

.DI:SH 
,ST OFFICER 

, Lc\1\1SAJ 

TO\\ HO)l lT :\J -\ Y ( f R N 

This is to certi:fv that there is ; ~ • ry objection from the For~st 

Department for establishing stone cru:sh:;r u· ·. mentjoned Dag No. 15 area 
,...,... ,.... ,... , • , , , " ' • T.l"'" n . ,-. • 1 ' · •. ~ r -., 1 . ____ 1 _1 _ .. ... . . r"t: ......... 1 ..... 

JU\;;0-~LU.lUt) ~V./V U Jt:-H <l.) l JJ 1"'.1 ~ .("""')..J..~ • .J t.U -l~ '- •) .r\.J \.i VUL l ' '-'.uvn· .~.u.a. ...... uL '-./ u ·....- ~v 

under Namsai District (A.P) 

No.ANDIUU I 0lf I TT 

..... ,"( 



. ;:: - . 

GOVERNMENT OF ARUNACHAL PRADESH OFFICE OF THE 

DIVISIONAL FOREST OFFICER NAMSAI FOREST DIVISION: NAMSAI 

TO WHOM IT MAY CONCERN 

This is to certify that there is no any objection from the Forest 

Department for establishing stone crusher unit in mentioned Dag No. 

15 area measuring 20.90 Bighas by M/s A.K Stone Crusher, Alubari, 

Chowkham Circle under Namsai District (A.P) 

No. AND/41/04/II 

(T. Mize) 

Divisional Forest Officer 

Namsai Forest Divisional Namsai 

Dated Namsai th Dec./20 18 



.. 
...... -"' "1 "®VERNMENT OF ARUNACHAL PRADESH ~6 

_.~ ·~·-~~ D~RTM'£NT OF GEOlOGY AND MINING 
~\. __ ~.c.·· ~:.· , ITANAGAR 

.o.~GM/~~ ~-·1. 20/2018 / \L"} -~-""2--- Dated :28m Feb'2022 

NO OBJECTION CERTIFICATE FOR ESTABUSHMENT OF CRUSHER UNIT 

. s ' c ::ertify mat the Departmern cf Geology and Mining 'las no objec::ior. in 

es·.cn r;1e ·1 ~ or a Crusher Unit by the person as named below at the place specified herein: 

~· . _ .. 
4} .;Jill I '-II VVV V f-'3 111Y I 'IICIIIII \.IIVVIII 

_ J M/s Namchoom Stone Aggregates, 
3) .Address of registered Office: Viii; Chowkham-II, PS: Ghowkham, District: Namsai 
4) Location of Crusher Unit: Alubari,Chowkham-II, 
S) Details of Crusher Unit: 
a) Make:- EKTA 
b) Name of Manufacturer:-EKTA 
c) Installation capacity: 20000 cum tJer annum 
d) Production target as per DPR: 20000 cubic mtr 
e) Production capacitv as per Manufacture's detail :- 80 cum per day 
f) Estimated daily power consumption:- DG set(l2S KVA) 

Terms and conditions: 

The No Objection Certificate is subject to the following terms and conditions: 

1) This No Objection Certificate shall remain valid for a period of one year effective 
from date of its issue. 

2) The No. Objection Certificate is issued only for applying consent order of the State 
Pollution Cont rol Board and it does not confer any right to the Proprietor/owner of 
.J. ' - -~- ----•-- "'"-- · .._~--1. ' - ---- . - ·-----··---- ' - .£ ·--- --~ --·- ~.J.l- ... -""- I ~J.. - : ~-· ---
lll \... ..)l.V I IIr.,. \, I U .J I I\,.. 1 \.V \... 1\l. I V\.l.j i i.... I IIVV\.... tiii ii\J I llfflllt.,.IUI..J f!VIII V.IIJ VI "- U • •H,.IIVVL. v•, .. II.UH1111:.f 

a mining permit from the competent authority. [i.e. The Secretary (G & M) for export 
and DC of the distri ct for domestic use]. 

3) Minor minerals shall be removed/extracted in accordance with the Mining Permit 
granted from time to time by the competent authority from the notified quarry only. 
txtractlon ana removal or mmor mmera1s rrom omer man notmeo quarry sna11 not 
only entail cancellation of the No Objection Certificate but also prosecution as per 
!aw. 

4} Quarry activities like collection of boulders, gravels, sands etc shall not be carried out 
within 1 Km both upstream and downstream of any diversion structure across the 
river, stream, nallah for drinking water supply scheme, dams. bridges etc. 
Extraction/quarrying of minor minerals shall not be beyond 3 meter depth of the 
surface end operation for mining/quarrying s well as operation of the crusher 

~-- ) 
a~~ all be between 6 AM to 6 PM. 

~OT riPtnrlnwnPr l"''f rn t<hPr 'tnit <h~ll inrlPmni~t t l"'' t hP r:;l"''vPrnmpnt ~CJ~il"''<::.t ;:Jn:' 

'r ~ ~ ~f third parties. Neither the Geology and Mining Department nor the State 

0
' G~ . ..)~g_v~'?"nment will be responsible for such third party claims. 

~~· o'-'s~~e minerals left after cancellat ion of the NOC or the mining permits shall be 
\'e; ,..f-.· ~ forfeited and such minerals shall be deemed to be the Government property and the 

.:> 
,_- ... - 1 - - · -- - 1 ,_ A: • "..._ ..._ "" -.-- .._.., · - - , .t- -- .. . ..J " .. - -- .. - I. .. - f - ..,_ -- ... .., ......... .. - .., • I .. 
~"'...., ' '-'~1 '-"'''-" 1'91 11111 1~ """''"'t-'''"'"'-''l'"'l l lo. II IUJ \.AI.>,....,V.J'"' VI •• H. ... \.,.11 tJIV....,\..1'-J V...J I'-"'-' I ~ "( Y . 

8) Felling of trees in and around the notified quarries during removal of minor minera ls 
and at the time of establishment of stone crusher unit shall not be allowed withou;: 
prior permission of competent authority. 

0 \ J;:" , f Ot"\1 +\ tnoc rvf ~rri ~or"''+ ,4, ,,.;r"'',., +h o. 1"\n.or-::.ti"n "f c-trH'\0. r r"ttt"hor' ~~rht t"'\ o :>'"" ,...; rl , ,.; f"\n 



!._1 D'v'1 g transportat ion of such crusheo stones from tne Stone Crusher Unit to other 
p1aces pacca challan vJith macnine numbering shall be issued h~, t ho 

~h""";:~.'.:: ~:~.~;;4~..; ay~1n v i me propnetor which shall have to be countersigned by 

the wncerned AMDO. 
1-'=l Tf1E o-vvner/proprietor of the crusher units ensure that all the statutory provisions of 

che following acts and rules are complied with during operation of crusher unit; 
(1) The Mines and Minerals (Development and Reaulation' Art , ao 

-;-; , ~ ;.., ur1ocna1 r-radest1 Minor Minerals Concession Rules, 2020. 

{iii i The Air (Prevention and Control of Pollution) Act, 1981 and Ru les framed there 

~>.~nd er. 

(iv) The Water (Prevention and Control of Pol lution) Act 1981 and Rules framed there 

under. 
tV) T~e Environment (Protection) 1986 and Rules framed there under. 
(vi) The Noise Pollution {Regulation and Control) Rules, 2000. 
13) No expansion to the crusher units shall be allowed or electric connection provided by 

the Department of Power in the extended part of the plant without prior No 
Objection CertificrttP ic:c:1 1orl t':' ~~:~ :~:.::~ ~;·.:, ;,·, ~; •c G~uivyy ana Mmmg Department. 

14) Every stone crusher owner shall ensure that the emission standards as per the statute 

and as notified by the State Environment and FGrest Department are adheres to. 
15) Every stone crusher owner shal l adopt pollution control measures as notified by the 

State Environment and Forest Department or as amended from t ime to t ime. 
J h\ Tho r:&) -:- 1 -:-;~· ::-:: ~.~ ;,-,; ,,lj vcf.Jd' u11em may 1mpose any such further conditions as it 

may deem fit for the protection and sustainable use of minor minerals. 

17) The proprietor/owner of the crusher shall also submit a return by 101r. of every 
month, giving details of total quantity of minerals crushed, electricity consumed, 
power generated in case of captive power generated run cru c;h"'r f' '"'' r:--:-r;~·-::-:-:;:~: : :-. 

:;-, .:.:;_,-= u ~ ~;c:>e i run crusner, number of labour employed and wages paid etc. 

18) The crusher owner shall allow the inspecting staff. access to the crusher and make 
available a!l records relating to operatic~ of the crusher and verification of source of 

legal supply of minor minerals and stocks. 

Sd/- ( Anirudh Saran Singh), IRS 
Secretary (Geology & Mining) 

Govt of Arunachal Pradesh, 
rt~n,,.,..,. .. 

- ::J-· 

Dated :zlJ:eb'2022 

1. The Deoutv Co mmic:c:ir>no.- "! ~;-:-::: : :, :::; ;:;~; ·; .=: ;~o ll l :>d; , I ur KinO mtormation. 

2. The Divisional Forest Officer, Namsai Forest Division, for kind information please, 

3. The Member Secretary, Arunachal Pradesh State Pollution Control Boa,'d ,Yupia, for kind 
information please, 

4. The AMDO Namsai, District Namsai for information and with the direction tn c:t.-irtl" 
' 

fnll':' ... ~~: :'.~~.~:.~:=~-2CC2 drtu gU1ae11nes 1ssued in this regard from time to time 

5. Shri Chow Upsing Namchoom,Vill: Chowkham-II, Circle: Chowkham, P.S Chowkham. 

District: Namsai, Arunachal Pradesh, for compliance. 
6. Office Copy 



---
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ADS PCB 
Paryavaran Bhawan, Vupia Road, Papu Hill, Naharlagun 

Date: J.....~ /07/2021 

Consent to establish/operate under Section 25/26 of the Water (Prevention and 

Control of Pollution) Act, 1974, as amended and under Section 21 of the·Air (Prevention 

and Contrnl nf Pnll"+'""~ .1\.:!, :~~:, .,, o•••~::rJut=u to oe reterred as Water Act and Air Act 

respectively. , 

Renewal of Consent is granted to M/s Namchoom Stone Aggregates 
located at Chowkham village, Chowkham circle, Namsai district , Arunachal Pradesh, 

located in the area deciC'\rPrl nnrlc:u· +h~ ;::-::·;:::~. ~ ... ~~ ~: •-= ·v·v·at~r ACT./ A tr Act subject to the 

provisjons of the Act, and the orders that may be made further and subject to the 

follow~ng terms and conditions: 

1. 
(a) The Consent is granted for the period of two vears wPf ?:t n7 .,n.,! ~= :=.:=..::-.:=:.;, 

aner which the applicant shall submit a fresh application for renewal before three 

months from the date of its expiry. 

(b) The Consent is valid for the manufacture of the following products/byproducts with 

Capital Investment of Rs.35.00 lakhs towards gross capital investment tfor i~nrl 

I St. Product . ' Maximum annual production capacity 

Aggregates & Stone Dusts I lOTPH 

~. Cv.,...;iLivu:> unoer water Act:-

(i) The daily quantity of water consumption shall not exceed 6000 Liters. 
3. Conditions under Air Act: -
(i) The applicant shall erect the chimney(s)/stack(s) of the following specifications: 

51 N Ch' /St k H 'oht T n· + " •- •• 0. 1mney ac eJ,.., nn I~""' 0 ':_: - - J5d:> ~ . .. """'"'"""'' ... ' VI 

attached to (m) (m) emission (m/sec) 
1. D.G. Sets As per equation -

H=h+0.2v'KVA 

Where, H=Helght in meters of the Chimnev. h=hPi~ht in ""'o+o .. ~ :: ~~:: :;.;;:.::; .. 6 

vv;•~r ~me u .t:~. ~et Is Installed, KVA;:Capacity of the D.G set 

(ii) Standards for emission of air pollutants: 
a) SPM not to exceed 
b) 502 not to exceed 

. ........ 
·~vA not to exceed 

600 ~g/m 3 

30 ug/m3 

30 ~-tg/m3 



L Self Monitoring Schedule: 
Annlir:.nt c- h :' 1 ~ ~':~ ~~ : ; ;. ;;,l-':.::a v~ u t:du:~u emuentS/ emJSSIOOS/hazardOUS 

wastes/leachates analyzed at least once in a year from the laboratory recognized 
by the SPCB/PCC/CPCB/MoEF, New Delhi and conform to the limits stipulated. 
Test report shall be sent to the State Pollution Control Board. [Analysis frequency 
could be · different for various sources as may be specified by the 
Q '"' ....... "" / r __ _ :. -. _ , 
-- -· _, --······•'-'-'-''-J• 

6. The applicant shall conform ~nd fg!low the guidelines that are given in the 
Consent order. The Board will have the right to revis.e/withdraw its decision 
regarding the consent order. The Soard may stipulate additional conditions. if 
:-:-.-;, :.:. ::·.c ~v .. :ot:lll ur dumonzatton order. It may alter, modify or include any 
particular conditions in the consent, which has to be implemented by the 
applicant. 

No. APSPCB-479/2010/NSA/Im<:hPr/ I . ~A. tt - -

'7V'(b /l 

Copy to: 

/ 
/ 

(Koj Rinya, IFS) 
Member Secretary 

i). The Deputy Commissioner, Namsai, Namsai district for information. 
ii). The Deputy Director of lndu~riP« ntr 1\b""c"'i, !:':~~~:~ ~~::::::;;:;;, ;.;· ..... a'":'Q~ ;::, ct~t:::.ia 

for information. 
iv}. The Divisional Forest Office-r, Namsai Forest Division, Namsai, Namsai distriq, 

Avunae:hal Pradesh for information. 
v) . Shri Chow Upsing . Namchoom, Proprietor, M/s Namchoom Stone Aggregates, 

vi) 

Chowkham villae:e. C"hnwkh:lm r irrl<:.', ~!:::::::: 

information and strict compliance of guidelines. 
Office Copy. 

..J: .... ..._ : _... _ . .., .... ..... "", A • -

'"'' UIIO\..II c; l r I dUt:.::lll 1 ror 



FORM-V 
[See rule 7 (1)] 

Format for common consent order I authorization 
Arunachal Pradesh STATE POLLUTION CONTROL BOARD 
Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun 

NO. APSPCB-479/2010/NSA/CRUSHER/4096-99 Date:29/07/2021 

CONSENT ORDER 

Consent to establish/operate under section 25/26 of the Water (Prevention and Control 
of Pollution) Act, 1974, as amended and under section 21 of the Air (Prevention and Control of 
Pollution) Act, 1981, as amended to be referred as Water Act and Air Act respectively. 

Renewal of Consent is granted to M/s Namchoom Stone Aggregates located at 
Chowkham village, Chowkham circle, Namsai district, Arunachal Pradesh, located in the area 
declared under provisions of the Water Act/ Air Act subject to the provision of the Act, and the 
orders that may be made further and subject to the following terms and conditions: 

1. (a) the consent is granted for the period of Two years wef 23. 07. 2021 to 22.07.2024 after 
which the applicant shaH submit a fresh application for renewal before three months from the 
date of its expiry. 

(b) the consent is valid for the manufacture of the following product/by product with capital 
investment of Rs. 35.00 Lakhs towards gross capital investment (for land building and plant & 
machineries). 

51. Product Maximum annual production capacity 
1. Aggregates & Stone Dusts 10TPH 

2.Condition under Water Act:-
(i) The daily quantity of water consumption shall not exceed 6000 Liters. 
3. Conditions under Air Act:-
(i) The applicant shall erect the chimney(s)/stack(s) of the following specifications: 

SI. No. Chimney/ Stack Height (m) Top Diameter Velocity of Gas Emis 
Attached to (m/sec) 

1. D. G. Sets As per equation-
H=h+0.2KVA 

Where, H=Height in meters of the Chimnev. h:::height in meters of the building where the D.G 
Set is installed, KVA=capacity of the D.G.set 

(ii) Standards for emission of air pollutants: 
a) SPM not to exceed 
b) 502 not to exceed 

600 ug/m3 
30 ug/m3 



c) NOx not to exceed 30 ug/m3 
(iii) the applicant shall install comprehensive air pollution control system consisting of control 
equipment as detailed and operate and maintain the same continuously so as to achieve the level 

f II ts t th ~ II . t d d o po utan 0 e o owmg s an ar s: 

Suspended The Standard consist of two parts: 

Particulars 
Matter. i) Implementation of the following control measures: 

a) Dust containment cum suppression system for the equipment . 
b) Constructive of wind breaking walls 

c) Constriction of metalled roads within the premises/ 

d) Regular cleaning and wetting of ground within the premises. 
e) Growing of a green belt along the periphery. 

ii) Quantitative standard of SPM 

The suspended particulate matter contribution value as a distance of 
40 M from a controlled isolated as well as from a unit located in 
cluster should be less than 600 ug/m3. The measurements are to be 
conducted at least twice a month for all the 12 months in a year. 

' 
iv) The industry shall take adequate measures for control of noise from its own sources so as to 
comply with the standard as may be applicable. 

V) Other Conditions: 
• Necessary precaution should be taken to prevent from any air or noice pollution from the 

furnace, DG set etc proper insulation should to provided to D.G ser and other appliances 
for minimizing the noise pollution. 

• Noise standards for DG sets (15-500 KVA)- the total sound power level, Lw, of a DG set 
should be less than 94+10/0g10 (IWA), Db(A), at the manufacturing stage, where KVA is 
the nominal power rating of a DG set. 

• Mandatory acoustic enclosure/acoustic treatment of room for stationary DG sets (5 KVA 
and above). 

• Noise from the DG sets should be controlled by providing a acoustic enclosure on ~y 
treating the room acoustically. 

• The acoustic enclosure/acoustic treatment of the room should be designed for minimum 
25 dB (A). insertion loss or for meeting the ambient noise is on the higher side, it may not 
be possible to check the petformance of the acoustic enclosure/acoustic treatment. Under 
such circumstances t he petformance may be checked for noise reduction upto actual 
ambient noise level, preferably, in the night time. The measurement for insertion loss may 
be done at different points at O.Sm from the acoustic enclosure/room, and then averaged. 



( 

{ • The OG set should also be provided with proper exhaust muffler eith insertion loss of 
minimum 25 Db (A). 

4. Conditions under Hazardous Wastes (Management and Handlin9) Rules; the unit shall renew 
the Authorization for management. Handling/Storage/ Treatment/Disposal of Hazardous Wastes 
before 3 months from the date of expiry of the order. 

5. Self Monitoring Schedule: 
Applicant shalf get the samptes of created emuents/emissions/hazardous wasters/teachates 
analyzed at least once in a year from the laboratory recognized by the SPCB/PCC/CPCB/MoEF, 
New Delhi and conform to the limits stipulated. Test report shall be sent to the State Pollution 
Control board. [Analysis frequency could be different for various sources as may be specific by 
the Board/Committed]. 

6. The applicant shall conform and follow the guidelines that are given in the consent order. The 
Board will have the right to revise/withdraw its decision regarding the consent order. The Board 
may stipulate additional conditions, if any, to the consent of authorization order. It may after, 
modify or in~lude any particular conditions in the consent, which has to be implemented by the 
applicant. 

No. APSPCB-479/2010/NSA/Crusher /4096-99 

Copy to: 
1. The Deputy Commissioner, Namsai District for information. 

(Koj Ringya, IFS) 
Member Secretary 

Date. 29/07/2021 

2. The Deputy Director of Industries DIC Namsai, District Namsai, Arunachal 
Pradesh for information. 

3. The Divisionat Forest Officer, Namsai Forest Division, Namsai Namsai· District 
Arunachal Pradesh for information. 

4. Shri Chow Upsing Namchoom, Propertor, M/s Namchoom Stone Aggregates, 
Chowkham village. Chowkham circle, Namsai District, Arunachal Pradesh, for 
information and strict comptiance of guidelines. 

5. Office Copy. 

(Kuj Rinya, IPS) 
Member Secretary 



NAMSAl FOREST DTVlSlON::NAMSAl 

TO WHOM IT MAY CONCERN 

This isltl state that this department ha\'e No. Objection for setting up of stone 
crusher Lmit by Chow llpsing Namchoom prop. of lvlls Namchoom stones Aggregates at 
Chowkham. District Lohit. Arunachal Pradesh in his own plot of land vide LPC 

- - ... - ._ -- - , .,... - - 1 · -. _,. ,.. A IJIIf "" t • ~ - .&- ..# • \... - ___ .,s; .. _: ..... _ .. •"'n+ •h.,.,. 'u·~;• ;l.,Ar\ ""'• ,r1nl~t,o, th~ 
l~U.l~.,l\'J_~/ Lr\_-.!.,VJ,V.-1 Ut\.1 . ..- 1 Vt.'J'• r .. H.&VJ""',...._ .. ~ "-•·- ~---..-h •---- -·-- •••- ----- --- _ - ·-- .. 
proYision of F.C. (Act 1980) a.'ld ~lso fulfi!!ment of a11 the <:onditions laid down by he 
Anmachal Pradesh State Pollution Control Board. ltanagar while establishing the unjt at the 

said site. 

NO.AND/41/04/9 cy L 

Dtd Namsai the 2,~'1J1 offeb·~ot~. ) 
• I 

/" 
(C'. K. NAMSOOM) IFS 

DIVISIONAL FOREST OFFJCER 
NAMSAI FOREST D1VlSiON, NAMSAl 

7 



NAMSAI FOREST DIVISION NAMSAI 

TO WHOM IT MAY CONCERN 

This is to state that this Department have No. Objection for setting up of stone 
crusher unit by Chow Upsing Namchoom prop. of M/s Namchoom stones 
Aggregates at Chowkham, District Lohit, Arunachal Pradesh in his own plot of 
land vide LPC NO. NMS/LPC-203/09 Dtd. 29.07.09, subject to the conditions that 
the unit does not violate the provision of F.C (Act 1980) and also fulfilment of all 
the conditions laid down by the Arunachal Pradesh State Pollution Control 
Board, Itanagar while establishing the unit at the said site. 

NO.AND/41/04/992 

Dtd. Namsai 25th of Feb 2012 

(C. K. NAMSOOM) IFS 
DIVISIONAL FOREST OFFICER 

NAMSAI FOREST DIVISION, NAMSAI 



\_ 
GOVERNMENT OF ARUNACHAL PRADESH 
DEPARTMENT OF GEOLOGY AND MJNJNG 

~­

Dated ltanagaf.:-f ... Dec'23 
ITANAGAR 

~0iJ~~'J#J/LH/2234/201~(3 0 00 

This is to certify that the Department of Geology and Mining has no obje~ion in 
establishment of a Crusher Unit by the person as named below at the place specified herem: 

(i) SHRJ CHOW MITHINA NAMCHOOM 
(ii) MIS ONGMEW STONE CRUSHER UNIT. 
(iii) Address of registered Office: Viii: Gunanagar, PO /P.S Chowkham,Namsai Distri~ (AP) 
(iv) Location of Crusher Unit Gunanagar, Viii: Gunanagar, Circle Chowkham,(Namsal) 

(v) Details of Crusher Unit 
a) Make :- Torsa, 
b) Name of Manufacturer:-Torsa Jaw Crusher 
c) Installation capacity : 8000 cum/annum 
d) Production target as per DPR: 350000 in cubic mtr/annum 
e) Production capacity as per Manufacture's detail :- 6200 cum per annum 
f) Estimated daily power consumption:- DG set 

Terms and conditjons:-

The No Objection Certificate is subject to the following terms and conditions: 

1) This No Objection Certificate shall be valid for a period of one year effective from the 

date of its issue. 
2) The No. Objection Certificate is issued only for applying consent order of the State 

Pollution Control Board and it does not confer any right to the Proprietor/owner of the 
stone crusher to extract/remove minor mineral.s from any area without obtaining a 
mining permit from the competent authority. [I.e. The Secretary (G & M) for export and 
DC of the district for domestic use). 

3) Minor minerals shall be removed /extracted in accordance with the Mining Permit 
granted from time to time by the competent authority from the notified quarry only. 
Extraction and removal of minor minerals from other than notified quarry shall not only 
entail cancellation of the No Objection Certificate but also prosecution as per law. 

4) Quarry activities like collection of boulders, gravels. sands etc shall not be carried out 
within 1 Km both upstream and downstream of any diversion structure across the river, 
stream, nallah for drinking water supply scheme, dams, bridges etc. 

5) Extraction/quarrying of minor minerals shall not be beyond 3 meter depth of the surface 
and operation for mining/quarrying s well as operation of the crusher machine shall be 
between 6 AM to 6 PM. 

6) The proprietor/owner of crusher unit shall indemnify to the Government against any 
claim of third parties. Neither the Geology and Mining Department nor the State 
Government will be responsible for such third party claims. 

7) The minerals left after cancellation of the NOC or the mining permits shall be forfeited 
and such minerals shall be deemed to be the Government property and the Geology and 
Mining Department may dispose of such property as per law. 

8) Felling of trees in and around the notified quarries during removal of minor minerals and 
at the time of establishment of stone crusher unit shall not be allowed without prior 
permission of competent authority. 

9) Every types of accident during the operation of stone crusher machine and during 
removal/extraction of minor minerals shall be reported to the nearest police station and 
the Directorate of Geology and Mining. 

10) The proprietor/owner of the stone crusher unit shall maintain proper account of daily 
use of minor minerals, their disposal in details and amount of goods tax paid thereon, 
which shall be compiled at the end of the month and submitted in the CU Form-0 to 
Directorate of Geology and Mining and the Deputy Commissioner of the district before 
every 1oth day of the month. /1/ 

/ Ji} Continued Next Paae· 2 

( 



11) During transportation of such crushed stones from the Stone Crusher Unit to other 
places, pacca challan with machine numbering shall be issued by the 
Manager/authorized agent of the proprietor which shall have to be countersigned by the 
concerned AMDO. 

12) The owner/proprietor of the crusher units ensure that all the statutory provisions of the 
following acts and rules are complied with during operation of crusher unit ; 

(i) The Mines and Minerals (Development and Regulation) Act, 1957. 
(ii) The Arunachal Pradesh Minor Minerals Concession Rules, 2020. 
(iii) The Air (Prevention and Control of Pollution) Act, 1981 and Rules framed there under. 
(iv) The Water (Prevention and Control of Pollution) Act, 1981 and Rules framed there 

under. 
(v) The Environment (Protection) 1986 and Rules framed there under. 
(vi) The Noise Pollution (Regulation and Control) Rules, 2000. 
13) No expansion to the crusher units shall be allowed or electric connection provided by 

the Department of Power in the extended part of the plant without prior No Objection 
Certificate issued to that effect from the Geology and Mining Department. 

14) Every stone crusher owner shall ensure that the emission standards as per the statute 
and as notified by the State Environment and Forest Department are adhered to. 

1 5) Every stone crusher owner shall adopt pollution control measures as notified by the State 
Environment and Forest Department or as amended from time to time. 

16) The Geology and Mining Department may impose any such further conditions as it may 
deem fit for the protection and sustainable use of minor minerals. 

17) The proprietor/owner of the crusher shall also submit a return by 10m of every month, 
giving details of total quantity of minerals crushed, electricity consumed, power 
generated in case of captive power generated run crusher, fuel consumption in case of 
diesel run crusher, number of labour employed and wages paid etc. 

1 8) The crusher owner shall allow the inspecting staff, access to the crusher and make 
available all records relating to operation of the crusher and verification of source of 
legal supply of minor minerals and stocks. 

Memo No.DGM/ NOC/CU/LH/2234/201 4 

Copy to ;-

Sd/- ( Anirudh Saran Singh}, IRS 
Secretary (Geology & Mining) 
Govt of Arunachal Pradesh. 

ltanagar 
Dated Itanagar.2.goec'23 

1. The Deputy Commissioner, Namsai, District Namsai, for kind information. 
2. The Divisional Forest Officer, Namsai Forest Division, for kind information please, 
3. The Member Secretary, Arunachal Pradesh State Pollution Control Board ,Naharlagun, for 

kind information please, 
4. The AMDO Namsai, Namsal District for information and with the direction to strictly 

follow the APMMCR-2002 and guidelines issued In this regard from time to time 
5. Shri Chow Mithina Namchoom, Viii: Gunanagar, circle Chowkham, District Namsai for 

compliance. 
6. Office Copy 

~~ 
(T .Tatar) ~ ·~II·J-3 

Director(G & M) 
Govt of Arunachal Pradesh, 

Ita nagar 



/ 
-... 

Form-V 
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"' 
Format for common con \"tt crder/authorttatiOn 

ARUNACHAL PRADES-H STATE POU.UTION C0NJ 
Par'lJavaran Shawan. Yupia Road, Papu Hif~ Nt*Jarla.gun APSFCB 

Nc APSPCB-326/2009/0SC/ t I 2l.! - '3 b Date; f 9 /02/2021 

CONSENT ORDER 

Consent to establish/op€rat€ unoer section 25/26 of th& \~1ater (P:-eventi- · cmc 
C:ormo\ ot Po\\ution) Act 1974, as amended and under Section 21 of the 1-tr tPre1€:.,tior 
and Control of Pollution) .A.ct, 1981. as amended fto be re~erred as Ware" Act and Air . .:.r:t & 

Rutes, respectively' 

Re-1\\;wal of Consent is gr~ted to M/s Ongmev• Stone Crusher located at 

Gunanagar village, Chowkham circle, Namsai district , Arunadlal Pradesh for operation of 

stone crusning 1rtdustry located tn the .t'rea dedared urn:er the provJ~ons- of the Wa1er 

Act/air Act subject to the provisions of the Act. and the orders that m;~) be made further 

and subject to th~ t~nowing tarms 3nd conditions: 
L 

~a) The ,consent is grar-.ted 'or tne p~riod of three )'l:a~s af 01/1a/2020 to 30/11/2023. 
after wil!dl t!1e applicant shall submit a f;-esh ~ppiication for rene val before tht~ 
mootiJ~ freom the dz:tc: of its E:"piry. 

'b) The Consent is valid ktr the manufactute of the following products/byproduct~ witr. 
Capita1 ;nvestment of Rs. 46.00 lakhs towards gross capital inve..~ent (~or land 
building and pl;.Jnt & machincri{!!;}. 

I Sl I Product I Maximum annuai production i 
j . i J c.spa~ity ; 

~~-' _A..;;g~g_re._;f!_a_te_s_&_s_t_on_e_D_u_st_s _ __._1_4:_ ... ,_200 __ cu_m_ .. _per _ _ d_n_nu_•m _ _ _ _ ,_j 

2. Conditions under Water Act 

a} The domestic wastewater from th~ industna! p:-amlses shOuld net be mixed w;tr. fresr 
water or any other water body. 

b) Provision of septic un;qsoak pa sl'lould be maae for distharge of effluents. 

<:} The sewage Effluents g:nerated iro-m 1he f.a..'"tory premfses shali be treated u!ir. 
se~·/age Treatment Pfant (STP) beforo disdlar~ to the environment. ~~ 

~\.'C-
• \ ~\\ / J_~_ 



£> ao-p•k.ant shaH erect the chirnney{s)/stack(s) of the ~ol!ow1ng specificat·ons: 

gas 

lNhf!re H=Height in meters of the Chimney, h=h\\'lght in meters of the 

w~ere the D.G. Set is instaUM, K\ A=Capactty of the D.C set 
(f") s~ar;dards for emission of air pollutants: 

a} SPM not to ex-ceed 600 ug/m~ 

b) S02 not to exce~ . 30 IJ9/m3 

<:} 1\JO · not to exceed 30 F!:J/m3 

(Hi} The app!icant ~han inst.alt 'ampi'!hensive air p~llutio'1 control sy'StefTt consisting oi 
col'ltro1 Eq.u•J'f,,ent a:> detailed and operate and mamt~in the same co:'\tinuousiy so a.s 

to achieve t~ ~~vel "'r polkrtant~ to t •• e fono~ing st:and"rds: 

I 
I 

I 
' 

1 

I 
I 

Pa:tlcut~He: 

t~ictter 

lmpfemen:a~ICn d the :onowing control Measures· 

~ F,egufar d~aning and •,o.,'etting of ground within the pietruses. I e) j C-rowing of a g<een beh along the penphery. 
ii) Quant1tattve s->.sndard of SPt\1\ 

I The su;;pended parf:ulate matter coni:rlitution value at a distance of 1 

I 4C 1--1 ~ ')m a co~"~:· ~-fl d tsolated as weU as from a uY\it located in 1 

1 duster should ~e ess nan 6{)0 1Jg/m3
• The measun:ments are to be 1 

I Cohoucted ~t least tWiC~ a momh for an the 1l months in a year. 

{iv) The industry shaH take a<.~equa<:e rneJsur-es for control of noise from its O\'\'O sources ;)._ 
as to comply with the standards as mav be appJu:able. 

{v) .Jt~ r con1itions: 

Necess!?.ry precaution !:houiJ be taken to prevent from anv arr or noise pollution from 
furnace ex; set etc. proper insulation shooks N! prO'.tided to DG set and 

appliances for minimizing tht: noise pollution. 



-

sa o s nrt .cor ;n·t~.·rr. ~t:or. 
oi~~- DliiiSK'1, 2ms.a·. f\amsa· 

to~, M'~ O~gme~ S+cr~ Cru<:he onan~o 

- 1 .e I a , ~~· .-· s·r c: A.PJnacha! ":desh for info m;•to a 

·.:e c u cern~s 

' \ 
\./\. ~~-

\ 
K:..iJ !:)~nj_J£$1' 

an '":~r Se:::fe1c.": 
:\r>mb ... r S~te .. ary 
- ~PSP\.~ 

.. ,~t!ha,.l..:.t>·m 



FORM-V 
[See rule 7 (1}] 

Format for common consent order I authorization 
Arunachal Pradesh STATE POLLUTION CONTROL BOARD 
Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun 

NO. APSPCB-326/ 2009/0SC/ 5134-36 Date: 19/ 02/ 2021 

CONSENT ORDER 

Consent to estabHsh/operate under section 25/26 of the Water (Prevention and Control 
of Pollution) Act, 1974, as amended and under section 21 of the Air (Prevention and Control of 
Pollution) Act, 1981, as amended to be referred as Water Act and Air Act respectively. 

Renewal of Consent is granted to M/s Ongmew Stone Crusher located at Gunanagar 
viltage, Chowkham cirde, Namsai district, Arunachal Pradesh, located in the area dedar-ed under 
provisions of the Water Act/ Air Act subject to the provision of the Act, and the orders that may 
be made further and subject to the following terms and conditions: 

1. (a) the consent is granted for the period of Two years wef 01/12/2020 to 23.11 .2023 after 
which the applicant shaH submit a fresh applk:ation for renew~ before three months from the 
date of its expiry. 

(b) the consent is valid for the manufacture of the following product/by product with capital 
investment of Rs. 46.00 Lakhs towards gross capital investment (for land building and plant & 
machineries). 

Sl. Product Maximum annual production capacity 
1. Aggregates & Stone Dusts 43,200 cum per annum 

2.Condition under Water Act:-
a) The Domestic Wastewater from the industrial premises should not be mixed with fresh 

water or any other water body. 
b) Provision of septic tank/soak pit should be made for discharge of effluents. 
c) The Sewage effluents generated from the factory premises shall be treated using sewage 

treatment plants (STP) before discharge to the environment. 

3. Conditions under Air Act: -
(i) The applicant shall erect the chimney(s)/stack(s) of the following specifications: 

SI. No. Chimney/ Stack Height (m) Top Diameter Velocity of Gas Emis 
Attached to (m/sec) 

1. D. G. Sets As per equation-
H=h+0.2KVA 



r .r _ -

Where, H=Height in meters of the Chimnev. h=height in meters of the building where the D.G 
Set is installed, KVA=capacity of the D.G.set 

(ii) Standards for emission of air pollutants: 
a) SPM not to exceed 600 ug/m3 
b) 502 not to exceed 30 ug/m3 
c) NOx not to exceed 30 ug/m3 

(iii) the applicant shall install comprehensive air pollution control system consisting of control 
equipment as detailed and operate and maintain the same continuously so as to achieve the level 

f II t h ~ II . d d o po utants o t e o owmg stan ar s: 

Suspended The Standard consist of two parts: 

Particulars 
Matter. i) Implementation of the following control measures: 

a) Dust containment cum suppression system for the equipment . 
b) Constructive of wind breaking walls 

c) Constriction of metalled roads within the premises/ 

d) Regular cleaning and wetting of ground within the premises. 
e) Growing of a green belt along the periphery. 

ii) Quantitative standard of SPM 

The suspended particulate matter contribution value as a distance of 
40 M from a controlled isolated as well as from a unit located in 
cluster should be less than 600 ug/m3. The measurements are to be 
conducted at least twice a month for all the 12 months in a year. 

iv) The industry shall tak.e adequate measures for control of noise from its own sources so as to 
comply with the standard as may be applicable. 

V) Other Conditions: 
• Necessary precaution should be taken to prevent from any air or noice pollution from the 

furnace, DG set etc proper insulation should to provided to D.G ser and other appliances 
for minimizing the noise pollution. 

• Noise standards for DG sets (15-500 KVA)- the total sound power level, Lw, of a DG set 
should be less than 94+10/0g10 (KVA), Db(A), at the manufacturing stage, where KVA is 
the nominal power rating of a DG set. 

• Mandatory acoustic enclosure/acoustic treatment of room for stationary DG sets (5 t<0/A 
and above). 

• Noise from the DG sets should be controlled by providing a acoustic enclosure on by 
treating the room acoustically. 

• The acoustic enclosure/acoustic treatment of the room should be designed for minimum 
25 dB (A). insertion loss or for meeting the ambient noise is on the higher side, it may not 



be possible to check the performance of the acoustic enclosure/acoustic treatment. Under 
such circumstances the performance may be checked for noise reduction upto actual 
ambient noise level, preferably, in the night time. The measurement for insertion loss may 
be done at different points at O.Sm from the acoustic enclosure/room, and then averaged. 

• The DG set should also be provided with proper exhaust muffler eith insertion loss of 
minimum 25 Db (A). 

4. Conditions under Hazardous Wastes ( Management and Handling) Rules; the unit shall renew 
the Authorization for management. Handling/Storage/ Treatment/Disposal of Hazardous Wastes 
before 3 months from the date of expiry of the order. 

5. Self Monitoring Schedule: 
Applicant shall 9et the samples of created emuents/emissions/hazardous wasters/leachates 
analyzed at least once in a year from the laboratory recognized by the SPCB/PCC/CPCB/MoEF, 
New Delhi and conform to the limits stipulated. Test report shall be sent to the State Pollution 
Control board. [Analysis frequency could be different for various sources as may be specific by 

the Board/Committed]. 

6. The applicant shall conform and follow the guidelines that are given in the consent order. The 
Board will have the right to revise/withdraw its decision regarding the consent order. The Board 
may stipulate additional conditions, if any, to the consent of authorization order. It may alter, 
modify or include any particular conditions in the consent, which has to be implemented by the 
applicant. 

NO. APSPCB-326/2009/0SC/5134-36 

Copy to: 
1. The Deputy Commissioner, Namsai District for informa~on. 

(Koj Ringya, IFS) 
Member Secretary 
Date: 19/02/2021 

2. The Divisional Forest Officer, Namsai Forest Division, Namsai Namsai District 
Arunachal Pradesh for information. 

3. Shri Chow Mithina Namchoom, Propertor, M/s Ongmew Stone Crusher, 
Gunanagar village. Chowkham cirde, Namsai Distrjct, Arunachal Pradesh, for 
information and strict compliance of guidelines. 

4. Office Copy. 

(Kuj Rinya, IPS) 
Member Secretary 



This is to certify that the Department of Geology and Mining has no objection in 
establishment of a Crusher Unit by the person as named below at the place specified herein: 

1) Shrl Chow KeU Moungkham 
2) M/s Chowkham Enterprise, 
3) Address of registered Office: Viii: Chowkham , PS: Chowkham, District Namsai, 
4) location of Crusher Unit Alubari,Chowkham, 
5) Details of Crusher Unit 
a) Make :- TESTA 
b) Name of Manufacturer:-TESTA 
c) Installation capacity: 6250 cum per annum 
d) Production target as per DPR : 6250 cubic mtr per annum 
e) Production capacity as per Manufacture's detail :- 6250 cum per annum 
f) Estimated daily power consumption:- DG set 

Terms and conditions; 

The No Objection Certificate is subject to the following terms and conditions: 

1) This No Objection Certificate shall remain valid for a period of one year effective 
from date of its issue. 

2) The No. Objection Certificate is issued only for applying consent order of the State 
Pollution Control Board and it does not confer any right to the Proprietor/owner of 
the stone crusher to extract/remove minor minerals from any area without obtaining 
a mining permit from the competent authority. [i.e. The Secretary (G & M) for export 
and DC of the district for domestic useJ. 

3) Minor minerals shall be removed/extracted in accordance with the Mining Permit 
granted from time to time by the competent authority from the notified quarry only. 
Extraction and removal of minor minerals from other than notified quarry shall not 
only entail cancellation of the No Objection Certificate but also prosecution as per 
law. 
Quarry activities like collection of boulders, gravels, sands etc shall not be carried out 
within 1 Km both upstream and downstream of any diversion structure across the 
river, str~, nallah for drinking water supply scheme, dams, bridges etc. 

_.. _ _ s>. E~~)¢.uarrying of minor . ~inerals sh~ll not be beyond 3 ~eter depth of the 
, , .) ~nd operation for mrnmg/quarryrng s well as operatron of the crusher 

\... ' "<' ~ ~'h1~ shall be between 6 AM to 6 PM. 
~ G~h"<~~~prietor/owner of crusher unit shall indemnify to the Government against any 

~·0 ._ ~' rra~m of third parties. Neither the Geology and Mining Department nor the State 
.?-~ ~,,.0" i.~ Government will be responsible for such third party claims . 
. .::F 7} The minerals left after cancellation of the NOC or the mining permits shall be 

forfeited and such minerals shall be deemed to be the Government property and the 
Geology and Mining Department may dispose of such property as per law. 

8) Felling of trees in and around the notified quarries during removal of minor minerals 
and at the time of establishment of stone crusher unit shall not be allowed without 
prior permission of competent authority. 

9) Every types of accident during the operation of stone crusher machine and during 
removal/extraction of minor minerals shall be reported to the nearest police station 
and the Directorate of Geology and Mining. 

1 0) The proprietor/owner of the stone crusher unit shall maintain proper account of daily 
use of minor minerals, their disposal in details and amount of goods tax paid 
thereon, which shall be compiled at the end of the month and submitted in the CU 
Form-D to Directorate of Geology and Mining and the Deputy Commissioner ofthe 
district before every 1 O'" day of the month. 

~ 
Contlnutd Nut Pege -2 

-



11) During transportation of such crushed stones from the Stone Crusher Unit to other 
places, pacca challan with machine numbering shall be issued by the 
Manager/authorized agent of the proprietor which shall have to be countersigned by 
the concerned AMDO. 

12) The owner/proprietor of the crusher units ensure that all the statutory provisions of 
the following acts and rules are complied with during operation of crusher unit ; 

(i) The Mines and Minerals (Development and Regulation) Act, 1957. 
(ii) The Arunachal Pradesh Minor Minerals Concession Rules, 2002. 
(iii) The Air {Prevention and Control of Pollution) Act, 1981 and Rules framed there 

under. 
{iv) The Water {Prevention and Control of Pollution) Act, 1981 and Rules framed there 

under. 
{v) The Environment (Protection) 1986 and Rules framed there under. 
(vi) The Noise Pollution (Regulation and Control) Rules, 2000. 
13) No expansion to the crusher units shall be allowed or electric connection provided by 

the Department of Power in the extended part of the plant without prior No 
Objection Certificate issued to that effect from the Geology and Mining Department 

14) Every stone crusher owner shall ensure that the emission standards as per the statute 
and as notified by the State Environment and Forest Department are adhered to. 

1 5) Every stone crusher owner shall adopt pollution control measures as notified by the 
State Environment and Forest Department or as amended from time to time. 

16) The Geology and Mining Department may impose any such further conditions as it 
may deem fit for the protection and sustainable use of minor minerals. 

17) The proprietor/owner of the crusher shall also submit a return by 101
" of every 

month, giving details of total quantity of minerals crushed, electricity consumed, 
power generated in case of captive power generated run crusher, fuel consumption 
in case of diesel run crusher, number of labour employed and wages paid etc. 

18) The crusher owner shall allow the inspecting staff, access to the crusher and make 
available all records relating to operation of the crusher and verification of source of 
legal supply of minor minerals and stocks. 

Sd/- ( Anirudh Saran Singh). IRS 
Secretary (Geology & Mining) 

Govt of Arunachal Pradesh, 
Itanagar 

Memo No.DGM/NOC/CU/248/2018 Dated ltanagar .• 2&. ... Dec'23 
Copy to ;-

1. The Deputy Commissioner Namsai, District Namsai, for kind information. 
2. The Divisional Forest Officer, Namsai Forest Division, for kind information please, 
3. The Member Secretary, Arunachal Pradesh State Pollution Control Board Itanagar, for 

kind information please, 

4. The AMDO Namsai, District Namsai for information and with the direction to strictly 
follow the APMMCR-2002 and guidelines issued in this regard from time to time 

5. Shri Chow Keli Moungkham,Vitl: Chowkham, Circle: Chowkham, P.S Namsai, District: 
Namsai, Arunachal Pradesh, for compliance. 

6. Office Copy 

(T.Talar), "0( I I ' J...~ 
Director (G & M), 

Govt of Arunachal Pradesh, 
Itanagar 



GOVT. OF ARUNACHAL PRADESH 
""@.ff!CE OF THE DIVISIONAL FOREST OFFICER 
.\ ·. NAMSAI FOREST DIVISION::NAMSAI 

This is to state that this Division have No Objection for setting up of Stone 
Crusher unit by Chow Keli Moungkhom prop of M/s Chowkham EQ.terprises, Chowkbam in 
the plot of land vide LPC NO.NMSILPC.323/2010 dtd.29.04.2010, subject to the conditions 
that the unit does not violate the provisions ofF.C. (Act 1980) and also fulfill all the conditions 
laid down by the AruDachal Pradesh State Pollution Control Board, Itanagar while establishing 
the unit at the said site. 

NO.AND/41104 I S1. 'l ~ 

Dtd. Namsai the ~-2---th of July'2011 

: . ..: ~0\..( 



form-V 

[Sec rule 7 (1)1 
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Format for common consent order/authorization 
ARUNACHAL PRADESH STATE POllUTION CONTROL BOARD 
Paryavaran Bhawan, Yupla Road, Papu Hill, Naharfagun 

No. APSPCB-514/2010/CE/Crusher/ ~? C:LrC'~ 1-
CONSENT ORDER 

Date:() ~ /11/2022 

Consent to ·establish/operate under Section 25/26 pf the Water (Prevention :;nd 

Control of Potlution) Act, 1974, as amended and under Section 21 of the Air (Prev~ntir.>n 

and Control of Pollution} Act, 1981, as amended to be referred as Water Act and Air Ac.t 

respectively. 

Renewal of Consent is granted to M/s Chowkham Enterprise located at 

Alubari village, Chowkham circle, Namsai district , Arunachal Pradesh, for operation of 

Stone Crushing Unit located in the area dedarerl under the pro'ftsions of the \/tater 
Act/air Act subject to the provisions of the Act, and the orders that may be made 

further and subject to the following terrns and conditions: 

(a) The Consent Is granted for the period of three years wef 03.02.2022 to 02.02.2025, 

after which the applicant shall submit a fresh application for renewa' before three 

months from the date of its expiry. 

(b) The Consent is valid for the manufacture of the following products/byproducts with 

Capital Investment of Rs. 23.00 lakhs towards gross capital investment (for land 

building and plant & machineries) . 

Product Maximum annual production capacity 
Aggregate.s & Stone Dusts lOTPH 

2. Conditions under Water Act: -
{i) The daily quantity of water consumption shall not exceed 6000 Lit ers. 

3. Conditions under Air Act: -
{i) The applicant shall erect the chimney{s)/stack(s) of the following specifications· 

51. No. Chimney/Stack Height Top Diameter Velocity of gas l 
attached to {m) (m) emission {m/sec) 1 

1. D.G. Sets As per equation -
H=h+0.2vKVA I 

I 
Where, H=Height in meters of the Chimney, h=height in meters of the building 
where the D.G. Set is installed, KVA=Capacity ofthe D.G set 

(li) Standards for emission of air pollutants: 
a} SPM not to exceed 
b) 502 not to exceed 
c) NOx not to exceed 

1 of 3 

600 f..1g/m3 

30 lls/m3 

30 llg/m3 



{iii) ThP appllc.·mt ShiliJ ln<;li!JI COntpH•Iu•w lv«• .111 JlftlflltlOII (fmtwf •,y· !1•111 t IIW I·,IIUP, ,,J 
control cqulpmcnt as th!tilillld al\ll op<>r.llc' ;uulnMint.,ln lh•· ···"'"' • onth•llf•H'.It •.•1 

as to achieve the level of pollutant•, In tlu•lullowh'l( ·.t .uul.ucl· .. 

.------
Suspended 
Particulntc 
Matter 

Tho standards r.ow.i•,t•, of two JMrl • •. 

ij. hnplcnwnt,,tlnn of tllf' f()Jiowln~ umtrol ltlht',llr•"• ' 

a} Oust_cont;~inmf•nl (.Utn •.ttpf•n••.·.lun •.y·.l•·tn {m Hu· Nftrlpuwut 
b) Constn1ction of wind hrc·aldng w.tll· .. 
~- -
_c} _ Construction of m<·tallt!d ro.tth within ttw pr•·rnl·,r·· .. 
dj Reeular clc~nnlng ;mcllm~ttinp, of pjr)tJnft wtthlu th•· JJr•·rul· ...... 
c) I...Qro~lng of a wcmtlu!lt ;tlml/~ the• fJtlrlplu·ry. 
~~- _ Quantltntlvc! !.t;mdard of WM 

Tht:! suspended pmtlwialt! rnntlm r.nu tnhullnn v.alw• .11 ,, 

distance of tlO M from ,. c.ontmllt!d i•.olatr:d w. Wt!ll w. frolfl ·• 

unit IOCillcd tn clu•,tt:r •.hould lu• ""·'• titan f;t)(l l•J1rn ' . Ut'' 
measurements t~rc to lw condur.lf!rf at ft,t·.t twlu· ,, nmntlt f,H 

'--------'--"-(l...;.ll..;.th_c...;. .l~ m£!1ths In " yr:ar. 

(iv) The industry shall take adequate measures for control or nul·,(: frnrn It·, owu 
sources so as to comply with the stClndard~ as m<ty tw nppllcnbh:. 

{v} Other conditions: 

• Necessary precaution should be taken to prevont from any air or n()J·,r: pr,llutltHt 
from the furnate, DG set etc. proper lnsuf<>tlon ~hould be! pmvldc!d l tJ or, •,r•t :m,J 

other appliances for minimizing the noise pollution. 

• Noise standards for DG Sets (15·500 KVA)· the total !.ound powr~r h:Vl!l, I w, nf ,J 

DG Set should be tess than 94+10lQc10 (I<VA), dU(A}1 at the rn:mufm:.tiJrlnP. .,t;rP,I:, 
where KVA. is the nominal power rating of a DG SN. 

• Mandatory acoustic enclo'iure/acoustlc treatment of room for ~tatlrJnary £)(i ~ r: t·, 
(5 KVA and above}. 

• Noise from the DG Set should be controlled by providing an acouf.tlc r:ndo·.urt: on 

by treating the room aroustically. 
• The acoustk enclosure/acoustic treatment of the! room !.hould be dc-.leru:d for 

minimum ?S dB (A). Insertion loss or for meetlne thf! ambient uoi',f! i-; on thr: 
~., 

higher ·~~~~t may not be posslbte to check the pcrform;mw of the ••t.ou•,tlt, 
----~--~- _ _..,...,..._.~r~coustlc treatment . Under such circumstance!; the pcrforrn<mc.r: m;,y 

~Q)e~~)~d for noise reduction upto i.lctual ambient noi•,e leV(!l, prd<Jrab!y, in the! 
~ ctnit?.n~e. The measurement for insertlo!l loss may be done at dlffnrcnt JJfJlnt•, ;,t 
~0o§ !T<hirom the acoustic cnc:iosurc/room, and then averap,cd. 

~?-6' 'i-ht'OG Set should also be provided with proper exhau•.t muffiN with irl',!;rtion 
:~.:Y.c.f" ia;s of minimum 25 dB (A). 

J 

4. Self Monitoring Schedule: 
Applicant snail get the samples of treated effluent~/cmi·.~low,/h~;JfOOU~ 
wastcs/leachates analyzed at least onc.e in a ynar from tho tuboratory tf)c.o~nlz(:d 
by t he SPCB/PCC/CPCB/MoEF, New Delhi and conform to t he flmlt:-- ~tlpuf'1tf:d. 

Test report shall be sent to the State PolluHon Control Board. {Analy.i-:. fmqmmr.y 
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• 

• I , 

could be different for various sources as may be specified by the 

Board/Committee]. 

The applkant shall conform and follow the guidelines that are given in the 
Consent order. The Board will have the right to revise/w?thdrcwJ its dec's1:n 
regardin g the consent order. The Soard may stipulate addit ional condit ions, If 
any, to the Consent or authorization order. It may alter, modify or include any 
particular conditions in the consent, which has to be implemente.i by the 
appticant. 

(Koj Rinya, IFS) 
Member Secretary 

No. APSPCB-514/2010/CE/Crusher/ 1"9- C, y - t, :f- • Date: t:; ~ /11/2022 

Copy to: 

i}. The Deputy Commissioner, Namsai, Namsai district for inforMation. 
II}. The Deputy Director of fndustries1 DIC Namsai, District Namsai, Arunachal Pradesh 

for Information. 
iv). 

v}. 

vi) 

The Divisional Forest Oftker, Namsai Forest Division, Namsai1 Namsai district, 
Arunachal Pradesh for information. 
Shri Chow Keli Moungkhom, Proprietor, M/s Chowkham Enterprise (Stone 
Crusher), Alubari village, Chowkham circle, Namsai district, Arunachal Pradesh, for 
Information and strict compliance of guidelines. 
Office Copy. 
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Name of Manufacturer.- TEST A 

<:) lnstallat10n capadty: 6250 cum per annum 
d) Produttion target as per OPR :15 TPH 
e) ProduCtion ca})3city as per Manufactur~·s detatl • 1 S TPH 
f) Estifl'IClted daily power consumption:- OG set 

Terms and conditions: · 

The No ObJection Certificate is subject to the following tenns and coru:fit ons. 



1 ' tAl r 'g traosportati on of sud'\ crushed _--- , 
platesp oac::a mallao with . stones from. the Stone Crusher Unit to other 
~ er/authonz mac~ne nu_mbenng shall be iClsued by the 
contemed AMDO e-d agent of the propnetor WhiCh sha'l nave to b count~ned by the 

12
) ~1~ o~er/propnetor of the crUsher units ensut~ that all the statutory provis1ons of t~e 

0 G\"'""9 acts and rules ar~ complied w1th <:turing operation of crusher unit· 
11.~ The Mines and Minera\5 (Development c1nd R&Julation) Act 1 "157 ' 
(I~ The Arunachal Pradesh Minor Minerals Conr~~~ton RulE's, 2010. 

(tu) The Air {Prevention and Control of Pollution) Act. 1981 and Rules framed there 
unde.r. 

(\v) Tile Water {Prevent ton and Control of Pollution} Act. 1981 and Rules framed there 
under. 

lv) The Environment (Protection) 19&6 and Rules framed there under 
tvi) The Noise PollutiQn (Regulation and <;ontrol) Rules, 2000. 

ll) No expansion to the CNSher untts ShaU b~ allowed or electric qmn~ction pcQVtd~~-. by 
t~e Department t:lf Power in 1ne e~nded part of the plant without prior No Objetti~n 
Certificate issued to that effect fi-ocn the Geology and Mining Department 

14) Eve-y stone crusher owner shall ensure that the emission standards as per the statute 
and as notif.ed by the State Environment and Forest Departf"''ent are adhered to 

15) EVery stone crusher owner shalt adopt pollution control measures as notified by the State 
EnVlronment and Forest Department or as amt!nded from time to time 

16) The Geolog~ al"d Mining Department may impose any such further conditions as it may 
deem fit for the protection and sustainable use of minor minerals. 

17} The proprietor/owner of the crusher shall also submit a return by 10"' of every momt\ 
giv1ng details of total quantity ot minerals crushed, electricity consumed, power 
generated in case of capttve power generated run crusher, fuel consumption in case of 
d•esel run uusher. number of labour employed and wages paid etc 

18} The crusher owner sha" allow the inspecting staff, access to the crustier and mare 
available all r&ords retat•ng_ to operation of the cru~ and verification of source of 
legal supply of minor m•nerals and stocks. 

Memo No.OGMJNOCICU/4M/20U 
Copy to ; 

Sdl~ ( Antrudh S;SJ~h),.. JBS 
Seaetary (G & ~) 

Govt of Aruoachal Pradesh. 
Ita nagar 

o.ted ltanagar 2T" s.pt·2cw. 

1 The Deputy Commissioner Namsai. District Namsai, for kind information. 
2 The DIVisional Forest Officer, Namsa:i Forest Division, for kind informat•on pte.se, 
3 The Member Secretary, Arunachal Pradesh State Pollution Control Board .VuP!a, for kind 

1nformation please, 
4 The AMOO N•msai, District Namsai for information and with the d•rection to strictly 

follow me APMMCR-2020 and guidelines issued in this regard from time to time 
5 Smti Nang Tern Namchoom.Vitt Chongkhem. Circle: Chongkham. POIPS: Chongkham, 

District: Namsa~. Arunachal Pradesh, for cort'lpflance. 
6 Offite Cop~ 

\~ 
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GOVERNMENT OF ARUNACHAL PRADESH 

16 
DEPARTMENT OF GEOLOGY AND MINING 

• j ITANAGAR 
'\.~-.~~~j/UGM/NOC/CU/256/2011 ~ 000 

u~ . 
Dated -·-··O.C 23 

NO OBJECUON CERUflCATE FOR ESTABLISHMENT OF CRUSHER UNIJ 

Th1s is to certify that the Department of Geology and Mining has no objection in 
establishment of a Crusher Unit by the person as named below at the place specified h~ein: 

1) Shri Chow Kitong Khangkio, 
2) M/s Khangkio Stone Crusher, 
3) Address of registered Office: Viii: Tissue, PO/ PS: Chowkham. District Namsai 

4) Location of Crusher Unit Tissue, 
5) Details of Crusher Unit 
a) Make :- EKT A 
b) Name of Manufacturer.-EKTA ENGINEERING 
c) Installation capadty: 6720 cum per annum 
d) Production target as per DPR . 6720 cubic mtr per annum 
e) Production capacity as per Manufacture's detail ·- 27 cum per day 
f) Esttmated daily power consumption·- DG set 

Terms and conditions 

The No Objection Certificate is subject to the following terms and conditions: 

1) This No Objection Certificate shall remain valid for a period of one year effective from 
date of 1ts issue 

2) The No Objection Certificate IS issued only for applying consent order of the State 
Pollution Control Board and it does not confer any right to the Propnetor/owner of the 
stone crusher to extract/remove minor mtnerals from any area w1thout obtaimng a 
mining permit from the competent authority. [i.e. Th~ Secretary (G & M) for export and 
DC of the district for domestic use}. 

3) Mmor minerals shall be removed/extracted in accordance with the Min1ng Permit 
granted from time to time by the competent authority from the notified quarry only. 
Extract1on and removal of minor minerals from other than notified quarry shall not only 
entail cancellation of the No Objection Certificate but also prosecution as per law. 

4) Quarry activities like collection of boulders, gravels, sands etc shall not be carried out 
within 1 Km both upstream and downstream of any diversion structure across the river, 
stream. nallah for drinking water supply scheme, dams· bridges etc. 

5) Extraction/quarrying of minor minerals shall not be beyond 3 meter depth of the surface 
and operation for mining/quarrying s well as operat1on of the crusher machine shall be 
between 6 AM to 6 PM 

6) The proprietor/owner of crusher unit shall tndemnrfy to the Government against any 
da1m of third parties Neither the Geology and Mimng Departme11t nor the State 
Government will be responsible for such th1rd party laims. 

7) The m1nerals left after canceOation of the NOC or the mining permits shall be forfeited 
and such m•nerals .shall be deemed to be the Government property and the Geology and 
M.nmg Department may dispose of such property as per law. 
Felling of trees in and around the notified quarries during removal of mmor minerals and 
at the t ime of establishment of stone crusher unit shall not be allowed without prior 

---~~~~~ion of comot:tent authontv . ., s:P ~ of i'!cddent during th~ operation of stone crusher machine and during 
~ .. 0~ ,,. moval/extraction or minor m;nerals shall be reported to the nearest police station and 

6e0~ ~<'C'~ \tb~ Directorate of Geology and Mining. 
o"'- '?~v~ WfThe propnetor/owner of the stone crusher unit shall maintain proper account of daily 

rl-~~· c"- , ... t , use of mtnor minerals, their disposal in details and amount of goods tax paid thereon, 
0 ,...t-· ' which shall be compiled at the end of the month and submitted tn the CU Form-0 to 

Directorate of Geology and Mining and the Deputy Commissioner of the district before 
every 1011\ day of the month. 

/ fJ, Continued Next Page :2 



places, pacca challan with machine numbering shall be issued by the 
Manager/authorized agent of the proprietor which shall have to be countersigned by the 
concerned AMOO. 

12} The owner/proprietor of the ausher units ensure that all the statutory provisions of the 
following acts and rules are complied with during operation of crusher unit , 

(i) The Mines and Minerals (Development and Regulation) Act, 1957. 
(li) The Arunachal Pradesh Minor Minerals Concession Rules, 2020. 
(iii) The Air (Prevention and Control of Pollution) Act, 1981 and Rules framed there under. 
(iv) The Water (Prevention and Control of Pollution) Act, 1981 and Rules framed there 

under. 
(v) The Environment (Protection) 1986 and Rules framed there under. 
{vO The Noise Pollution (Regulation and Control) Rules, 2000. 
13) No expansion to the crusher units shall be allowed or electric connection provided by 

the Department of Power in the extended part of the plant without prior No Objection 
Certificate issued to that effect from the Geology and Mining Department 

14) Every stone ausher owner shall ensure that the emission standards as per the statute 
and as notified by the State Environment and Forest Department are adhered to. 

1 5) Every stone crusher owner shall adopt pollution control measures as notified by the State 
Environment and Forest Department or as amended from time to time. 

16) The Geology and Mining Department may impose any such further conditions as it may 
deem fit for the protection and sustainable use of minor minerals. 

17) The proprietor/owner of the crusher shall also submit a return by 10th of every month. 
giving details of total quantity of minerals crushed, electricity consumed, power 
generated in case of captive power generated run crusher fuel consumption in case of 
diesel run crusher, number of labour employed and wages paid etc.. 

18) The crusher owner shall allow the Inspecting staff, access to the crusher and make 
available all records relating to operation of the crusher and verification of source of 
legal supply of minor minerals and stocks. 

Memo No.OGM/NOC/CU/256/2018 

Copyto :-

Sd/- ( Anirudh Saran Singh), IRS 
Secretary (Geology & Mining) 
Govt of Arunachal Pradesh, 

' I~n~gar 
Dated : .~ .. Dec'23 

1. The Deputy Commissioner Namsai, District Namsai, for kind information 
2. The Divisional Forest Officer, Namsai Forest Division, for kind information please, 

3. !he Me":'ber Secretary, Arunachal Pradesh State Pollution Control Board ,Yupia, for kind 
mformatJon please, 

4. The AMDO Namsai, District Namsai for information and with the direction to strictly 
follow the APMMCR-2002 and guidelines issued in this regard from time to time 

5. Shri Chow Kitong Khanglcio,Vill: Tissue, Circle: Chowkham, PO/P.S Chowkham, 
District Namsai, Arunachal Pradesh, for compliance. 

6. Office Copy 

u~ 
~ /l~ 

(T.Talar) l' ·of/1'13 
Director {G & M) 

Govt of Arunachal Pradesh , 
ltan~gar 



-

-

2.- Conditions mider Water Att -
{f) 11 e dan~ quann:tY of \later consumption Shall not eYGe€d GOOO liters 



\ ~ ' . 

{i ) The "ndust;y ~Hall Ui'·e ad"'quate rr.easures or control of no1se !rom ns 
sources so as to comply with the stanoartfs as m.:l be apphcabie. 

(v) Olher cond tloM. 

• Ne.:essary precaution should be taken to prevent fro'm an a1r l)r no•se pollution 
from the- furnat~ OG s t etc proper insuoalion should oe pro'lltde-d tc DG s~::t and 
otherapphancH form nTrmzmg the olSE- p"\! ·• on. 

• Noise standards taf {)G Sets (15 500 'rNA • .,.: total sound power !._vel l'w of a 
OG Set snculd b~? less'tt\tlfl 9.t!+ 1010g10 \"-"AI oS(A) at'"J1"' man:Jfactunng $l29"' 
wtlere tNA IS thP nominal ~wcr rating cf a 00 Set 

• Mandatory acousttc enclosure/acoustic ueattnen\ of room fOr stmt!Jn~ry OG Se\.5 
<S KVA and abova). 

• Noise ftom the OG Set shou d be controOe by orc•vtcleng a l acous'IC enclosure on 
bytreiltlng th~ room acattrtKaUy. 

• The acouSiTC t'ndosu. ejacoust~c treatmen Qf the roo"' shotJ'd he d~o;lgned for 
mlnimum 2S d6 {A) lnserlion lo~ or f•jt m t'"g the a nb~n· n~use tS on the 
n gh!?r std~, 1t rMY not be pcssio ~ to check th~ 1)\'!rfummnce of 'the a.::ou~·c 

._.-;/"' · _ cndosuref!lcousfc treatment Under -su~.-h ctrcurtlS'Wnces. ~performance may be 
~- ~ -~hP.cked for noise reductton upto actual :aml)lent noise e>.te preierably m the 
L~ .ght time lh"~me6siJtt"tmeot for ln'"ertio loss nmy be dtJ(le at different pcmts at 

? 5 m trO'\}.~r· awusticenclosure/li:lom, und then avemged 
-~_....,... . ~,, -o~· 

CJ ~ {t q(~' 
~ ·0~ ~· 
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4. 

5 

• The OG Set should n\so b d loss of mlnlm m 2.5 d8 (A) c provt ed with prop c h<l t muf~er •Jith Ins tion 

~ondlhons \tnder Hazardous Wast~ (Managcm nt nnd Har dlir g) Rul • 

1
' umt sha\1 renew the Author\znt on for Managcm nVHandltng Stor gel 
ri!\1\mcntJ 0 sposn\ of H<1zardous Wast~ b rore 3 months from the date o' 

expiry of the order 

Se\f Mon tonng Schedul · 
App\ C<lnt shall get th samples of treated cfflu nts/cmtss•ons/hawrdous 
waste.s/leathates 'ilJ)al~,'tCO at least once tn a ycttt from the laboratory r~ntzed 
by tho SPCG/PCC/CPCBJMotF, New Delh• and conform to the limlts supulated 
Test report shall bt' sen\ lo the State Pollution Control Board. (AnalysiS frequency 
oould be d•t'fcrcnt tor vanous sources ns m3y be spccift d by the 

t3oard/Convnittee) 

6. The applu:ant shttll conform and follow the guidelines that are given in the 
Consent order. The Soard v.ill have the nghl to evise/withdr3W 1ts deds on 
rcgardtng the consent orde1. The Soard may stipulme add tlonal cond1tions. if any, 
to 1hc Consent or authoriz:.ation order. It may alter, mod•fy or include any 
particular condttions in the consent, which h<ls to be rmplemented by the 

applicant 

No. APSPCB·2 17/20l8/K5C/ ";J~ f, 6 - b ,P 

(l<oj Rmya IFS) 
~ember Seaettsry 

Date. 0 ~ /l'l/?.022 

Copy to. 
et} 1 l·e Dttputy Comm•sstoner, Namsat, Namsai d1strict for Information 
b) The Ocpl.lty DirP.rtor of Industries. DIC Namsai, District Namsa•. Arunachal Pradesh 

for tr fo•mJtti'Jn c) The DIVISional Forest Officer, Namsai Forest Div sion Namsat, Namsat uiwict. 

A u•,achnl Prades"l for informatiOn 
d) $lui Ct.~·. Kete:nQ Khangkio, Proonetor, Mb 'h?ngkio Stone Crusher, Tissu 

v
1

Uage c h~·"khant ctrde, r..Jam;,at c!tstnct. Arunacl '' Prade:.h for 11\form;:stion and 

s:wt ompl'an~e of guideh'les 

c) OffiCe (CP/· 
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1) Shrl Otow Moranl Namdtoom. 
2) M/S TTC Infra lndfa. 
3) Address of reglste~ed Office: VIllage: Momo~ PO/ PS: Chowkham, Disttid Namsai. 
4) Location of Crusher Unit Momong. 
S) Details of Crusher Unit 

a) tMke :- TEREX ANLEY, 
b) Name of Manufactur«:-TEREX ANLEY, 
c} Installation capad1y. 200 TPH , 
d) Production target as per OPR : 10000 cubic mtr per month 
e) Production capacity as per Manufacture's detail :- 192 cum/hrs. 
f) Estimated daily power consumption:- OG set/350 Kw 

Tenns and conditions; -

The No Objection Certificate is subject to the fol lowing terms and conditions: 

1) This No Objection Certificate shall remain valid for a period of one year effective from 
date of its issue. 

2) The No. Objection Certificate is issued only for applying consent order of the State 
Pollution Control Board and 1t does not confer any right to the Proprietor/owner of the 
stone crusher to extract/remove minor minerals from any area without obtaining a 
mining permit from the competent authority. P.e. The Secretary (G & M) for export and 
DC of the district for domestic use} 

3) Minor minerals shall be removed/extracted in accordance with the Mining Permit 
granted from time to time by the competent authority from the notified quarry only. 
Extraction and removal of mmor mtnerais from othef than notffied quarry shall not only 
entail cancellation of the No Objection Certificate but also prosecution as per law. 

4) Quany activities like collection of boulders, gravels, sands etc shalJ not be canied out 
within 1 1<m both upstream and downstream of any diversion structure across the river, 
stream, oallah for drinking water supply scheme. dams, bridges etc. 

,. <\ c.__ 5} Extraction/quarrying of minor minerals shall not be beyond 3 meter depth of the surface 
\ ~ ~~ ~':' and operation for mining/quarrying s well as operation of the crusher machine shall be 
~ (__L . .,,. J _bel\Vffn 6 AM to 6 PM 
\\ \... ~ ;.\ ,;; 

1 
6J . The proprietor/owner of crusher unit shall ind nify to the GovernmeJtt against any 

. \\J ~ .f" 0 .• l ... ~... claim of third parties. Neither the Geology and Mining Department nor the State 
\..:.....· :;~ . .§' ,,:; Government will be responsible for such thtrd party'CiaJms. 

o "f t' · 7J The minerals left after cancellation of the NOC or the mining permits ~hall be forfetied "". ~ , 
. ~ ~~ -· ,· and such minerals shall be deemed to be the Government property and the Geology and 

c-· r- Mining Department may dispose of such property as per law. 
8) Felling of trees in and around the notified quames during removal of minor m1nerals and 

at the time of establishment of stone crusher unit shall not be aiJowed without prior 
permission of competent authority. 

9) Every types of accident during the opera1ion of stone crusher machine and during 
removal/extraction of minor minerals shall be reported to the nearest police station and 
the Oirect001te of Geology and Mining 

10) The proprietor/owner of the stone crusher unit shall maintain proper account of daily 
use of minor minerals. their disposal in details and amount of goods tax paid thereon. 
which shall be compiled at the end of the month and submitted in me CU Fonn..o to 
Directorate of Geology and Mining and the Deputy Commissioner of the district before 
every 10tt1 day of th.e month. 
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11) During transportation of such c:rushed stones from the Stone Crusher Unit tO other : 
places. pates chaltan with machine numb~rlng sh~lt bt: ts.wed by the 
Manager/authorized agent of the proprietor which shall have to be countersigned by the 
concerned AMOO. · 

12) The owner/proprietor of the crusher units ensure that all the statutory provisions of the 
followif19 acts and rul~s are complied with during operation of crusher unit ; 

(i) The Mjnes and Minerals (Development and Regulation) Act, 1957. 
Oil The Arunachal Pradesh Minor Minerals Concession Rules, 2020 
Oil} The Air (Prevention and Control of Pollution) A.ct, 1981 and Rules framed there under. 
[IV) The Water (Prevention and Control of Pollution) Act. 1981 and Rules framed there 

under. 
M The Environment (Protection) 1986 and Rules framed there under. 
(vi) The Noise Pollution (Regulation and Control) Rules 2000. 
13) No expansion to the crusher units shall be allowed or electric connection provided by 

the Department '?f Power in the extended part of the plant without prior No Objedlon 
Certificate issued to that effect from the Geofogy and Mining Department. 

14) Every stone crusher owner shall ensure that the emission standards as per the statute 
and as notified by the State Environment and Forest Department are adhered to. 

15) Every stone crusher owner shaH adopt pollution control measures as notified by the State 
Environment and Forest Department or as amended from time to time. 

16) The Geology and Minin~ Department may impose any such further conditions as it may 
deem fit for the protection and sustainable use of mmor minerals. 

17) The proprietor/owner of the crusher shall also submit a return by lOth of every month, 
giving details of total quantity of minerals crushed, electridty cof15umed. power 
generated in case of captive power generated run crusher, fuel consumption in case of 
diesel run crusher, number of labour employed and wages paid etc. 

18) The- crusher owner shall allow the inspecting staff, access to the crusher and make 
available all records relating to operation of the crusher and verification of source of 
legal supply of minor minerals and stocks. 

Memo No.DGM/NOC/CU/ 899/2023 
Copyto ;-

Sd!· { Anbudh $.Singh), IRS 
Secretary (G & M) 

Govt of Arunachal Pradesh. 
ltanagar 

Dated ltanagar 1•1b Aug'23 

1. The Deputy Commissioner Namsai, District Namsai, for k.lnd information please 
2. The Extra Asstt Commissioner,Chongkham,Namsal District for kind information 

please. 
3. The Oi'lisional Forest Officer, Namsai Forest Division, for kind information please, 
4. The Member Secretary, Arunachal Pradesh State Pollution Control Board , Yup;a. for 

kind Information please, 
5. The AMDO Namsal, District Namsai for Information and with the direction to striCtly 

follow the APMMCR-2020 and guidelines issuf!d in this regard from ti~ to time 
6. Shri Chow Morani Namchoom,VIU: Momong, Cirde: Chowkham, PO/PS Namsai, 

District Namsai, Arunachal Pradesh, for compliance. 
7 Office Copy 

I , • 

-

~ l ~·,-·2...6 
{T.Tatar), 

Director (Geology & Mining) 
Govt of Arunachal Pradesh. 

Itcmagar 

~~-
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Form-V 
{See rule 7 (1)] 

Format for common consent ordertauthorrzatron 
ARUNACHAL PRADESH STATE POUUTION CONTROL BOARD 

"P !i PC' 1 Patyavar.m Bhnwan, Yupia Road Papu Hill, Nahar1agun 

No. APSPCB·-18/2023/fTC/ ( :}'J _g{) Date 2 0: ll) /2023 

CONSENT ORDER 

Consent to establish/operate under Section 25/26 af the Waler (Prcvenhor. and 

, Control of Pollution) Acl, 1974, as ~mended ano unuer S<:ct1on 21 01 the Arr (Prevention 

and Control of Pollution) Act, 1981, as amended to be referred as Water Act and Ai1 Act 

res pee t ively 

Consent is granted to M/s T.T.C Infra India located at Momong vt!lage. 

Chowkham chC"Ie, Namscu district, Arunachal Pradesh for establishment and o~ratJon of 

stonE crush1ng Industry located in the area dedal!~d unde1 the provisions of the Water 

Act/Arr Act subject to th~ provisions of the Act. and the orders that may be madE' 

further and subJect to the following terms and concJit1ons· 

1 The consent to operate is g anted lor the penod of three years wef 27.0:. 2023 to 

26.03.2026, after which the applicart shall submit a fresh application f01 renewal 

before three months from tfle date o' ·~ expiry 

2. The consent is vahd for the manufacture of the following productS/byproducts w.th 

Caprtal Investment of Rs.43829 lakh!. toward!. gross capital investment (for land 

build1ng and plant & machineries). 

Maximum annual reduction capactly 
200 TPH 1 

3. condilioi1:. UlidetWater Act -
(i) The daily quantity of water consumptior shall not exceed 6000 liters. 

3. conditions under Air Act: -
(i) The a licant shall erect the chimne (s)/stack s) of the• followin s ecifications 

l 
Sl. No. Chimney/Stac Height Top Diameter Velocrty ot gtl~ 1 

k attached to (m) (m)- emiss1on I 
(m/sec)___ _ ,._.. 

1. D.G Sets As p£:1 equatron 
- H=h+02.JKVA I 

L__J------J----------- --~-----~ 

1 of 3 



\2-1 

Wh~re. H=He ght in me:tPrs of the Ch mney h=herght In meters of ~ne buildr 

where the o.G. Set s rnstal E:d, J VA=Capae~ty of the D G set 

(il) Standards for emiss1on of <llr pollutants 
a) SPM not to eJ(ceed 600 ~g/m3 

b 502 not to exceed 30 1Jg/m3 

c) NO>: not to exceed 30 1-iQ/m• 
{in) The applicant shall nstall cornprehensrve air pollut:on control syste1r1 (CJnsisting of 

control equipment "'S detarled and operate and maintam the same continuouslv so 
as to achieve the level of pollutants to the followrng standards. · 

----

1emises. 

e) 

m ~ 
The suspended particulate matter contributron value at a 
distance of 40 M from a controlleo isolated as well as from " l•ni• I 
locatco n clus•t be ~ss t !In 6 .. 0 ~g/m . The I 

\ 

measurements are to be conducted at least twice a month for all 
_ the 12 modhs in a yc:ar J 

(iv) The rndustry shall take adequate measures for control of noise from rts own 

sources so as to comply with the standards as may be applicable 

(v) Other ( ndrttons: 

• Necessary precaution should be taken to prevent from any air or noise pollution 

from the furnace DG set etc. proper insulation should be provided to DG set and 

other appliances tor minimizing the noise pollution. 
• Noise standards for DG Sets (1 S-500 1\VA)- the total sound power IelWe, lw. of a 

DG Set snould be le;s than 94+1010g10 {KVA) dB(A). at the manufacturmg stage 

w11ere KVA is the nominal power rating of a DG Set 
• Mandatory acoustrc enclostJre/acoustic treatment o room for stationart DG Sets 

(5 ~A and above 

• Norse rom the DG S t should be controlled by provrding an acoustic enclosure on 

by treating the room acoustical~· 
• The a<:oustrc enclosL.re/acoustic . treatment of the room snould be designEd lor 

· · 25 d · c ~n the mrnrmun- B (A) Insertion loss or for meeting the ambrent no1se 1
-

higher side, It may not be ~ossible to check th~ performance ot the acoustblt 
I I . ..s nc"' ma·: E' 

enc os1.: re acoustic treatment Under such c1rcumstances thl per rorrna - • • h 
k d • . I f 3hl" tn t E:-chec e TOr no1se reductron upto actual amb1ent notsE' ,.. 1el. pre er· .. 

2 or 3 



4 

:J 1 tn 1~ h 
0 t measurr>m f 

.S m frorn tl ~ ent or rnsertton loss ma b done at different r.:ornts at 
Th 

1E acoustic e ) 1 1 )' ~ 
c e DG S t r c osurc- room and th ~ d e should also b . en c:vere1ge 

loss of mm· C? provrded with p:opc:• exhaust muffler with insertton 
11nurn 25 dB (A). · 

Conditions und H ~ 
The . er aLardou~ Wastes (ManagE'rf•Ent and Handling) Rules 
T umt shall renew the Authorrzc:t10n for Management/Handling/ Storage/ 
re~tmentj Disposal of Hazardous Was;es before 3 months frorn the date of 

exptry of the order. 
I 

5. Self Monitoring Schedule: 

6. 

Applicant shal get the somples of treated effluents/emissions/hazardous 

wastes/leachates analyzed at least once in a year from the laboratory recognized 
by the SPCB/Pl.C/CPCB/MoEF. New Delhr and conform to the limits stipulated 
-est report shall be sef'lt to the State Polh.:tion Control Board. 'Analysis fre-quency 

could be different for various sources as may be specified b)' the 
Board/Committee]. 

~ 

The applicant shall conform and follow the guidelines that are given in the 
Consent order The Board wrll have the rrght to revtse/wrthdraV~• its dectsiun 
regardmg the consent order. The Board may sllpulate aadttronal condrtro11s, rr any, 
to th.; Cui .>C/1 ...; .. u~hCJ:rzatl... c ... er . ''") I <.:: 'J v- ~ • J 

particular cond•tJons in the consent which ha!: to be implementeo by the 
applicant. 

(Koj Rinya, IFS) 

Member Secretary 

Date. ~I ~2023 

Copy to. 
Th Deputy Comr 1issioner. Namsai, N~msat d•stnct for information 

1
' Th: oivi5ional Forest Offrcer, .Namsa• Forest Division, Namsai, Namsai d1strict. 

2. Arunachal Prades,, for information . 
Sri Tamnn Tsenng. ProJect Coordrnaror, M/s T.T.C Infra lndra Momong villaqe, 

3. Chowkham Circle, Namsai drstr d Arunachal Pradesh, for mformation ar o rt'~ct 
compliance of guadehnes 

4. office Copy. 
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GOVERN~NTOfARUNACHAlPRADfSH 
DEPARTMENT Of GEOLOGY AND MINING 

ITAtMGAR 
\W.I.IAil ~-~U/,66C /2021 ~ .... ~ Dated ltanagar 2"1" Sept'21 

This is to certify that the Department of Geology and Mining has no objection in 
establishment of a Crusher Unit by the person as named below at the place specified herein: 

1) Shrl Chow Tseng Tsing Meln 
2) M/s Atubari Stone Crusher. 
3) Address of registered Office: Alubari,PO/ PS: Chongkharu. District Namsai, 
4) Location of Crusher Unit Alubari, 
5) Details of Crusher Unit: 

a) Make :- BALAJI, 
b) Name of Manufacturer:-BALAJI. 
c) Installation capacity; 11000 in cum , 
d) Production target i\S per DPR : 8105 in cubic mtr. 
e) Production capacity as per Manufacture's detail:- 8105 in cubic mtr 
f} Estimated daily pow~r consumption:- OG set 

Terms and conditions; -

The No Objection Certificate is subject to the following terms and conditions: 

1) This No Objection Certificate shall remain valid for a period of one year effective from 
date of irs issue. 

2) The No. Objection Certificate is issued only for applying consent order of the State 
Pollution Control Boaro and it does not conier any right ro the Proprietor/()'.\ ner of the 
stone crusher to ex\iact/remo\.'e minor minerals from any area without obtaining a 
mining permit from the competent authority. (i.e. The Secretary (G & M) tor export ar'ld 
DC of the district for domestic use). 

3) Minor minerals shall be removed/extracted in accordance with the Mining Permit 
granted from time to time by the competent authority from the notified quarry only. 
Extraction and removal of minor minerals from other than notified quany shall not only 
E'ntail cancellation of the No Objec:tion Certificate but also prosecution as per law. 

4} Quarry activities like collection of boulders. gravels, sands etc shall not be carried out 
'I'Jithir. 1 Km beth ~pstre.am and downstream of any diversion structur~> across the river, 
stream, nallah for drinking water supply scheme, dams, bridges etc. 

5) Extractlon/quai;ying of minor minerals shall not oo b~yond 3 meter depth c! the surface 
and operation for mining/quarrying s well as operation of the crusher macl)ine shall be 
oetween 6 AM to 6 PM. 

6) rhe proprietor/owner of crusher unit shall indemnify to the Government against any 
daim of third parties. Neither the Geology and Mtnlng Department nor the State 
Government will be responsible for such third party claims. 

7) The minerals left after cancellation of the NOC or the mining permits shall be forfeited 
and !illc:h minerals shall be deemf'd to be the Government property and the Geology and 
Mining Department may dispose of such property as per law. 

9} Fe!l!ng of tree~ :n ~n::! around the notified quanies during removal of minor minerals and 
at the time of establishment of stone crusher unit shall not be allowed without prior 
permission of competent authority. 

9) Every types of accident during the operation of stone crusher machine and during 
removal/extraction of minor minerals shali be reported to the nearest police station and 
the Directorate of Geology and Mining. 

10) The proprietor/owner of the stone crusher unit shall maintain proper account of daiiy 
use of minor minerals. their disoosal in details and amount of goods tax paid thereon. 
which shall be compiled at the ·end of the month and submitted in the CU Form-0 to 
Directorate of Geology a"d Mining and t11e Depllty Commissioner of the district before 

0 
. • ,, ... , ... \. every lO'h day of the month. 

,..~o ~ 1 ~:. · ·~~eo;.' Continued Ne!rt ~~ -2 
~ c,eo\O 'fl'a\ ?< 

_ . ...«\. 0 ~{\?JG 1 p.?\ 
~ .. o\~· ~?>'~ 
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11) During transportation of such crushed stones from the Stone Crusher Unit to other 
places, pacca cr.allati with machine numbering shall be :swcd b! the 
Manager/authorized agent of the proprietor which shall have to be countersigned by the 

concerned AMOO. 
12} The owner/proprietor of the crusher units ensure that all the statutory provisions of the 

following acts and rules are complied with during operation of crusher unit ; 
{i) The Mines and Minerals (Development and Regulation) Act 1957. 
(ii) The .AAJnachal Pradesh Minor Minerals Concession Rules, 2020. 
Oii) The Air (Prevention and Control of Pollution) Act 1981 and P.~!e~ fr.a!"1ed th~?re 

under. 
(iv) Tht: Wai~r (Prt:Ventior1 c:mcl Control ol Poilutiur~) At'l, 1981 diiU Rult::. frarrn:d there 

under. 
(v) The Environment (Protection) 1986 and Rules framed there under. 
(vi} The Noise Pollution (Regulation C)r.d Control) Rules. 2000. 

13) No expansion to the crusher units shall be allowed or electric connection provided by 
the Department of Power in the extended part of the plant without prior No Objection 
Certificate issued to that effect from the Geology and Mining Department. 

14) Ev~>ry c;tone r r11c;hpr owner c:;hall ensure that the emis~on ~tandards as per the statute 
and as r.otifred by the State Environment and Forest Department are adhered to. 

15) Ev~r; stcnc cru~her cwntr shall adept pollution co;1trul iii<:asurt?) as ftOtil.ed tsv tilt: St.;te 
Environment and Forest Department or as amended from time to time. 

lv) The Geology dnd Mining Department may impose any such further condittons as 1t may 
deem fit for the protection and sustainable use of minor minerals. 

17 J ., r-e propnetor /owner ot the crusher shall also submit a return by 1011., of every month. 
gtving detaiis of total quantity of minerals crushed, electricity consumed. power 
generated in case of caotive power generated run crusher. fuel consumption in case ef 
diesel run crusher. number of labour employed and wages paici ~tr. 

18) The crusher owner shall allow the inspecting staff. access to the crusher and make 
availahle ;~It recordc; relating to operation of the ~rusher and '.lerificatlcn " f :;oun:e of 
legal supply of minor minera!s and stocks. 

Memo No.DGM/NOC/CU/664/2021 /1 ~£-'0 --9t, 
ccpy tc ; ,· ' 

Sd/- ( Anirudh S.Singh), IRS 
Secretary {G & M) 

Govt of Arunachal Pradesh, 
ltanagar 

Dated ltaMgar 27111 Scpt'2l 

1. The Deputy Commissioner Namsai. District Namsai, for kind information. 
2. Tn~ Divisional t=orest Officer, Namsar forest OIVIston. for krnd 1ntormation please, 
3. Tl'te Member Secretary, Arunachal Pradesh State Pollution Control Board .Yupia. for kind 

information please. 
4. The AMDO Namsai. District Namsai for information and with the direction to strictly 

follow the APMMCR-2020 and guidelines issued in this regard from time to time 
5 Shri Chow Tseng Tsing Mein,Vill: Alub~:i Circle: Chor.gkham. PO/PS NomA~i. District: 

Namsai, Arunachal Pradesh. for compliance. 
6. Office Cop-t 

f ' 
~.~ 

(T.Rumi),APCS, 
Dy. Secretary (G & M) 

Govt of Arunachal Pradesh. 
ltanagar 

., 

I 

I 

1 
I 
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fom V 

[SM ruiP 7 (1)) 
I clfm.l\ fw ~ o•uroon cont.r•nt "rd t/. uthr)rl/,ll tnn 

ARUNACHAl PRADESH STAT£ POllUTION CONTROL BOARD 
Pary varan Bhawan, Yupia Road. Papu Hill, Naharlagun 

10 1\PS ~ B -:t6 ' . 00' AS - t ' ., 

CONSENT ORDER 

\..Onsr-"1t hl '-' hJblt!.h/ o p •ra tu undt•r Set..t1on 25/2G r)f th~ W;Jtt•r (f.lre\1£ ntton 

no Control f P '>II1Jt1nn) Ar t 11.17 4. d', ·'" '<"nciP(t 'tmi 111'\ciPI c:; t ,rti(JO ,J 1 'J • t~ An 

Pfi~ ·enttC" n Jlld Control o t Pulluhonl A~l I " 81, <l!» tl lll .. rld••rl tc lJI'~ u·fN ed dT, Watr-r 

Aet un,i Aar An r<'sp '<.t•vely. 

Renewal of con\.ent 1~ gr<tnted to M/\ Alubafl Ston~ Crusher •oc.HPd ,,t 

fi luban 1JttlaQ Chowkham ctrde. Nam!>ai d1strict Artmachdl Pt ddesh tor op ·rtttaor , of 

stone crush r located 1n the ar~a declared und~r the prow•1ons ot the Wa er 

Act An Act subj~ct to the ptovisions o f the Act, c:md the orders th,.n may be u . .,Je 

further and subj ct to the followtng terms and condtt1on~ 

\. The consent IS granted for the penod of three years wet 17.11.2022 to 
16.11.2025, after which the aPJ}Iicant shall subm1t a fresh opp1rcation for renewa 

befo re thre~ months from the date of 1ts expuy. 

2 The Con~cnt ~~ v.slld for lhe manul·actuu! of thti! follow•ng produl lS/b.,·products 
..... ith ( dJ.Jttat Investment u f R~ 32 lakhs toward!» gross cJptt~J in~stment (tor ilnd 

butld•ng and pldnt & machmenes}. 

rsr- Product- --M-;.x,mum annual_product•on ca ac•t} 

l~t ~ggr~dtes & ~tone Ou)ts 10 TPH 

> Cond1110n< under Water Act.- . ~ 

.. 
I 

(sJ nu~ dcJtiJ quantity of water consumption shall not exceed 6000 Utcr-.. L Q ... ,\,, ..... 
~~ 

o4 Condtuons under Atr Art • ~ Ge.o ':?len?> ~· 
The ct ~ll(.c.lnt ~tldll ere(.t th dwnney{s)lstack(s) of th~ folklw•na . peofu,..,pro~ ~ t>-''.}(' , ~~· · 

r - - - - i'(,v· O' ,?. 
o. '"h•m~y/Stac HPtght Top o1arnP.Wr \ Vt•loc ty of ~· ,~~~ 

J 
~ clUdd Wd to (m} (m) E.'mi!.StOn 

1
. 

!--- -~) 
0 G ts As ~r equatiOn 

1 - H,. h t-fl.2<J KVA ·-'--··--.......L--_.:..,__ _ ___J...;... _ __..,.._.l ___ ._ 



-
':h,·r...-. H ti 1 11 m m t . rs ot h Chunn •y, h=het ht m m•.,ters o ihe 

1.\pt tS !n!>t:lll~d KV {\ - c tp Cl v of tt n 0 G s • 

b St:':inuards t. r • mtS!i iOn at illt J-'tJihlhmt. 
• \ SPM !'K;\ lu •:.;< t'-P.d (i;00 pg/ma 
b} S02 nut· to \\«.:- •Pd 30 pg/rn~ 
' NO' not to exr ~'<I 3f'l l-19ftn1 

c The app!iran~ s 1011 ins ctU c. )flmrch•:.n-:tve .sir 1>01 t.t , Hl control sys rn cons1s·mg 
o cornol e u1pment .t~ d~ at' ·d ancl op~rat - and rn~ int )in tl1f- Sar t: 

contmuou!-ly o :J!; to hte>w~ the I •vd ol poilu tan s o the tollov.mg st· ndard5· 

S,Jsp~nded 

Pan:u:~.1~ateo 

•.1attttr 

lhe standards c.ons1sts of two ~t ts: 
tiL

1 
. .!_~p,ementatlon o,f the fol!o;~9 co1~t';ot m~sores: _, 

\ a) Dust containment C\ lm suppr~ssion :iystem for lhe 
c u1 ment 

I 
b) \ ConstrllcttOf\ of wind bren tng waUs. ~ 
c) Construction of metal! .ad roads wtthin the or mises. 
d) R£-gular deantng a11d 1.ettmg of ground •.r.rithin the 

. p1 ermses._ 
~} .LGrowil}g_of !_green belt along tlte penphcty. =-_ 
u) Quantitative standard of SPM I 

Tht: suspended pdr ICulate matt;--c~tnbut on 'lilll.le at a 
dtstance OJ 40 • from a contro11t!d tl':clatt d dS well as 
from a unit located in cluster should be less than 600 
~g/m' The measurement!. ar-e to be conducted at least I 

'-------:..~ _Jwice a J!lOnth fo• dll the 12 months in a_year I 

d) The indu&try shatl take adequate h~easures for control of t'lo•t:e fmrn its owrl 
sou~es so as to comply with the standards as may be applicable. 

e) Othf'r conditions: 

~ • Necessary precaution ~hoold ~ taken to pr-event from any atr or no1se 

S?cc___._ pollutton fro~ the furnace. DG set etc. proper insulation c;hould be pro"iot·t1 

· DG se·.~other appltances for minu~tz.ing the notse pollutton. 
• , ' . ~ ~ s-fo~ OG $et5 {1 S·wSOO KVA} the total tolu"\d power level, Lw, ol 

· ~<t~outd be tess lhan 94+lOlOg10 (KVA). dSlA), .Jt the manufact\.u \nq 
~ '"') '-'' 
~-~~here KVA is the nomina\ power rating of a DG Set. 

~~)latory acoust&t endosur~/acoustic treatment of room for ~'t.ltton.:uv Dv 
(\~ ~..._ ~ d 

..,~- ~~·::Jie$5 tS Y..V A an above) . 
J. Noase from the DG Set ~hol.lld b~ conuollcd by pt(.wtdtng iln .r~.ou~t•c 

enclosure on t,)y tteating the room ncou~ticaUy. . 
• The 

1
i:tCO\J$ttc endt>~~Jacou$tlc tf(Mtm.:-nt of tlle room '".lt~uld b"· d~~~~t:-d 

·fur mloirnud• a~ db (A) •. lnsetti~n It)~\ df 'f'or mtt~tb'9 the •. un~IUilt n~h~~ .~t.i .on 
fhl! hi9her wie. •t may: r'\ot he f10S$tbt~ to therk thP pcrtorrnance of ht! 



a·oustlc ,,nclo"'ure;, cou 1r trP'ltmPr1t 'h,d.")r 11ch en m"·tancras tt ,, 
r or mane<.' mn b•• chr-~ t•d i r IIOIS r dur '10 11 upt.o le"• .. 1 mtbt ~rt\ 110 s•• 

I \lei P• ~t rahl m tl't n tnht 1111 • lhe :n•.,1· til Pill •n f ,, ln'i!!r 10. loss ma1 h.-. 
don a! ·, r " poant ~; 0 5 m fr l'"' thi' KO\IS tC (•nclosurn/ r ovm, dnd t'l!!r 

~houki •'s b movid~d w1th P'' I' r P·lnust 11l1Jf I •r wi h u,s,, ro 
loss o r-Hnunum 5 dn ( 1 

Conti t ~' sun l!r I .J~1dous Was es ,rvtan.trwmr•n Jrtd H mrlling P·J'·· 
lhe umt ~hall Jppl~ for authurr7o~tton •,Ppi1fdt •ly u;,d••r Hd~.tlrdo, Wa tf-' 

anJgt: 1 m. & T 1 .. m bound.uy r ... kwt~mt.nl Hule·~ ' ') 1 G. 

6 St \ tor 1 ,~rmn <\chcdul~~ 

ApPlicant shall get the SJnlples of tlt-.Jh""~d effluc·nt~/em .)srons/hJ..;aJorus 
wJ tes/leachates ana'y~ed at l~ac;t onc.e m a year fror'1 the t;sborat.,·· 
recognrted bv the SPCB/PCC/CPCB/MoEF Ne11v Delht dnd conform to he 
ltrr 1ts stipulated. Test report shall be sent to the State Pollut•on Control Boarn 
{Anal) SIS frequency could be different for various sources a ... m~y be specrired 

by the Board/Committee]. 

7. ihe applicant shall conform and follow the gu idehnes that are giVen m tre 
Consent order. The Board will have the nght to revise/wtthdraw ns dec•s,on 
r garding the cot\sent order. The Board may stipulate addit•onal cond1tions. if 
any to the Consent or authonzctron ord r It nl·lY al1e rno 1afy or tn(lude ar-
J .lrttcular conditions "~ the consent. which has to be rmplernented oy t"lc 
applicant. 

'-i.q 6-'l j 
No. APSPCB 266/2009/ASC/ 

Cop)' to. 

1) The Ot-puty Comm1sstoner, Namsai, Nams~11 di!»ttict for tnformot•ort 
2j ThP Dtvtstonal Forest Officer. Namsai Forest DIVISIOn Nam~• Ni!m!';t, dr~nrt 

.Arunach \ Pradl·sh for jnformatton 
3) Sr1 (ho\"• Tseng~rng Mem Propn >tot, M/"i. Alubc111 ~tone Cru"'het Aluu~ri v.t\JJ,Jt". V Cho•Nkham r.:ucle, Namsai d1stm::t Arun~1chal PtC'ld•)sh, for mtonn:~t•on t'n~ stm:t 

complidnce of guC1Jdt>l1n~ 
4) Office Copy (_____ . ~,<,..:, 

0 ~'\fl..~· 
~ f'l>() 

..,._.~~~· 

':..Ge; ~?· ,, · OJ Ruwa. lf-5) 
'- 0 !'.._,~ ,· M ·mo r St;ocrc.>t.-tr .,\:.. ~ ,.. . 

>V o· ·" "• \•"~ ' . .,r 
('• . ..., 
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GOVT.OFARUNACHALPRADESH 
OFFICE OF THE DIVISIONAL FOREST OFFICER 

NAMSAI FOREST DIVISION::NAMSAI 

''TO WHOM IT MAY CONCERN" 

recorded Reserve Forest Area. 

Thcre tore, the Department o f Environment and Forests has no objection for establishment 

nr stone crusher in the said plot subject to the condition that the unit shall not violet the Fores t 

l onservation Act - 1980 while establishing the stone crusher. 

~temo No. AND/ z 7-/2o:Z. o/fi I r::s IS( / Dated 



e Form-V 
(See ruf•7 (1)} 

foT mat for common consent order/authorization 
ARUNACHAl PRAD£SH STATe POU.UTION CONTROl 80. 

,.. .,. s P c n Paryavaran Bh.awan, Vupia Road, Papu Hill, Naharlagun 

No. APSPCB·127/2020/SSC/q~ rl")- Z- 1 Date: f 7- /1112022 

CONSENT ORD£R 
Consent to establish/operate under Section 25126 of the Water (Prevention and 

Control of Pollution) Act. 197 4. as amended and under S~ction 21 of the Air {Pre~rention 
and Control of Poifution} Act 1981, as amended to b referred as Water Act and Air Act 
respectivefy. 

Renewal of consent is granted to M/s Shagu .Stone Crusher for operation of 
stone crushing industry at Afubari village. Chawld'Jarn Cjtde, Namsai district Atunachaf 

. . . ~ ~ 

PradeSh located in the area declared uftder tile prQvi$rons of the Water ·Att/AJr Ad 

subject to the provisions of the Act. and tft.e that may be made further and 
subject to the foflowing terms and conditions 

1. The consent to estabtish/operate is g~;.m~q; ~r. ·the period of three years wet 
20.11.2022 to 19.1 1.2025, after which ·ttte '. ·t·$haU submit a fresh appiication 
for renewal before three months from theda Ofit!expiry. 

2. The Consent is valid for the manufacture of ·ng produdslb)'products with 
· Capitat investment of Rs.31.25 lakhs ..,_li!lori'l'lt···gross capital i"vestment (for land 

• + building and plant &. machineries). 

Sf. Product 

3. Conditions under Water Act • 
(i) The daily quantity of water consumption Jh;itr~ e1Cceed 6000 Uti!rS. 

3, Conditions under Air Act ~ 
{i) The a ficant shaJi erect the chimn 

· Sl. No. Chimney/Stac 
1
~ Height 

k attached to {m) 

1. D.G.Sets As ~r equation 
- H=h+02~KVA: 

Where, H;Height in meters of the 
where the O.G. Set is installed, rNA= 

emission 
.{m/sec} 



- . 000 }Jg/m" 
· so~ 30· iJ9/m3 

NOx not tD ;eJ;-:ee;:rl 30 pg/m3 

~~J~ ~~kant shaH instaH comprehens-ive . .air pd.~~ronocontrol systr;:m consis~ing of 
t·omroi equipment as deta1ted and ope"<tt~ anti maintain the same ('ontinuousty so 
as to achieve ~ levef of po!Jutants to trrlE foiowing _standards: 

f Suspe-nded l The standards consists of twa_ ·~ 
j Partkuiate i i) 

1 
Ift!e~rnent;atioo · · . : . "~· _ --~ontrnl rrn:asu~s: -~ 

1 Matter a} Oust contamment CU!!.?:.§ii,OO~stQn ~~Stem_ for the %n'1E_m~!!!:._..J 
t f b) Construction of \\'i~br~~ti~-~~~. _ _ ~--~ I c) 1 Construction of~t~~ t~-v~1tf)in the premises. 1 

I ' d) Reoular dearnng oo~} - - ·· ·· ' · d within the pramises. 

J e) Growin9. o(~ g~n ~~~~1t~~r~phenr. _J 
· li} Quantitative; · · - -· · · · 
J f The suspended . ;... __ -co .... n.,..;_tribmio--_ .-_ ....... -_-.-n-----\~-_ -e .... ,_--a-t-· ----ia l 

I l I =~e :«;:;:r;m~;jie ~~s ~ ~pg~:a ~ ~ 
r I f measurements are to be·'CG~'U~ at feast twu:e a month for aU ~ 
I _L_l tr.e t2 months in axear. _j 

(iv} The industry shaH take adequate me&SUf\!S cfor of of noise fro-m its own 
sources so as to comply with the ~andards $-f'YlaY be appikabfe. 

(v) Other conditions: 

• ~ecessary precaution shoutd be taken to Jl~~rlt from any air or noise pollution 
from t-he furnace, DG set etc. proper insuf.a~ :~ooutd be provided ~to :OG set and 
other appliant:es for minimmng the no-f~~ltttion. .. 

• Noise standards for DG Sets (15-500 KV~F tne b;ltiif sound power level; lw~ o,f a 
OG Set should be !ess than 94+1010g1-0·(_KVAlt-dS{A)~ at th~ manufacturing stage, 
where KVA is the nominal power rating of a 00 Set · 

• Mandatory acoustic endosure/aroustk t--e-a~rit of room for stationary OG Sets 
{5 KVA and above). 

• Noise from the DG Set should be controtfed by providing an acoustic endosure an 
by tteat1n~ the room acoustkafty. c 

* The ~caustic ~octosure/acoustk treatment .of~. ~5s~.oufd be de~igned for 
minimum 25 dB (A). Insertion ross or for,. me~g: tRJ'. •bient noise .is on the 
high~:i s!de-, lt m~y not be poss~ble to check t~-pe~rmance of the acnustic 
endosu~/ad:lustfc treatment Under sudl dr~nc~ the performance may be 
d1ecked for -noise reduction upto actual -~mbient . noise -tevcl, preferably~ in the 
night time, The m~.surerne:nt for insertion loss may he don~ at different points-at 
a.s m fn';m-. the acpustf( ·~rn:k.tsur~oom~ aud U\Qn awra~ 
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• The OG Set should atso be provided with ·proper exhaust muffler with insertion 
loss o minimum 25 dB {A)4 

4. Self Monitoring Schedule: 
Appflcant shaD get the samples of t reated effluents/emissions/hazardous 
w stes/leachat-es analyzed at least once in a year from the laboratory recognized 
by the SPCB/PCCICPCB/MoEF, New and conform to the limits stipulated. 
Test report shall be sent to the State P~ ·Cqntrot Board. [Analysis frequency 
could be different for various sour.: as. .maY be specified by the 
Board{Committeej. 

5. The applicant shaH conform and follOW ·ttta guidelines that are given in the 
Consent order. The Board wiU nave ~",f'ijj · tQ revise/Withdraw its decision 
regarding the eonsent order. The B~~~ :. . , e additional conditions. if any~ 
to the Consent or authorization . "~-"" · ;_~ ·_ ry~ ter. modify or indude any 
partiaJiar conditions in -".. .:,.. to be. impfem nted b)' the 

'\ ff_# .... 

applicant 

No. APSPCB-127/2.020/SSC/ 9-81 q- Zf Date: I 7-/1112022 

Copy to: 

1. The Deputy Commissioner~ Namsai. 
2. The Divisional Forest Officer~ NamSali · 

Arunachal Pradesh for informatiot'L 
3. Smti Nang Rupa Namchoom, Pror.m ~;L 

vilfage, Chowkham circle, Namsai cOOri.,~.,~_,.,:lP1 ... ., 

strict comptiance of guidelines. 
4. Office Copy. 
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GOVT~ OF ARUNACHAL PRADESH 
OFFICE OF THE DlVlSlONAL FOREST OFFICER 

NAr"tSAI FOREST DlVISIO ·::NANiSAI 

y,~FF/~ 
i~. ~fa 
.. ..~i «TO-~'HOt.t IT r.-fAY CONCERN" 

~' ..,.~A 
~~ ~ 
~ ~ ts is to certify that the proposed area measuring 25.31 Bigbas covered under L.P.C No. 

NLM-19/2004-()5, dtd. 27/0.212()18 for establishment .of st.one crusher by Nang Rupa Namcboom of 
village:- Gunanagar in the name and style as M/s SHA~S STONE CRUSHER a1 viHage:- Alubrui 

does not fall under any recorded Reserve Forest Are:!. 

Therefore, the Department of Environment and Forests has no objection for establisltment 
of stone crush~r in the said plot subject to the condition lhat the tJPjt sbal! not violet the Forest 

Conservation Act -1980 while establishing tOO sto.ne crusher. 

Memo No. AND/41/04/P-IV 3 ~ 0 • Dated Namsai the~ June. 2020 



,;~~ GOVERNMlNT Ot= ARUNACHAL PRADESH 
·. 

~tool ~~ DEPARTMENT Of GEOLOGY AND MINING 
~ 'Jr.ttf ~ ITANAGAR 
~ ... ..:1!-. - ,,. .. n~,..H .. ,.i..,., /., 1 "' ,~ ., Dated lunaQ•r :. 
·~~~--· -- · , , ,,., . J- . 
~1 -_~ ~P ~ ·~1fo_OBJECDON CERTJRCATE FOR ESTABUSHMENT OF CRUSHeR UNIT 

This is to certify that the Department of Geology and Mining has ro c: .. :~ ­
establishment of a Crusher Unit by the pers(;n as named below at the place specifien ~';-

1) !Inn '-OOW JCYJmaJJl JlliJfflWPJ;"~• 
2) M/s Monfra Stone Crusher, 
3) Address of registered Office: Viha9e: Alubari,PO/ PS: Chowkham. District Namsa·. 
4) Location of Crusher Unit Alubar;, 
5) Details of Crusher Unit: 

..,, 1\A :.I,...o· l=lfTII 

b) Name of Manufacturer:·EKT A. 

c) Installation capacity: 9600 in cum • 
d) Production target as per OPR : 32 cubic mtr per day 
e) Production capacity as per 1\ lanufacture's detail:- 9600 cum/annum 
f) Estimated daily power consumption:- DG set 

Terms nd conditions:. -

The No Objection Cenificate is subjt:ct to the following terms and conditions: 

1) This No Objection Certificate shall i~main valid for a period of one year effective from 
ri~tp nf it ~ jc;<;IIP 

2) The No. Objection Certificate is i s~ued only for applying consent order of the State 
Pollution Control Board and it doe:> not confer any right to the Proprietor/owner of the 
::.tone c•usher to O:l\tract/remove minor minerals from any area without obtaining a 
mining permit from the competen t .Juthority. (i.e. The Secretary (G & M) for export and 
DC of the district for domestic use]. 

j) Minor mmera1s snau oe remov~ •. l/ exu e~Ltc::u 111 a 1..1..v1 ue~n1..c: wi u1 ,; 1c: ;v1;,;,!::1 ; oc., .. ;~ 

granted from time to time by th fo .:ompetent authority from the notified quarry only. 
Extraction and ren1oval of minor mmerals from other than notified quarry shall not only 
entail cancellation of the No Object on Certificate but also prosecution as per law. 
Quarry activities like collection of uoulders, gravels, sands etc shall not be carried out 
utithin 1 k"m hn th I tn<:trp~m ~nrl d -mc;trPAm Of ;mv rl ivPrsion c;tructUrP. across the river. 

stream, nallah for drinking water supply scheme. dams, bridges etc. 
Extractio~9uarrying of minor mint::r•JIS shall not be beyond 3 meter depth of the surface 
png ~a ·pn for mini.-lg/q!Je.fryir\g s well as OiJeratjen o( th~ crusher r!''lpCI')in!= sh~t: be 

~~~~fi!AM to 6 PM. 
e'"&o ~~oprietor/owner of crusher unit shall indemnify to the Government against any 

0\ G .§~la!Ot· of third parties. Neither t l1e Geology and Mmmg Department nor the State 
e~ '-· .... "-~' <,.6~vernment will be responsible for" such third party claims. 

0 c..J' .. 7) The minerals left after can,ellation of thf: NOC or the mining permits shall be forfeire!J 
" and such minerals shall be deemeo to be the Government property and the Geology and 

Mining Depar1ment may dispose o t such property as per law. 
. . - . .. . . . 

OJ r~1111 1y VI Ut:l:":. Il l OIIU OIVUIIU liiC '"-' 'II I C U '"f U<JIIIC.:O UUIII I~ I'CIIOUIIQI VI II UIIVI II IIIII;'IQI.") Q I N 

at the time of establishment of st~ne crusher unit shall not be allowed without prior 
permission of competent .authority. 

9) Every types of accident during t hl:! operation of stone crusher machine and during 
removal/extraction of minor minerJis shall be reported to the nearest police station and 
•"' ..... n: .. ,..,...." .. .,.," ,...~ f:o" '"""'" -,n,.. "Ai t"'i'''"" 
• · - -· --·- -·- --- JJ ~ 

10) The proprietor/owner of the stone crusher unit shall maintain proper account of daily 
use of minor minerals, their disp.o:;al in details and amount of goods tax paid there.on. 
which shall be compiled at the end of the month and submitted in the eu Form-D to 
Directorate of Geology and Mining and the Deputy Commissioner of the district before 



\'3~. 

~stVn of asr ooJiutants: 

~ net io -=~et:o 600 149/m) 
so~ not tc exceed 30 JJg/ml 
fax nottoe <et:d 30 J1Q/m3 

ap ~nt shall install comprehensi\A"s .fr pofJution control system consisting of 
t:l'--= eqt.. pment as detartea and operate and maintain the same continuously so 
a-s ~ ac;,.eve the level of pollutants to the foll~ving standards: 
1 

Suspended I The standards consists of t'.-.. o oaru:. 
Particulate ' i} 

' 
Implementation oi the foffowing control measures: 

Matter a) Dust containment cum SU~QISS~iongstem for the equipment 
b) Construction of wind br~akiog watJs. 
C) Construction of metalled .-oads within the premises. 
d) Regular cleaning and 'We~!lg: of_ground within the premises , 
e) Growing of a green beh .aioog the periphery. 
ii) Quantitative standarth)f SPM 

1 The suspendtd oarfcu~ate matter contribution value at a 
distance of 40 M from:a ....ontTolled isolated as wefl as from a unit 
located in clustel si ou1d be less than 600 J.Jg/m,. T'-e 
measurements are to be condu~ed at least twice a month for aU J 

the 12 months in a year. 

(1v) The industry shall take adequate measures for control of noise from its 
sources so as to comply w1th the standards as may be apphcable. 

own 

(v) Other conditions: 

• ~ecessary precaut on should be taken to prevent from any air or noise pollution 
from the furnace, DG set etc. oroper insulation shourd be provided to OG set and 
other appliances for minimizrng the noise pOllution. 

• Noise standards for DG Sets (1 5-500 KVA}- the total sound power level, lw, of a 
DG Set should be less than 94+ 1010g10 CKVA), dB(A), at the manufacturing stage, 
where KVA is the nommal po'w\er rating of a DG Set 

OJ< Mandatory acousttc enclosure/acoustrc treatment of room for stationary DG Sets 
(5 KVA and above). 

• Noise from the DG Set should be controUed by prcr.Jiding an acoustic enclosure on 
by treating the room acousticafly. 

• The acoustiC enclosure/acoustic treatment of the room should be designed for 
mimMum 25 dB (A). Insertion loss or for meeting the ambient noise is on the 
htgher side, it may not be possible> to check the performance of the acoustic 
endosure/acoustic treatment Under such drcumstances the performance may be 
checked for noise reduction upto actual ambient noise level, preferably, in the 

night time. The measurement for insertion loss may be done at different points at 
0.5 m from the acoustic enclosure/room, and then averaged. 

2of3 
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• Fom1-V 
(See rufe 7 (1)) 

No·. APSPCB-127/2020/SSC/~~ t9- 2- t 

CONSENT ORDER 
Date: 1 7- / 11/2022 

Consent to es1ablish/cp~rate under Section 25/26 of the Water (Preventioo and 

Control of Poltutlon) Act, 197 4, as amended and under Section 21 of the Air (Prevention 

and Control of P.oUution) Actj 1981. as amended to be r~erred as Water Act and Air Act 

respectivety. 

Renewal of consent is grartted to M/s Sbagun Stone Crusher for operation of 

stone crushing industry at Afubari village. Ch01:vkham drde, Namsai district Arunachal 

Pradesh located in the area de<:lared under the pro~i:si~ns of the Water Act/Air Act 

subJect to the provtsions of the Act and the ¢rders that may be made further and 

subject to the following terms and conditions: 

1. The consent to establish/operate is granted for t11e period of three years wef 
20.11 .2022 to 19.11.2025, after which the appflcant shall submit a fresh application 
for renewal before three months from the date of its expiry. 

2. The Consent is vaJid for the manufacture of the following products/byproducts with 
Capital Investment of Rs.31.25 lakhs towards gross capital i~vestment (for land 

• ,. buildmg and plant &. machineries). 

51. Product M~imum annual production capacity 
1. Aggregates & Stone Ousts ;·~,I~ ., 10TPH 

3. CondWons under Water Act -
(t) The daily quantity of water consumption shalt not ex<eed 6000 Liters. 

3. Conditions under Air Act -
{i} The a licant shall erect the chimne 

Sl. No. Chimney/Stac Height 
k attached to {m) 

D.G. Sets 

emission 
Cm/sec} 

gas 

Scanned with CamScanne 



\_ 

ll) Dering transportation of sur.n crushed stQn~s frorr ~-t ~=-=-= 
places. pacca challan with machrne numbce;in; ! .. ;_ 

Manager/authorized agent of the proprietor which sha.t na.~ :..: :!~ .:,: _ - .: • _ "" 

'-VIII..C:II I<:'U MIV1UU, 

12) The owner/proprietor of the crusher units ensure that all th~ sta:_:..:·: :."= 
following acts and rules are COHiplied with during operation of aut: ' _ .... : 

Ol The Mines and Minerals (D~velopment and Regulation) Ad, ::.ss.; 
{ii) The Arunachal Pradesh Minor Minerals Concession Rules, 2020. 

{iv) 
:~~ _A~-:~!':-:·::::~:::: :::~ C~" .... ". nf Dnlltrtinn~ Art 1qR1 ~nrl Rules fra.-n-e..::. ~:~­

The Water (Prevention and Control of Pollution) Aet. 1981 and Rv1es ;r;:"~"'s_: 
under. 

(v) The Environment (Protectioc:) 1986 and f\uies framed there under. 
(vi) The Noise Pollution (Regulation and Control) Rules, 2000. . 

. . -- . 

13) No exoansion to the crusher units shail be allowed or electric connection provice~ .... 
the Department of Power in the extended part of the plant without prior No Uoj ec;:;­
Certificate issued to that effect from the Geology and Mining Department. 

14} Every stone crusher owner shall ensure that the emission standards as per the statu~e 
and as notified by the State Environment and Forest Department are adhered to. 

15) Every stone crusher owner shall adopt pollution control measures as notified by the State 
t:nvJronment ana t-orest ueparrmem oro~ at••~Hut:u ;,u111 ..;,"c ...... :.: ..... . 

16) The Geology and Mining Depat'tment may impose any such further conditions as it may 
d~em fit fQr !h~ protection and sustainable use of minor minerals. 

17) The proprietor/owner of the crusher shall also submit a retum by 101
h of every month, 

giving details of total quantity of minerals crushed, electricity consumed, power 
- -· ~ - J , _ - - - - -' ---~·:- ·~ ~,.., .. ,.,. .. nanor.:.ton r. on rn ,c;hPf ft IP I consumotion in case of 

~\,. LI'-1'-'•.._ .... HI"-'""'"" ... ...,._...,.,...._.,._ ~- -- -- • J 

diesel run crusher. number of labour employed and wages paid etc. 
18) The crusher owne; shall allo\J the inspecting staff. access to the crusher and make 

available all records relating to operation of the crusher and verific:ation of source of 
legal supply of minor mineral ~ and stocks. 

Memo ND.DGMINOC/CU/ 849/202~ 
Copy to ;-

Sd/- ( Anirudh S.Singh), IRS 
Secretary (G & M} 

Govt of Arunachal Pradesh. 
ltanagar 

Dated Jtanagar u ... oa·zz 

).. The iJeputy Cornmissiencr Namsai. District I'Jamsai, for kind !nformation please 
(¥\ 4---- 2. The Extra Asstt Commissioner.Chongkham,Namsai District for kind information 

~ 'v please. 
The_(;2~~~onal Forest Officer, Nams.at t-orest JJtVIStpn, ror Kino iJJiuJJJ la~!.J'l ..,;etJ:>J:, 

~,v'wf. "' ' er Secretary, Arunachal Pradesh State Pollution Control Board ,Vupia, for 
~ ~fnformation please, 

~.o\ ·•.}-$.'~h' AMDO Namsai, District Namsai for information and with the direction to strictly 
,eQ \. o\ 1>-'t<-'>11' follow the APMMCR-2020 and guidelines issued in this regard from time to tim~ 

• <"'" · ~\~\ ' .. . · • -·· -· • • ,.. -• ,. t. ..... • ~t... ... - nntoc "' ~ """'~::ai ..., 6. Shn (how 1.eymam l'tCI I! lllluu,,,v .. ,.,. ..... wvt>JIQHJ, ..... .._. ............... u ........ - .. _ ·-.. ••• • 

District: Namsai, Arunachal Pradesh, for compliance. 
7. Office Copy. 

(T.Rumi),APCS. 
Jt. Secretary (Geology & Mining) 

Govt of Arunachal Pradesh, 

\'36 
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GOVERNMENT Of ARUNACHAL PRADESH 
OFFICE Of THE DIVISIONAL FOREST OFFICER 

NAMSAI FOREST DIVISION :: NAMSAI 

''TO WHOM IT MAY CONCERN" 

under any Reserve forest area and also does not violate the Govt. critetla/guldelines 

fherefore, the department of Environment and Forests has no obJection for establishment of 

stone crusher tn the said plot subject to the condition that the unit shall not violate the Forest 

Conservatton Act, 1980 whilt- establishing the stone crusher 

Memo. 1\Jo. AN0/27 / 2020/ PI/ 4 Q ~ <...t 
f I - v Dated. Namsai lhe ~ February, 2021 
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Form-V 
(See rule 7 (1)] 

APSPC6 

Format for common consent order/authorizatiOn 
ARUNACHAl PRADESH STATE POLLUTION CONTROL BOARD 

Paryavaraa Bhawan, Vupia Road~ Papu Hill, Nahariagun 

'"u. At"::>I"L~-~4~/~-LOLl/MFSA/ 2-L-.;--' i-~ 
CONSENT ORDER 

Date: /6 /02 202.! 

Consent to establish/operate under Section 25/26 of the Water (Prevention and 

Control of Poflution) Act, 1974, as amended and under Section 21 of the Air {Prevention 

::-:::! ~~ .. ~ ..... : ..,~ ;:-v::u~~uu) .f\Ll, 1!:10 t, as amenoea to be reterred as Water Act and Air Act 

respectively. 

Consent is granted to M/s Mon Fra Stone Aggregates for operation of stone 

crushing industry at Alubari village, Chowkham circle, Namsai district, Arunachal Pradesh 

Jnr~tprl in tho ~.-o::> rfa-:12 .. ~: :.:::::!:;- ~: ;:;;-~,;~;..,.,, v~ ~:u: ·,;.;cJlt=f ~LlfA.I I Act SUOjea tO me 

provisions of the Act, and the orders that may be made further and subject to the 

following terms and conditions: 

1. The consent to ooerate is ~r-'lntPrl fnr thoo ;-'c""''=' -:1- ":~:-~: ~·:::-: ·.:~ =~ .::~:::...! ~..., 

20.02.2027, after which the applicant shall submit a fresh application for renewal 

before three months from the date of its expiry. 

2. The Consent is valid for the manufacture of the following products/byproducts with 
r ·f- c 1 -.A. • ,. - - ... -- • • • st t (f I d _:;:: :...:: .• :·: • .:~ .. -;.,_.,, v• ft3.tr.:tt.,~ ldKmJ Luwaros gross capttal rnve men or an 

building and p lant & machineries). 

Sl. 
1. 

Product____ Maximum annual pr_oduction ca_eaci!}' _ J 
Agqreqates & St_o_n_e_D_u_s_ts __ ~ _______ 1_n_T_o..;_u.:..__ _____ ___.,J• 

3. Conditions under Water Act: -
(i) Thp daily quantity of water consumption shall not exceed 6000 Liters. 

3. Conditions under Air Act -
(IJ 1 ne applicant shall erect the chimney(s)/stack(s) of the following specifications: 

Sl. No. Chimney/Stac Height Top Diameter Velocity of gas • 
k. attac.i ted to (m) (m) emission 1 

(m/sec) , 
11. D.G. Sets Ac; nPr Pn• ·~tinn 1 : 

I.___ ....... ! ___ __._!- H=h+o.2vKVA : 1 

H=Height in meters of the Chimney, h=height In meters of the building 
D.G. Set is install{!d, KVA=Capacity of the D.G set 

0 Q, ~\{\\:.._.. .. "....,",____ 

- --'-K:'""" ' ~ .,.. 
~\)~" 

' c'"'" v :t\,· O' ;,~~?o l,\)-·. 
,,e.Q o\ '!>- ,?:-' 
. . c·•'-· "\.:'~ 
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-...._ • The DG Set should also be provided with proper exhaust rnu.r :­
ross or mm1mum 4:, a~ lA). 

4. Conditions under Hazardous Wastes {Management and Handling) Ru c5· 
The unit shaH renew the Authorization for Management/Handling/ Sto--a;~ 

Treatment/ Disposal of Hazardous Wastes before 3 months from the date c• 
expiry of the order. 

5. Self Monitoring Schedule: 
Applicant shaH get the samples of treated effluents/emissions/hazardous 
wastes/leachates analvzed at least once in a yPar from thP. lahoratory rPro~ni7Prl 

by the SPCB/PCC/CPCB/MoEF. New Delhi and conform to the limits stipulated. 
Test report shall be sent to the State Pollution Control Board. (Analysis frequency 
could be different for various sources as may be specified by the 
Board/Committee]. 

6. The applicant shaH conform and follow the guidelines that are given in the 
Consent order. The Board wit! have the right to revise/withdraw its decision 
regarding t he consent order. The Board may stipulate additional conditions, if any, 
to the Consent or authorization order. It may alter, modify or include any 

applicant. 

No. APSPCB-349/5-2021/MFSA/::1-'l-3>- 1--~ 

Copy to: 

{Koj Rinya, IFS) 

Member Secretary 

Date: /fc /02/2024 

1. The Deputy Commissioner, Namsai, Namsai district for information. 
2. The Divisional Forest Officer, Namsai Forest Division, Namsai, Namsai district, 

Arunachai Pradesh for information. 
3. Sri Chow Teykham Namchoom. Proprietor, M/s Mon Fra Stone Aggregates, Alubari 

village, Chowkham circle, Namsai district, Arunachal Pradesh, for information and 
strict compliance of guidelines. 

4{C:: 
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FORM-V 
[See rule 7 (1)] 

Format for common consent order I authorization 
Arunachal Pradesh STATE POLLUTION CONTROL BOARD 
Paryavaran Bhawan, Yupia Road, Papu Hill; Naharlagun 

NO. APSPCB-349/5-2021/MFSA/223-25 Date: 16/02/2024 

CONSENT ORDER 

\~0 

Consent: to establisl'l/operate under section 25/26 of the Water (Prevention and Control 
of Pollution) Act, 1974, as amended and under section 21 of the Air (Prevention and Control of 
Pollution) Act, 1981, as amended to be referred as Water Act and Air Act respectively. 

Renewal of Consent is granted to M/s Mon Fra Stone Aggregates for operation of 
Stone Crushing Industry at Alubar-i Village, Chowkham circle, Namsai district, Arunachal Pradesh, 
located in the area declared under provisions of the Water Act/ Air Act subject to the provision of 
the Act, and the orders that may be made further and subject to the following terms and 
conditions: 

2. (a) the consent is granted for the period of ThrE!9 years wef 21. 02. 2024 to. 20.02.2027 after 
which the applicant shall submit a fresh application for renewal before three months from the 
date of its expiry. 

(b) the consent is valid for the manufacture of the following product/by product with capital 
investment of Rs. 29.79 Lakhs towards gross capital investment (for land building and plant & 
machineries). 

51. Product Maximum annual production capacity 
1. Aggregates & Stone Dusts 10 TPH 

2.Condition under Water Act:-
(i) The daily quantity of water consumption shall not exceed 6000 Liters. 

3. Conditions under Air Act:-
(i) The applicant shall erect the chimney(s)/stack(s) of the following specifications: 

SI. No. Chimney/ Stack Height (m) Top Diameter Velocity of Gas Emis 
Attached to (m/sec) 

2. D. G. Sets As per equation-
H=h+0.2KVA 

Where, H=Height in meters of the Chimnev. h=height in meters of the building where the D.G 
Set is installed, KVA=Capacity of the D.G.set 

(ii) Standards for emission of air pollutants: 



d) SPM 
e) 502 
f) NOx 

not to exceed 
not to exceed 
not to exceed 

600 ug/m3 
30 ug/m3 
30 ug/m3 

(i ii) the applicant shall install comprehensive air pollution control system roMsisting of control 
equipment as detailed and operate and maintain the same continuously so as to achieve the level 

f II th ~ II . t d d o po utants to e o owtng s an ar s: 

Suspended The Standard consist of two parts: 

Particulars 
Matter. i) Implementation of the following control measures: 

a) Dust containment cum suppression system for the equipment . 
b) Constructive of wind breaking walls 

c) Constriction of metalled roads within the premises/ 

d) Regular cleaning and wetting of ground within the premises. 
e) Growing of a green belt along the periphery. 

ii) Quantitative standard of SPM 

The suspended particulate matter contribution value as a distance of 
40 M from a controlled isolated as well as from a unit located in 
cluster should be less than 600 ug/m3. The measurements are to be 
conducted at least twice a month for all the 12 months in a year. 

iv) The industry shall take adequate measures for control of noise from its own sources so as to 
comply with the standard as may be applicable. 

V) Other Conditions: 
• Necessary precaution should be taken to prevent from any air or noice pollution from the 

furnace, DG set etc proper insulation should to provided to D.G ser and other appliances 
for minimizing the noise pollution. 

• Noise standards for DG sets (15-500 KVA)- the total sound power level, Lw, of a DG set 
should be less than 94+ 10/tlglO (KVA), Db( A), at the manufacturing stage, where t<:VA is 
the nominal power rating of a DG set. 

• Mandatory acoustic enclosure/acoustic treatment of room for stationary DG sets (5 KVA 
and above). 

• Noise from the DG sets should be controlled by providing a acoustic enclosure on by 
treating the room acoustically. 

• The acoustic enclosure/acoustic treatment of the room should be designed for minimum 
25 dB (A). insertion loss or for meeting the ambient noise is on the higher side, it may not 
be possible to check the performance of the acoustic enclosure/acoustic treatment. Under 
such circumstances the performance may be checked for noise reduction upto actual 



ambient noise level, preferably, in the night time. The measurement for insertion loss may 
be done at different points at O.Sm from the acoustic enclosure/room, and then averaged. 

• The DG set should also be provided with proper exhaust muffler eith insertion loss of 
minimum 25 Db (A). 

4. Conditions under Hazardous Wastes (Management and Handling) Rules; the unit shall renew 
the Authorization for management. Handling/Storage/ Treatment/Disposal of Hazardous Wastes 
before 3 months from the date of expiry of the order. 

5. Self Monitoring Schedule: 
Applicant shall get the samples of created emuents/emissions/hazardous wasters/leachates 
analyzed at least once in a year from the laboratory recognized by the SPCB/PCC/CPCB/MoEF, 
New Delhi and conform to the limits stipulated. Test report shall be sent to the State Pollution 
Control board. [Analysis frequency could be different for various sources as may be specific by 
the Board/Committed]. 

6. The applicant shall conform and follow the guidelines that are given in the consent order. The 
Board will have the right to revise/withdraw its decision regarding the consent order. The Board 
may stipulate additional conditions, if any, to the consent of authorization order. It may alter, 
modify or include any particular conditions in the consent, which has to be implemented by the 
applicant. 

NO. APSPCB-349/5-202l/MFSN223-25 
Copy to: 

1. The Deputy Commissioner, Namsai District for information. 

(Koj Ringya, IFS) 
Member Secretary 

Date. 16/02/2024 

2. The Divisional Forest Officer, Namsai Forest Division, Namsai Namsai District 
Arunachal Pradesh for information. 

3. Shri Chow Teykham Namchoom, Propertor, M/s Mon Fra Stone Aggregates, 
Chowkham village. Chowkham circle, Namsai District, Arunachal Pradesh, for 
information and strict compliance of guidelines. 

4. Office Copy. 



GOVERNMENT OF ARUNACHAL PRADESH 
; ,f~ r ~ \ ~ DEPARTMENT OF GEOLOGY AND MINING 

- ..... 
' ~~~~ 

/- I I ITANAGAR 

\ ~~.M"'~CU/852/2022 / I 1 ("\ ~ L\ Dated Ita nagar 14,. Oct'22 

01 AP.1~'" Ho OBJECTION QRDRCATI FOR ESTABLISHMENT Of CRUSHER UNIT 

This IS to cert1fy that the Department of Geology and Mintng has no obJection in 
establishment of a Crusher Unit by the person as named below a1 the place spec1fieo herein: 

1) Nang Sunanta Namchoom, 
2) M/s Kherem Stone Crusher, 
3) Address of registered Office: Village: Kherem; PO/ PS· Chonglcham. D1stnct Namsai. 
4) location of Crusher Unit Kherem,Chongkham 
5) Details of Crusher Unit: 

a) Malee ·- SALAH 
b) Name of Manufacturer.-BALAJJ, 
c) Installation capacity: 6250 in cum • 
d) Production target as per DPR : 6250 in cubic mtr 
e) Production capacity as per Manufacture's detail : 15 TPH 
f) Estimated daily power consumption:- DG set 

Terms and 'onditions:-

The No Objection Certificate is subject to the foflowing terms and condittons: 

1) This No Objection Certificate shall remain valid for a period of one year effect1ve 
from date of its issue. 

2) The No. Objection Certificate is issued only for applying consent order of the 
State Pollution Control Board and it does not confer any right to the 
Proprietor/owner of the stone crusher to extract/remove minor minerals from any 
area without obtaining a mining permit from the competent authority. [I.e. The 
Secretary (G & M) for export and DC of the district for domest•c use) 

3) Minor minerals shall be removed/extracted in accordance w1th the M•ntng Permit 
granted from time to time by the competent authority from the notified quarry 
only Extraction and removal of minor minerals from other thar notified quarry 
shall not only entail cancellation of the No Objection Certificate but also 
prosecution as per law. 

4) Quarry activities like collection of boulders, gravels. sands etc shall not be carried 
out within 1 Km both upstream and downstream of any diversion structure across 
the river, stream, nallah for drinking water supply scheme, dams, bridges etc. 

S) fxtraction/qvanying of minor minerals shall not be beyond 3 mt>ter depth of the 
surface and operation for mining/ quarrying s well as operation of the crusher 
machine shall be between 6 AM to 6 PM 

6) The proprietor/owner of crusher unit shall indemnify to the Government against 
any claim of third parties. Neither the Geology and Mining Department nor the 
State Government will be responsible for such third party daims. 

7) The minerals left after cancellation of the NOC or the mining permits shall be 
forfeited and such minerals shall be deemed to be the Government property and 
the Geology and Mining Department may dispose of such property as per law. 

8) Felling of trees in and around the notified quarries during removal of minor 
minerals and at the time of establishment of stone crusher unit shall not be 
allowed without prior permission of competent authority. 

9) Every types of accident during the operation of stone crusher machine and 
during removal/ertraction of minor mmerals shall be reported to the nearest 
police station and the Directorate of Geology and Mining. 

10) The proprietor/owner of the stone crusher unit shall maintain proper account of 
daily use of minor minerals, their disposal in details and amount of goods tax 
paid thereon, which shall be compiled at the end of the month and submitted in 
the CU Form·D to Directorate of Geology and Mining and the Deputy 
Commissioner of the district before every lO'h day of the month -

Continued Next Page -2 
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11) During transportation of such crushed stones from the Stone Crusher Unit to 
other places, pacca challan with machine numbering shall be issued by the 
Manager/authorized agent of the proprietor which shall have to be 
countersigned by the concerned AMDO. 

12) The owner/proprietor of the crusher units ensure that all the statutory provisions 
of the following acts and rules are complied with during operation of crusher 
unit; 

(i) The Mines and Minerals (Development and Regulation) Act 1957 
(ii) The Arunachal Pradesh Minor Minerals Concesston Rules, 2020. 
[Iii) The Air (Prevention and Control of Pollution) Act 1981 and Rules framed 

there under 
(iv) The Water (Prevention and Control of Pollution) Act 1981 and Rules framed 

there under. 
(v) The Environment (Protection) 1986 and Rules framed there under. 
(vi) The Noise Pollution (Regulation and Control) Rules, 2000. 
13) No expansion to the crusher units shall be allowed or electric connection 

provided by the Department of Power in the extended part of the plant without 
prior No Objection Certificate issued to that effect from the Geology and Mining 
Department. 

14) Every stone crusher owner shall ensure that the emission standards as per the 
statute and as notined by the State Environment and Forest Department are 
adhered to. 

15) Every stone crusher owner shall adopt pollution control measures as notified by 
the State Environment and Forest Department or as amended from time to time. 

16) The Geology and Mining Department may impose any such further conditions as 
it may deem fit for the protection and sustainable use of minor minerals. 

17) The proprietor/owner of the crusher shall also submit a return by lOth of every 
month. giving details of total quantity of minerals crushed, electricity consumed, 
power generated in case of captive powe generated run crusher, fuel 
consumption in c.ase of diesel run- crusher, number of labour employed and 
wages paid etc. 

18) The crusher owner shall allow the inspecttng staff access to the crusher and make 
availab.e all records relating to operatton of the crusher and venfication of source 
of •egal supply of minor minerals and stocks 

Memo No.DGM/NOC{CU/852/2022 
Copy to ;-

Sd/- ( Anirudh S.Singh), IRS 
.secretary (Geology & Mining) 

Govt of Arunachal Pradesh, 
ltanagar 

Dated ltanagar 14"' Oct'22 

1. The Deputy CommiSsioner Namsai, District Namsai, for kind information please 
2. The Extra Asstt Commissioner,Chongkham,Namsai District for kind information 

please. 

3. The Divisional forest Officer, Namsai Forest Division, for kind information please, 
4. The Member Secretary, Arunachal Pradesh State Pollution Control Board ,Yup1a, for 

krnd information please, 

5. The AMDO Namsai, District Namsai for information and with the direction to strictly 
follow the APMMCR-2020 and guidelines issued in this regard from time to time 

6. Nang Sunanta Namchoom,Vill; Kherem, Cirde: Chongkham. PO/PS: Chongkham. 
Distnct Namsai, Arunachal Pradesh, for compliance 

7 Office Copy. 

(T .Rumi),APCS, 
Jt Secretary (Geology & Mining) 

Govt of Arunachal Pradesh. 
Ita nagar 
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Form-V 
{See rule 7 (1 )1 

Format for common consent order/authorization 
ARUNACW.Af PRAO~'t.a c;T~Tt= Pl'a IIITfO!\J rnt.tTO~!_ ~~-~~-~~ 

Paryavaran Bhawan. Yupia Road, Papu Hill, Naharlagun 

No. APSPCB-217 /2018/KSC/ ~ ~~- 2-~ 
CONSENT ORDER 

Date: 1 5" /12/2022 

Consent to estahlish/onPr;~tP IJnriPr ~Prtion ") C.J')h. r.f tho \/lhtor (D~<_>"~~~='.:'~. ::::-:~ 

Contro l of Pollutjon) Act, 1974, as amended and under Section 21 of t he Air (Prevention 

and Cont rol of Pollution) Act. 1981. as amended to be referred as Woter Act and Air Act, 

respectively. 
Renewal of Consent is granted to M/s Kherem Stone Crusher located at 

Kherem vi!laac, Chowkharn circle. Namsai district , Arunachal Pradesh for operation of 
"' . 

stone crusher lccated 1n thP are>a declared under t he provisions of the Water Act/1\;r Act 

sub3ect LO the provis1or.s cf the Act and the orders that may be made furlh~, ancl 

:>lllJJet ~ tu the following lellr~ r:lld c.ondltions: 

!. The cc·1sr·1't to cpe:r,lte !s qr.Jntc·d fvr U1C' pc.:·.od C 1 t!, ·e~ veers ~·.-t~ 26.tt3.2022 tc 
2S:aQ3.LC25 ,~;·cr · ., : 1 t;.r r.(·.. :J·'l· s 1~.:f !, ..... : : . ~s : .. -,;· .. :r .: .. lh ·, for : f.-f1f '• •• 

l"' ., . ~., <1 ,,. • t ,. .~d •. "· 

( -· ~ , r .. '-

' . 
I '. I ( ... ( ""~ Ito. 

0 
Ill""• I • \. t":, • " 

c. · .. ·r. • -1 

• c • • • • ~ ,: • 1 ~ i f. r _ :0.. bi •, , 
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• - he DG Set should also be provided with proper exhaust muffler with insertion 
loss of minimum 25 dB (A}. 

Conditr"ons under Hazardou-; w~--te>c (1\A:>n:> .... O.'""'"_ .. --..J I, _- .... . , .... ,u:-. 
• ..J ·· -··---•• ..,•••U I IVIIII~) '-.J 

The unit shall renew the Authorization for Management/Handling/ Storage/ 

Treatment/ Disposal of Hazardous Wastes before 3 months from the date of 
exp1ry of the order. 

Applicant shall get the samples of treated effluents/emissions/hazardous 

wastes/leachates analyzed at least once in a year from the laboratory recogn ized 
by the SPCB/PCC/CPCB/MoEF, New Delhi and conform to the limits stipulated. 
Test report shall be sent to the State Pollution Contro l Bn;lrri ~An:>t:,.:·ic fr~~·.:::-:::,· 

could be different for various sources as !')lay be specified by the 
Board/Committee]. 

6. The appl icant shall conform and follow the guidelines that are given in the 
Cons€'nt nrrlPr Tht:> ll,..,.,,..,..j ... :!! !"::·:: ~~.:: ';~: .~ ~v I cvi::.t::;wiuloraw Its aecrsron 

regarding the consent order. The Board may stipulate additional condjtions. if any, 
to the Consent or authorization order. It may alter. modify or include any 
particular conditions in the consent, which has to be mplemented by the 

applicant. 

(Ko;t: 
iv t~rnoer ::>ecretary 

Date: ( 5/12/2022 

Copy to: 

1) The Deputy Commissione(, Namsai, Namsar district for information. 

2) The Deputy Director of lndustnes. DIC Namsai, Drstrict Namsai, Arunachal Pradesh 

for information. 
3) The Divisional Fores t Officer, Namsai Forest Division N::~ m<::~ i f\l:o,...., .. .,; -:•:~:-:::, 

Arunacllal Pradesh tor information. 
4) Smn Nang Sunanta Namchoom, Propnetor M/s Kherem Stone Crusher, Kherem 

vilk)oe Chowkham circle, Namsai distnct Arunachal Pradesh, for informat ion and 
·' 

stncl compliance of guidelines. 

(Kcj Rinya, IFS) 
Member Secrete'"\' 



FORM-V 
[See rule 7 {1}] 

Format for common consent order/authorization 
Arunachal Pradesh STATE POLLUTION CONTROL BOARD 
Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun 

NO. APSPCB-217/2018/KSC/5025-28 Date:15/12/2022 

CONSENT ORDER 

Consent to establish/operate under section 25/26 of the Water (Prevention and Control 
of Pollution) Act, 1974, as amended and under section 21 of the Air (Prevention and Control of 
Pollution) Act, 1981, as amended to be referred as Water Act and Air Act respectively. 

Renewal of Consent is granted to M/s Kherem Stone Crusher for operation of Stone 
Crushing Industry at Kherem Village, Chowkham circle, Namsai district, Arunachal Pradesh, 
located in the area declared under provisions of the Water Act/ Air Act subject to the provision of 
the Act, and the orders that may be made further and subject to the following terms and 
conditions: 

2. (a) the consent is granted for the period of Three years wef 26.03.2022 to 25.03.2025 after 
which the applicant shall submit a fres.h application for renewal before three months from the 
date of its expiry. 

(b) the consent is valid for the manufacture of the following product/by product with capital 
investment of Rs. 30.31 Lakhs towards gross capital investment (for land building and plant & 
machineries). 

Sl. Product Maximum annual production capacity 
1. Aggregates & Stone Dusts 10 TPH 

2.Condition under Water Act:-
(i) The daily quantity of water consumption shall not exceed 6000 Liters. 

3. Conditions under Air Act:-
(i) The applicant shall erect the chimney(s)/stack(s) of the following specifications: 

SI. No. Chimney/ Stack Height (m) Top Diameter Velocity of Gas Emis 
Attached to (mjsec) 

2. D. G. Sets As per equation-
H=h+0.2KVA 

Where, H=Height in meters of the Chimnev. h=height in meters of the building where the D.G 
Set is installed, KVA=Capacity of the D.G.set 

(ii) Standards for emission of air pollutants: 



d) SPM 
e) 502 
f) NOx 

not to exceed 
not to exceed 
not to exceed 

...... :' 

600 ug/m3 
30 ug/m3 
30 ugjm3 

(iii) the applicant shall install comprehensive air pollution control system consisting of control 
equipment as detailed and operate and maintain the same continuously so as to achieve the level 
f II ta t t th ~ II . t d d o po u n s o e o ow1ng s an ar s: 

Suspended The Standard consist of two parts: 

Particulars 
Matter. i) Implementation of the following control measures: 

a) Dust containment cum suppression system for the equipment . 
b) Constructive of wind breaking walls 

c) Constriction of metalled roads within the premises/ 

d) Regular cleaning and wett ing of ground within the premises. 
e) Growing of a green belt along the periphery. 

ii) Quantitative standard of SPM 

The suspended particulate matter contribution value as a distance of 
40 M from a controlled isolated as well as from a unit located in 
cluster should be less than 600 ug/m3. The measurements are to be 
conducted at least twice a month for all the 12 months in a year. 

iv) The industry shall take adequate measures for control of noise from its own sources so as to 
comply with the standard as may be applicable. 

V) Other Conditions: 
• Necessary precaution should be taken to prevent from any air or noice pollution from the 

furnace, DG set etc proper insulation should to provided to D.G ser and other appliances 
for minimizing the noise pollution. 

• Noise standards for DG sets (15-500 KVA)- the total sound power level, Lw, of a DG set 
should be less than 94+10/0glO (KVA), Db(A), at the manufacturing stage, where 'r0/A is 
the nominal power rating of a DG set. 

• Mandatory acoustic enclosure/acoustic treatment of room for stationary DG sets (5 KVA 
and above). 

• Noise from the DG sets should be controlled by providing a acoustic enclosure on by 
treating the room acoustically. 

• The acoustic enclosure/acoustic treatment of the room should be designed for minimum 
25 dB (A). insertion loss or for meeting the ambient noise is on the higher side, it may not 
be possible to check the performance of the acoustic enclosure/acoustic t reatment. Under 
such circumstances the performance may be checked for noise reduction upto actual 



\~5 

ambient noise level, preferably, in the night time. The measurement for insertion loss may 

'I be done at different points at O.Sm from the acoustic enclosure/room, and then averaged. 
• The DG set should also be provided with proper exhaust muffler eith insertion loss of 

minimum 25 Db (A). 

4. Conditions under Hazardous Wastes ( Management and Handling) Rules; the unit shall renew 
the Authorization for management. Handling/Storage/ Treatment/Disposal of Hazardous Wastes 
before 3 months from the date of expiry of the order. 

5. Self Monitoring Schedule: 

Applicant shall get the samples of created emuents/emissions/hazardous wasters/leachates 
analyzed at least once in a year from the laboratory recognized by the SPCB/PCC/CPCB/MoEF, 
New Delhi and conform to the limits stipulated. Test report shall be sent to the State Pollution 
Control board. [Analysis frequency could be different for various sources as may be specific by 
the Board/Committed]. 

6. The applicant shall conform and follow the guidelines that are given in the consent order. The 
Board will have the right to revise/withdraw its decision regarding the consent order. The Board 
may stipulate additional conditions, if any, to the consent of authorization order. It may alter, 
modify or include any particular conditions in the consent, which has to be implemented by the 
applicant 

NO. APSPCB-217 /2018/KSC/5025-28 

Copy to: 
1. The Deputy Commissioner, Namsai District for information. 

(Koj Ringya, IFS) 

Member Secretary 

Date: 15/12/2022 

2. The Deputy Director of Industries, DIC Namsai, District Namsai, Arunachal 

Pradesh for information. 
3. The Divisional Forest Officer, Namsai Forest Division, Namsai Namsai District 

Arunachal Pradesh for information. 
4. Shri Smti Nang Sunanta Namchoom, Propertor, M/s Kherem Stone Crisher, 

Kherem village. Chowkham circle, Namsai District, Arunachal Pradesh, for 

information and strict compliance of guidelines. 

5. Office Copy. 
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This is to <"Cr:i!} that the• pmroscd Jrea lor est<lb!ishmPnt of .;tonP rrP<:!- ,,-

• • t.-..... :n~:, 'Unama r.:amchoom oi Khcrem vii! dces not falls under any recordtd 
f !e:: ia1:d \\hich 1s covered und('r L.P.C ~o. l\~1S/LPC- 702/2013, dtd.Zl/10/13 

Therefore, the undersigned have no objection for setting up of stone crusher 
un1L in Lhe said plot of land subject to the cor.dition that the unit shall not viola~ the 
;: r QnJ"' t. rt- ~ Oc_?0, "::-:::: ::::::!.::: .... :,;,.6 ~~a(;. Ull;l. 

. ~ ' . .· . 



,·0·:.,.. .. , . \ GOVERNMENT OF ARUNACHAL PRADESH 
.. · / ~ .. ·. :y \ . .' . DEPARTMENT OF GEOLOGY AND MINING 

'--' 
~, -

'- :]1 ITANAGAR 
No~O~MfflOC/C~~~l/2022 /1 '1 41-~ Dated ltanagar 14th Oct'22 

',' NO QBa{CTJON CERTJACATE FOR ESTABUSHMENT OF CRUSHER UNIT -. , 

This is to certify that the Department of Geology and Mining has no objection in 
establishrnent of a Crusher Unit by the person as named below at the place specified herein: 

1) Shri Chow Tichand Mein, 
2} M/s T.M.Enterprise, 
3) Address of registered Office: Vi llage: Chowkham-III.PO/ PS: Chowkham. District 

Namsai. 
4) Location of Crusher Unit: Alubari,Chowkham 
5) Details of Crusher Unit: 

a) Make :- BALAJI 

b) Name of Manufacturer:-BALAJI, 
c) Installation capacity: 6250 in cum , 
d) Production target as per DPR : 6250 in cubic mtr 
e) Production capacity as per Manufacture 's detail :- 15 TPH 
f ) Estimated daily power consumption:- DG set 

Terms and conditions: -

The No Objection Certificate is subject to the following terms and conditions: 

1} This No Objection Certificate shall remain valid for a period of one year effective from 
date of its issue. 

2) The No. Objection Certificate is issued only for applying consent order of the State 
Pollution Control Board and it does not confer any right to the Proprietor/owner of the 
s~on <::> crusher to extract/remove minor minerals from any area without obtaining a 
mining permit from the competent authority. [i.e. The Secretary (G & M) for expor't and 
DC of the district for domestic use]. 

3) Minor minerals shall be removed/extracted in accordance with the Mining Permit 
granted from time to time by the competent authority from the notified quarry only. 
Extraction and remova l of minor minerals from other than notified quarry shall not only 
entail cancel lation of the No Obj ection Certificate but also prosecution as per law. 

I' r("U Quarry ac\i{t~i es like collection of boulders, gravels, sands etc shall not be carried out 
L--~ thin ~«m,~·oth upstream and downstream of any diversion structure across the river, 

:sf?t_~.~ah for drinking water supply -;cheme, dams, bridges etc. 
~ 1 ~ arrying of minor minerals shall not be beyond 3 meter depth of the surface 

0~ · i.>p~r~tion for mining/quarrying s well as operat ion of the crusher machine shall be 
\.· ~~ 1" 

, '"·;~· ~·o ~~een 6 AM to 6 PM . 
..,c" 6) 'fhe proprietor/owner of crusher unit shall indemnify to the Government against any 

claim of third parties. Neither the Geology and Mining Department nor the State 
Government will be responsible for su ch third party claims. 

7) The minerals left after cancellation of the NOC or the mining permits shall be fo rfeited 

and '-'Jch rninerals shall be deemed to be the Government property ar)d the Geology ard 
Mining Department may dispose of such property as per law. 

8) Felling of trees in and around the notified quarries during removal of minor minerals and 
at the time of establishment of stone crusher unit shall not be al iowecl without pr!or 



,.6'2-

11} During transportation of such crushed stones from the Stone Crusrer Unit to other 

places. pacca challan with machine numbering shall be 1ssued by the 
Manager/authorized agent of the proprietor which shall have to be countersigned by the 
concerned AMDO. 

12) The owner/proprietor of the crusher units ensure that all the statutory provisions of the 
following acts and rules are complied with during operation of crusher unit ; 

(i) The Mines and Minerals (Development and Regulation) Act. 1957. 
(ii) The Arunachal Pradesh Minor Minerals Concession Rules. 2020. 

(iii ) The Air (Prevention and Control of Pollution) Act. 1981 and Rules framed there under. 
{iv) The Water (Prevention and Control of Pollution) Act. 1981 and Rules framed there 

under. 
(v) The Envi ronment (Protection) 1986 and Rules framed there under. 

(vi) The Noise Pollution (Regulation and Control) Rules. 2000. 
13) No expansion to the crusher units shall be allowed or electric connection provided by 

the Department of Power in the extended part of the plant without prior No Objection 
Certificate issued to that effect from the Geology and Mining Department. 

14) Every stone crusher owner shall ensure that the emission standards as per the statute 
and as notified by the State Environment and Forest Department are adhered to. 

15) Every stone crusher owner shall adopt pollution control measures as notified by the State 
Environment and Forest Department or as amended from time to time. 

16) The Geology and Mining Department may impose any such further conditions as it may 
deem fit for the protection and sustainable use of minor minerals. 

17) The proprietor/owner of the crusher shall also submit a retu rn by 101
h of every month. 

giving details of total quant ity of minerals crushed. electricity consumed. power 
generated in case of captive power generated run crusher. fuel consumption in case of 
diesel run crusher. number of labour employed and wages paid etc. 

18) The crusher owner shall allow the inspecting staff, access to the crusher and make 
available all records relating to operation of the crusher and verification of source of 
legal supply of minor minerals and stocks. 

Sd/- ( Anirudh S.Singh), IRS 
... . Secretary (Geology & Mining) 

....._-t~.,<:'~:-." ;· Govt of Arunachal Pradesh, 

~\)O ~ft.> y<..?~·' t Ita nagar 

Memo No.DGM/N~~_l/2022 I /9 ~\ -~.L Dated ltanagar 14th Oct'22 
Copy to ; - a' ,.§ ... · 

1 .. JQ'i:~!:!tY Commissioner Namsai, District Namsai, for kind information please 
2. ·T# Extra Asstt Commissioner.Chongkham.Namsai District for kind information 

please. 

3 The Divisional Forest Officer. Namsai Forest Division, for kind information please. 
4. The Member Secretary. Arunachal Pradesh State Pollution Control Board .Yupia. 

for kind information please, 

5. The AMDO Namsai, District Namsai for information and with the direction to 
strictly follow the APMMCR-2020 and guidelines issued in this regard from time 
to time 

6. Shri Chow Tichand Mein,Viii:Chowkham-UI, Circle: Chowkham, PO/PS: Chowkham, 
District: Namsai, Arunachal Pradesh. for compliance. 

7. Office Copy. 



Form-V 
(See rule 7 (1)] 

Format for common consent order /authorization 
ARUNACHAL PRADESH STATE POLLUTION CONTROL B . 

Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun 

l'53 

No. APSPCB-830/2022/TME/ G,.!,;·2 :f.- ?D Date: '0 9 /03/2022 

CONSENT ORDER 

Consent to establish/operate under Section 25/26 of the Water (Prevention and 

Control of Pollution) Act. 1974, as amended and under Section 21 of the Air {Prevention 

and Control of Pollution) Act. 1981 . as amended to be referred as Water Act and Air Act 

respectively. 

Renewal of consent is granted to M/s T.M. Enterprise for establishment and 

operation of stone crushing industry at Alubari village, Chowkham circle, Namsai district, 

Arunachal Pradesh located in the area declared under the provisions of the Water 

Act/Air Act subject to the provisions of the Act, and the orders that may be made 

further and subject to the following terms and conditions: 

1. The consent to establish/operate is granted for the period of three years wef 
02.03.2022 to 01.03.2025, after which the applicant shall submit a fresh application 
for renewal before three months from the date of its expiry. 

" l ne ·-onsc.n- ~ · -~· ·· ·~·o · -.- .- ~--- --- . : - ,·· , , .. =- ~--~ "" e •.~ • ,..., . . _,: .... ~ .... ,.~. ~, . ,...~ ,h" "',.or4 • •cts I 'll+;, '- · . ..._ I \ L o l : ~ \ld . ~- I L l t C: JI {C J i \.J ~ O,... l ~r.~ J \,. '-' • .. 1 1 IV II V'f''f'llo~ f"" ' v uv \,.~ :.>/ a....Jt-" ' \,4....,. .. .. '# ~o. ! l 

Capital Investment of Rs.38.81 lakhs towards gross capita l investment (for land 

building and plant & machineries). 

Sl. Product I Maximum annual production capacity 
1. Aqqreqates & Stone Dusts I 15 TPH 

3. The industry fa lls under Orange category of the Aru nachal Pradesh Water 
Prever.!:o r: & Cor.troi of PoPut~ or" ·,, A rr endmet~t) Rules, 2020 as per schedule-VII I of 
f . .. . • 

:ne ,...tOl i i ic at ~or . 

4. Conditions under Air Act: -

~ _JJ) The a !icant sha ll erect the chimne (s)/stack(s) of the followin specifications: 

r~ Sl. C~~':'~¥1 Stack Height I Top Diameter 
~ No· , '0 to (rn) (m) i 

::l~, . ..:. ::A_~'sets As per equation - -
~~·~'-l"-· . 

. __ -t3Jl'(.~·9,;:li/ · ·. - H =h +0.2 ~ KVA 
·........... -·% .. -~; .... _. ·- , I 

-~ '?.w' ~, " "' . ' 
) ........... ~~~re1 H==Height in meters of the Chimney, 

, (V'>~ ,'ko~~-...~'t< . ,. ' ~,-s ( ... 

_,~· , (e~0 h=height in meters of the building where the D.G. Set is installed, 
:oe• . #- KVA=Capacity of the D.G set 

~e~ .,.~ ,('~~ .... ~ 

\ 



\.._ 
L (ii) 

-~ ' 
·~ .... 
(iii) 

Standards for emissio0 of a ·· :;cilutants· 

a) SPM not to exceec 
b) S02 not to excee: 
c) NOx not ~o excee::: 

The appl icant shall install comprehensive air pcllu:·c .... :::: -:-: : . ::~ -
of control equipment as cetalled and opera:e ~~c -- = -::: - ~ - ~ .. 
continuously so as to achie .-e : ·~ e ~eve1 c: :::o· ~ ::: -:~ :: :--= •: 
- ------ - --- --
Suspended 

: Particulate 
' Matter a) Dust con::ainmen: cum suppress1on 

ment. 

bl_l Con_struction _of .:"-'inC.- b~~ak!ng__ wa.;_lls:.-. __ 
c' 

s~ ster-:~ 

e G'::. -: :: ~ :~~-=- .: -= : ~ :-: : -~ =~ · : - ~. --- - ~---- ... - - -

•r- ,. 
' '-' ' 

- :::..::. .. - . ' .::. .: - -- ·--· --· · ··· -- -

(iv) The industry shall take adequate measures for contro l of no1se from its own 
sources so as to comply with the standards as may be applicable. 

• Necessary precaution sho:__, c be ta ·<e- : : or event fr( m a>) a ' .: , ~ !:: se ;: : 

from the furnace, DG set etc. proper ; ns ~... iatton shoula be proviced ~c :JG se~ ana 
other appliances for minim:zing the noise pollution. 

• Mandatory acoustic enclosure/acoustic treatment of room for stationary DG Sets 
(5 KVA and above). 

1\ ~ • Noise from the DG Set should be controlled by providing an acoustic enclosure on 
L- by treating the room acoustically. 

~,~'1~e acoust ic enclosure/acoustiC treatrnent of the room should be designed for 
~ .......... 'N ?<o9.'ri, inimum 25 dB (A). lnsertton 1oss cr 'for meeting the am :.J ,e:- : ;-. .:. 3;:: .s : :- : ;~ E 

~ ~ ~"" ~ 1gher side, it may not be possible to check the performance of the acoustic 

0r... 6~~~c.\ \\'-·· enclosure/acoustic treatment. Under such ci rcumstances the performance may be 
\.'-' !1. 'r' ?i 

,e,~ -!'-.0 ~~~' checked for noise reduction upto actual ambient noise level, preferably, in the 
.:F night time. The measurement for insertion loss may be done at different points at 

0.5 m from the acoustic enclosure/room, and then averaged. 
• The DG Set should also be provided with proper exhaust muffler with insertion 

loss of minimum 25 dB (A). 



Self Monitoring Schedule: 

. . \ 

Applicant shall get the samples of treated effluents/ emissions/hazardous 
wastes/ leachates analyzed at least once in a year from the laboratory recognized 
by the SPCB/PCC/CPCB/MoEF, New Delhi and conform to the limits stipulated. 
Test report shall be sent to the State Pollution Control Board. fAnalysis frequency 
could be different for various sources as may be specified by the 
Board/Committee). 

5. The applicant shall conform and follow the guidelines that are given in the 
Consent order. The Board will have the right to revise/withdraw its decision 
--=;=··:; ; .... ? ~~ e c~ ...., s~'lt order The Board may stipulate additional conditions, if any, 
· : : - ~ _ _ _ _ _ _ - - - - --- - ~ '' ' ?. '. 2'ter ·"'odify or include any 

::;,art1 : uta• cone t.c::s rn the cor sent. "n1ch nas to oe 1mpiemented by the 
appl icant. 

No. APSPCB-830/2022/TME/ ft(~Z J _ 9/) 

~ 

.,/ 
_,/ 

(Koj Rinya, IFS) 
Member Secretary 

Date: C' 9 /03/2022 

a}. lne Dep..;t) Com m fss,oner, ~amsa,, ~amsal a.stnct for mformat o :"l . 

b). The Divisional Forest Officer, Namsai Forest Division, Namsai, Namsai district, 
Arunachal Pradesh for information. 

c). Shri Chow Tichand Mein, Proprietor, M/s T.M. Enterprise, Alubari village, Chowkham 
circle, Namsai district, Arunachal Pradesh for information and strict compliance of 
guidelines. 
-.. ;: :; ::: . 

\, 
\ '<cj q;n;,a\ 'FS) 

Member Secretary 

t)er secretafY 
uem APSPCB 
" t~anar\aQun 

- .. 



FORM-V 
[See rule 7 {1)] 

Format for common consent order I authorization 
Arunachal Pradesh STATE POLLUTION CONTROL BOARD 
Paryavaran Bhawan, Yupia Road, Papu Hill, Naharlagun 

/ 

NO. APSPCB-830/2022/TME/4627-30 Date:09/03/2022 

CONSENT ORDER 

Consent to establish/operate under section 25/26 of the Water (Prevention and Control 
of Pollution) Act, 1974, as amended and under section 21 of the Air (Prevention and Control of 
Pollution) Act, 1981, as amended to be referred as Water Act and Air Act respectively. 

Renewal of Consent is granted to M/s T.M. Enterprise for operation of Stone Crushing 
Industry at Kherem Village, Chowkham circle, Namsai district, Arunachal Pradesh, located in the 
area declared under provisions of the Water Act/ Air Act subject to the provision of the Act, and 
the orders that may be made further and subject to the following terms and conditions: 

2. (a) the consent is granted for the period of Three years wef 02.03.2022 to 01.03.2025 after 
which the applicant shall submit a fresh application for renewal before three months from the 
date of its expiry. 

(b) the consent is valid for the manufacture of the following product/by product with capital 
investment of Rs. 38.81 Lakhs towards gross capital investment (for land building and plant & 
machineries). 

Sl. Product Maximum annual production capacity_ 
1. Aggregates & Stone Dusts 15TPH 

2.Condition under Water Act:-
(i) The industry falls under Orange category of the Arunachal Pradesh Water (Prevention & 
Control of Pollution) (Amendment) Rules, 2020 as per schedule- VIII of the Notification. 

3. Conditions under Air Act:-
(i) The applicant shall erect the chimney(s)/stack(s) of the following specifications: 

sr. No. Chimney/ Stack Height (m) Top Diameter Velocity of Gas Emis 
Attached to (m/sec) 

2. D. G. Sets As per equation-
H=h+0.2KVA 

Where, H=Height in meters of the Chimnev. h=height in meters of the building where the D.G 
Set is installed, KVA=Capacity of the D.G.set 

(ii) Standards for emission of air pollutants: 



d) SPM 
e) 502 
f) NOx 

not to exceed 
not to exceed 
not to exceed 

600 ugj m3 
30 ug/m3 
30 ug/m3 

(iii) the applicant shall install comprehensive air pollution control system consisting of control 
equipment as detailed and operate and maintain the same continuously so as to achieve the level 

f II h 1111 . d d o po utants to t e o owmg stan ar s: 

Suspended The Standard consist of two parts: 

Particulars 

Matter. i) Implementation of the following control measures: 

a) Dust containment cum suppression system for the equipment . 
b) Constructive of wind breaking walls 

c) Constriction of metalled roads within the premises/ 

d) Regular cleaning and wetting of ground within the premises. 
e) Growing of a green belt along the periphery. 

ii) Quantitative standard of SPM 

The suspended particulate matter contribution value as a distance of 
40 M from a controlled isolated as well as from a unit located in 
cluster should be less than 600 ug/m3. The measurements are to be 
conducted at least twice a month for all the 12 months in a year. 

iv) The industry shall take adequate measures for control of noise from its own sources so as to 
comply with the standard as may be applicable. 

V) Other Conditions: 
• Necessary precaution should be taken to prevent from any air or noice pollution from the 

furnace/ DG set etc proper insulation should to provided to D.G ser and other appliances 
for minimizing the noise pollution. 

• Noise standards for DG sets (15-500 KVA)- the total sound power level1 LW1 of a DG set 
should be less than 94+ 10/0g10 (KVA), Db(A)1 at the manufacturing stage, where KVA is 
the nominal power rating of a DG set. 

• Mandatory acoustic enclosure/acoustic treatment of room for stationary DG sets (5 KVA 
and above). 

• Noise from the DG sets should be controlled by providing a acoustic enclosure on by 
treating the room acoustically. 

• The acoustic enclosure/acoustic treatment of the room should be designed for minimum 
25 dB (A). insertion loss or for meeting the ambient noise is on the higher side, it may not 
be possible to check the performance of the acoustic enclosure/acoustic treatment. Under 
such circumstances the performance may be checked for noise reduction upto actual 



I. 

\.- ·-

ambient noise level, preferably, in the night time. The measurement for insertion loss may 
be done at different points at O.Sm from the acoustic enclosure/room, and then averaged. 

• The DG set should also be provided with proper exhaust muffler eith insertion loss of 
minimum 25 Db (A). 

4. Conditions under Hazardous Wastes { Management and Handling) Rules; the unit shall renew 
the Authorization for management. Handling/Storage/ Treatment/Disposal of Hazardous Wastes 
before 3 months from the date of expiry of the order. 

5. Self Monitoring Schedule: 
Applicant shall get the samples of created emuentsjemissions/hazardous wastersjleachates 
analyzed at least once In a year from the laboratory recognized by the SPCB/PCC/CPCB/MoEF, 
New Delhi and conform to the limits stipulated. Test report shall be sent to the State Pollution 
Control board. [Analysis frequency could be different for various sources as may be specific by 
the Board/Committed]. 

6. The applicant shall conform and follow the guidelines that are given in the consent order. The 
Board will have the right to revise/withdraw its decision regarding the consent order. The Board 
may stipulate additional conditions, if any, to the consent of authorization order. It may alter, 
modify or include any particular conditions in the consent, which has to be implemented by the 
applicant 

NO. APSPCB-830/2022/TME/4627-30 

Copy to: 
1. The Deputy Commissioner, Namsai District for information. 

(Koj Ringya, IFS) 
Member Secretary 

Date: 09/03/2022 

2'. The Divisional Forest Officer, Namsai Forest Division, Namsai Namsai District 
Arunachal Pradesh for information. 

3. Shri Chow Tichand Mein, Proprietor, M/s T.M Enterprise, Alubari village. 
Chowkham circle, Namsai District, Arunachal Pradesh, for information and 
strict compliance of guidelines. 

4. Office Copy. 

(Koj Ringya, IFS) 
Member Secretary 
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To, 

The Deputy Commissioner Namsai, District Namsai, Arunachal Pradesh. 

Date: 4/ 11/2024 

Sub: Prayer to take action against the establishment and operation of illegal 

stone crusher along the Digaru Chongkbam highway. 

Sir ' 
In reference to the above-cited subject, I am writing to bring your kind 

attention to a matter of great concern regarding the illegal stone crushers 

operating along the Digaru Chongkham highway under the Namsai district. 

Sir, we are very much aware that at present the entire world is striving hard to 

reduce the impact of global warming and degradation of our environment, and we 

are also very much aware that how human greed for natura l resources and over­

exploitation of such natural resources is fueling global warming and environment 

degradation. 

That Sir, it is a matter of pride and honor for us that Arunachal Pradesh is 

one of the world's top ecological hotspots having a vast range of flora and fa una, 

with ecosystem diversity that covers the easternmost part of the country, and has 

been known as one of the biodiversity hotspots of the world. Within the last 

several decades, many ecologists have warned that 25% of total life form s could 

become extinct during the next twenty or thirty years. 

However, human activities like the fragmentation of natural habitats, 

deforestation, jhum cultivation, timber fell ing, hunting, soil erosion, illegal 

mining. over-fish ing and encroachment problems and urbanization and other 

human illegal activities. 
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That Sir, as we can see our states small districts like Lohit and Namsai are not 

spared by the wrath of global v.·arming and environment degradation. Tn recent da) s 

\\'C have \\·itnes~ed increase in natural calamities especially !loods in Namsai and 

T.ohit district due increase in Lohit River and its tributary rivers, due to which vve 

ha\c been witnessing huge soil erosion damaging crores of private and government 

propetiy. And one of the main reasons these tloods and soil erosion were due to 

indiscriminate unlawful extraction from river beds by these illegal stone cn1shcrs. 

That Sir, as )lOU can sec that along the national highvvay in-betvveen Digaru to 

Chongkham there arc many stone crushers are installed and most of them are illegal, 

and these stone crushers operate extract sands and gravels mostly from the riyer 

beds of the Lohit river. And recently tfom my RTI application before the Deputy 

Commissioner's oilice Namsai, 1 h<:Jve come to learn that there are 23 numbers of 

stone crushers in and around the Digaru, A lubari, Chongkham area, most of these 

stone crushers' ovvncrs arc yet to submit valid documents to run such stone crushers. 

Be it mentioned here that among these 23 stone crushers few of them possess the 

consent certificate from Arunachal PradL:sh state pollution control board, and forest 

department NOC, and also mining depmiment NOC, however the possessing of only 

these certificates docs f'ul!ill the criteria for operating the stone crushers. 

The Go\'crnmcnt of Arunachal Pradesh in 2012 issued a guidelines known as 

Arunachal Pradesh Stone Crusher Guidelines, NES 2012, in which the mandate 

requirement has been laid down to install and operate stone crushers. And some of the 

imperative rules in the said guidelines are, one must possess No Objection Certificate 

from Geology and Mining Department, No Objection Certificate from the Concerned 

DFO, No Objection from Circle Ottlcer or EAC, No Objection Certificate Ji·om the 

concerned GB/ASM of the area, a certificate from the concerned 
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administrative ofticer and AMDO as to distance of sensitive locations from the 

proposed site of the stone crushers unit as specified in para-15 of the guideline, 

Dealership registration under the .Arunachal Pradesh Goods Tax Act. Further it laid 

down the rules that these stone crushers shouJd he 1 km distance from village, and 

200 meters distance from the National Highway/state road, and 500-metcr distance 

from river/lake/stream, and I km from Bridge/hydro power dams. Surprisingly all of 

the stone crushers operating along the Digaru to Chongkham stretch have been 

operating violating many of these mandated guidelines which clearly indicates that 

their crushers are illegal. .... 

In past, many complaints were made in this connection by several individuals 

and social activists; however, no action has been taken by the concerned 

administration in this regard which directly or indircclly has encouraged more and 

more establishment of such illegal stone crushers in the said area. 

That such unchecked illegal crushers in the region is not onJy causmg 

environment damage, but is also causing air pollution, water pollution and are 

hazardous to health of public. 

It is pertinent to mention that today whenever someone passes over the I .ohit 

Ri vcr bridge, one can witness several tractors, JCB excavators, dumpers, of this stone 

crushers owners, plying over the Lohit River and rampantly extracting the minerals 

throughout the year. Moreover, during any sunny days if you ever pass through the 

higlnvay stretch ofDigam Chongkham, you will witness lots of dust in air, sometime 

it's even hecome difficult to breath for the people who ar~ residing in the said area. 

These illegal stone crushers are not only causing the environment poHution, water 

pollution, but is also causing lots of public nuisance in the 
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region which if not stopped may cause risk to public health living in the vicinity of 

these crushers. As such it is very important that the necessary action legal action 

should be immediately taken against these illegal crusher Therefore, in the premises 

of above stated facts and circumstance~ it is humbly requested before your kind 

authority to look into the matter and take necessary action in this regard in the 

interest of public and environment safety, for which act of kindness l shall ever 

remain gratefu l towards you. 

Thanking You ..... 

Yours faithfully 

Jaliya Tayang 
Resident of Tezu, District - Lohit, A.P 

Contact no.: 9612233459 

Email : jali\ a83ta)eng@gmail.com 

Enclosed: List of Name of stone crusher unit ofN amsai District 

Copy to: 
1. Divisional Forest Officer Namsai, District - Namsai, Arunachal 

Pradesh, for kind information and necessary action. 

" Assistant mineral development officer Namsai, District - Namsai, 

Arunachal Pradesh for kind information and necessary action. 

3. Superintendent of Tax and Excise, Namsai District - Namsai, 

Arunachal Pradesh, for kind information and necessary action. 

4. Honourable M inister of Environment and Forest Government of 

Arunachal Pradesh, ltanagar, for kind information and necessary 

action. 

5. Chief Conservator of Forest, Tezu Division, District - Lohit, 

Arunachal Pradesh for kind information and necessary action. 

6. Principal Chief Conservator of Forest, Department of 

Environment and Forest, Government of Arunachal Pradesh, 

ltanagar, kind infonnation and necessary action. 
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GOVERN £AP~lfll.l PRADESH 

~i~~~GMN)!§IONER:: NAMSAI 

~5MJ~fffiiCT 
No. NMS/GM/RTI/1.01J-2Sj Dated Namsar, the G'' Nov'2024 

Wllf'rt'<1<.. rt hao; hN'n cornC" to tlw nOliCt> o f on<h:~r '> t{tnml th.1t the Stonft CrmhN unit tnst.lflpc. 

alone the llJt1onal htghw,ly ,., bNWt!t' ll Chonwl(tvml Dtgrtr u .m• not ln<'f't ~~D the I'IWHmurn dit,t ~net< 

crttert.l a' pe-r Arunachal Pradesh Stone Crusher Guidelines-lOll 

And whcreJ~ lt ·~to rntor m J\11 the stone crusher owner/ OJWfiiiOr of N<tm<.at Oi•.tflct that ttmc: ·~ nd 

ag<~•n C'Ompl,lHlt h,l~ bL>cn lodge by vanous org,m•tatton/ Unton ;~nrl RTI ac.!tvllt(''> rcgardrng non 

comphan(f' of Arunachal Pradesh Stone Crusher Guidelines-2012 undl'r Rulr.s &. o.l & 6.2. lil<.c, 

1 Class A and above town and cities limit 

2 Ot hr1 Towns 

3 Vtltage/ human habatation 

~ . Wildlife sanctuary/ Reserve Forest 

5 Sensruve areas such as education tnsti tur1on/ 

Govt . office/Market/Hospital/Religious place/ 
T ounst spots. 

6 River /lake/ Stream 

7 Brrdges/ Hydro Power/ Water Supply 

3 km 

2 km 

1 km 

Skm 

li(m 

S km 

lkm 

Therefore. all concern stone crusher unit mstalled along Chowkham-Oigaru National Hrghw.;y .lff.' 

"'erebv dtrected to comply above mention mimmum distance criteria with immediate t•ffcct and ; h
1
ft at 

su•table place with1n 6(sut) month with effect from the issue this order to avoid further complicacy 

Memo No. NMS/GM/RTI/2024-25/ n trlJ- V10Lf 
Copy to:-

Sd/-
{C.R l<hAMPA ) 

Deputy Commrc.-sronc r 

NamS.il Dl~; t rrct 

Dated Nclm SJt. the 6.,, Nov'2024 . 

1 
PA to Deputy Commlsstoner, Namsal District forDCs kind informat

1
on please 

2 __,I he .concern Stone Cru'iher propnetor for necessary action. . 
~ Mr. Jallya Tayang RTI actives for informat1on. 

4. Office copy 
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wncr~. ~ 1 hil't b!' n l mw to the not icr or llndrrsrcn d th<.~ t all th•• Stnne Crusher uni of 

Nar-:1sa thtr c.. t H' 11ot complyu g thi! Arunachal Prade.sh Stone Crusher Guldellne~·2012 Clnd Pollu tron 

com•cnl f1Urdcl I"'C!" pr O!ll'~ly 

\\he t!SS, tim~: 1.1nd 11g:Jrr t<>mplmnt has b n rccclv •d rrom v.mou~ orgclnwwon/ unrun and RTI 

acu trc.s etc. r~f1Mdr~ non comphJn~c o( Ar unac;htll Pradesh Stone Crusher Gu•dPIInev 20 n . Terms 

and condi1ron"- ol p\lllulhl'l corh~nt order ond rampant extrac:tron of minor min .ual ftom unnot rf ed 

Quan; .ar a o Lohtt tver ban~. 

Wh rca' II till t~nc: Cru:>hcr ownet/opcrator are directed to !ttrtctly coml)ly all the lard down 

norms ~s v QI" 1n Arunachal Pradesh Stone Crusher Gurdelines-2012 especially under Rules 6(1) (2.) 

'.Jt rc..~~ un t ~all strtctly comply all the laid down pollution control measure giVen rn pollutson 

con :..1"1~ oroer ssued from Arunachal Pradesh State pollution Control Board . 

.t..nd w €rc .. as, any tYPC of e~ttrattlon of mtnor mmerals from unnotrfied quarry s totally Banned with 

immed ate effect r any person is found extract ing or transpotttng minor minerals 5-hall be punish under 

sewon ;;{_to 9) as ?er Arunachal Pradesh M tnor M inerals Concession Rules~2020 

- ner.:fore all the stone cru~her unit of Namsai district are hereby dtrected to c"Jmply above mention 

u :iel•n-s effr-ctiVel\ wrth •mmediate effect, failing which stone crusher unit should be dosed down on 

!>POt •~!>~C:!C..IC, w th n 1S(hfteen) days from the issue of this order. 

Memo No. UWS/GM/RTI/2024-25/ f ~ 00 - 19()4 
Cop · to·- • 

Sd/~ 

(C.R. KHAMPA) 

De puty Commissioner 
Namsai District 

Dated Namsai. the 7'.11 Nov'2024. 

l. PA ·o D ·puty Comm•sstoner, Namsai Drstnct for DCs kind Information plea e. 

l~y· ~ concern Stone Crushers propnetOr ror necessary action. 
\.. ~- 1-.M. Jdhta Tayang RTl ar:t lwesior informat•on 

4 Offrcf> copy 

To, 
M/s. --------------------

' . ..... 
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IN THE COURT OF THE DISTRICT MAGISTRATE 

NAMSAI DISTRICT, NAMSAI :: ARUNACHAL PRADESH 

Criminal Misc. Application no. ------' 2024 

IN THE MATTER OF: 

An application under section 152 of the 

BNSS, 2023 praying for removal of public 

nuisance I pollution caused by the 

operation of the stone crushers standing 

under the name of the respondents situated 

in Namsai District. 

-AND-

IN THE MATTER OF: 

Breach and violation of the guidelines 

mandated under the Arunachal Pradesh 

Stone Crusher Guidelines, 2012. 

-AND-
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IN THE MATIER OF : 

Violation of the law laid down by the 

Hon'ble Supreme Court of India in the case 

of Tejinder Kumar Jolly and Another­

Versus- The State of uttarakhand and 

others, 202118 sec 310wherein, it has 

been categorically held that, there can be 

no quarrel with the proposition that public 

interest would warrant action against 

polluting units. 

-AND-

IN THE MATIER OF: 

Breach and violation of the law relating to 

air 1 environment and water. 

-AND-

IN THE MATIER OF: 

Shri Jaliya Tayang 

Sjo.- Shri S. Tayang 

A resident of- Tafragam village 

P.O./P.S.- Tezu, District- Lohit 

Arunachal Pradesh 

.......... Petitioner 

··' 
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-Versus-

1. M/s. Mangmaw Stone Crusher 

Proprietor- Chow Jeyoni Mangmaw 

Located at- AI u ba ri 

P.O.- Alubari, P.S.- Chongkham 

District- Namsai, Arunachal Pradesh 

2. M/s. Lohit Stones 

Proprietor- Chow Sumitha Namshum 

Located at- Alubari 

P.O.- Alubari, P.S.- Chongkham 

District- Namsai, Arunachal Pradesh (etb!~) 

3. M/s. Alubari Stone Crusher (i) 
... 

Proprietor- Nang Mikta Namchoom 

Located at- Alubari 

P.O.- Alubari, P.S.- Chongkham 

District- Namsai, Arunachal Pradesh 

4. M/s. Mancheykhun Stone Crusher 

Proprietor- Chow Tiyot Mancheykhun 

Located at- AI u ba ri 

P.O.- Alubari, P.S.- Chongkham 

District- Namsai, Arunachal Pradesh 
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5. M/s. Namdalao Stone Crusher 

Proprietor- Nang Chemika Namchoom 

Located at- Alubari 

P.O.- Alubari, P.S.- Chongkham 

District- Namsai, Arunachal Pradesh 

6. M/s. Sutasana Industry 

Proprietor- Chow Sutasana Mein 

Located at- Alubari 

P.O.- Alubari, P.S.- Chongkham 

District- Namsai, Arunachal Pradesh 

7. M/s. S.M. Enterprise 

Proprietor- Chow Sunima Mein 

Located at- Alubari 

P.O.- Alubari, P.S.- Chongkham 

District- Namsai, Arunachal Pradesh 

8 . M/s. A.K. Stone Crusher 

Proprietor- Chow Aditya Mein 

Located at- Alubari 

P.O.- Alubari, P.S.- Chongkham 

District- Namsai, Arunachal Pradesh 

9. M/s. Namchoom Stone Aggregate 

Nae i~ 

;x 
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Proprietor- Chow Upseng Namchoom 

Located at- Alubari 

P.O.- Alubari, P.S.- Chongkham 

District- Namsai, Arunachal Pradesh 

10. M/s. Jantiya Enterprise 

Proprietor- Nang Sulampha Moungkham 

Located at- Alubari 

P.O.- Alubari, P.S.- Chongkham 

District- Namsai, Arunachal Pradesh 

11. M/s. Ongmew Stone Crusher 

Proprietor- Chow Mithina Namchoom 

Located at- Gunanagar 

P.O./P.S.- Chongkham 

District- Namsai, Arunachal Pradesh 

12. M/s. Chowkham Enterprise 

Proprietor- Chow Keli Moungkham 

Located at- Alubari 

P.O.- Alubari, P.S.- Chongkham 

District- Namsai, Arunachal Pradesh 

13. M/s. Arunachala Shiva 

Proprietor- Nang Tern Namchoom 

Located at- Alubari 

1/W-
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P.O.- Alubari, P.S.- Chongkham 

District- Namsai, Arunachal Pradesh ~~N6c 

14. M/s. Khangkio Stone Crusher 

Proprietor- Chow Ketong Khangkio 

Located at- Tissue village 

P.O./P.S.- Chongkham 

District- Namsai, Arunachal Pradesh 

15. M/s. T.T.C. Infra India 

Proprietor- Chow Morani Namchoom 

Located at- Alubari 

P.O.- Alubari, P.S.- Chongkham ~~ tvo~ 

District- Namsai, Arunachal Pradesh 

16. M/s. Alubari Stone Crusher (ii) 

Proprietor- Chow Tsen Tsing Mein 

Located at- Alubari 

P.O.- Alubari, P.S.- Chongkham 

District- Namsai, Arunachal Pradesh 

17. M/s. Shagun Stone Crusher 

Proprietor- Nang Rupa Namchoom 

Located at- Alubari 

P.O.- Alubari, P.S.- Chongkham 

District- Namsai, Arunachal Pradesh 

,X 
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18. M/s. C.P. Crusher 

Proprietor- Nang Tern Namchoom 

Located at- Alubari 

P.O.- Alubari, P.S.- Chongkham 

District- Namsai, Arunachal Pradesh 

19. M/s. Monfra Stone Crusher 

Proprietor- Teykham Namchoom 

Located at- Alubari 

P.O.- Alubari, P.S.- Chongkham 

District- Namsai, Arunachal Pradesh 

20. M/ s. Kherem Stone Crusher 

Proprietor- Nang Sunanta Namchoom 

Located at- Kherem 

. _L~ 
/VIJCI~ 

P.O.- Medu, P.S.- Chongkham Noc. i~wt 

District- Namsai, Arunachal Pradesh 

21. M/s. T.M. Enterprise 

Proprietor- Chow Tichand Mein 

Located at- Alubari 

P.O.- Alubari, P.S.- Chongkham 

District- Namsai, Arunachal Pradesh 

............. Respondents 

~· 
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MOST RESPECTFULLY SHEWETH: 

1. That, the petitioner is a citizen of India permanently 

residing at the above mentioned address. And he is entitled 

to all the rights and privileges available to him under the 

Constitution of India and the laws framed thereunder. 

2. That although, the petitioner is a permanent resident 

of Tafragam village under Tezu Division of Lohit District, 

however, he use to frequently visit Namsai for his personal 

as well as official works. During his journey from Tezu 

towards Namsai and while his return journey from Namsai to 

Tezu, the petitioner has to suffer the air I noise pollution and 

the nuisance being created by the stone crushers of the 

respondents. The functioning and operation of the said stone 

crushers had seriously affected the human lives as well as the 

lives of other creatures including aquatic lives of the mighty 

Lohit river. This wrongful act on the part of the respondents 

had seriously affected and harmed the environment which 

had led to ecological imbalance causing serious threat to the 

human lives amongst others. Hence, this petition before this 

Authority. 

3. That, the government of Arunachal Pradesh had issued 

an exhaustive guideline in the year 2012 for the purpose of 
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installation and operation of a stone crusher in the state of 

Arunachal Pradesh which stands in the name and style of 

Arunachal Pradesh Stone Crusher Guidelines, 2012 

(hereinafter referred to as the 2012 GuidelineS). As per the 

said 2012 Guidelines, it is mandatory to comply with several 

terms and conditions for the purpose of operating a stone 

crusher which stands in tune with the safety and health of 

the public. 

4. That, the Assistant Mineral Development Officer 

(AMDO), Namsai had furnished the list of the stone crushers 

operating I functional in Namsai District in certified form to 

the petitioner in the last week of November. As such, the 

present petition is being filed against the said stone crushing 

plants which are absolutely liable for causing nuisance and 

injury to the health and physical comfort of the community 

and the petitioner. 

The copy of the list of the stone crushers 

operating I functional in Namsai District is 

annexed herewith as ANNEXURE-I. 

5. That although, a person intending to operate a stone 

crusher is required to obtain the Consent Order from the 

State Pollution Control Board in terms of paragraph no. 2.5, 

however, several other conditions are more important to be 

complied with keeping in view the safety of the public and 
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installation and operation of a stone crusher in the state of 

Arunachal Pradesh which stands in the name and style of 

Arunachal Pradesh Stone Crusher Guidelines, 2012 

(hereinafter referred to as the 2012 GuidelineS). As per the 

said 2012 Guidelines, it is mandatory to comply with several 

terms and conditions for the purpose of operating a stone 

crusher which stands in tune with the safety and health of 

the public. 

4. That, the Assistant Mineral Development Officer 

(AMDO), Namsai had furnished the list of the stone crushers 

operating I functional in Namsai District in certified form to 

the petitioner in the last week of November. As such, the 

present petition is being filed against the said stone crushing 

plants which are absolutely liable for causing nuisance and 

injury to the health and physical comfort of the community 

and the petitioner. 

The copy of the list of the stone crushers 

operating I functional in Namsai District is 
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5. That although, a person intending to operate a stone 

crusher is required to obtain the Consent Order from the 

State Pollution Control Board in terms of paragraph no. 2.5, 

however, several other conditions are more important to be 

complied with keeping in view the safety of the public and 
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pollution free environment. In this regard, the relevant 

extracts of the terms and conditions of the 2012 Guidelines 

are reproduced hereunder: 

"4.2 Minor minerals shall be removed/extracted in 

accordance with the Mining permit granted from 

time to time by the competent authority from 

the notified quarry only. Extraction and removal 

of minor minerals from other than notified 

quarry shall not only entail cancellation of the No 

Objection Certificate but also prosecution under 

section - 21 of the Mines and. Minerals 

(Development and Regulation} Act- 1957 read 

with rule 45 of the Arunachal Pradesh Minor 

Mineral Concession Rules- 2002. 

4.3 Quary activities like collection of boulder, 

gravels, sand etc shall not be carried out within 

1 Km both upstream and downstream of any 

diversion structure across the river, stream, 

nallah for drinking water supply scheme, dams, 

bridges etc. 

4.5 Operation for mining/quarrying as well as 

operation of the crusher machine shall be 

between 6 AM to 6 PM. 

4.10 The proprietor/owner of the stone crusher unit 

shall maintain proper account of daily use of 

minor minerals, their disposal in details and 
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amount of goods tax paid thereon, which shall 

be compiled at the end of the month and 

submitted in the CU Form-D to Directorate of 

Geology and Mining and the Deputy 

Commissioner of the District before every 1d" 

day of the month. 

4.11 During transportation of crushed stones from 

the Stone Crusher Unit to other places, pacca 

chal/an with machine numbering shall be issued 

by the Manager I agent of the proprietor which 

shall have to be counter signed by the concerned 

AMDO; in default trucks/carriers of finished 

product of crusher units shall not be allowed to 

cross mineral check gates. 

5.3 Every stone crusher owner shall ensure that the 

emission standards as per the statute and as 

notified by the State Environment and Forest 

Department are adhered to. 

5.4 Every stone crusher owner shall adopt pollution 

control measures as notified by the State 

Environment and Forest Department or as 

amended from time to time. u 

The copy of the 2012 Guidelines along with the 

true typed copy is enclosed herewith as 

ANNEXURE-II. 
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6. That however, the aforesaid stone crushers are being 

operated in absolute beach and violation to the 2012 

Guidelines which are mandatory in nature. This act and 

omission on part of the respondents had caused immense 

harm to the public safety by causing air I noise pollution. 

7. It is understood and need less to say that, a citizen of 

the country enjoys the Fundamental Right of freedom of 

trade or business or profession or to carry on any 

occupation as guaranteed under Article 19 (1} (g) of 

the Constitution of India. On the other hand, it is yet more 

important to note that, no person's right to life and liberty 

can be deprived by any person or the state except according 

to procedure established by law as guaranteed under Article 

21 of the Constitution of India. Be it mentioned that, every 

person including animals are entitled to live peacefully in a 

pollution free environment. Right to breathe fresh air I 

oxygen is the integral part of Article 21 of the 

Constitution of India. However, this right of the public is 

being seriously violated and harmed by the air 1 noise 

pollution being regularly created by the stone crushers 

(respondents) for their personal gain and interest. That, the 

aforesaid stone crushers are being operated in absolute 

breach and violation to the 2012 Guidelines and other laws 

relating to the safety of the environment. 



Page 1• 

8. That, inasmuch as, the trade and business being 

enjoyed by the respondents is in utter disregard and in 

violation to the law laid down by the Hon'ble Apex Court of 

the country and the directions of the National Green Tribunal. 

It is relevant referring to the ratio laid down by the Hon'ble 

Apex Court of India relating to operation of the stone crushers 

causing environmental pollution in the case of Tejinder 

Kumar Jolly and Another -Ver.sus- The State of 

Uttarakhand and Other.s, 2021 18 SCC 310, decided 

on 18/11/2021, the relevant extracts of which are 

reproduced hereunder. 

"20. There can be no quarrel with the proposition 
that public interest would warrant action against 
polluting units. This is equally applicable to those 
industrial units which have been functioning since 
long. Adherence to the environmental and 
pollution norms cannot be compromised for 
factual misunderstandings or due to cryptic 
determination. Order.s which have direct 
repercussions on the right to clean environment 
must surely be the outcome of careful scrutiny 
and substantive deliberation, as per the 
applicable facts. The NGT was required to address 
the grievance on the adver.se health impacts on 
local populace by the stone crusher.s. The Tribunal 
itself had recognized that order.s were necessary 
to resolve the issue." (Para 20) 

9. It is yet relevant to state that, the said respondents 

have been extracting I collecting boulders, gravels, sands etc. 
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from the basin of the Lohit river in utter disregard to the 

Mines and Minerals (Development and Regulation) Act, 1957 

read with Rule 45 of the Arunachal Pradesh Minor Mineral 

Concession Rules, 2002. Besides, the said removal and 

extraction of the boulders, gravels, sands etc. are being done 

beyond the notified quarries which is also a major factor 

leading to the cause of public nuisance and danger to the 

human and aquatic lives which thus, warrants an urgent 

proceedings under section 152 of the BNSS, 2023 which falls 

under Chapter XI under the heading Maintenance of 

Public Order and Tranquillity (B). It is to be mentioned 

that, the AMDO, Namsai had failed to carry on his 

responsibilities as a public servant who is absolutely 

responsible for the proper use and regulation of the Mines 

and Minerals under the relevant law. His wrongful omission 

in this regard had facilitated the respondents to enjoy the 

trade of operating the stone crushers at the whims and 

fancies while putting at risk the lives of the community at 

large. However, the petitioner reserves his right to initiate 

appropriate proceedings under law against the concerned 

AMDO as per the provisions of law. 

10. Thus, the further public nuisance and inconvenience 

being caused by the operation of the aforesaid stone crushers 

without resorting to the safety of the environment cannot be 
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over sighted and ignored which had put at risk to the human 

lives including the petitioner and other living creatures. 

As such, your Authority is hereby requested to interfere 

in the matter and maintain and ensure public safety without 

any further delay in exercise of the power conferred upon this 

Authority under the provision of section 152 of the BNSS, 

2023 (erstwhile section 133 Cr.P.C ). 

11. That, under the aforesaid facts and circumstances of 

the case, non-interference of this esteemed Authority in the 

matter would amount to permitting the said stone crushers 

to operate in utter disregard to the 2012 Guidelines and other 

laws concerning the public health, safety at the risk of the 

safety of the human and other lives. 

12. That, this petition is made bonafide in the interest of 

justice. 

PRAYER: 

Therefore, it is most respectfully prayed that: 

1. A proceeding under section 152 of the 

BNSS, 2023 be initiated against the 

aforesaid stone crushers I owners and 

thereby, issue notice to them requiring 

them to show cause as to why an absolute 



Page 1• 

order should not be passed to the effect 

that, their stone crushing plants should not 

be removed I shut down for causing public 

nuisance I air and noise pollution as a 

consequence of which, the health of the 

public I petitioner is being seriously injured 

I harmed. 

2. Any other appropriate Order Is may also be 

passed in the facts and circumstances of 

the case. 

INTERIM PRAYER: 

In the interim, till disposal of the case, it is prayed 

that: 

A Conditional Order be passed requiring the 

respondents to desist and stop from operating 

their stone crushers keeping in view and taking 

into account of the safety of the human lives. 

AND FOR THIS ACT OF KINDNESS, THE PETITIONER AS IN DUTY 

BOUND SHALL EVER PRAY. 
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VERIFICATON: 

Verified this r.:fl'- day of December 2024 at Namsai that, the 

contents of the above application are true and correct and nothing 

material has been concealed therefrom. 

Petitioner 



AFFIDAVIT 

I Shri Jaliya Tayang, aged about- 41 years, 5/o.- Shri S. Tayang, 

Rjo.- Tafragam village, P.O./P.S.- Tezu, District- Lohit, Arunachal 

Pradesh do hereby solemnly affirm and declare on oath as follows: 

1. That, I am the petitioner of the accompanying application and 

being well conversant with the facts and circumstances of the 

case, I am competent to swear this affidavit. 

2. That, the statements made in paragraphs 

__________ are true to my knowledge and I 

believe them to be true and correct and the contents made 

in paragraphs ______ are matters of record and I 

believe them to be true and rest of the paragraphs are my 

humble submissions before this Hon'ble Court. 



Page l li!J 

"Oath" 

"I swear that this my declaration is true, that it conceals 

nothing, and no part of it is false, so help me God." 

And I sign this affidavit this if': day of December 2024 

at Namsai. 

Identified by: 

Deponent 
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GUIDEUNES FOR ISSUING NO OBJECTION CERTIFICATE OF GEOLOGY AND 

MINING DEPARTMENT FOR ESrABUSHMENT OF STONE CRUSHER UNIT 

IN THE STATE OF ARUNACHAL PRADESH 

ARUNACHAL PRADESH STONE CRUSHER GUIDELINES, 2012 

The 3rd January 2013 

No DGM/NOC/C-UNIT/1016/2007/7319·21 ·- Stone Crushing Industry is 

an imPOrtant indus 1al sector in the State engageo in procludng crushed 

stone wh c., is ,..aw material for various construction activities like construction 

of Roads, Bridges Highways, Buildings, canl , etc. It nas been observed in 

recent days th? in v ew of increased demand of crushed stones for various 

development projed'-, a number of stone crusher units have come up 

haphazard! in lm~ aU the districts anr as a result of i , indiscriminate 

unlawful extraction of minor minerals are being going on 

These stone crusher industries though socio-economically an important . 
sector, it is Imperative that the establishment of crusher industries and thetr 

operations should be regulated immediately to prevent indiscriminate unlawful 

mining of minor minerals as well as to plug the pilferage of revenue on mmor 

minerals. 

And having regards to the above, the Department of Geology and 

Mining has decided to come up with the gUidelines in consonance with the 

Arunachal Pradesh Minor Mineral Concession Rules-2002 to be considered 

while Issuing No Objection Certificate of the department for setting up of 

stone crushing plant in the State. 
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The guidelines shan be call eo as me ,...rur rc.n .. t 1c11 t~radesh Stone Crusher <'2-l 0 ..J 

&uidelines, 2012 and shall be effective from the date of its publication In· the 

offidal gazette. 

1. No Objection Certificate of Geology and Mining Department for 

establishment of stone crusher. 

1.1 No person shall install or run any stone crushe In dny area within the 

State of Arunachal Pradesh without prior No Objectton Certificate from the 

Department of Geology and Mining Intended persons/firms/companies shalt 

apply for No Objection Certificate in CU Form - A to the Secretary (Geology & 

Mining). Such applications shall be submitted through the Deputy 

Commissioner of the district along with the following documents. 

1.1.1. Detail Project Report of the proposed stone crusher unit duly prepared 

by the competent person and verified by the concerned Assistant Mineral 

Development Officer and Deputy Director of Industries. department of the 

concerned district. 

1.1.2 The proprietor of the unit shall submit the Workinq Plan-cum­

Environment Management plan duly approved by the Forest Department . 
along with the application form for No Objection Certificate. 

1.1.3 Geo Appraisal Report submitted by the Geo Appraisal Committee to the 

Deputy Commissioner of the district. 

1.1.4 Bank Draft of Rs 10,000 (Rupees ten Thousand) being fee for NOC in 

favour of the Secretary (Geo & Mining) payable at Itanagar or Treasury 

challan of the said amount to be paid m the Head of Account ''Account-0853 

(800) NFMMI" 

1.1.5 Land Possession Certificate (LPC) or land allotment order or lease 

agreement with land owner and site plan {In scale) of the land on which the 

stone crusher is proposed to be insta11ed showing the location of the stone 
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crusher with reference to various sitting parameters as specified herein r 2 t f · 
amended from time to time. 

1.1.6 Sketch map with boundary description and coordinates of the land 

where the crusher unit rs proposed shall also be enclosed wtth the application 

form. 

1.1.7 No Objection Certificate from the DFO of the area. 

1.1.8 No Objection Certificate from the concerned Ctrde Officer/EAC. 

1.1.9 No Objection Certificate from the concerned GB/ASM of the area. 

1. 1.10 A certificate from the concerned ac ainistrat-ve officer and AMOO as to 

distance of sensitive locations from the proposed site of the stone crusher unit 

as specified in para-15 hereinafter. 

1.1.11 Dealership registration under -:he Arunachal Pradesh Goods Tax OS 

from the Tax and Excise Department. 

1.2 A stone crushers should have a minir1u ., work1ng area rangjng from 2 to 

3 acres of rand depending upon the siz of the stone crusher for raising 
' 

machine/pfant and stacking of raw natenal /finis'led product. In case of 

private land, lease agreement and specific consent fn writing of land owner 

shalf be enclosed together with the application form. 

2. Joint inspection of the proposed locatio of Crusher Unit by the Geo­

Appraisal Committee. 

2.1 Before issuing No Objection Certificate from the Geology and Mining 

Department, there shall be a jOint inspection of the proposed areas appfied for 

setting up of stone crusher unit by the Geo Appraisal 
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Committee consisting with the following me bers. The Deputy Commissioner 

of the district shall issue necessary orders for joint Inspection of the proposed 

tocation upon requisitions from the Geotogy and Mlnlng Department. 

(a) ADC/500 of the Sub·Dlv1slon Chairperson 

(b) OMslonal Forest Officer Member 

.... ) ::xecutive Engineer, PWD Member 

(d) Executive Engineer, WRD Member 

(e) Executive Engineer, PHED Member 

(f) Assistant Mineral Devevelopment Officer - Member Secretary 

B: 

(i) At •east four members shall have to vist the proposed site during the Joint 

Inspection. 

(ii) il-te applicant .shall have to arrange transportation of the members for the 

V1Srt: to the proposed ICY_ation 

2.2 \fter joint inspection, the Geo ppra1 .. , ,mmitt• e will submit its report 

in the CU Form-B with recommendations fo issUing NOC, if it finds the 

proposal feasible to the Deputy Commissioner of the district who may, if 

satisfied with the report of Geo Appraisal Committee forward the report to the 

Sec11etary (Geolog & M1ning) for considerauon along with the application 

form. 

2.3 Based on the report of Geo Appraisal Committee forwarded by the 

concerned Deputy Commissioner, the Geology and Mining ~partment may 
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1 approved by the Government, be Issued In the CU Form-e which shalt 

the basis to obtaining pre-production c arance from other Government 

departments. 

2.4 The No Objection Certificate shall be valid for one year from the date of 

issuance of the certificate and may be considered for renewal subject to 

satisfactory performance and observance of all the terms and conditions 

stipulated in the No Objection Certificate. 

'2..5 After the No Objection Certificate of Geology and Mining Department, the 
\/ 

consent order from The Arunachal Pradesh State Poflution Control Board 

(APSPCB) and registration with the Industries Department shaU be obtained. 

The production operation of the Crusher it shall commence only after the 

ro 1sent Order of State Pollution Control Board and registration with the 

industries department. 

2.6 1 case of Government run crusher umts like BRTF, PWD RWD etc. or 

crusher units of puolic sector undertakings meant .. or development projects 

witrtn the state namely NHPC, NEEPCO, 3ilway etc he registration with 

induStries department shall not be required. 

2. 7 The Department of Powers shall g ~ electric connection to the crusher 

unit only after rotaimng No Objection Lertificate from the Geology & Mining 

Department. 

2.8 ~ready estalJlis ed store crusher uni • shal also have to apply for 

obtaining No Objection Certificate of Seolog and Mining Department in the 
--cu Form w11:Pin a period of 4 (four) month from the date of publication of --

these Gurdelines and they have to p· duce vaftd consent order issued by 

Arunachal Pradesh State Pollution Control Board (APSPCB), if already obtained 

from the State Pollution Control Board. The detail revenue payment made so 



far since inception of the unit and dearance of ax payment shall also ~ '2..1~ 
t bmitted along with the application form. 

2.9 1 case the Geo ogy and Mining Departments ts of the opinion that is not 

expedient to issue No Objection Ce cate or renew it, taking into 

consideration the various factors as per the recommendations of the G 

Appraisal Committee, the Secretary (Geology and Mining) may after giVing 

opportunity of being heard and for reason to be recorded in writing and 

cor municated to the applicant refuse to grant or renew the No Objectio 

Certificate or may cancel the No Objection Certificatr issued earlier which wm 
result immediate closure of the stone crusher unit. 

3. Renewal of ~o Objection Certificate of Crusher Units. 

3.1 In case of the renewal of the No Objection Cert1ftcate, the 

owner/proprietor of the stone crusher shall applv together with all the 

documents related to payment of royal and tax for the renewal at least two - ·-- -- ... --- -
-· mon~s oofor~ ~~ ~~piry of the No Objecti in CU-Form "A" in the office of 

the Deputy Comn ic;stoner. 

v · 3.2 If the Depl{ty Commissioner is atisf ed with the performance of the 
\,. ushet unit and compliance with tne r~ and co 'ditions stipulated in the 
No OtJjection Certificate he will f) der ·or omt in.)tJectton of the Crusher 
plantE'r I the Gee-Appraisal committee. 

3.3 The applicatio in CU FORM-Aftpr rQnewal of th No Objection Certificate 
ar\) 19 with Ge0-Appraisal Report, docur-- :nts related to payment of royatty on 
minor minerals sed by the crusher U tts, d tails of thetr disposal and Tax 
, _ -a ce Certificate snail be forwarded to the Secretary (Geology and 

ini q) by the Deputy Commissioner for cons1 eration. 

~-3.4 If the application for renewal of No Objection Certificate submitted is not 
/ 

dispose<J of before the expiry of the penod of validity of No Objectton 

Certificate, it shall e deemed have been extended bv a further period till the 

Geology and Mininq Department passes a y order thereon. -
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4. Terms and Corditions of No Objection Certf ate. 

~ 1 The No Objection Certificate issued by the Geology and Mining Department 

~ill 0 '11 e11able the ow"ler/proprietor of crusher unit_for applying Consent Order 

~ 

fro'""' the State Pol rution Control Boat and tt does not confer t ne 

ro ric-+ortowner ot t he stone crusher any nght to extract/remove minor 

inerals from any area without valid minin permit. or removal/extraction of 

- inor minerals mining permit "has to be· obt ined fro• n the competent authority 

{i.e. The Secret2ry (G & rv1) FOR EXPORT TO OUTStOE THE DISTRICT AND THE 

De"' tty c ommiss oner cf the district while ""~ r domestic us~.] 

4.2 inor mine dis <-1all be removed/e < ra ed in accordance w ith the Mining 

rmit grantee ron ti e to time by t h co etent authority from the notified 

quarry only. Extra ion and removal of inor "l inerals f rom other than notif•ed 

quarry shalt not only entail cancellation f t No 0~ ectton CerTificate but also 

p JJ cution under section - 21 of the ~ ines and rv inerals (Development an 

R gulation) Act- 1957 read with rufe-45 of the Arunac"lal Pradesh Minor Ntineraf 

ConcPssion Rules·2v02 

4.3 Quarry ac ht.tties like collection of bou er, gravels, sands etc shaH not be 

r:, rried out within 1 Km both upstrea ... and downstream of any diversion 

ructure across the nver, stream, naltah r drinking water supply scheme, dams, 

brid ~ s etc. 

4.4 El traction/quarryin~ of minor mine c. ls shalt not beyond 3 me er depth 

the su t~ce. 

_.........,-4.5 Operation for ining/ quarr ·ng as 
._,..,.. II as .)peratton of the crusher 

achine shall be betv een GAM TO 6 PM. 

4.6 The prop-ietor/owner of crusher until shall inde 'llnify to the Government 

against any claim of third parties. Neither the Geolog 1 and M ining Department 

r r the State Government will be responsible r such th ird party claims. 

-:> I 
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4.1 The mirerals left after cancellation of the No Objection Certificate or I e 

mining permits shall be forfe&ted and su h minerals shall be deemed to be t '"' 

Government Property and the Geo and Mining Department may dispose of such 

property as per law. 

4.8 felling of t rees in and aroond the notified quaries during removal of minor 

minerals and at the time of estabtlsttment of stone crusher unit shalt not e 

allowed Wtthout prtor permission of compe nt authority. 

4.9 Every tvpes of accident during the op~ratlon • stone crusher machine a, I 

during removal/extraction of minor minerats shall be reported to the neare!tt 

~otice station and the Directorate of Geology and Mining. 

4.10 The propnetor/owner of the t"ne crusher unit shall maintain proper 

account of daily use of minor minerals, their disposal in details and amount of 

oods tax paid t'lereon~ which shall be r.o piled at the end of the month and 

subm•tted in h CU Form-0 to Oi ectora e o Geolot:) and Mining and the Oepu ' 

Commissioner of the District before 10 day ~ the month. 

4.11 During t ransportation of crushed s•or ~s from the Stone Crusher Unit to · 

other places, pacca challan with machine numbering shall be issued by tt e 
Manager I agent of the propnetor which st- It have to be counter signed by the -
concerned AMpo; in default trucks/carri«?. of finished product ofcruSher units 

shall not be allowed to cross mineral c~Pck es. 

5 Other terms and conditions for running of crus! ers industries. 

5.1 The owner/proprietor of the crusher units shall ensure that all the statuto 

pro isions of the followmg acts and rutes are comp ed with during operat ton , 

crusner un1ts : 

5.1.1. The Mines and Minerals (De 'elopment & Regulation) Act1957. 

5.1.2. The Arunachal Pradesh Minor fneral Concesston Rules~ 2002. 

5.1.3. The Air (Prevention and Cont c I f Pollution) Act, 1981 and rules 

framed thereunder. 

. , 
\ 



5.1.4. The ~ater (Prevention and ~ont - of Poliutlo~}~ct, 19S:r' ahd ru• s ~f:r 
framed thereunder. 

5.1.5. The Environment (Protection) 19 and Rules framed thereunder. 

5.1.6. The Noise Pollution (Regulation a d Cont of) ru les 2000. 

5.2. No consent or expansion to any cru her unit shall be given by S ate 

Pollution Control Board or electric connection prov~ded by the Department of 

Power, without pnor No Objection Ce t lfrc te Issued to that effect from the 

G~ology and Mining Department. 

5.3. Every stone crusher owner shall ensure that thP emission standards as er 

t statute and as notified by the State Env ronment and Forest Department are 
adhered to. 

5.4. Every stone crusher owner shall ar lpt pollution control measures as 

n trfted by the StatP Environment and r orest Depa ment or as amended rom 
time to time. 

5.5. The Geo ogy and Mining Oepa me 

c nditions as it may deem fit for the conse~ 
mmerals. 

may impose any such furher 

tion a 1d sustainable use of rr inor 
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''t ~.6 The owner/proprietor of crusher unit shall allow the lnspectJng staff, access to 
\._ the crusher and make available an records re ating to operatton of the crusher and 

verification of source of legal supply of minor m nerals and stocks. 
6. Minimum distance crtterta for the ston crushing ptant from sensitive af'l 
vulnerable places shall be as under ; 
6.1 The Geo Aopralsat Committee shall, while recommending any proposal for No 
Objection Certificate for establishment of crusher unit, take account of the followtng 
location aiterta and specify the same wtth reference to the following ; 

51. No. Distance from Distance 

6.1 (a) aass A and above town and cltte 
6.1 (b) Other To vns 
6.1 (c) VIllage/human habitation 
6.1 (d) Wildlife Sanctuary/reserve forest 

by the 

lin It 3 Km 
2 Km 
1 Km 

o 1 e) National Highway/State Road(From central Une) 
6.1 (f) Sensitive areas such as Education~! in~ute/ 

5 Km or buffer zone 
declared for the same 
State Government. 

200 meters 
1 Km 

Govemment/Offices/market{hospt al/r tegoius 
Places/tOl.rist pots. ' 

6.1 (g) Pjverjlakejstream 500 mtr 
1 Km 6.1 (h) Bridges/Hydro Power dams/Water supply 

oiversJon stracture etc. 
6.2 In case of existing stone Crushing plant already located at a distance ess than 
200 meter from highways/state road, the ur shall pro·~ide minimum 6 meter htgh · 
compound wall or barrier og GI sheets along their plot periphery towards 
highway/road s1de and also plant adequate . Jmbers of trees on the boundary to 
reduce dust. 

To 

K.Kholle. lAS 
Secretary (G&M), 

Government of Arunachal Pradesh, 
Ita nagar. 

The secrc :ary 
Departmert of Geology and Mining 
Government of Arunachat Pradesh 
Ita nagar. 

CU-FormA 

(Through the Deputy Commissioner, Dist .. ·ct ..... .. ........ ) 
Sub : Appllcatio~ for No Objection Certificate to Establish Stone Crusher Untt. 
Sir. 

I inrend to establish a one (1) Stone Crusher t 1it and Therefore, the following 

necessary information/documents are submitted hereby for consideration. 

1. Name of the applicant/proprietor : ................................ . 

- . 

- --.£~ .. 



ADCCKM-17016/4/2024---0FFICE OF THE ADDITIONAL DEPUTY COMMISSIONER- CHONGKHAM 

~
i~ /~?' ~~I)J~ ' ,..,_ .. ,.:. 

; I~- NO. CK.i\1/JUD-06/2024/ 
\~\ _.":.. )~~GOVERNMENT OF ARUNACHAL PRADESH 
\1t~ ,. ''0FF)¢E OF THE ADDITIONAL DEPU1Y COMMISSIONER 

'-'.;1){\ . ._ r-'?VCHONGKHAM CIRCLE:: NAMSAI DISTRICT 
• ·i~~ Dated Chongkham, the 3rd Feb., 2025 

The Deputy Commissioner, 
Narnsai District, 
!\lAM SAl 

Sub: Petition on stone Crusher Unit .-Reg 
Ref: No. Nms/.Judl-156/2018/8820 Dated Namsai, the 26th Dec., 2024 
Sir, 

l/296076/2025 

In pursuance to the above referred letter, the undersigned had directed the Gee­
Appraisal Committee to submit the factual ground report with regards to compliance of 
laid down guidelines in connection to setup and running of stone crusher units as !!sted 
in the petition. Accordingly, the committee has submitted the report which is attached 
herewith for ,·eference:. 

The petitioner has prayed to pass a conditional order under section 152 BNSS 
for the reasons as cited in his petition, but on perusal of the report submitted by the geo 
appraisal committee (enclosed) the stone crusher units are running with vallid licenses 
issued by the Depa11rnent of Geology and Mining . Govt of Arunachal Pradesh alongwith 
other required documents ie NOC from forest dept, GST registration and PUC . and no 
Immediate threat to human life or property is posed in the instant case. 
Moreover no complaints from the ordinary residents of the area where the Stoile 
Crusher units are installed nor from any Govt departments has been received citing 
threat to life or Property as a result of the activities connected with stone crusher 
operation . However some of tl1e stone crusher units are located /Installed without 
rnaintaming pl'Oper distance from the Rivers i Bridges and such case may be 
recommended to the department concerned for review and immediate necessary 
action as deem fit 

So in lig~1t of the above facts . I am not in a position to issue conditional order 
under 152 BNSS and rather forward the matter to your kind end for further needful 
appropriate action 

Therefore, I request the authority to kindly endorse the matter to the competent 
authority for further action against the Stone Crusher Units as per submitted factual 
report. 
Enclosed: 
Factual report 

Memo NO. CKM/JUD-06/2024/ _J Tt9~ 8.£. 
Dated Chongkham, the 3rd Feb., 2025 
Copy to: 

Yours faithfu lly, 

Digitally signed by 
[Kr~T~~) APCS, 

Add!. O~iJ.t~~Jw.:Y~sj~JA~Tl? 
Chong kham~~'isrt. ~'1\lamsa1 (A'P J 

1. The Chairman, Geo-Appraisal Committee. & members, for information. 

2. The AMDO, Namsai District, Namsai, for information. 



ADCCKM-17016/4/2024---0FFICE OF THE ADDITIONAL DEPUTY COMMISSIONER- CHONGKHAM 1/296076/2025 

~..The Petitioner, Shri Jaliya Tayang, Viii.- Tafragam, Lohit District, Arunachal Pradesh, for 

information. 

4. The Counsel to the Petitioner, Manjushree Gogoi, Advocate, Namsai, for information. 

5. Office copy. 

esigned 
[Kretkam Tikhak] APCS, 

Addl. Deputy Commissioner, 
Chongkham, Distt.- Namsai (AP) 
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Gli1De ... IJ\ 2S ::oR .SS ... "i3 ·, c :.c.n::;- ~ : :=-- ~ :,. -!:: ~ :E: __ .: 

AND MrNING OEPARTMEr-tT FOR ES7,;fL.S- ·:~\ -c;: ~-: ,;: .... _, _s-:=:. ' 
!NTHE STA ... E OF A~J:>.A:>-IA_ ?RA:;:,r 'C? 

ARUNACHAL PRADE~H ~ 1 u·~t: .:;~~~. :!:~ '.:l_'•ru=t "-ES 2D1~ 

The 3rd Januar,. 20' 3 

No DGtvi/NOC/C-UNIT/1 016/2007/7319-21 -Stone Crush1ng lndus!ry .s ar f"npor.an: .n~~:. s;;r,a sc.::c.- , 
the Sta!a .::ngaga.:t 10 producmg crushed stone whrch IS raw m:.tena for vanot..s C0'1Stf'Jcrron act v:: es ·.e 
~.:urr::.u u .......... ;:.~ ~~:::::~ RminP" H1o11wavs 8urld1ngs. Canals, etc. It has !:>een ooserved 1n recsnt days ;na: ~ 
\ 1.;W Of lnCfC:aSed demand Of CfUShed StOneS for V800US deV910pfnt:r ll J.J• Uj<:v • .- .: ---!:'~• "& <:rnn~ ~rusher !.'"llrS 
h3vc: come up haphazardly 1n almost all the drstrrcts and as a result of it tnc1scrlminale unlawful extra ret Ol" ~f 
n;,nor mrnerals dfC:: oarng gorng on 

Tr.c:~~ stone crusher rndustries thot.gh soc1o-economtcaUy an 1rnoortan! secror. 1t 1s lm:,eratJVe !hat the 
~..;IC~Oh:mme:m 01 crusher mdustnes and thelf operauons shot.ld be regulated trnmedrate!y to prevent ind1scrun 
n::Hc unlawful mrntng of minor mtnera1s a:. vvc::; a~!~,:;!:.;; ~,.,~ ~"~'1 '"''~~*" nf revenue or minor mmera:s 

Af1d t~avtng regards to the above, the Department of Geology and Mtrtng '1as dectoed to come up wrth ''e 
gulddhne;; 1n consonance With !he Arunacr,al Pradesh Minor M1neral Concession ~u.es-2002 10 be consJOerca 
whl!.:: tl>su.ng No ObJeCtion Certificate of the department for set!lng up of stone crusnrng olant In the State 

nv eu•rJ.eunes shad be called as the Arunachal Pradesh Stone Crusher Guidelines, 2012 and shall 
oe oetfe~!lve from the date of •Is publtcauon 1n vtt: uii'"''O'l:l"'~ ... :~.: 

No Objdctio•1 Certificate of Geology and Mining Department for establishment of stone crusher. 

1 1 No person shall Install or run any stone crusher •n any area W1tl'lm the State of Arunachal 
Pq:~oesh Without pnor No OOject1on Certrf1cate from the Department ot Geology and Mining 
tnJ ... ndad oersons/firms/compan1es shall apply for No ObJeCtion Certificate 1n CU Forrr -A ~o 

tha S::crerary 4-Qeology & Minrng). :>ucn appuv.::wvll::. ~. <. ' :;: :. ::""' ~!~~ •hm ·~n '"'"' De-.:-u!v 
Commrss1oner of the distncl along with the follow1ng docume"l:s 

,.., 1 1 

"' l 2 

v.3 

t 1 1 7 

\ l 1 8 

I 1 1 ~ 

\} 1 10 

,._ 
De-ta11 Pro)ecr Report or the proosed stone crusher dfli' dul. preparad by tt.e competent 
person and venf1eo oy the concerned Assis(ant \111ne1al De"e'ooment Officer and DecJtv 
Dtrector of Industries department of tne concerrec cfstr•ct · 

T"te proorretor or tne unu ~~~-=·; ::ov~ ,,.: :"::; ':'.1 ::~: ... : o•-::.n-,..:•m-F.nvrronrnen: 
Management p:an dt.l~, approveo by !'le Forest DeQar~men! a:ono With t"'e 
appiJcatron 1orm for f\:o ObJeCtion Certlftcale -

Geo Appra1sar Rc:port subrn1fted by the Geo Apora:se1 Comm!!tee to tne Deputy 
Commrs~ront:r of tile dtstnct 

Bank Draft of Rs. 10,000/· (Rupees ten 1 'lOt.l>d' ~, 1 uc ~~~ ·eo;';.,;::~: ~.-: •:·:::'..~ ~~ ""'"' 
s~cre::tary (Geo 8. M ntng) payable at ltanagar or Treasury cnallan of the satd amoum :o 
b.- pa1d tn the Head of Account· Account -0853 (800) NFMMI" 

Land Possess1on Certificate (LPC) or !and a!iotmellt order or lease agreement Wllh a:1d 
ow11c::r and sne plan (in scale) of the land on whrch the sto1e crusher isproposed :o ~e 
''=>•c:nu::u =>llv•••"l:l ~!" ..... ':::~·:"' :F ,,.,., c:ll'lnc r-r, •«;hP.r Wltn rererence ro var•oJs 5 :tr"O 
parametars as spec1fted herem or amended from tu11e to tlrre. -
Slo.etch map With boundary descnpt1on and coordinates of !1e ranc where me cn .. sner 
unttts proposed shall also be enclosed wttr the appt1callol" form 

No ObJecnon Certificate from the DFO of the area 

No Objection Certificate from the co!"'cernea GB/ASM of t'lc area 

A c~~ificate from the concerned adm1n IS~'2t1Ve orf1cer a,. ;:J AMDO a.:. to dJ:iiance :i · 
sanstttve locations from the proposed s•te of the store c Lsher .J'lit as specifted 1r para-15 hereafter. 

Dearersnip regrstration uncer the Arunachal Praoesr• G:-oos Tax I .ct-. 
Tax ana Exc1se Departmeni. 

~ _ n 1,;.;.. _A :>lOr:..; cr~sner snou!ct have a mrn1mum work1rg area rar.g.i1g 'ror-r2 !.: 3acres of!:. ..: ctep::"'c ,.,
0 

__ ._. •• - :.tzc: o the stone crusher for ra•s•ng machtnertofan! ard stackt,. d or ... a,v mau~naflttn.sr&c 



.. 

""-~-.- ....... ,. ' __ .... - . 

(c} E)(ecu!Ne Eng1f'leer PWD 

dl EYecuriVe Engrneer WRD 

el Execurwe Engmeer. PHED 

If) Asststa~t \,merat De 1evelooment OHtcer 

Cha1rperso11 

Member 

Member 

= Membet 

Member 

Memoer Secretarv 

- .. . -· 

.. ,.., 
'''-' ·v-

I ~ ~~~members shall have to v~sit the proposed site during the Joint ln~peotion 
( (ii) The applicant shall have to arrange transportation of the membe 's for the v•sft to the 
!..----- proposed lot:auon - -__ _ ..,!.. 

? 2 11.~~~- j: i -:! ·-:~;::,v .:~.v .. , i; u::: Gt:u Appra1Sa1t,;omm1ttee will suom1t ls report in the CU Form-S •..v•!r 
recommendations for •ssumg NOC rf it finds the proposal feasible, to the Deputy Somm!SS'Oner o' ihe 
dtstrict who may, if sat•sf1ec w1th the report of Geo Appra1sal Committee forward the refi)ort to the Secre:a•y 
(Geology & Mining) for consideration along with the application ~orm. 

2.3. Based on the report of Geo Appraisal Committee forwarded by the concerned Deputy 
Corr.missioner. the Georoov and MininC' n"'!"'::>rtm~~· ..... ~~· ::::- :::.::~ ~~ . .:: ,;;:,,:,;; ... a iiun iur i'IIO VOJectron Certi''ca~e 
and such certificate shall. rf approveo by the Government, be Issued m the CU Form-e wh rcr. ·~a!! b'3 ~"e 
basis for obtaining pre-production crearance from other Government c!epartments. 

2 4 . Tl'le No Objection Certificate shali be valid for one year from the date of issua'1ce of the certificate 
and may be considered for renewal st..bject iO sa tisfactory pertomance and observance of all the tenT's a•1d 
conditions stipulated m the No Objection Certificate. 

2 5 After the No ObJection Certrficate of Geology and Mrmng Department, the conser1 o·de• 'ro,., 
!he Arunachal P;aoesh State Pollution Contro Board (APSPCB) and registratron vt!l" "1~ 'r.cust· e~ 
DeJ:;rtment shall be oolfltned. The product•o, opsratior. of the Crusher Untt shall comrrence a11 y a'ter "·e 
consen~ Orde· C'f Srate Pollution Control 9oa'd anei registrattcn wrth the rnduslnes depar:'""'e"'· 

2 6 In case cf Governme'lt run crusher untls '"e BRTF PWO PWn <>'':....:~~....:;.: ~_,_.., '-' 
;... ::·._ .,C:I..•V' UIJI)t:ftc;Krngs meant 10' Oeve opmenl projects within tne state nameiv ~f-IDC /-JEEP(:() 

Rarlw~y etc the regrstratron w:lh rndustrres department shall not be requ ·e;:; 

- -----
:i 7 :: ~partment oi "~ower shall gtve electric connection to the crusher unrt ~nry after 0b!am•'1g ':c 

Ob. e::,on Cerll'·ca;e from the Geology & Mrnmg Department 

.. _ 

' j 

/a Already established stone crusher un its shall also h<=~vP. tn "'!"'~' ~' F'='' c-:~: : :-: · :-:; : . .., ::; .... :'"'- ' ·u" L\ (_ 

\ 

:en , ,;,~:dtt: ur l..7eo:ogy ana Mtnrng Department in the CU Form~within a period of 4 (four) mon:•1 f-~m ~he =---~-
cafe of publication of these Guidelines and they have to produce vaEd consent order iss Jed by A-unac·,a! 10 
~ a -:sh State Pollution Control Board (APSPCB).if already Qbtained f'l"om the State Pollu~;on C~n:rol 1\tZ. "' , 
.:; ; ,. The detail revenue payment made so far since inception of the unit and clearance of Tax oayme~! ~,tP ~ \'l\'"': .. , 
sr.c:; a:so be submitted along wrth the applrcation form. 'f'J eo\o~\ .. , '((~ o' G z.t-'r'• ~ \ 

- ; ~ ,.,.~., • .,~ 1?:>:'-.:-;j· :;::! ·.~.:-. ·~ ~ .. ,...,, ~. 1t::111 •::. u 111e optn1on cnat 1: ts 10! esx::>edier: ·.o ·s~v.v" o\ ~>-(')":.~' \~· 
,;: ""'.: =:: :n Cer11t1cate or renew 11 takrng 1rto consrdera tron the var1ous fact?rs as per !'l;o~· ~~~ 
=::-,..:--:a; ors o' t'i€ Geo Apprarsal Commrttee the Secretary (Geology a'ld Mir•ng) rr3y arta• 

'= -: : .. :-:::..: ·:-.11•ty of betng ''h::ard and for reasons to be ·ecorded 1n wr111ng aro corrm1..nrca:erJ 
·: ~:: ::::: :::~~: 'e' •• se to grant or renew the No Objectron Certrhcate or may cancel the No Objecilon 
.: ~ .. • :.:·:: ~.s ... e: ea·· e• whrch V.'rlf result rmmed•ate closure of the stone crusher unt~ 

:<:;e.•:a o: No Objection Certificate of Crusher Unit~ 

• - zse -: :~; rer:.Jwal o' :ne No Ob.ectlc1 Cer;r:cate. ttle owner/p·oor·etor of tr.~ sr(f-e ;;r ,c;,·~· 
.--a -:- ·: ~-1 ':· •.• :·, a I[!-~ doc.:me'lts related :o pa~~ment of royalty and tal< for the re"~e·,· a a· \::!~1 ·w~ 

·: ... ~ c:r: : r:;: :-.;: ..... o' i.ie No ObJeC'ICi1 "' ~ll:-E.o~ m t"le oF.ce oi lhe Deouty Cot'T'r •ss'o"er 

.. - •. -~ C=: .. Cc ....... mfSSIOfier is s::tti~ft~rf with tho "art':'rr¥'\:f'\:,: =~ :;-;:. ~. u 3:·.-c;. uat ~ c fl •• '.J'''C a: lee 

• ·- --:-·~-.,...~a ·::.,;o~= • .:-~s sttputa ted'" the No Oo_iecllon Certificate hew:.J order for jo1r.t • :spec~1C !, cf 
•-;.. ~,.~s-~ : --· "W1 :·~ 2f'~ .;cppra sa comrr.itlee 

-· :- _ : : · , ~ ~ ~U Form -A fN renewal of the Nc Objection Certlfrcate along wl!r Geo-~pprarsat 
- ;;-- r; --c- r. ... : · 3 .c::: ·- :::; -e, of royalty on minor mrnerals used by the crusher Units, deta1ls of thei ~ 

'::-- -- '"' -, ____ ..,._ ,... __ ~-



• 

~-,.----___:_~-----:::-----"------~--Y.:.,., . ~ . J.-
~ Tt:rrn~ .,nc Concflt<ons of : .. o OoJeeuo"'l Ce~ ..; ::a:; . -

.... . - -----~ --..; • T•,.? 1\o Oc•t:c:·oo Cer~H ca~e ss ; a:. =>i :"'e ~e:. :::; : &.'" : • ~ -:: - = "'"' · - _. -
- ·~ . - ,.,-,1,..,~1/".rtQtnrnJ r, c::hr:;.t' , , rrr s=c . ..,: :~rs~r": .:.':-E:,.. ~- :'"~ S.~-a::: -::. .. · :-

co:l~r~l B~~;u-~-~;I~ d~~s ~~I conferthe proprtetcr. ow~;- ~1 :ne s:o~ t: ::;·_:;-:·a'" f r r: :~ : .. ··s: 
rernove: filtnor mtn.ara:s from any area without valid m•ntng perm.; For r;rnova ex:·ac~ O'i ~· .,.. -.: • 

,.,,,~tdl;:; allmlng parm.t has to oe ootamed from !he compe!en! avlh~r,;y ~· e ~,e Ss_crsra ry (G & __ • 
for ~)(port ~.:> outside the d istnct and the Deputy Commrssroner or the d.stnct while for dome:s .• c 

L.:;;~. J 

4.2 ~1inor minerals sball be removed/extractea m accoroance w1m u1t: rvw ruty ~·11m ~tell ~~~u 11 va" "" '"' 

to ume by the competem authority from lhe notified quarry only. Extractii!fl and ramoval of mino: 11nerals fr~m 
ornc.r than notiiied quat ry shall not only entail cancellation of th~ ~o O~je_cti?f! Certrficate but ~lso prose~ut!~~ 
un~:::r section - 21 of the Mines and Minerals {Development and Regulation) Ad-1957 'fead w1th rule-45 of tne 
k~nacMl Pradesh Minor Mineral Conces~ion Rules-2002 . 

• ·~ "· ,.,,., ... ~.; .. ;;;.,,. ""'" ... ,..u .. ,.tinn nf hn• ,1,;,..r nr:l\l.al!': c;::mrl~ P.tr. !";h::tll not be carried out within 1 K111 

ooth ~p~tr.a;;;,-;n~-d~~~~~~~-.;~ ~t-~~-Y diversion st;;cture a·cross the river, stream. nallah for drinking water 
supply scheme. darns, bridges etc. # f. 

4.4. Extraction/quarrying of minor minerals ~h~ll ,not beyond 3 meter depth of the surface. 

4. 5. Operation for mininglquanying as welt as opeldtton ofthe crusher machine shall be between SAM to 6 PM 

4.6. Tbe proprietor/owner of crusher un1l shall m(femnify to the Government agatnst ar .!aim of rhird 
;.>arties. Neither the Geology and Mming Department nor the State Government will be respo!lsible for such 
th1rd p:1>ty clai{Tis 

4. 7. The m1nerals left after cancellation of the No Objection Certificate or the mining'permits shall be 
fort~itcd and such minerals shall be deemed to be the Government Property and the ~eo. and M1nirg 
- I I I • < 

V~t-'C:IIUPCitliiiOJ Ul.;:a .... V~(:;VI ~U\.ol' tJ f V,..,CI \ ] g .;,..,,_.. fQ'WV' 

4.8. F~lling of trees in and around the notified quaries during removal of minor mJner-als and at the 
lim~~t of eslablishmenl of itone ;rwih&r unil shall not be allowlild witn~;>wt prior ~ermis~ion ~f ~Omfi\aten t 
authority. 

4 9 Every types of accident dunng the operation of stone crusher machine and d!Jring removal/ 
• r • • • , • • • • , • 

CAll at .. UUI I VI I IIII IVI lliUICI el l;) ::t!ICII UC I Cf.IVI ICU IV IIIC IICCU t:::)l f.IUIIO..C ;)ICILIVI I diiU \IIC L.JHC::I,..LVI cHC: V I I.;IC::UIV!1Y 

and Min:ng 

4' 1 0. Tilj pro:pri~tor/ownir of the SIGrie en.rsher tJnit shall maintair proper aooovnt of e;:uty use of minor 
tllia1erals , the1r disposai in details and amount of goods tax paid theron. which shall be cornpi1ed at the end 
of the month and submitted in the CU Form-D to Directorate of Geology and Mining and ti-re Depu!y 
Commtssioner of the District before everv 1 Olh day of the month 

4. 11 During transportation of crushed stones from the Stone Crusher Unit to other places, pacca challan 
wl(h machine numbering shall~~ issued _by the Manager I agent of the propnetor whic"l shaH have to be counter 
stgnea by the concerned AMDO; in default trucks/carriers of finished product of crusher umts shall not be 
allowed to cro:s~ mineral ci1etk gates. 

5 Other terms anrf r.nnrlitlnns fnr r11nninn nf rr""'"'"'"' int-I. ,.,t,.;,..., -
5. 1 The owner/proprietor of .the crusher units shall ensure that all the statu tor; provisions of the fol!oWl;JQ 

acts and rules are c~mplied wi.th during operation ofcrt!sh~r units ; C\L 
5 1.1. The M1nes and Mmerals (Development & Regulation) Act.1957. ~~ 
5 1 2 The Arunachal Pradesh Mrnor M•neral Concession Rules. 2002 \~ 

~v- &.~' ~- .. 
5 1 3 The Atr (Pravanoon and Control of PollUtion) Act. 1981 and rules framed thefeundec. f-1 eo'o~\, ?< 

_ 0, G (<1'3c'(l. ~.:\ 
:i 1 -~ 1 he Water(PreventiGn and Conrrel of Pollution) Act. 1981 end '~'es rrn""led :h~~~\~c,?.' '· 

:, 1 5 r he Errvrronment (Protechor)1986 and Rules framed thereunder .. p-J . ~~ 
~ 1 ::j The NOISe Pollution ( RP.nnl::~ tinn ::Inti r.nnlrnll rtoloc: ?f\1)(\ - . --
52 1\:o conse-nt for expansion to an:; crusherun•t shall be g·ven by S:ate Pollutton Control Boaro o• 

::- ~.:·· :: c.-1 '1~!IOn prov•C1ed by tne Department of Power, w1thou~ pnor t, o ObJec!lon Ceruficale rssueo to tha• 
-=·-.:_; · ;:, ., . "~e Geology and Mrning Department · 
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5.6 7"e :\'.'l€'"':rcp•etorc' crwS~"'eruf'l ;s':a a ow the lnspec: ;g s:~" a~s •~ :re :·:..s~::r a ... ::-· 
c .a .aole a '' recorcs ra:at.ng to opeiation of tlie crusher ana ve·tftcation of so..~rce o' 'ega' st.oo 1 'J'- ·-··-~ - --- --- -
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6 Minimum distance criteria tor the stone crush ing plant from sensitive and vulncrilbb 
piacss shall bo CIS un€Ser i 

6.1. P.e GeoAppraisal Committee shaJI, wh1le recommending any proposal for No ObJeCtion Cenificate 
fo r estabt s!i., :ent of crusher unit, take account of the fo!lowing location criteria and specify the same with 
refaranca !O ;~e foi:owir1g 

SL No Drstance from 

6.1.\a) Class A and above town and cities !imit 

6 i {o) OtherTowns 

6 1 (c) Village/human habitation 

6 1.(d) Wildlife Sanctuary/reserVe forest 

6. • I e) Nat;onal Highway/State Road (From centre line) 

6 1 (f) Sensitive areas such as Educationa1 institute/ 
GovernmenVOfficeslmarkeUhospitaVrelegious 
ofaces/tourist spots. 

6.1 (g) River/lake/Stream 

6.1. (h) Brid<;JPS/Hyrirn PnwPr n~,..,c:lli\1? ~<;:' !' ~!.!;;: ~~· 

diversion stracture etc. 

Distance 

3Km 

2 Km 

1 Km 

5 Km gr buffer zone declared for the same 
by the State Govern men!. 

200meters 

1 Km 

500 mtr 

.. I / _. 
I I \f II 

6 2. In case of exiting stone Crushing plant already locateQ at a aistaPce less thar. 200 meter fiCil"f1 
r,;gnway·sh:.- .c road, the unit shalf provide minimum 6 meter high compound wall or barrier of Gl sheets 
alo>.g their piot periphery towards highway/road side and also plant adequate numbers of · ---es on the 
bouncary to reduca cust. 

S .r 

The SeGreta;y 
Department of Geology ard M1nmg 
Government of Arunachal Pradesh 
ltanaoar 

K. Kholie. lAS 
Secrelar; (G! M), 

Government of Arunachal Pradesh, 
ttanagar. 

CU-FormA 

C\c_-
~~-

....... ,,, o 1'\acna\ 
(Th h lh D t C · · o· · \,; " o\ ~\u 1 " P) roug e epu y om miSSIOner, 1stnct .. .. ...... \~0)/\ ... ~a'rf\sa' ,.--. 

Application for No Objection Certificate to Establish Stone Crusher Unit. 

-:e ~a to estaol·sh a one (1} Stone Crusner Umt and !he(efore, the following necessary mforr1attont 
~e~ :c: · sJorn.i:ec he:reoy for constderatlon 

\a~e cf ''".e ar•p tcanVoropnetor 

~ = -~· ~· ::i ,ousJano s "\'arr.e 

~-sse~t Aocress 
.:.~ ~ ·ess proof shail be enclosed} 

Viii: . . 
District 

Circle: P.S 
Tei/Mnh1 P Nn 
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GUIDELINES FOR ISSUING NO OBJECTION CERTIFICATE OF GEOLOGY AND MINING DEPARTMENT FOR ESTABLISHMENT OF STONE 
CRUSHER UNIT IN THE STATE OF ARUNACHAL PRADESH 

Arunachal Pradesh Stone Crusher Guidelines, 2012 

The 3rc1 January, 2013 

No DGM/NOC/C-UNIT/1016/2007/7319-21.-Stone Crushing Industry is an important industrial sector the State engaged 
in producing crushed stone which is raw material for various construction activities like construction of Roads, Bridges, Highways, 
Buildings, Canals, etc. It has been observed in recent days that in View of increased demand of crushed stones for various 
development projects, a number of stone crusher units have come up haphazardly in almost all the districts and as a result of it, 
inciscriminale unlawful extraction of minor minerals are being going on. 

These stone crusher industries though socio-economically an important sector, it is imperative that the establishment of 
crusher industries and their operations should be regulated immediately to prevent indiscriminate unlawful mining of minor 
minerals as well as to plug the pilferage of revenue on minor minerals. 

And having regards to the above, the Department of Geology and Mining has decided to come up with the guidelines in 
consonance with the Arunachal Pradesh Minor Mineral Concession Rules-2002 to be considered while issuing No Objeclion 
Cert ificate of the department for seting up of stone crushing plant In the State. 

The guidelines shall be called as the Arunachal Pradesh Stone Crusher Guidelines, 2012 and shall be effective from the date of its 
publication in the official gazette. 

1. No Objection Certificate of Geology and Mining Department for establishment of stone crusher. 

1.1. No person shall install or run any stone crusher in any area within the State of Arunachal Pradesh without prior No 
Objection Certificate from the Department of Geology and Mining. lntanded persons/firms/companies shall apply for No 
Objection Certificate in CU Form -A, to the Secretary (Geology & Mining). Such application Shall be submitted through the 
Deputy Commissioner of the district along with the following documents; 

1.1.1. Detail Project Report of the propsed stone crusher unit duly prepared by the competent person and verified by the 
concerned Assistant Mineral Development Officer and Deputy Director of Industries department of the concerned 
district. 

1.1.2. The proprietor of the unit shall submit the Working Plan-Cum-Environment Management plan duly approved by the 
Forest Department along with the application form for No Objection Certificate. 

1.1.3. Geo Appraisal Report submitted by the Geo Appraisa! Committee to tne Deputy Commissioner of the district. 

1.1.4. Bank Draft of Rs. 10,000/- (Rupees Ten Thousand) being fee for NOC in favour of the Secretary (Geo & Mining) payable at 
Ita nagar or Treasury challan of the said amount to be paid in the Head of Account "Account-0853 (800) NFMMI". 

1.1.5. Land Possession Certificate (LPC) or land aliotment order or lease agreement with land owner and site plan (in scale) of 
the land on which the stone crusher is proposed to be installed, showing the location of the stone crusher with reference 
to var ious sitting parameters as specified herein or amended from time to time. 

1.1.6. Sketch map with boundary description and coordinates of the land where the crusher unit is proposed shall also be 
enclosed with t he application form. 

1.1.7. No Objection Certificate from the DFO of the area. 

1.1.8. No Objection Certificate from the concerned Circle Officer/EAC. 

1.1.9. No Objection Certificate from the concerned GB/ASM of the area. 

1.1.10. A certificate from the concerned administrative officer and AMDO as to distance of sensitive locations from the proposed 
site of the stone crusher unit as specified in para-15 hereafter. 

1.1.11. Dealership registration under the Arunachal Pradesh Goods Tax Act-25 from the Tax and Excise Department. 



1.2 A stone crusher should have a minimum working area ranging from 2 to 3 acres of land, depending upon the Size of the stone 
,.rusher for raising machinery plan and stacking of raw material/tinrshea 
Committee consisting with the following members. The Deputy Commissioner of the district shall issue necessary orders for joint 
r,lspection of the proposed location upon requisition from the Geology Mining Department: 

l~o: 

a) AD CIS DO of the Sub-Division -Chairperson 
b) Divisional Forest Officer -Member 

ci 
d) 
e) 
f) 

i" 
(ii) 

Executive Engineer, PWD 
Executive Engineer, WRD 
Executive Engineer, PHED 
Assistant Mineral Development Officer 

-Member 
-Member 
-Member 
-Member Secretary 

At least four members shall have to visit the proposed site during the Joint Inspection. 
The applicant shall have to arrange transportation of ~he members for the visit to the proposed location. 

2.2 After joint inspection. the Geo Appraisal Committee will submit ib report in the CU Form-B with recommendations for 
i~~urng NOC if it finds the proposal feasible, to the Deputy Commissioner of the district who may, if satisfied with the report of Geo 
Apprabal Committee. f orwdrd the report to the Secretary (Geology & Mining} for consideration along with the applrcation form. 

l.J. Based on the report of Geo Appraisal Committee forwarded by the concerned Deputy Commissioner, the Geology and 
l\·1ining Department may consider the application for No Objection Certificate and such certificate shall, if approved by the 
(jovernment, be issued in the CU Form-( which shall be the basis for obtaining pre-production clearance from other Government 
departments. 

?. 4. Thf' No Objection Certificate shall be valid for one yeJr fro:n the date of issuance of the certificate and may be considered 
'fa: renew;::! ~ubjcct to satisfactory pertomance and observance of all the terms and conditions stipulated in the No Objection 
Lertificate. 

After the No Objection Certificate of Geology and Minif'lg Department, the consent order from the Arunachal Pradesh 
:.t<>te Pollution Control Board (APSPCB) and registration with the Industries Department shall be obla;ned. The production 
nperation of the Crusher Unit shall commence only after the consent Order of State Pollution Control Board and registration with 
the industries departmen: 

2. 6. In case of Government run crusher units iike BRTF, PWD RWD etc. or crusher units of public sector undertakings meant 
for development pro wets within the state namelv NHPC. NEEPCO Railway etc the registration with industries department shall not 
boo required. 

2.7 The Department of Power shall give electric connection to the crusher unit only after obtaining No Objection Certificate 
from tile Geology & Mining Department. 

2.8. Already established stone crusher units shall also have to apply for obtaining No Objection Certificate of Geology and 
Mrrtrng Depar·trnent in the CU Forrn-wrthr11 a period of 4 (four) month from the date of publication of these Guidelines and they 
noNe to produce valid consent order issued by Arun<lchal Pracesh State Pollutron Control Board (APSPCB), if already obtained from 
the State Pollution Control Board. The detail revenue payment made so far srnce inception of the unit and clearance of Tax 
f.ld'Jtl1ent shall also be submitted along with the application form. 

l.Y. In case the Geology and Mining Department is of the opinion that it is not expedient to issue No Objection Certificate or 
r"CileW iT, taking into consideration the various factor~ as per the recommendations of the Geo Appraisal Commrttee, the Secretary 
!Geology afld Mrnrng} may after giving an opportunity ot being heard and for reasons to be recorded in writrng and communicated 
to the applicant, refuse to grant or renew the No Objectron Certificate or may cancel the No Objection Certificate issued earilier 
'1A·I1ich wrll result rm mediate closure of the stone crusher unit. 

3. Renewal of No Objection Certificate of Crusher Units. 
3.1. In casa of the renewal of the No Objection Certificate, the owner/proprietor of the stone crusher shall apply together 
with ail the documents relaled to payment of royaity and tax for the renewal at least two months before the exp1ry of the No 
Objection in CU-Form "A" in the ofice of the Deputy Commissioner. 



I" 3.2. If the Deputy Commissioner is satisfied with the performance of the Crusher Unit and compliance the terms and 
conditions stipulated in the No Objection Certificate he will order for joint inspection of the Crusher Rent by the Geo Appraisal 
committee. 

3.3. The application in CU Form-A fer renewal of the No Objection Certificate along with Gee-Appraisal Report documents 
1eiated to payment of royalty on minor minerals used by the crusher Units. details of their. 

4 Terms and Conditions of No Objaction Certitlcate. 

4.1. The No Objection Certificate issued by the Geology and Mining Department will only enable the owner/proprietor of crusher 
unit tor applying consent order from the State pollution Control board and it does not confer the proprietor/owner of the stone 
cr u.~her any right to extract remove minor minerals from any area without valid mining permit For removal/extraction of minor 
minerals mining permit has to be obtained from the competent authority (i.e. The Secretary (G & M) for export to outside the 
district and the Deputy Commissioner ot the district while for domestic use). 

4.2. l\.11ino; minerals shall be removed I extracted in accordance with the Mining permit granted from time to time by the 
competent authority from the notified quarry only. Extraction and removal of minor mineral!. from other than notified quarry shall 
not only entail cancellation of the No Objection Certificate but also prosecution under section-21 of the Mines and Minerals 
(Development and Regulation) Act·1957 read with rule-45 of the Arunachal Pradesh Minor Mineral Concession Ruies-2002. 

4.3. Query activities like collection of holder, gravels, sands etc shall not be carried out within 1 Km both upstream and 
downstream of any diversion structure across the river, stream, nallah for drinking water supply scheme. dams, bridges etc. 

4.4. Extraction/quarrying of minor minerals shall not beyond 3 meter depth of the surface. 

4.S. Operation for mining/quarrying as well as operation of the crusher machine shall be between 6AM to 6PM. 

4.6. The proprietor/owner of crusher unit shall indemnify to the Government against and claim of third parties. Neither the 
Geology and Mining Department nor the State Government will be responsible for such third party claims. 

4. 7. The minerals lett after cancellation of the No Objection Certificate or the mining permits shall be forfeited and such minerals 
shall be deemed to be the Government Property and the Geo and Mining Department may dispose of such property as per law. 

4.8. Felling of trees in and around the notified quaries during removal of minor minerals and at the time of establishment of stone 
crusher unit shall not be allowed without prior permission of competent authority. 
4.9. Every types of accident during the operation of stone crusher machine and during removal/extraction of minor minerals shall 
be reported to the nearest police station and the Directorate of Geology and Mining. 

4.10. The proprietor/owner of the stone crusher unit shall maintain proper account of daily use of minor minerals, their disposal in 
details and amount of goods tax paid theron, which shall be compiled at the end of the month and submitted in the CU Form-D to 
Directorate of Geology and Mining and the Deputy Commissioner of the District before every lOth day of the month. 

4.11. During transportation of crushed stones from the Stone Crusher Unit to other places, pacca challan with machine numbering 
shall be b:,ued by the Manager/ agent of the proprietor which shall have to be counter signed by the concerned AMDO; in default 
trucks/carriers of finished product of crusher units shall not be allowed to cross mineral check gates. 

5. Other terms and conditions for running of crushers industries. 

5.1 The owner/proprietor of the crusher units shall ensure that all the statutory provisions of the following acts and rules are 
complied with during operation of crusher unit: 

5.1.1. The Mines and Mineral!> (Development & Regulation) Act, 1957. 
5.1.2. The Arunachal Pradesh Minor Mineral Concession Rules, 2002. 
5.1.3. The Air (Prevention and Control of Pollution) Act, 1981 and rules framed there under. 5.1.4. The Water (Prevention and 

Control of Poilution} Act, 1981 end rules framed there under. 
5.1.5. The Environment {Protection) 1986 and Rule~ framed thereunder. 
5.1.6. The Noise Pollution (Regulation and Control) rules 2000. 
5.2. No consent for expansion to any crusher unit shall be given by State Pollution Control Board or electric connection 

provided by the Department of Power, without prior No Objection Certificate issued to that effect from the Geology and 
Mining Department. 



5.3. Every stone crusher owner shall ensure that the emiccinn 
5.6 The owner/proprietor of crusher unit shall allow the inspecting staff, access to the crusher and mineral available all 

records relating to operation of the crusher and verification of source of legal supply of minor minerals and stocks. 

6. MinimlJm distance criteria for the stone crushing plant from sensitive and vulnerable places shall be as under: 

6.1. The Geo Appraisal Committee shall, while recommending any proposal for No Objection Certificate for establishment of 
crusher unit, take account of the following location criteria and specify the same with reference to the fo llowing: 

51. No. Distance From 

Class A and above town and cities limit 
Other Towns 
Village/human habitation 

Distance 

3KM 
2KM 
lKM 

6.1.(a} 
6.l.{b) 
6.l.(c) 
6.l.(d) Wildlife Sanctuary/reserve forest Distance from 5 Km or buffer zone declared 

6.1.(e) 
6.1.(f) 

National Highway/State Road (From centre line) 
Sensitive areas such as Educational institute/ 

Stream Government/Offices/market/ hospital/ 
religious places/tourist spots. 

for the same by the State Government 
200 meters 

6.1.(g} 
6.1.(h} 

River /lake/Stream 
Bridges/Hydro Power Dams/Water Supply 
diversion structure etc. 

lkm 

500 mt 
lkm 

6.2. In case of exiting stone Crushing plant already located at a distance less than 200 meter from highways/state road, the unit 
shall provide minimum 6 meter high compound wall or barrier of Gl sheets along their plot periphery towards highway/road side 
and also plant adequate numbers of trees on the boundary to reduce dust. 

To 
The Secretary 
Department of Geology and Mining 
Government of Arunachal Pradesh 
Ita nagar 
(Through the Deputy Commissioner, District ..................... . 

Sub: Appl ication for No Objection Certificate to Establish Stone Crusher Unit. 

Sir, 

K. Kholie, lAS 
Secretary (G & M) 

Government of Aruanchal Pradesh 
Ita nagar. 

CU-Form A 

Intend to establish a one (1) stone crusher unit and therefore, the following necessary information/documents are 
submitted hereby for consideration. 

1. Name of the applicant I proprietor : ............................................................... . 
2. Father's I Husband' s name ............................................................................. . 
3. Present Address Viii ...... ............... Circle ...... ................... P.S ............. .. 

(Address proof shall be enclosed) District ....................... Mobile No .................. .. 



BEFORE THE HON'BLE DEPUTY COMMISSIONER: DISTRICT 

NAMSAI: GOVERNMENT OF ARUNACHAL PRADESH 

MEMO NO. CKM/JUD-06/2024/3772-78 DATED~.02.2025 

SUBJECT : COMPLAINT UNDER SECTION 152 OF THE 

BHARATIYA NAGARIK SURAKSHA SANHITA 

(BNSS) FOR UNLAWFUL OBSTRUCTION AND 

NUISANCE CAUSED BY NUMBERS OF CRUSHERS 

INSTALLED AND RUNNING UNDER CHONGKHAM 

CIRCLE, NAMSAI DISTRICT BY NON­

COMPLIANCE WITH ARUNACHAL PRADESH STONE 

CRUSHER GUIDELINES, 2012, AND VIOLATIONS 

OF NOC CONDITIONS ISSUED BY CONCERNED 

DEPARTMENTS. 

REFERENCE : NO. NMS/lUDL-156/2018/8820 DATED NAMSAI, 

THE 26TH DEC. 2024. 

MOST RESPECTFULLY SUBMITIED: 

1. That the instant complaint is against the impugned order passed 
by the Addl. Deputy Commissioner, Chongkham Circle, Namsai 
District dated 3rd. February 2025. 

2. That the complainant had filed bonafide a complaint dated 

17.12.2024 under section 152 BNSS against the Numbers of 
Deputy Commissioner C h . d Ch kh c· 1 N · ~ · 
Namsai Distt. Namsai rus ers runmng un er ong am 1rc e, amsa1 10r causmg 

Receip~~/:d."7/f..... . ... unlawful obstructions and nuisance to the public by non-
Date~~?. ..... . 

I
.-/t--

1 / -b I 



compliance of Arunachal Pradesh Stone Crusher Guidelines, 2012 

and in contrary to the concerned department NOCs. 

3. That the complainant is approaching before this Hon'ble Authority 

as a appellant/Higher Authority to review/rectify the order passed 

by the Add I. Deputy Commissioner dated 3'd February 2025. Copy 

of the impugned order is annexed herewith as ANNEXURE C-1. 

4. The following are the grounds of approaching before this Hon'ble 

Higher Authority: 

I. The Additional Deputy Commissioner appears to have 

misunderstood the core issue raised by the complainant. 

The complaint filed specifically highlighted non-compliance 

with the Arunachal Pradesh Stone Crusher Guidelines, 2012, 

and violations contrary to the NOCs issued by the concerned 

department 1 . Notably, the complainant did not dispute the 

validity of the license, focusing instead on the violations and 

non-compliance. Copy of the original petition is annexed 

herewith as ANNEXURE C-2. 

II. That the Additional Deputy Commissioner erred in 

interpreting the legislative intent and passed a vague and 

unacceptable order. Specifically, Section 152 of the BNSS 

Act is not limited to affected individuals, but rather 

empowers the concerned authority to take cognizance of 

any nuisance based on information received, as per the 



relevant section. the relevant section is read as follows: 

section 152 (1) (a) Whenever a District Magistrate or a Sub­

divisional Magistrate or any other Executive Magistrate 

specially empowered in this behalf by the State 

Government, on receiving the report of a police officer or 

other information and on taking such evidence (if any) as he 

thinks fit, considers-(a) that any unlawful obstruction or 

nuisance should be removed from any public place or from 

any way, river or channel which is or may be lawfully used 

by the public;. Therefore, the Addl. Deputy Commissioner 

cannot take a ground and pass an order stating that the 

complainant is not a resident and no ordinary resident has 

made complaint against the crushers. 

III. Addl. Deputy Commissioner has failed to pass an 

appropriate order against the violations. That the Addl. 

Deputy Commissioner has admitted and found that there 

are contrary violations however, despite the matter is prima 

facie no effective order has been passed and mere review 

have been suggested. 

IV. That the Additional Deputy Commissioner erred in 

dismissing the complainant's grievance and passed an 

impugned order, rejecting the prayer for conditional orders 

against the crushers, solely on the grounds that there was 

"No Immediate threat to human life". It is crucial to 



highlight that the nuisances caused by the crushers may not 

be immediately life-threatening, but are rather a slow 

poison that perpetually harms the environment and public 

health. Thus, the Additional Deputy Commissioner failed to 

comprehend the true intent of the relevant section and the 

complainant's genuine concerns. 

V. That the Additional Deputy Commissioner has failed to take 

action based on the factual report submitted by the 

committee. It is noteworthy that several licenses have 

expired, yet the factories continue to operate. Despite this, 

the Additional Deputy Commissioner is reluctant to exercise 

their authority, thereby perpetuating the unauthorized 

operations. Copy of the report is annexed herewith as 

ANNEXURE C-3. 

VI. That the Additional Deputy Commissioner has failed to take 

action based on the factual report submitted by the 

committee pertaining to No Objection Certificate (NOC). It is 

significant to submit before this authority that several Nos 

of NOC issued from Secy. Geology & Mining have expired, 

yet the factories continue to operate without any hesitation. 

Despite this, the Addl. Deputy Commissioner is reluctant to 

exercise their authority, thereby perpetuating the 

unauthorized operation. 



VII. It is crucial to bring to the attention of this authority that 

our inspection has revealed that the mining depths exceed 

20 meters below ground level, constituting a blatant 

violation of the Mining NOC. Furthermore, this excessive 

mining poses a significant threat to the entire village, 

increasing the risk of flooding and imperiling the lives and 

livelihoods of the local residents. 

5. Interim prayer: From the above facts and circumstances it is 

respectfully prayed before this Hon'ble Authority: 

I. To pass an order for conditional order against the Numbers 

of Crushers running under Chongkham Circle, Namsai 

District. 

II. Appropriate order to comply with the Arunachal Pradesh 

Stone Crusher Guidelines, 2012 and in contrary to the 

concerned department NOCs 

III. Any other appropriate order till the pendency of the matter 

for the ends of justice. 

6. That having exhausted all other avenues, the complainant is left 

with no alternative but to approach this authority, and humbly 

prays that this matter be treated with utmost priority, and that 

immediate, prompt, and necessary action be taken to redress the 

grievances. 



7. That in view of the aforementioned facts and circumstances, the 

complainant seeks suitable relief from this authority and has faith 

that this authority possesses the requisite jurisdiction and powers 

to pass a just and appropriate order. 

PRAYER 

In the light of above stated it is prayer before this authority to pass 

Dated: 

I. To set aside the Addl. Deputy Commissioner order dated 3rd 

February 2025 and pass an order for conditional order 

against the Numbers of Crushers running under Chongkham 

Circle, Namsai District. 

II. Appropriate and strict order to comply with the Arunachal 

Pradesh Stone Crusher Guidelines, 2012 and in contrary to 

the concerned department NOCs. 

IV. Contrary Crushers are directed to be relocate or shutdown 
immediately considering the grievance and nature of the 
complaint. 

V. Any other appropriate order till the pendency of the matter 
for the ends of justice. 

Place: Namsai Com 

Shri Jaliya Tayang 
Village Tafragam 

Ph No. 9612234359 



AYAN BOO 
ADVOCATE 

ArJNG'x vf-E - A 6 · :-:-'; ' ~b-
# Office at: Boo Complex, Adv. Chamber, Opposite to BATA 

Store, Tezu, Distt. & Session Court, Lohit, Arunachal. 

r ELID IDGH COURT # Office at:C-586, First Floor, Paryavaran Complex, Saket, Delhi 

#Chamber No. 226, Distt & Session Court Fatehabad, Haryana 
#Chamber No. 330, E-Biock, Rajasthan High Court, Jaipur Bench 

BEFORE THE HON'BLE AUTHORITY, ARUNACHAL PRADESH 

STATE POLLUTION CONTROL BOARD, GOVERNMENT OF 

ARUNACHAL PRADESH, 

DEPARTMENT OF ENVIRONMENT & FORESTS, PARYAVARAN 

BHAWAN, YUPIA ROAD, PAPU NALAH, NAHARLAGUN-

791110 

DATED: 17.03.25 

SUBJECT: COMPLAINT AGAINST THE STONE CRUSHING 

UNITS BEING RUN AT ALUBARI, CHONGKHAM, 

NAMSAI DISTRICT IN COMPLETE VOILATION AND 

CONTRARY TO THE GUIDELINE PROVIDED BY 

CENTRAL POLLUTION CONTROL BOARD, NOC 

GUIDELINES PROVIDED BY DIRECTORATE OF 

GEOLOGY & MINING, VOILATIONS OF 

ARUNACHAL PRADESH 

GUIDELINES 2012 AND 

GUIDELINE HELD IN CASE 

UNION OF INDIA (1992). 

MOST RESPECTFULLY SHOWETH: 

STONE CRUSHER 

SUPREME COURT 

OF M.C. MEHTA VS 

We are writing to bring to your attention the egregious 

violation of environmental laws by stone crushing units operating in 

Contact No. 08130172885 www .linkdin.com/in/ayan-boo-2093392 
Email- ID: Advocateayanboo@gmail.com 



AYAN BOO 
ADVOCATE 
r ELHI HIGH COURT 

# Office at: Boo Complex, Adv. Chamber, Opposite to BATA 

Store, Tezu, Distt. & Session Court, Lohit, Arunachal. 

# Office at:C-586, First Floor, Paryavaran Complex, Saket, Delhi 

# Cha_mber No. 226, Distt & Session Court Fatehabad; Haryana 
#Chamber No. 330, E-Block, Rajasthan High Court, Jaipur Bench 

Allubari, Chongkham, Namsai District. These units are flagrantly 

disregarding the Arunachal Pradesh stone crusher guidelines, 2012, 

Supreme Court guidelines and in completely violation of guideline 

provided by Directorate of Geology and Mining Dated and thereby 

depriving ordinary residents of their fundamental right to live in a 

healthy environment, as enshrined in article 21 of the constitution. 

The units are releasing excessive pollutants into the air posing a 

significant threat to the health and well-being of the local 

population. Despite numerous complaints, the units continue to 

operate with impunity, highlighting the lack of effective enforcement 

and monitoring by the relevant authorities. Relevant photographs 

are annexed herewith as ANNEXURE C-1 for your kind 

perusal and consideration. 

It is alarming that despite multiple complaints made by Jaliya 

Tayang, a bona fide social activist, in good faith, without any ulterior 

motives, the authorities have failed to take action against the public 

nuisance under Section 152 of the BNS, 2023. This inaction is 

particularly concerning given the prima facie violation and harm 

caused to ordinary residents. The lack of response from the Deputy 

Commissioner and Additional Deputy Commissioner raises questions 

about their commitment to upholding the law and protecting the 

rights of citizens. Copy of the complaint and relevant 

guidelines are annexed herewith as ANNEXURE C-2 (Colley) 

for your kind perusal and consideration. 
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Despite prima facie evident of public nuisance and blatant disregard 

of the guideline provided by Central Pollution Control Board (CPCB), 

the Directorate of Geology and Mining guidelines, the Arunachal 

Pradesh Stone Crusher Guidelines 2012, and Supreme Court 

guidelines, the concerned authority has issued a vague and 

incompetent order. This order not only fails to address the 

grievances of ordinary residents but also perpetuates environmental 

degradation, undermining the very purpose of the Act/law of the 

land. The authority•s refusal to pass a conditional order is 

particularly alarming, as it suggests a lack of commitment to 

upholding environmental regulations and protecting public health. 

The consequences of this inaction are far-reaching, causing 

harassment, nuisance, and harm to residents, while also 

compromising the environment. The copy of the order dated 

g~p~ ;~rg :~::::~:::;:::::;;::~h as ANNEXURE C-3 for your 

~~ 
We have appeal before the deputy Commissioner against the 

impugned order passed by the Addl. Deputy Commissioner dated. 

'Z..Y.O?. z.o~ however, however, Deputy Commissioner in escaping 

from his authorized responsibility. A copy of appeal dated. 

~~., , ol . 'ln-~-- is annexed herewith as ANNEXURE C-4. 
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On the following grounds we made a representation before 

the Deputy Commissioner against the impugned order dated 

03.02.2025 passed by the Add/. Deoutv Commissioner 

Namsai: 

I. The Additional Deputy Commissioner appears to have 

misunderstood the core issue raised by the complainant. 

The complaint filed specifically highlighted non-compliance 

with the Arunachal Pradesh Stone Crusher Guidelines, 

2012, and violations contrary to the NOCs issued by the 

concerned department 1 • Notably, the complainant did not 

dispute the validity of the license, focusing instead on the 

violations and non-compliance. 

II. That the Additional Deputy Commissioner erred in 

interpreting the legislative intent and passed a vague and 

unacceptable order. Specifically, Section 152 of the BNSS 

Act is not limited to affected individuals, but rather 

empowers the concerned authority to take cognizance of 

any nuisance based on information received, as per the 

relevant section. the relevant section is read as follows: 

section 152 (1) (a) Whenever a District Magistrate or a 

Sub-divisional Magistrate or af?y other Executive Magistrate 

specially empowered in this behalf by the State 

Government, on receiving the report of a police officer or 

other information and on taking such evidence (if any) as 
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he thinks fit considers-( a) that any unlawful obstruction or 

nuisance should be removed from any public place or from 

any way, river or channel which is or may be lawfully used 

by the public;. Therefore, the Addl. Deputy Commissioner 

cannot take a ground and pass an order stating that the 

complainant is not a resident and no ordinary resident has 

made complaint against the crushers. 

III. Addl. Deputy Commissioner has failed to pass an 

appropriate order against the violations. That the Addl. 

Deputy Commissioner has admitted and found that there 

are contrary viorations however, despite the matter is 

prima facie no effective order has been passed and mere 

review have been suggested. 

IV. That the Additional Deputy Commissioner erred in 

dismissing the complainant's grievance and passed an 

impugned order, rejecting the prayer for conditional orders 

against the crushers, solely on the grounds that there was 

.. No Immediate threat to human life... It is crucial to 

highlight that the nuisances caused by the crushers may 

not be immediately life-threatening, but are rather a slow 

poison that perpetually harms the environment and public 

health. Thus, the Additional Deputy Commissioner failed to 

comprehend the true intent of the relevant section and the 

complainant's genuine concerns. 
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v. That the Additional Deputy Commissioner has failed to take 

action based on the factual report submitted by the 

committee. It is noteworthy that several licenses have 

expired, yet the factories continue to operate. Despite this, 

the Additional Deputy Commissioner is reluctant to exercise 

their authority, thereby perpetuating the unauthorized 

operations. 

VI. That the Additional Deputy Commissioner has failed to take 

action based on the factual report submitted by the 

committee pertaining to No Objection Certificate (NOC). It 

is significant to submit before this authority that several 

Nos of NOC iss.ued from Secy. Geology & Mining have 

expired, yet the factories continue to operate without any 

hesitation. Despite this, the Addl. Deputy Commissioner is 

reluctant to exercise their authority, thereby perpetuating 

the unauthorized operation. 

VII. It is crucial to bring to the attention of this authority that 

our inspection has revealed that the mining depths exceed 

20 meters below ground level, constituting a blatant 

violation of the Mining NOC. Furthermore, this excessive 

mining poses a significant threat to the entire village, 

increasing the risk of flooding and imperiling the lives and 

livelihoods of the local residents. 
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Merits of the complaint to consider before this Hon'ble 

authoritv: 

1. Violations of section 5, 5.1 and section 6 of the Environment 

Guidelines for stone Crushing Units provided by Central 

Pollution Control Board. The relevant copies of the 

guidelines are annexed herewith as ANNEXURE C-5 

for your kind perusal and consideration. 

2. Complete violation of terms and conditions provided 

Geology and Mining Department, Govt. of Arunachal 

Pradesh, terms and conditions Nos. 4, 5, 6, 7, 8, 12, 14. 

The relevant copies of the guidelines are annexed 

herewith as ANNEXURE C-6 for your kind perusal and 

consideration. 

3. Completely failed to comply with the terms and condition of 

The Arunachal Pradesh Gazette, 2013. The copy of the 

terms and conditions are annexed herewith as 

ANNEXURE C-7 for your kind perusal and 

consideration. 

4. In the case of M.C. Mehta Vs Union of India (1992) the 

supreme court Held that "environmental changes are the 

inevitable consequence of industrial development in our 
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country, but at the same time the quality of environment 

cannot be permitted to be damaged by polluting the air, 

water and land to such an extent that it becomes a health­

harzard for the residents of the area" and consequently the 

Hon'ble Supreme court directed to close down the Stone 

Crushers and further directed to relocate. 

It has come to our notice that non-tribal residents in the area are 

reluctant to exercise their rights due to fear of retribution. When 

some individuals have attempted to file complaints with the 

competent authorities, their concerns have been consistently 

disregarded and dismissed. This systemic neglect has resulted in the 

denial of their rights, leaving them to endure ongoing hardship and 

injustice. 

We urge the Hon'ble Authority to exercise its ultimate authority to 

save the environment from degradation and provide relief to the 

affected families. Environmental degradation is a pressing issue that 

affects us all, causing devastating effects on ecosystems, 

biodiversity, and human well-being. The root causes of 

environmental degradation, including poverty, deforestation, and 

soil damage, are interconnected and can create a vicious cycle. It's 

essential to address these causes and work towards sustainable 

solutions. 
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INTERIM PRAYER: 

From the above facts and circumstances it is respectfully prayed 

before this Hon'ble Authority: 

I. To pass an order for conditional order against the Numbers 

of Crushers running under Chongkham Circle, Namsai 

District. 

II. Appropriate order to comply with the Arunachal Pradesh 

Stone Crusher Guidelines, 2012 and in contrary to the 

concerned department NOCs 

III. Any other appropriate order till the pendency of the matter 

for the ends of justice. 

MAIN PRAYER: 

q;."-e A_y, n the light of the above facts and circumstances we are praying 

!~~~~fore this Hon'ble authority to: 
!J eu1 ,o-} 

~ I. Pass and order to shut down/relocate all those crusher 

units which are in violation of guidelines and installed 

between the villages. 

II. Pass and order to comply stringently with the guidelines 

provided by the Directorate of Geology and Mining 

guidelines, the Arunachal Pradesh Stone Crusher 

Guidelines 2012, and Supreme Court guidelines. 
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III. Any other order this Hon'ble authority may deem fit for the 

ends of justice. 

SINCERELY, 

Copy to: 

• The Director, department of Mining and Geology, Government of 
Arunachal Pradesh for your kind consideration and action; 

• The deputy director general, Ministry of Environment, Forest and 
climate change Government of India North Eastern Regional Office 
for your kind information and necessary direction; 

• Chief Secretary, Civil Secretariat, Government of Arunachal Pradesh 
for your kind perusal and necessary action; 

• The chief conservator of forest, central Arunachal Pradesh Circle 
Department of Environment & Forest, Government of Arunachal 
Pradesh for your kind perusal and necessary direction; 

• Deputy Chief Minister, Government of Arunachal Pradesh for your 
kind perusal and necessary action; 

• District Magistrate, Namsai, Arunachal Pradesh for your kind perusal 
and information; 
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• Addl. Deputy Commissioner Namsai, Arunachal Pradesh for your 
kind information and 

• Office copy. 
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Form-'D' 
Form of supply of information to the applicant 

(See rule 4(3) 
From: Assistant M ineral Development Officer, Namsai. Date 11.08.2025. 

No. NMS/G&M/RTI/2025-26/ <;g I 
1 

To, 
Shri Ja liya Tayang 
Vi llage Tafragam 
Lohit District, Tezu 

Sir/ Madam, 

Please refer to your application, I.D.No. Nil, Date.07 .08.2025, Addressed to t he undersigned 

regarding supply of information on Quarry Notificat ion. 

2. The informat ion asked for is enclosed for reference. 
Or 

The fol lowing part informat ion is being enclosed. 
I) All the stone crusher units mention in your list have no Environment Clearance(EC) till 

now, further after issuing notice to obtain EC mandatory, all the stone crusher units are 
under preparing to obtain environment clearance from CCF & Member Secretary, SEIAA. 

II) File noting to authority for approval and issue notice to all the Stone Crusher to obtain 
Environment Clearance from SEIAA, ltanagar enclosed. 

Ill) Govt. order letter from CCF & Member Secretary, SEIAA and Secretary, Geo & Mining to 
obtain environment clearance. Enclosed. 

IV) Letter of Notice issued from Deputy Commissioner to all the Stone Crusher of Alubari 
Chongkham enclosed. 

The remaining informat ion about the other aspects cannot be supp iied due to following reasons : 
3. The requested information does not fall within the jurisdiction of this competent Authority. 

4. As per Section 19 of the Right to Information Act, 2005, you may fi le an appeal to t he higher 
authority, Government of Arunachal Pradesh, within 30 days of issue of t his order. 
Yours faithfully 

Deptt. Of Geology and Mining 
Namsai, District Namsai 
E-mail Address: Dmnamsat20@gmatl.com 

Mob.No. 708539862~ ... ..oO 1{\o 
~·7. &. \Jt'{\ ~'t 

!"!!'.~a\ ~ta-)eS 
W!:6,u~~' vs'' 
........-~~ 



No te # 1 
Sub: - Approval for issue of o r der to all the m inor mineral user 
a g e ncy to obta i n EC from SEIAA. 

Received a letter f rom Secretary, Geology and Mining, Govt. of 
A.P. ltanagar vide No. DGM -15033/1/2025, Dated 16.05.2025 , (May 
refer TOC 1219139 Page__#_]. ). Request ing to issue the necessary 
orders to all individuals , Stone Crusher. Company and firms of 
Namsai district who engaged in minor minera l quarrying to obtain 
Environmental Clearance (EC) certificate from State Environmental 
Impact Assessment Authority (SEIAA). 

Further, for obtaining Environmental Clearance for minor 
m inera l quarry is concern, as per APMMCR-2020, District Survey 
Report (DSR) is mandatory which is prepared by survey team from 
Deptt. Of Geology and Mining and Mining Plan prepared by Requisite 
Qualified Person (RQP) duly recognized by Indian Bureau of Mines 
( IBM). In th is regard , we may write a letter to Director, Geology and 1 
Mining to deploy survey team immediately. (_--\ ~.-/"' 

Therefore, authority may kindly approve the following: ~~ 
1. To issue necessary order to all the Stone Crusher to obtain~ 

EC from SE IAA. ~ o r>-~~~1-c\r-· ?' 
2 . Letter to D i recto r, G & M i n viti n g D S R team . :0-t-. · o'~?o~s-a' 
3. To furnish information asked in the Format-A (refer page#4 ) 

Put up for your perusal a nd a pproval m ay p lease. 

01/07/2025 04:59 PM LATKAM MATCHA 
ASSISTANT MINERAL DEVELOPMENT OFFICER 

Note# 2 

Approved as proposed . Please draft & put up. 

01/07/2025 05:11PM 

Note # 3 

CHUNIRANGDOL KHAMPA 
DEPUTY COMMISSIONER 

As desire vide Note # 2, a Draft letter to Director, Geology and 
Mining ltanagar place at TOC No. 1223902 for authority perusal 
and correction may please. 

07/07/2025 11:04 AM LATK AM MATCHA 
ASSISTANT MINERAL DEVELOPMENT OFFICER 

Note# 4 

Please place the draft in Draft portion not in ToC. Draft should be 
in editable wo rd form 

1 
File No. DGM-N-13011/ 1/2025-DGM-N-GEOLOGY & MINING, NAMSAI (Computer No. 254197) 

Generated from eOffice by LATKAM MATCHA. G&MN -AMDO(LM }, ASSISTANT MINERAL DEVELOPMENT OFFICER, GEOLOGY & 



07/07/2025 01:44PM 

Note# 5 

CHUNIRANGDOLKHAMPA 
DEPUTY COMMISSIONER 

07/07/2025 05:42 PM LATKAM MATCHA 
ASSISTANT MINERAL DEVELOPMENT OFFICER 

Note # 6 
Please see me in my office on 11th with the daft hard copy with 
other relevant papers. 

08/07/2025 06:49AM 

2 

CHUNIRANGDOLKHAMPA 
DEPUTY COMMISSIONER 

File No. DGM-N-13011 /1/2025-DGM-N-GEOLOGY & MINING, NAMSAI (Computer No. 254197) 

Generated from eOffice bv LATKAM MATCHA. G&MN-AMDO(LM). ASSISTANT MINERAL DEVELOPMENT OFFICER. GEOLOGY & 



___ , 
GOV(HNM(N r Of. MVNI\Ciil\l PflJ\0£511 

OfFIC( or 111( ()f.PlJll' COMMISSION [Ill\ :: NI\MSI\1 
OIS 1 ntCT NI\MSI\1 

No. NMS/G(:..M/EC/2025-26/ 'jJ_ t 1 ~ - (:. S D;ned Nams.11, the 14'h July'2025. . , 

NOTICE 

WHEREAS, a letter has been received from the Secretary, Geology & Mining, Goi\P, lt;magar, 

\'tdc lcncr No. DGM-15033/1/2025 Dated 16. 05.2025(copy enclosed), regarding the mandatory 

requirement of obtaining Environmental Cleara nce (EC) from the State Environmental Impact 

As~essmenl Authority (SEIAA) for the operation of minor mineral quarries and Stone Crushers units. 

AND WH EREAS. it has been informed by the SEIAA that as per the Environmental Impact 

Assessment(EIA), Noti fication 2006 and the rules framed there under, all project activities including the 

Quarrying of minor mineral and operation of Stone Crusher units shall require prior Environmental 

Clearance. 

AND WHEREAS, as per the SEIAA, all the industrial activities, whether already e1dsting or 

proposed such as quarrying of minor minerals and stone crusher units shall not be allowed to operate 

without obtaining prior Environmental Clearance. 

NOW THEREFORE, I C. R. KHAMPA, OC-cum Magistrate, Namsai District, under the provisions 

of EIA Notification, 2006, do hereby order that all the quarry owners and proprietors of Stone Crusher 

units in Namsai district must obtain prior Environmental Clearance from the State Environmental 

impact Assessment Authority (SEIAA) for carrying out the quarrying activities and Stone Crusher 

operations. 

Non- Compliance with this directive shall invite action as per the relevant provisions or the 

Environmental (Protection) Act and other applicable laws. 

Memo No. NMS/G&M/EC/2025-26/ ~ '-j ~- - b b, 
Copy to:-

Sd/- (C.R. KHAMPA) 
Deputy Commissioner 

Namsai District. 
Dated Namsai, the 141

h July'202S. 

1. All the proprietors of Stone Crusher units, Namsai district (by name) ............. ............................. . 

......................................................................................... ..................... for strict comp(iance. 

2. The PA to Secretary, Geology & Mining, GoAP, ltanagar for kind information please. 

3. The Chief Conservator of Forest & Member Secretary, SEIAA, GoAP, ltanagar for kind 

information please. 
4. The DFO, Namsal for information and with a request to provide necessary assistance & 

guidance to the Quarry owners and Stone Crusher owners while obtaining Envk onmental 

Clearance against their project. 

5. The DIPRO, Namsai for wide publicity of this notice. 

G. The ADC, Chongkham for information and compliance with their respective Administ: at ive 

jurisdiction. 

7. ~fl, Namsai for necessary action. 

~fflce copy. 

For Deputy Commissioner 
Namsai District 
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3/1/202S-DGI'-t-DIRECTORATE OF GEOLOGY AND MINING 1/349697/2025 

GOVERNMENT OF ARUNACHAL PRADESH 
DEPARTMENT OF GEOLOGY AND MINING 

ITANAGAR 
No.DGM-15033/1/2025 Dated, ltanagar 16th May, 2025 
To 

All Deputy Commissioners 
Govt of Arunachal Pradesh 

Sub: Mandatorily obtaining EC from the SEIAA for operating minor 
minerals and other mineral based industries in the state. 

Sir, 

I am to forward herewith an office memorandum received from the 
member secretary of the State Environment Impact Assessment Authority 
(SEIAA). Arunachal Pradesh, for implementation and necessary action . 

It is informed by SEIAA that as per the Environmental Impact 
Assessment (EIA) Notification. 2006, and the rules framed thereunder, 
project activities including mining of m inor minerals, minerals and ore 
beneficiation, graphite and dolomite, exploratory oil drilling. ferroalloy 
units, stone crushers, sand and coal mining activities, cement 
manufa cturing units, etc.. shalt require prior environmental clearances 
(EC). It is also informed by SEIAA that all industrial activities, minor 
mineral quarrying, etc., whether undertaken or already undertaken, shall 
not be operated without obtaining prior environmental clearances. 

In view of the above, it is to inform you that regarding compliance 
with the Sustainable Sand Mining, 2016, and obtaining all statutory 
clearances, preparation of mining plans, etc., also incorporated in the 
provisions of the Arunachal Pradesh Minor Mineral Concession Rules, 
2020, for minor minerals. the Department of Geology and Mining issued 
several letters to the concerned DCs for compliance and implementation 
of APMMCR-2020 from time to t ime. 

Therefore, you are requested to verify the minor mineral quarries, 
stone crushers, coke plants, ferroalloy plants, and other allied activities 
operating without EC and issue the necessary orders to all individuals, 
companies, firms, state government organizations, and central 
government organizations engaged in minor mineral quarrying, crusher 
stone, and other mineral-based industries in the districts for immediate 
compliance with the order. 

Further, you are also requested to furnish the information asked in 
the format A to the state government. Action taken report may kindly be 
submit within a period of ten days from the date of issue of this letter at 
apgeologymining24@gmail.com . 

Enclosed: As above 

Yours sincerely 

Digitally signed by 
AUDESH KUMAR SINGH 
Date: 20-06-2025 
13:22fA':~.Singh),IAS 
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Memo No.DGM-15033/1/2025 
Copy To:-

Secretary , Geology & 
Mining 
Govt of Arunachal Pradesh 

ltanagar 
Dated, lta nagar 16th May, 2025 

1. The Director, Geology and Mining, for information, please. 
2. All AMDOs fo r necessary action 
3. Office copy. 

..... 
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9697/Z025 

1\:- rcr 1111: En\'irmlllll.'llllll lrnpacl t\sscssmcnl (Eit\) N<ttification, 2006. and the rules framed 
thereunder. pn)jc~o:t tl\.'Livitics including industrial units appended lo the Schedule of EIA rules 
shall ~quin.~ pri Llr l:nvirotlmcnlal Clearance (EC) from Moi~FCC for Cntcgory A and State-Level 
EtwirC'IIllllCill lmp:1cl Assessment Authority (SEit\t\) ot the slote level for Category B. Whereas, 
Clblaining prior EC i ~ a st:llulory rCtJuircmcnl for projects and activities listed in the Schedule of 

the El:\ Notific.'ltion. 2006. issued under Section 3 of the Environment (Protection) Act, 1986. 

Whereas . the MoEfCC. Go I. lws issued directives mandating the procurement of prior EC before 
obtaining Consent to btablish (CTE)/Conscnt to Oper<ltc (CTO) vide f. No. IA3-22/ 19/2021-
IA.Ill [E 16-l361J dat~d 20th s~rtember 2021. To that effect, the MoEFCC has issued a Standard 
Operating Procedure (SOP) through memo vide No. Q- I 50 1212/2022-CPW-Pan ( l )/e-240741 
dated 14th J~muary 2025, which is attached herewith. · · 

Hence, all industrial activities/projects, whether undertaken/already undertaken, shall not be 
operated without obtaining prior Environmental Clearance. 

This may kindly be complied in your jurisdictional area. 

No. (Env)- OI/SEIAA/2025(Zt1g -:2.$J;,J .Dated 18/02/2025 

Copv to: 
1. The Deputy Commissioners Anjaw/Changlang/Dibang Valley/ East Karnengl East 

Siang/Itanagar Capital Complex/Kamle/Kra-Daadi/Kurung 
Kumey/Leparada/Lohit/Longding/Lower Subansiri/Namsni/Papum 
Parc/Pakekcsang!Siang/Shi Yomiffawangrfirap/Upper Siang/Upper Subansiri/West 
Kamcng/Wcs1 Siang/Lower Dibang Valley, Arunachal Pradesh 

2. The District Industries Centres Anjaw/Changlang/Dibang Valley/ East Kameng/ East 
Siang/ltanagar Capital Complex/Kamlc/Kra-Daadi/Kurung 
Kurney/Leparada/Lohit/Longding/Lower Subansiri!Namsai/Papum 
Pare!Pakekesang/Siang/Sh i Yomi/Tawang!Tirap/Upper Siang/Upper Subansiri/West 
Kameng/West Siang/Lower Dibang Valley, Arunachal Pradesh 

3. Office copy 

2 
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li!'t of prnjcct uctiviCics/hulus trinlunlts rt.'( tU i rin~ prior E nvi ronmental C learance ns per 

the Schedule nf Ell\ nutiricnti()ll 20116: 

I. Ferro Alloy Units (FctTll Silicon, Ferro mungancsc) 

.., n lcnding tliHI b(lltling plnuts or lndiun Mudc Foreign Liquor 
3. Ttvrr bar~ nml rc-rollcd 

4. Hnrd nnd soil coke 
5. 1-lydroclcctric power below SOMW 
6. Breweries and distillotion units 
~ Stone crushers 
v1f. Sand and coal mining o.clivitics 

9. Black v .. rire & Gl wire 

10. Storage and d istribution of POL items 
l l . Cement manufacturing 
12. Minerals and ore beneficiation 
13. Graphite and dolomite 
14. Explorotory oil drilling offshore 

v{S. Minor Minerals mining irrespective of size 
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(Published in the Gazette of India, Extraordinary, Part-IT, and Section 3, Sub-section (ii) 
MINISTRY OF ENVIRONMENT AND FORESTS 

New Delhi 14th September, 2006 

Notification 

S.O. l 533 Whereas, a draft notification under sub-rule (3) of Rule 5 of the 
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on 
new projects or ac tivities. or on the expansion or modernization of existing projects or 
activities based on the.ir potenti al environmental impacts as indicated in the Schedule to the 
notification, being undcnaken io any part of India 1, unless prior environmental clearance bas 
been accorded in accordance with the objectives of National Environment Policy as approved 
by the Union Cabinet on 181

b May, 2006 and the procedure specified in the notification, by 
the Centra l Government or the State or Union territory Level Environment lmpact 
Assessment Authori ty (SElAA), to be constituted by the Central Government in consultation 
with the State Government or the Union territory Administration concerned under sub-section 
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this noLi_fication, 
was published in the Gazene of lndia ,Extraordinary, Part n, sectjon 3, sub-section (ii) vide 
number S .O. 1324 (E) dated the LS'h September ,2005 inviting objections and suggestions from 
all persons likely to be affected thereby within a period of sixty day. from the date oo which 
copies of Gazette containing the said notilicalion were made available ro the publi c: 

And whereas. copies of the said notillcation were made available to me public on .15111 

September, 2005; 

And whereas, all objections and suggestions received iJl response to the above 
mentioned draft notjficalion have been duly considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sub- ecrjon (I) and clause (v) of 
sub-section (2) of section 3 of the Environment (Protec tion) Act, 1986, read with clause (d) 
of sub-rule (3) of rule 5 of tbc Envi ronment (Protection) Rules, 1986 and in supersession of 
rhe notification number S.O. 60 (E) dated the 271

h January, 1994, except in respect of things 
done or omitted to be done before such supersession, the Central Government hereby directs 
that on and from the date of its publication the required construction of new projects or 
activities or the expansion or modernization of existing projects or activities listed in the 
Schedule to rhis notification enrailing capaciry addition with change in process and or 
technology sba!l be undertaken in nny part of India only afler the prior environmenta l 
clearance from the Central Government or as the case may be, by the State Level Environment 
Impact Assessment Authority, duly constituted by the Central Government under sub- ecli on 
(3) of section 3 of the said Act, in accordance with the procedure speci fied hereioafter in this 
noLif icatiort. 

1Tndudes t.he territorial waters 



2. Requirements of prior Environmental Clearance (EC):~ The following projects or 
activities shall require prior environmental clearance from lhe .:oncemetl regulatory authority, 
which shall hereinafter referred to be as the CentraJ Government in the Ministry of 
Environment and Forests for matters faiJing under Category 'A' in the Schedule and <~t State 
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under 
Category ·s· in the said Schedule, before any construction work, or preparation of land by the 
project management except for securing the land. i~ started on the project or actjvity: 

(i) All new projecb or aclivities listed in the Schedule to Lhis notification; 

(ii) Expansion and modernization of existing projccLs or activities listed in the Schedule to 
this notification with addition of capacity beyond the limits specified for the concerned sector, 
that is, projects or activities which cross the threshold limits given in the Schedule, after 
expansion or moderni7,atioo; 

(iii) Any change in product ~ m1x lJl an existing manufacturing unit included in Schedule 
beyond the specified range. 

3. State Level Environment Impact Assessment Authorii.y:- (1) A State Level 
Environment Impact Assessment Authority hereinafter referred to as the SEiAA shall be 
constituted by the Central Government under sub~scction (3 J of sectio11 3 of the Environment 
(Protection) Act, 1986 comprising of three Members including a Cbairmau and a Member~· 
Secretary to be nominated by the State Govemment or the Union territory Administr<ttion 
concerned. 

(2) The Member-Secretary shall be a :-.erving officer of the concerned State Government or 
Union territory administration familiar wilh environmental law.~. 

(3) The other two Members shall be either a professional or expert fulfilling the eligibility 
crireria given in Appendix VI to this notification. 

(4) One of the specified ~Iembers in sub-paragraph (3) above who is an expert in the 
Environmentallmpac\ Assessment process shall b.: lbe Chairman of !he SEIAA. 

{5) The State Government or Cniun teuitory Administration shall forward the names of the 
Members and the Chairman referred in sub~ paragraph 3 to 4 above to the Central 
Government and the Central GoYemmcnt shall constitute the SEIAA as an authority for 
the purposes of thi!> notification within thirty days of the date of receipt of the names. 

(6"! The non-official Member and the Chajrman shall have a fixed tcnn of three years (from 
the date of the publication or the notifiL·alion by the Central Government constituting the 
authority). 

(71 i\11 decisions of the SEIAA shall be unanimous and taken in a meeting. 

4. Categorization of projects and activities:-

(i) All pmject> and act;v;r;es are broactly categod7.ed in to two categories - Category A and 
Category B. based on the spatial extent of potentiai impacts and potential impacts on human 
healTh and 11atural and man made resources. 
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(ii) All projects or activities included as Category 'A' in the Schedu le, including expan. ion 
and moderruzatioo of existing projects or activities and change in product mix, shaU require prior 
environmenml clearance from lhe Cenlral Government in the 1\1inisLry of Environ ment and 
Forests (MoEF) on the recommendations of an Expert Appraisal Comrnjttee (EAC) to be 
constituLed by the Central Government for the purposes of this notification; 

(iii) All projects or activities included as Category 'B ' in the Schedu le, including expansion 
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph 
2. or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding 
those which fulfill the General Condjtions (GC) s tipulated in Lhe Schedule, will requke prior 
environmental clearance from the State/Union terrltory Environment Impact Assessment 
Authority (SEIAA). The SEJAA shaU base irs decision on the recommendations of a State or 
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in trus 
notification. In the absence of a dllly constitltted SETAA or SEAC. a Category 'B' project shall 
be u·eated a a Category 'A' project; 

5. Sc.reen.ing, Scoping and Appraisal C01mnittees: -

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs 
(hereinafter refctTed to as the (EAC) and (SEAC) at the State or the Union territory level shall 
screen. scope and appraise projects or activities in Category 'A' and Category 'B' respectively. 
EAC and SEAC's shall meet at least once every month. 

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or 
tbe Union territory level shall be constituted by the Central Govemmeut in consultation with the 
concerned State Government or the Union territory Administration with identical composition: 

(b) The CenLral Government may, wllh the prior concun·ence of the concerned State 
Governments or the Union territory Adminjstrations, constitutes one SEAC for more than one 
State or Union territory for reasons of administrative convenience and co~t; 

(c) The EAC and SEAC shall be reconstituted after every three years: 

(d) The authorised members of the EAC and SEAC, concerned, may inspect any site(s) 
connected with the project or activity in respect of which the prior en vironmental r.:learance is 
sought, for the puqJoscs of screening or scoping or appraisal, with prior notice of at least seven 
days to the applicant, who shall provide necessary facilities for the inspection; 

(e) The EAC and SEACs shall fu nction on the principle of collective responsibility. The 
Chairperson shall endeavour to reach a consensus in each case, and if con sen us cannot be 
n~ached, the view of the majority shall prevail. 

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made io tbe 
prescribed Form 1 annexed herewjth and Supplementary Form LA, if applicable, as given in 
Appendix ll, after the identification of pro!>-pective site(s) for the project and/or activities to 
which the application relates, before commencing any constrnction activity. or preparation of 
Land. at the site by the applican t. The applicant shall furnish. along with the application, a copy 
of the pre-feasibility project report except that, in case of constructi on projects or activities (item. 
8 of the Schedule) in addition to Fonn 1 and the Supplementary Form lA, a copy of the 
conceptual plan shall be provided, instead of the pre-feasibilily report. 
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7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of fouJ 
stages, all of which may not apply to particular cases as set forth below in thjs notification. These 
fo ur stages in sequential order are:-

• Stage ( l ) Screening (Only for Category 'B ' projects and activLties) 
• Stage (2) Scoping 
• Stage (3) Public Consultation 
• Stage (4) Appraisal 

T. Stage (1) - Scr eeniug: 

Jn case of Category '8 ' projects or activities. this stage will entail the scmtiny of an 
application seeking prior environmental clearance made in Form 1 by the concerned State level 
Ex.pert Appraisal Commlrtee (SEAC) for detenninlng whether or not the project or activity 
requires further environmental studies for preparation of an Environmental Impact As essment 
(ElA) for its appraisal prior to the grant of environmental clearance depending up on the nawre 
and location specificity of the project . The projects requiring an Environmental Impact 
Assessment report shall be termed Category 'B I ' and remaining projects shall be termed 
Category 'B2' and wiU not requj re ao Environment Impact As essment report. For categorization 
of projects into B I or 8 2 except item 8 (b), the Ministry of Environmelll and F orests shall issue 
appropriare guideline. from time to time. 

IT. Stage (2) - Scoping: 

(i) "Scoping": refers to the process by which the Ex pert Appraisal Committee in the case of 
Category ·A' projectS or activities, and State level Expert Appraisal Committee in the case of 
Category 'B I' projects or activities, inc ludi11g applications for expansion and/or modernization 
and/or change in product mix of existing projects or activities, detem1i ne detailed and 
comprehensive Terms Of Reference (TOR) addressing aJ1 relevant environmental concerns for 
the preparation of an Environment Impact Assessment (ETA) Report in respect of the project or 
activity for which prior environmental clearance is ought. The Expert Apprai al Committee or 
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on 
the basis of the information furnished in the prescribed application Forml/Fom1 I A including 
Tems of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal 
Committee or State level Expert Appraisal Committee conccmed only if considered necessary by 
the Expert Appraisal Committee or Stale Level Expert Appraisal Committee concerned, Terms 
of Reference suggested by the applicant if furnished and o ther infom1ation that may be available 
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All 
projects and actiVlttes listed as Category ·B ' in Item 8 of the Schedule 
(Constructionfl'ownshlp/Commercial Complexes !Housing) shall not require Scoping and wW be 
appraised on the basis of Form 1.1 Form lA and the conceptual plan . 

(ii) The Term. of Reference (TOR) shall be conveyed to the applicant by the Ex.pe11 
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days 
of the receipt or Form L. In the case of Category A Hydroelectr ic projects ltem I (c) (i) of the 
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction 
activities .If the Terms of Reference are not finalized and conveyed to the applicanL within sixty 
day of the recejpt or Fom1 l , the Terms of Referen<:e suggested by the applicant shall be 
deemed as the final Terms of Reference approved for the EJA studies. The approved Terms of 
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Reference shall be displayed on the website of the Mini stry of Environment and Forests and the 
concerned State Level Envi.ronmem Tmpacr Assessment Authoriry. 

( iii ) Applications for prior eoviroomenlal clearance may be rejected by the regulatory 
authority concerned on the recomme ndation of Lhe EAC or SEAC concerned ar this stage itself. 
In case of such rejection, lhe decision wgelher with reasons for the same shaU be communicated 
to the applicant in writing within sixty days of the receipt of the application. 

flf. Stage (3) - Public Consultation: 

(i) "Public Consultation" refers to the process by which tbc concerns of local a'ffected persons 
and others who have plausible srake in the environmental impacts of the project or activity are 
ascertai ned wirh a view to taking into account all the material concerns in the project or activity 
design as appropriate. All Category 'A' and Category B l projects or activities shall undertake 
Public Consultation, exceplthe following:-

(a) rnodernjzation of irrigation projects (item l(c) (ii) of the Schedule). 

(b) aU projects or activitie.~ located within industrial esrares or parks (item 7(c) 
of the Schedule) approved by the conceml!d auJhoritie~, and which are not 
disallowed in such approvals. 

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not 
involve any funber acquisition of land. 

(d) all Building /Construction projects/Area Development projects and Township~ 
(jtem 8). 

(e) all Category 'B2' projects and activi ties. 

(f) all projects or act ivities concerning national defence and security or 
involving other strategic considerations as determined by U1e Central 
Government. 

(i i) The Public Consultation shall ordinarily have two components comprising of:-

(a) a public hearing at the site or m its c lose proximity- district wise, to be carried out in the 
manner prescribed in Appendix TV, for ascenaining concems of local affected persons : 

(h) obtain responses in writing from other concemed persons having a plausible stake in the 
environmental aspects of the project or activity. 

(iii) the public hearing al. or in close proximity to, the site(s) in all rases sbaU be conducted 
by the State Pollution Control Board (SPCB) or tbe Union territory Pollution Control Committee 
(UTPCC) concerned in the specified manner and forward the proceedings ro the regulatory 
authority concerned within 45(fOtty five) of a request to the effect from tbe applicant. 

(iv) .in case the State Pollution Control Board or tbe Union teni tory Po lJution Control 
Committee concerned does nor undeitakc and complete the public hearing within the specified 
period. and/or does nm convey the proceedings of the public heating within the prescribed period 
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directly to tht regulatory authority concerned as above, the regulatory authority shall engage 
another public agency or authority which is not subordinate to the regulatory authority, to 
complete the process within a further period of forty five days,. 

(v) If the public agency or authority nominated under the sub paragraph (iii) above reports to 
the regulaiOI)' authority concerned I hat owing lu the local situation, it is not possible to conduct 
the public hearing in a manner which will enable the views of the concerned local persons Lobe 
fredy expres~cd, it shall report the facts in detail to the concerned regulatory authority. which 
may, after due consideration of the report and other reliable information thnt it may h;we, clel·ide 
that the 1mblic ..:onsultation in the C<.t~c neL·d not include the public heJring. 

(vi) For obtaining re!'ponses in writing I rom other concerned person~ having a plauiiibk slake 
in the environmental aspects of the pwject or activity, the concemed regulatory authority and the 
Stale Pollution Control Board (SPCB) or the Umon territory Pollution Control Committee 
(UTPCC) shall invite responses from such concerned persons by placing on their website the 
Summary EIA report prepared in the format gi·ven in Appendi:x IIIA by tht' applicant along with 
a copy or the application in the prescribed form , within seven days of the receipt of a wrillett 
request for arranging the pubhc hearing. Confidential inrormation including non-di~closahle or 
legally privileged information involving Intellectual Property Right, source speciried in the 
application shall not be placed on the web ~ite. The regulatory authority concerned m:ry also use 
other appropriate media for ensming wide publir.:ity about the project or activity. The regulatory 
authorit) shall, however. makl~ available on a written request from any concerned person the 
Draft ElA report for inspection at a norificd place during norm.'ll office hours till the date of the 
puh!Jc hearing. All Lhe responses receiwd as part of this public consultation process shall be 
forwarded to the applicant through the quickest available means. 

(Yii) i\fter completion of the public consultation, the applicant shall address all the material 
environmental cone ems expre.<.~ed during this proce~-~- and make appropriate changes in the Jrafl 
EtA and EMP. The final EIA report so prepared, shall he submitted by the applicant to the 
concerned regulatory auth01ity for appraisaL The applicant may alternatively submit a 
supplementary report to draft EIA and EMP addressing all the concerns expressed during the 
pubiic cun~ultatiott. 

IV. Stage (4) · Appraisal: 

(i) Appraisal means the detailetl ):,CfUliny by the Expert AppraisaJ Commiucc or State Level 
Expert Appraisal Commillee of the application and othe< documents like the Final EIA report, 
outcome of the public consultations including public hearing proceedings, submitted by the 
applicant to the regulatory authmity concerned for grant of environmental clearance. This 
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal 
Committee cuncemed in a transparent manner in a proceeding to which the applicant shall be 
invited for furnishing necessary clarifications in person or £hrough an autlwrizcd represemative. 
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expen 
Apprais:<l Con1mitrl"e concerned ~hall make categorical reeonuneJJdations to the regulatory 
authority concerned either for grant of prior environm~~ntal clearance on stipulated terms and 
condition:), or rejection of the application for prio< environmental clearance, together with 
reasons for the same. 

(ii) The appmi~::tl of all projects or activities which are not required to undergo public 
con~uilalion, or submit an Environment Impacl Asi-iCssmcnl rcporl, shall be carried out on the 
basis of the prescribed application Form t and f'orm IA as applicable, any other relevant 
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validated information available aod the site visit wherever the same js considered as necessary by 
the Expert Appraisal Committee or State Level Expen Appraisal Commiuee concerned. 

(iii) The appraisal of an applkation be shall be completed by the Expert Appraisal Committee 
or State Level Expert Appraisal Committee concemed within sixty days of the receipt of the final 
EnviTOnment Impact Assessment repor1 and other documents or the receipt of Fonn I and Form 
I A. where public consultation i, not necessary and the recommendations of the Expert 
Appraisal Committee or Stale Level Expert Appraisal Committee shall be placed be fore the 
competent authority for a final decision within the next fifteen days .The prescribed procedure 
for appraisal is given in Appendix V ; 

7(ii). PriOt" E nvironmental Clearance (EC) process for Expansion or Modernization or 
Change of product mix in exis ting projects: 

All applications seeking prior cnvironmemal tlearance fo r cxpan:sion with increase in the 
production capacity beyond the capacity for which prior environmental clearance has been 
granted under this notification or with increase in eil.her lease area or production capacity in the 
case of mining projects or for the modernization of an existing unit wilh increa e in the total 
production capacity beyond the threshold limil prescribed in tJ1e Schedule to this notification 
through cbange in process and or technology or involving a change in the product - mix shaiJ be 
made in Fo nn 1 and they shall be considered by the concerned Exper1 Appraisal Commiuee or 
St.me Level Expen Appraisal Committee within sixty days, who wiJJ decitle on the due dil igence 
necessary including preparation of ElA and public consultalions and the application shall be 
appmised accordingly [or gnu1L of environmental clearance. 

8.Grant or Rejection of Prior Environmental Clearance (EC): 

(i) The regulatory authority shall consider the recommendations o f Lhe EAC or SEAC 
concerned aod convey i ts decision to the appli,can t within fo rty five days o f the receipt of the 
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal 
Committee concerned or in other words within one hundred and five days of the receipt of the 
final Envi ronment Tmpact Assessment Report, and where Envjronmem Impact Assessment is not 
required, within one hundred and five days of the receipt of the complete. application with 
requis.ite documents, except as provided below. 

(ii) The regulatory authority sball normally accept the recommendation of lhe Expert 
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where i[ 
djsagree with the recommendations of the Expert Appraisal Committee or State Level Expert 
Appraisal Committee concerned, the regulatory authority shall reques t reconsideration by the 
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned wilhin fony 
five days of the receipt of the recommendations of the Expert Appraisal Committee or State 
Level Expert Appraisal Committee concemed while s tating the reasons for the disagreement. An 
intimation of this decision shall be simultaneously conveyed to the applicant. The Expert 
Appraisal Committee or State Level Expert Appral al Committee concerned , in tum, shall 
consider the observations of the regu latory authority and fumi b its views on the same within a 
further period of sixty days. The decision of Lhe regulatory authority after considering the views 
of the Expert Appraisal Committee or Stale Level Expert Appraisal Committee concerned shal l 
be fina l and conveyed to the appUcant by Lhe regulatory authori ty concerned within the next 
thirty days. 

(iii) ln the event that the decision of the regularory authori ty is not communicated to the 
applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the 
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applicant may proceed as if Lhe environment clearance sought for has been granted or denied by 
the regulatory authority in terms of the tinal recommendations of the Expert Appraisal 
Commjuee or State Level Expert Appraisal Committee concerned. 

(jv) On expir y of the period specified for decision by the regulatory authority under paragraph 
(i) and (ii) above. as applicable, the decision of the regulatory authori ty, and ll1e final 
recommendations of the Expe1t Appraisal Committee or State Level Ex pert Appraisal 
Committee concerned shall be public documents. 

(v) Clearances from other regulatory bodies or authorities shall not be required prior to recei.pl 
of applications for prior environ mental clearance of projects or aclivi.ties, or screening, or 
scoping. or appraisal, or deci sion by the regulatory authority conce.med, unless any of these is 
sequentially depende nt on such clearance either due to a requirement of law, or for necessary 
technical reasons. 

(vi) Deliberate concealment ~u1d/or submission of false or misleading information or data 
which is material to screening or scoping or appraisal or decision on the application sha1l make 
the application liable fo r rejection, and cancellation of prior environmental clearance granted o n 
chat basis. Rejection of an application or cancellation of a prior environmental clearance already 
granted, on such ground, shal l be decided by the regulatory authority, after giving a personal 
hearing lo the applicant, and followi ng the princ iples o f muuraJ juslice. 

9. Validity of Environmental Clearance (EC): 

The ''Validity of Environmental Clearance" is meant the period f rom which a prior 
environmental clearance is granted by the reguJarory authority, or may be presumed by lhe 
applicant to have been g ranred under sub paragraph (iv) of paragraph 7 above, to the start of 
production operations by the project or activity, or completion of aJI construction operations in 
case of construction projects (item 8 of the Schedule), ro which the applicalion for prior 
environmental clearance refers. The prior environmental clearance granted for a projec1 or 
acrivity shaU be vaud for a period of te n years in the case of River Valley projects (item I (c) of 
the Schedule), project life as e ·timated by Expen Appraisal CornmHtee or State Level Expert 
Appraisal Commhtee subject to a maxi mum of thiny years for mining projects and five years .in 
the case o f all other projects and activities. However, in Lbe case o f Area Development projecL<; 
and Townships [item 8(b)j, the validity period shall be limited only to such activities as may be 
the responsibility of the applicant as a developer. This period of validity may be extended by the 
regulatory authority concerned by a maximum period of five years provided an application is 
made lO the regulatory authority by the applicant within the val.idiLy pe1iod together with an 
updated Form 1, and Supplementary Form J A, for Construction proj ects or activities (irem 8 of 
Lhe Schedule). In this regard the regulatory authority may also consult the Exper1 Apprai sal 
Committee or State Level Expert Appraisa l Committee as the case may be. 

10. Post Environmental Clearance Monitoring: 

{i) It shall be mandatory for the project ma nagement to subntit half-yearly compliance reports 
in respect of the stipulated pri or environmental c learance terms and conditions in hard and soft 
copies to the regulatory amhority concerned. on I 51 June and I sr December of each calendar year. 

(ii) All such compli ance reporrs submitted by the project managemem shal.l be public 
documents. Copies of the same shall be gjven ro any per. on on application to rhe concerned 
regul atory autborily. The latest such compliance report shall also be displayed on the web site of 
tb.e coucetl1ed regnlawry authority. 
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11. Transferability of Environmental Clearance (EC): 

A prior environmental clearance granted for a specific project or activity lo an applicant 
may be transferred during its validity to another legal person entitled to undertake the project or 
activity on application by the transferor, or by the transferee with a written "no objection" by the 
transferor, to, and by the regulatory authority concerned, on the same terms ;md conditions under 
which the prior environmental clearance was initially granted, and for the same validity period. 
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee 
cnnt·emerl is llt't:e"sary in ~uch cas:~"-

12. Operation of EIA ~otitication. 1994, till disposal of pending cases: 

From the date of final publication of this notification the Environment Impact 
Assessment (EIA) notification number S.0,60 (E) dated 27111 January. I 994 is hereby superseded, 
except in :-oppression of the things done or omitted to be done before such suppression to the 
extent that in case of aU or some types of applications made for prior environmental cleanmce 
and pending on the date of final publication of this notification. the Central Govemmeu( may 
relax any one or all provisions of this notification except the list or the rrojects or activities 
requiring prior environmental clearance in Schedule I or continue operation of some or all 
provisions of the said notification, for a period not exceeding one year from the date of Issue of 
this 11otiftcation. 

[No. J.11013/56/2004-IA·IT (I)] 

(R.CHANDRAMOHAN) 
JOINT SECRETARY TO THE GOVERNMENT OF INDIA 
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SCHEDULE 

(See paragraph 2 and 7) 

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE 

Category witb thr.eshoJd limit Conditions if any 
Project or Activity 

1 

A 

Mining, extra.ction of natural resources and power generation (for a specified 
production capacity) 

Ul <~ U> (4) (5) 
J(a) Mining of minerals ~ 50 ha. of mining lease area <50 ha General Condition 

l(b) 

l(r) 

l(d) 

Offshore 

;::: 5 ha .of mining 
Asbestos mining inespective of lt!ase area. 
mining area 

and All projects 

shall apply 
Note 
Mineral prospecting 
(not involving 
drilling) are exempted 
provided the 
concession area!\ 
have got previous 
clearance for physical 
survey 
Nore 

onshore oil and gas 
exploration, 

Exploration Surveys 
(not involving drilling) 
are exempted provided 
the concession areas 
have got preYious 
clearance ror physical 
survey 

development & 
production 

River 
projects 

Thennal 
Pl ants 

Valley (i) ~ 50 MW hydroelectric (i) < 50 MW ~ 25 General Condition shall 
power generation: MW hydroeleclric apply 
(ii) ;::: I 0 ,000 ha. of culturable power generation: 
command area (ii) < 10,000 ha. of 

cultmable command 
area 

Power ;::: 500 MW (ccal/lignite/napbta 
& gal> based); 
2 50 MW (Pet coke diesel <md 
all other fuels-) 

10 

< 500 MW GeneraJ Condi tion shall 
(coalllignile/naptha & apply 
gas based); 
<50MW 
;::: SM W (Pet coke 
,diesel and all other 
fuels ) 



(1) 
l(e) 

2 

2(a) 

2 (b) 

(2) 
Nuclear 
projects 
processing 
nuclem· fuel 

(3) 
power All projects 

and 
of 

(4) (5) 

Primary Processing 

Coal washeries ~ 1 million ton/annum < 1 million ton/annum !General Condition shall 

Mineral 
beuefici ation 

rhroughput of coal throughput of coal !aPPlY 

i<Jf located within mining 
!area Lhe proposal shall be 
jappra.ised togetbeT with the 
Jminjng proposal ) 

~ 0.1 million ron/annum < 0.1 mi llion ton/annum General Condjtion shall 
mineral throughput miueral Lhroughput apply 

11 

(Mining proposal with 
Mineral beneficiation shall 
be appraised rogether for 
grant of clearance) 



-' 

3 Materials Production 

(1 ) (2) (3) (4) (5) 
3(a) Metallurgical a)Primary 

industries (ferrous metallurgical industry 
& non ferrous) 

All projects 

b) Sponge ixon 
manufacturing Sponge iron General Condition shall 
2: 200TPD manufacturing apply for Sponge iron 

<200TPD manufacturing 

c)Sccondary 
metallurgical Secondary metallurgical 
processing industry processing industry 

All toxic and heavy i .)AII toxic 
metal producing anits andbeavymetaJ producing 
~ 20,000 tonnes units 
/annum <20,000 tonnes 

/an num 

- li.)Ail oilier 
non -toxic 
secondary metallurgical 
processing industries 

>5000 toru1es/ammm 

3( b) Cement plants ~ 1.0 million <LO million General Condition shall 
tonnes/annum tonnes/annum production apply 
producti on capacity capaciry. All Stand alone 

grinding units 



l ' 

4 Materials Processing 

( L) {2) (3) (4) (5) 
4(a) Petroleum refining All projects - -

indus try 

4(b) Coke oven plants ~2,50,000 <2,50,000 & -
totmesiannum ~25 ,000 tonnes/alillum 
-

4(c ) Asbesto~ milling All projects - -
and asbestos based 
products 

4(d) Chi or-alkali ~300 TPD product.ion <300 TPD production Specifi<.; Condition shall 
indusu)' capacityor a unlt capacity apply 

located out side the and located within a 
notified industrial areal notified indust1·ial areal No new Mercury Cell 
estate estate based plants will be 

perrnilled and exi sting 
units converting to 
membrane cell technology 
are exempted from this 
Notification 

4(e) Soda ash lmiustry All projects - -

4(0 Leather/skin/hide New projects outside AJI new or expansion of Specif"i<.: condition shall 
processing the indust.tial area or projects located within a apply 
indusu·y expansion of existing notified industrial areal 

units out side the estate 
industrial area 

5 Manufacturing/Fabrication 

5(a) Chemical All projects - -
fertHizers 

S(b) Pe~ticides industry All units producing - -
and pcsti<.;ide tc<.:hn.i<.:al grade 
specific pc:.-.ticides 
intem1ediates 
(excluding 
formulations) 

13 



(1) 

5(c) 

S(d) 

(2) (3) 
Petro-chemical All projects 
complexes -
(industries based 
on processi ng of 
petroleum 
fractions & natural 
gas and/or 
reforming to 
aromatics) 

Manmade fibres Rayon 
manufacturing 

(4) 

Others 

(5) 

General Condition shall 
apply 

S(e) Petrochemical Located out ~>ide the Located m a notified Specific Condition shall 
based processing notified industrial areal industri<tl area/ estate apply 
(processes other estate 
rhan cracking & -
reformation and 
nor covered under 
the complexes) 

S(f) Synthetic organic Located out side the Located m a notified Specific Condition shall 

5(g) 

S(h) 

chemicals industry notified industrial area/ industrial areal estate apply 
(dyes & dye estate 
intermediates; bulk 
drugs and 
intenncdiates 
excluding drug 
formulations; 
synthetic rubbers; 
basic organic 
chemicals, other 
synthetic organic 
chemicals and 
chemical 
intermediates) 

Distilleries (i)Al1 Molasses based A11 Cane juice/non- General Con(htion shall 
distilleries molasses based distilleries apply 

(ji) All Cane juice/ <30 KLD 
non-molasses based 
distilleries 230 KLD 

Integrated 
industry 

paint - All projects General Condition shall 
apply 

14 



2 6_3 

(1) (2) (3) (4) (5) 
S(i) Pulp & paper Pulp manufacturing Paper manufacn1ring General Condition sha11 

industry excluding and induMry without pulp app1y 
manufacturing of manufacturi11g 
paper from waste Pulp& Paper 
paper and manufacturing industry 
manufacture of -
paper from ready 
pulp w ith out 
bleaching 

50) Sugar Industry - 2 5000 ted cane crushing General Condition shall 
- capacity apply 

S(k) Induction/an: - Al l projecls General Condition shall 
furnaces/cupola - apply 
furnaces STPH or 
more 

6 Service Sectm·s 

6(a) Oi l & gas Ali proje-cts -
transportation pipe -
line (crude and 
refinery/ 
petrochemical 
products), passing 
through national 
parks 
/sanctuaries/coral 
reefs /ecologically 
sensitive areas 
including LNG 
Terminal 

15 



(1) 

6(b) 

7 

7(a) 

7(b) 

7(c) 

7(d) 

(2) 
Isolated storage & -
handling of 
hazardous 
chemical (As per 
threshold planning 
quantity indicated 
in column 3 of 
schedule 2 & 3 of 
MSlHC Rules 
1989 amcnd...:d 
2000) 

(3) 

--. 

(4) (5) 
All projects General Condition shall 

apply 

Physical Infrastructure including Environmental Services 

Air ports All proj ects 

All ship breaking AU projects 
yards including 
ship breaking units 

Industrial e:-tatc.!>/ If at least one industry 
parks/ complexes/ in the proposed 
areas, export induslrial e Late fal b 
processing Zones under the Category A. 
(EPZs). Special cmire industrial area 
Economic Zones shall be treated as 
(SEZs), Biotech Category A. 
Parks. Leather irrespective of the area . 
Complexes. 

lndu trial estates with 
area greater than 500 
ha. and hou:-ing at lea~t 

one Category B 
industry. 

fndustri al estates hou$ing Special condition shaU apply 
at tea. t one Category 8 
industry and area <500 
ha. 

lndustrial estate~ of area> 
500 ha. and not housing 
any tndustry belonging to 
Category A or B . 

1'\otc: 
lndustria l E tate of area 
below 500 ba. and not 
housing any industry of 
category A or B does not 
require clearance. 

Conunon 
hazardous waste 
treatment. toragc 
and di posal 
facilities (TSDFs) 

All integrated fac ilities All facilities having land General Condition shall 
having incmcration ttl} only apply 
& landfill or 
incineration alone 

16 



(1) (2) (3) (4) (5) 
7(e) Port<;, Harbours z 5 million TPA of < 5 million TPA of cargo General Condition shall 

cargo handling handling c-apacity and/or apply 
capacity (excludi ng ports/ harboms 210,000 
fishing harbouxs) TPA of fish handling 

capacity 

7(0 Highways i) New National Hi gh i) New State High ways; General Condition shall 
ways; and and apply 

ii) Expansion of ii) Expansion of National 
National High ways I Stale Highways greater 
greater than 30 K..\1, !'ban 30 km involving 
involvjng additional additional ri ght of way 
flght of way greater greater than 20m 
than 20m involving involving land 
land acquisition and acquis ition. 
passing through more 
than one Stale. 

7(gJ Aeri al ropeways All projects General Condition shall 
apply 

7(b) Common All pmjects General Condition shall 
Effluent apply 
Treatment Plants 
(CETPs) 

7(i) Common All projects General Condition shaU 
Municipal Solid apply 
Waste 
Management 
Facility 
(CMSWMF) 

17 



(1) 

s 
H(a) 

H(b) 

(2) ~ (4) (5) 
Building /Construction projects/Area Development projects and Townships 

Building anrl ~20000 ~g.rntrs and #(buill up area for covered 
Construcrion <1.50,000 ~4.nurs. of construction: in the case of 
proj~crs built-up area# facilities open to the sky, it 

will he the activity area) 
Townships and ('overing an area ~ 50 ha ++All projects under Item 
Ar-ea Development and or built up area 8(b) shall be appraised 
pr·~~~C_!~_: - - ...... .. ---- -·- .::;1.50,000 sy, .mlrs -t+ Catq;ory Bl 

General Condition (GC): 

Auy project or activity ~pecified in Categ.01y 'B' will be treated as Category A, if locait'd in 
whole or in pan within JO krn frorn th(.: boundary of: (i) Protccled Areas notified under the \Vild 
Life (Proll:,·rion) Act. 1972. (li) Critically Polluted areas as notified by the Central PoiJution 
Control Board from time to time. (iii) Notified Eco-sensitiYe areas, (iv) inter-Stalt.: boundaries 
and international boundaries. 

Specific Condition (SC): 

.If any Industrial Estate/Compkx I Expott processing Zones /Special Economic Zones/Biotech 
Parks I Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e), 5(f). 
or those Indumial C!;tarcs with pre -ddincd ~ct of activities (not neces~arily homogeneous. 
ohtains prior environmeutal clearance. individual industries including proposed industrial 
housing within ~uch cstarcs kompk xc:-. wiii nul he required to take priur environmental 
clearance, so long as the Terms and Conditions for the industrial cstatdcomplcx arc complied 
with (Such c~tatcs/complcxcs must have a clearly identified management with the legal 
responsibility of ensuring adherence to the Terms and Conditions or prior environmental 
ckm:mce, who may be held responsible for violation of the same throughout the life of Lhe 
complex/estate). 

18 
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S.No. 

1.1 

1.2 

1.3 

1.4 

1.5 

APPENDIX I 

(See paragraph- 6) 

FORMl 

(I} Bao;ic Intonnalion 

Name of the Project: 

Lot:alion I ~itc alternatives under consideration: 

Size of the Project: * 

Expected cosl of the project: 

Contact Information: 

Screening Category: 

• Capacity corresponding to st~crora/ activity (.~uch as production mpacity for 
manufacturing, mining lease area and production ntpacity for mineral 
production, area for mineral exploration, length for linear transport 
infra.ttruclure, generarion capacity for power genemtion etc.,) 

(ll) Activity 

1. Construction, operation or decommissioning of the Project involving actions, 
which will cause physical changes in the locality (topography, land use, changes 
in water bodies, etc.) 

Details thereof (with 
appro:Wnate quantities /rates, 

Information/Checklist confirmation Yes/No wherever possible) with source 
of information data 

Permanent or temporary changt: in land use, 
land cover ur topography including increase 
in intensity or land use (with respect to 
local land usc plan) 

Clearance of existing land, vegetation and 
puildings? 
~rcarion of new land uses? 

Pre-construction investigations e.g. bore 
houses, soil testing? 
~unstruclion works'! 

19 



• 

• 

• I I 

' ~ ' . 

' I I 

\ 

\ 
-I 

--

• 

_) 

ANN. ~~v (te A -- 3 
GUIDELINES FOR ISSUING NO OBJECTION CERTIFICATE OF GEOLOGY 

AND MINING DEPARTMENT FOR ESTABLISHMENT OF STONE CRUSHER UNIT 
IN THE STATE OF ARUNACHAL PRADESH 

ARUNACHAL PRADESH STONE CRUSHER GUIDELINES, 2012 

The 3rd January, 2013 

No. DGM!NOC/C-UNIT1101612007/7319-21 .- Stone Crushmg lndustry1s an important mdustrlal sectorlt'l 
the State engaged 1n producmg crushed stone whrch IS raw matenal for vanous construcbon activities like 
construction of Roads, Bndges Highways, Bwldrngs, Canals, etc It has been observed In recent days that in 
v1ew of Increased demand of crushed stones for vanous development prOJects. a number of stone crusher unrts 
have come up haphazardly in almost all the d1stncts and as a result of 1t. tnd1scnm1nate unlawful extrarcuon of 
m1nor mmerals are be1ng gomg on 

These stone crusher rndustnes though socio-economically an Important sector. 1t ts Imperative that the 
establishment of crusher tndusllles and their operations should be regulated 1mmedrately to preventlndascnml­
nate unlawful rrun1ng of mmor minerals as well as to plug the pilferage of revenue on mmor mrnerals 

And hav1n9 regards to the above. lhe Department of Geology and Mtmng has decided to come up With the 
gu1debnes In consonance with the Arunachal Pradesh M1nor Mineral Concession Rules-2002 to be cons1derecl 
whtle tssurng No Objection Certificate of the department for setting up of stone crush1ng plant In the State 

The gUidelines shall be called as the Arunachal Pradesh Stone Crusher Guidelines, 2012 and shall 
be effective from the date of its publication 1n the offlc1al gazette 

1 No Objection Certificate of Geology and Mining Department for establishment of stone crusher. 

1 1 No person shall 1nstall or rt~n any stone crusher 1n any area w11h1n the State of Arunachal 
Pradesh without pr1or No Objection Certificate from the Department of Geology and Mmtng 
Intended persons/firms/companies shall apply for No Objection Certtflcate in CU Form -A to 
the Secretary (Geology & Mrmng) Such applications shall be subm1tted through the Deputy 
Commtssaoner of the d1stnct along with the followtng documents • 

1. 1.1 Detatl Pro)cct Report of the propsed stone crusher umt duly pt epa red by the competent 
person and venfied by the concerned AsSlstant Mtncral Development Off•cet and Deputy 
Director of Industries department of the concerned cltStllct 

1 1 2 The proprtetor of the unit shall submtt the Working Plan-cum-Environment 
Management plan duly approved by the Forest Depar tment along w11h the 
application form tor No Objection Cerllftcate 

1 I 3. Geo Appraisal Report subm111ed by the Geo Appraisal Committee to tho Deputy 
Comm1ssioner of the dlstnct 

1 I d Bank Draft of Rs 10,000/- (Rupees ten Thousand) be1ng fee tor NOC tn favour or the 
Secretary (Geo & Mining) payable atltanagar or Treasury challan of the said amount to 
be paid In lhet-iead of Account ~Account .0853 (800) NFMMI'' 

1 I 5 Land PossessiOn Certificate (LPC) or land aRotment order Of lease agreemoot wtth land 
owner and s1te plan (m scale) of the land on whiCh the stone crusher 1sproposea to be 
Installed shoWing the lOCatiOn or the stone crusher with reference to vartoos sttttng 
parameters as spoof red hcrean or amended lrom tnne to umo 

---=-
") -- ;~ 
• 



Patt· tJ 
t I 6 ~map wlttl oounearycesc:n;><<Cn allO cooro(nates.ot me land where tne ClU'Sher 

unit a prooo..e<: sha iiGO oe en.clo~ '":h ctlil applrcallon •ann 

1 1 1 NoOq~r.onCertlfic.-ne from ttte OFOof 1M aH!3 

1 1 8 No Otl)e<~I.Cin Cer~ ~eat 6-om !he~ Circe Offar EAC 

9 "Jo O~o:ct!Oil Cerut oea:.e Iran tNI ~eo GBi ASM of tile ar>?a. 

l I 10 Acen.:oerue lrom !he c::oncEmed adrrlnSStrat e officer a1\d AMOO Iii to O.li'..snc>; ot 
sensitiVe ioeo:IOfls !:om t)le ptopos.eo s. teo! uw Slone C:f\IS~r IJM as speof!ed ., 
para-15 1\!:rea'l.:r 

1 1 11 OeaJ(;!r"~ •egt.Sifall()(l un.eer the Arufl.act'..JJ Pracesn Goods Tax Act-2005 ftom lh~> 
ToP. ar.d Uoee ~&I'll 

2. A ~:one crusher~ 1'\iii/G a ,...,..,urn 1\(ltltil'lg area ranqltlg from 2to 3 30'1:5 ot l.:ir1d o~ 
upon IN! s'.lu o• tne stone crusher !01 ra•s.ng mac;i'l .. rH?•·~IaN and stac , •ng of raw ma16nall1n.snect 
prod!Kt In c.ose o' ptivat.: ano lease: og<eern~nt and spECific coosan:lt\ \\"Titing cl -n\S owne1 ~naJI be 
enc osec togetl'l<!t wun the ppJ1canon form 

2 Joint lnspec:llcn of the propOiled location ol CtUsher Unn by th-e Geo-AppriJUI Committee. 

2 t Bcitore "u ng No Objact.on CErtJtC'.ll.i? lrom the Geolog-1 ano Mrrang O...partm.:n: lhctw !iha 
be a I(M"l ~t>ec1Jon of the PfOpa&eo.l are.n applleo · 01 5ett~nq up o' SlOne c:nJShott UN~ D-f ma 0.0 A,;:tpra..a l 
Comm.u* con"~t•ng wrlh Uw ro~~o .... ng memthHll fnu O.putJ Comm1u.oner of tntl C·:»lllCI sl\ii ~u.. 
n.ocestiily on:tura toe Jo-lltns~t.:-et.oo of the pm~ed IOC!i!tan upon r;;qt.l' Qf1 1rCJm tile Geolt:.gy and M.n.nq 
Oq>ar~mu 1)1 

NB 

!OJ AOCJSOO of me S..o-O...lSIOCI 

(bJ 0'" ()fl.lJ F crar O:hu!• 
to) b u::.e EntH•e~ F'tVO 

t<ll E :<utNe Erog..- ""'-' WRO 

I&) E ... ....u~•a Errgl""'« PHED 
(f) ~s~~JtMAtrn ne-...... ~.mtO:'Icef 

{1) At least rour members a hall IUve to ..,,,., tl)t proposed tile dUftng the Jotnt lntpKUOn 

jliJ The a~pl lc,ent shall nave to arrange transporuuon ot the membtl"' tot the visit to lila 
proposeo lOCation 

2 J A/'1)1 ~ tin p..te1lcn ll'lc Ct.a Appa~ Comm tWu li< ~ ....nm .a 1~1111 It\ CU fOtT!'I fi ""'lh 
taGOtl\tnendB:.ons 101 atull\q NOC .: u t nels tne p~opca.11 'uiUtblcJ t.o the Depue) ComtntMtoner or ~ 
dtllll t wno m.•y • ~:.ut :d " tn the repon ot Goo Appl'aiSul Lornn11:1N lot\>.ilrtl u u, !>Oil tl) lh ,S..., utaJ) 
(GilOC:Igy a M•nor )) fOf c.oo 'CSC:t allOn Jlor<j .... ""tile Pl!l)lt. !;00 l(lrm 

2 J SOIIold on lito rtpot1 ot C...o Avprn .nl ConJm lttlf> 1or ... ardOil oy INt COI\Uirrl80 o •. put, 
Cur\mb•I<Y·Uf ~~~G ·uloo.J'fill'od 1\ltllOo,l 0 • 1m-- J n y(«''i•drl ~ "~UOr• fl)( '-OOb;e<UofJC IC:..t., 
"'"'SUCh cer!llte~~!iJ llohall 1f u:tpro·,.,a bv ll'lu Go, nm.tnl ba ~ 41 t."lo: ClJ foct'tl C ,~floth ~~~btl tt • 
bb ltll' OOI.lllni!IIJ pt~· ptoo.MUln c»arul'f"& ft'om ot/lor G&IIWI'Vl'•\lflll1&ptmrn\H\t& 

2 4 T htt No0bj c.L Cuc'lll .J'u ll\oll bth <l lot erne yuolf II 011' ll'liH1 lot 01 8W.rltCO 01 Cvrlll 
,,rtdmltyOV t.0 IU.IfoHIIOl h: "u. i~CIIO t~u< IWy p.r(l(ndtl~o bnil O()fi.;IV.J u c.t. 0 It•• lefml M 

cor.&~rt.oo~a at~l·td tn 11\o No Ob1 u~ Cert•'" ''" 

• ~ Ar.cr U1r fl.o ObiOC.tJOn C. rue •l o• Cl•·oklqy .,;l)d •J"'•f'q ()vpori.ITWnl aw ( t>lll rll oru.-c It om 
li\OAHII\4ocnal f'ladtl:a-11 St! •• rv Po uiJ()n CotoiiOI Bo.ittl (APSPt.BI """' tt>Q •¥11 ,uon Mth th•lnd~o 1t1t 
Ollp.Jtlrnen: 'lull Ott ct.!;lriOO lt.c.t p!Od..alon~of •ton of U Ctvu\Uf U~t Sl'la•ICOft'Jnonot ar.ty !'!ur tlht 
cono.o.n1 Ord"' of Sldto Poft~llc)rl Cc,ttttOI fla.tru ul\<l hh)• .. thllll:ll " tl'l tr .. ; ••·dulolt to~~ tfOI< nt 

lrr icO o • Cnvftii'Hl'h't\1 ,,o uull 01 ur I I o BRfl P\.'10 RWO Ole; Of cuahtr urrta ot 
ll\lbloe II too 1J d9tl •lklr9" mo .. nt Inc d~·" 1<10111 .,nt pcotecu •\llh .n tnt! SUII<1 rumtAI"J' NHPC NE 1£1"(;0 
ftn1I N:\Y utc lho regt It lion v.1111 •naustr oa cup, urn n l 1h.:~ll no! w ru-41l'le<l 

"I fh 0\lf'Jitro· n101 PcM" ~MUQ'\ 
Cltlf• llun C\11 t '" hor· 111-.0-. •])- ,•. M 

? !! A lll•ody oal..\bh .. h!Jd tor •· n• he r "'"'"' •"••llnltoO n • ..,e tU •PI"' for obl.lltn 1'\1) ~o Obi ~ 
c: ·IIII•C I "' C.:IOIQgy and l,l.n ng 0. .oiiO'tl"l Ill cu F 0111'1 WIUlln ., pl!IIW 0! A (IOUI)I'IIol\1" I Cl(l\ u~, 
cwu ol IJUbl lt.on of !ht ~~ '" • And lll"J tw. w prOd~~ v••trd con .omorrt~ •uO<J t>< A. NAch..r 
rr \t•tt~t. Sl.11 .. t'ol~t.On Collltt:l B<:l t! (M>SPCS! ,, I Hwdy obi if" from ttl •t .!:.U! Poll jl.ll/' CUtt!Jol 
&>~~d ll'•• eut..aol rev• '49 fl>l }'fll•fllm..Oq .., (~ ~Ill(:• 1t1e• -pt.cln or lht• unu u,.., t.i!.:lf .tf' , of r.,. Q<~yrn tit 
r~..tll 1t· aD" !llutlllllllt<l llooq ,..,U'IIllv pp e t lll'l 101m 

I !J InC"" Utu ( ,, ,.., ,gy il~ !\;1;11•11) Orop;ut IJIIt R Of u. OplNOit Ul.ll I ;e rot l'i•I>O>d II() 'tiJt 

t .o Objeeuor t....-rttf t• oc '•"' .... 11 l.i • .no 11110 ontto,r,;uort 11\u ' t•o" !n !ott t.i p 1 t o 
rot()IT n no t'Cif• oltn• C.CIO Nlf" n Co"'m'll 01 Soct~1· • y (GtlO!oq1 nrod \I•N~I m ., t fte~r 
flllllrlg .1n oppor luntty oll1NnQ h nul '"d lor I ~to~(!(•• to b" t41C'Or c:l• In -...IIII"'Q tna oomtnu tlr d 
,... • •t·t·~ • I "''" .... lu U"'''l \II I ,,, ' ... II III r<~v Ot.rr"'-'!.IIJII C..tl•f .,, •• Uf "' 'Y ...... , II .. "'" Ot'l"'"'''" 
Ceobl 1'• ''"'''" !fur wh''" " ' """' UNt..,tlwl dotur osm., lOt' c,u holt •I 



3 Renewal of No Objection Cenlflc.ate of CN.sher UnitS. 

J 1 In case ol !1\t! rene't•al 01 !tie No 0o)eCIIOn Cett..' JC."ite tna CMT.>!( propr<o?!I:W of the s100e cn.sl'le 
Slla acpty !Dge'.J'!er •Mttl !he dOC!Sileflls reid ted to p;J>fTlt!nl of roy-Jit)' aM w bt !l'le ri!IX"••-.:ll a! :esst two 
months before~ fitplry of cne No ODJecllcn Jl'l CtJ-Form 'A n tne officii of 111e Oepu\'}1 Com1'1'1!Sso~or~<:1r 

32 U\il 0cv.Jl}' ~st011er ~ su:Jsfted n::n 1ne performance of !he Cn.tihew Unit and a:wnp"ar.c;e 
wM ltle terrm; an<! cond •l.a\S. st~ta!IOO 111 ll'le l'..o Obja<;tl()l'l CelJf>cY.e he w tlf order fat jOint .s~ cl 
!he Ctusher Pis": by sne Cao-~comm..ttee 

3"' The appl;ca!lon n CIJ Fllml· A !ct rt>I'M!'«al 01 me No Ctljactoo Ce11!ks:e a.10ng ~un ~<>JI«.tta"'3al 
Roepott aoeumems rE<!.4led 110 03ymem ol r&-~,.~ oo m.nct m~Mt"Jis. uM!d oy cne cruV!er Untts oelaiiS ol lhetr 
G!Spo$31 .w'td Ta~t Clearance C<:Rtlcute sttalJ ce lotwatoc-o 10 tne Seaet;Jry !Geology an:J I\1H'IIng) oy :ne 
Oepllty~SIOOerlot~i!On 

3 4 I! Itt., Gppi.Cal!Ott lot r-a, ol No OtlseCt«t <A!niiCG!e SUilmutad 15 flOi diSt!OUd d be !ole the 
tt).J)II) ol 1M p.;riOd ol ... l!t.l<ty of cne "'o C'lc!«.liin Con.:K:ale 11 sna. be~ 10 h3Yil ceen e-aendeo oy a 
fllltflef poood t•ll ~ C&ology 31'id Minong Oepaltl'lenl passes any order trereon. 

4 TMms and CondltloM of No ObjectiOn Ceftlflcaw. 

' ' 1 TM No~ Cenlfc.Jte ss~ed o~ the CeOIOg) aJ'CS 1. ~ng Oepartmotnl wll only 
en~ the o .. .ner propr 6to. ol crustier un 1 •or •P'lll)"~ns Con'l:!fl ' Oilier from 1.116 !>:.ate Pol.ui.IOn 
Control e o .. ro and 11 do~s not conl.u thv propu~otor <t111'1lr ot !lie ,.:one c:rus~er llll'J ngtll to .... tr~oelf 
rlln'!o~e m.no. m.flamt. f•om an.,. area ... thout vlli•O m.t\Lf\g Pitrfl"tl For r.,mova.. tl(lr<tetA>n o! m I'Of 

mtoGral$ m:t\1'"\') pcrrt'll oas 10 ce OCiilliiOd rrom ti'IW co.rnpelott>tlWtnonty [I e ln<l Sectet.-uy !C ~ Ml 
lor ftAPQfl 10 outsooe the do5trtc.: llnd tne Oepul) Comml5~looe of tn.: d strtct "'"'' f<H oomesto.: 
u~a J 

4 ~ "' '"IOf rn•nuta>.asl ow r ... mo,.,o;u<uacto:d ~a«or~'*•uur"' l,llfWIQ p.,rn "'~ .n:tid from 11m11 
to lim<' Dy u.e ocmpu·,. nlllUUIOCII'fi!Otn the 1101..~ qu;m y lll11t EWiK~ Jn.J r\lmc. <ill Ol, .t:liX m.t!$'.1·~ ~ 
tllhc lll..tn t14l(jl)(j(J o;\Jilfty lh3J 1101 0111( \iiltilll "<to:'ll.\\.lofl Cll :he 0~ Cdli'c~tc DOl 1.>60 PfO.O UOil 
<JndH«<.IIOil 2 1 Ol lhi! M~ n;JP.~r cot.,Oo•lftiCCmertt llllRegulilWniAC: ICD7r~ t • .:l!ute-.lSoiii)O 
Atur JQI\:o. f'll.>0t1.n l,l.fiCf rl!Con!Ait610n R · 2002. 

4 J Ouar, ~•<'•teUI(eOOJioMlOtl o:11 tlou~r gnne > a."W'CS e1c: ~.dlnOl oo c;;~ !l.;!Ol OUI "' li.Nl 1 Nn 
ttorll Ufi\1Jil>lr1 .U'I;J O.:r.\ n">ll,.."'! Of utt·( dt\>t;f'SI()tl J>lt\leturC 3CIO..t U\ 01' Ito. W.,.lll'l 1\itii...O lor 
U.UPI"Y •~d oam• bl•d , elc. 

•I I c"r.u.lt.;)l'l/qu~r"r•%1 ol rn.ror mill'e"d a ( hall not tii!) 'Ona 3 me· 1 oecun ot the uutou-. 

4 5 ep....J fttt~N)M•\ul eptlfiUJ(I OilNCIIJ!'"'~ n~CW'<Uh.:liiOOC!el\• bAM106PM 

•I G ll\e piCpnOIOI IMI of Cf\.l"""".tM Wlllnd<tnn 'y IO IIlUc;o.,l!mmeol ~ll'ltll Uf1) Oil·m0(.-olr4 
Pill " N"'tt .o~t u C.tK.~ouy rod •·""'"9 Ocpar1rr 1 nor ~t~• Sl.>h: Coo. .,,..,. nt b.l1e1pon1 bh: br tuell 
U\.ld P6<fY cl.l m• 

·I 1 Til" n.~N~r<tltl n . rtvt UII\Call.laon 01 1rn1 No ~c.t.on Cel tl'oca~e or 1~ mrong pelm.ll 51\a "' 
loti;; It'd ,,~d uc.rt rnl'luhtls !11\ioll OG thu1t1~ 10 Otllh Covorr.rranl P1o~ty na lt\tl C tJild 1,1,, ng 
Oep, Hmlim ntlly d tPQU ot 'IJ(h P<OfiUII)' '> j1<U( If 

I ll Fdhf!Q olth• ''" ntHI10cM t"Ji nobllt'tl qt./•l~ ,, Ju•'"'l}flliT'O..-.. Iotnunor ~·kr.,~tVlcl •lit.• 
hmo ol """t~••tv"' nt ol l!OI'lu c;tu.~ ""'' •IHIII not ba o~ncr.o.cll llo Anaul proor ownu'JilOO u' comp.1~1 
4UU>OIIIy 

-1 'l £' <W"f tHAI• ol !V-(;idtll\1 o:1u1M~ l:t• OJlil':fillletl ol "ortt r. fW.II« n• ilf!: tllfl<t ,lndllU!tl'l(] ht"''Ov> I 
"•IF llO at miOOI n hll .. !>t\,1 0.1 r.,poct"d 10 llt•l nruue-.1 Oo.to!IC4t ll.lUO!I und It! Q;r6CIOfA:" 01 C.OI<•lf 
lniJ I,I f'llng 

I 10 l,_. prupt !oM ,,. ot !ttl· tlorl\ ~~......, uM toh.U t!O•Ilr.l~ln ptor '''~·A>n! ol4 , • o l "'""' 
m •f•ll• I • il !h~l>il'" •' on I • "' I ,uno\Jhl C.l CJi)o~ t... • 1'1• ol I !rflfl "''""'' ~ ill t;. Cl"".C•l...., tllll• l!ol'"' 
o f 11'1• nlOOih on·J ""''"'Jfl{.., tn CIJ I Olfl11 0 10 O.o"C!C\fllht 01 C~y M "tlnl'"l llOd ll'c O,•li'f.y 
Con•o•~"'Inf·r 01 tf,., Oo ll C! b!Jo.reovt>ty IOOld.l y Ofl' · • ll'->Ol 

4 11 Purl '{IIIHIII>JIIO!L.tl•-" o( 0\IWII.O ~Iun.: ltwn Ill•• S:on CAAtt•lf UllliO«hur pi, :a p.leal th i <tn 
w rr•••ct>ln<. rll.llllo.lr!IY,I V\lod!M) ~ b"flhll t.l<ll\o.lt)tlf •tQUnl 11"10 llfOQ!.e'l04' -Niu<.l\ thltllf'l.)l •110 t •• CO.II~for 
q'•-d tly l.N> C"""(-tl ,~-'MOO, II\ c:lltlol<~l ' uuc .. '-'t.rrK!n cl '"'~eo ptOOUCI cl uu~""' UOI.t"l \Mol ntl( ~;< 

<~k""'"' to aou IT '"••ltiW<., ~tL. 

!> Other lermt a nd eonCIJiiont lo r ""'" " '"II of c ru•hett lnouatriu 

!J 1 fh.• .M<OfotlpiOjll,.ll(l( Of 1110 C!\1,1\4< IJiltU •fl.illtlt>tHt lh,'"ll 1tC1 ti.\!WOJ)' pt(loo lc.r. olt"•> ..;uq 
L>UJ 11M 1u111 lto ~w:ntJuunq t-1." t~tortOicru ,. runou 

!; I I Tht•A•r (~'tiiY4tribOti.'II'CI Control ol P...ulll'on1Ac:.l IllS I lind n.lo fiJlfl' tn..t-.IJ,., 
S I 4 I MWII"nr 11-'rt~lnlnd Cotlll~ c.t f>o11.1loon)Act. ''~I oU'd"""" lr ~t'<!tr"• wuM••• 

. ,..... 
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!» \ :; 1 he tf?I IIOM'IS'It (PmOCtlO"'p ~ 41'10 Rt.iti'1i frllfr'W l~'(~f 

S I 6 The Not$e Polluoon (RI!gutatton 31111 ContTOI) RJfes 2000 
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6 Minimum dr1tance crrterta 'or lht! ; tone <:: ru1!h tng plant from sensltwe an d vulf•,erabte 
places !ih aU be n undef • 
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Terms and Conditions :. 

J "" No OojeciiOI"' Ce1t:flcale t> Wtll&Ct to tne !olaNif'\liB~Tm and conclilloos 

1 1) nus NO ~ec:uon Cettifteate SI\GII reman v~ for a t:enoc1 ol one j~ar ~ l1lE da:e ola cs~ue 

(2) The No OlljecuonCenlfle3te .s '"~ orJy lor BPP~1""9 Consent Ordllf of!M Sla!oi Pollu:.lOO CGturol 
Board anoJ l OO£.> not contf:! any nghtto tile propC~e(Qr>o..r·.er oi iPic 1tooe crushat to~~ remo>~e m•nor 
rr n«<ll~!rom ar.yarea NiU'oOut obtaining a m10-ngpetff" t lfom the compet.;n&d\MOnty (1 e Tho<:SEi::t~ 

IG an<! 1-.1) lor e41Qfl and OColtne dlSillCI iM OOf".E-s!ICUla] 

Ul Ml'lor moner.:Jis inal be fi111'10'1i!C ~eo n ~ce •":to IN! ~llnlog Per mil gan:eo !ran urne to 
tme by ~ ~!etlt ao!l'lOI!ty t:om 111e non' lild qu.yry Olll'J E.wac.1l<ln ana remova. OII'MIOI nwwuarS from 
OU>er tnan nouFed C!\lat!) ~ noconly &ntU c.arcEitaoon ot tne No Ooec!iOn Co!lb·.cm e bul~JYCI58CUlJiDn 

tiS Pl'' "''' 

(4) O~ac.w1lea eoolee:iortolbouklel gf'a>lltiiS s.YIOse:csl\alnotbilearnedout "~ l~oom 

upW..all' ddo,.oslte3IT'Iofonyo-..er~ ~"a.~& tilt! m~ 111Te.3m - ..lh forOJr· oOQ.,.. ti:f t.upply 

scheme. c:t."""' ll'JdQeS e.:: 

I~) EJIVac~r.got n'TO moOerula shaliMt oo ~ J me~e~ oep-.n ot lNi s..l'i;.;Ke 300 Clp<!f".lllClil'l 

lof rrw "'''quarr,~ fti \\-& a; ~6ll0n of tn.; ClliSI'..et l'l'laC:NOi> be C!iM-.a-t &AM 10 tl PM 

(&) The p<oe>r..0101Io.,....,, o c «..ahof ....,,, <~><A ~J., 10 tr.o Covonvnonc "9'>""'' ;:,~oi cJ.oom ol lh<•d 

p.wt.L>S N .. .t......,. u. Goology and "!itwlg OepGnmenc 1101 tr~ Sl.1:e Ootcrntr.ent Mlllle 11!Sponsi01e II.V s..ocn tn~ra 
puny c:t.l:m5 

(I) rtu~ mtn~ left aiiEt t~lbl.lt:WI Dl llle NOC 01 me mNng potrml$ snalll!e lotfer.ed at1t1 ""n 
mnotall oe 0..-e.,ec 10 De Ill eo~~llf"''f\t F'f~rty 1!11"10 U>e Geology ond .g O@Mflml!n: may 
ll1~8 o! IUCft pceop&r.y ilS pet N 

181 FolllngcllrEE<~ ln..,.,., iil<ll»''CC tnu no:ol!ec Q1.130"._ dUflfl9 r.-m!'>'lilof mo110< ntnerulli ne 311he 11meot 
a~LlbloShmunl ol ~e Cl\l'il'\t)f unu f.t\iil. not oe &OC:Meo 'liothoutl)IIOI pe1Ynia6101'1 ol OO~,A~~ autno-.17 

(!)J £,uljl))le~of~IOI.io .,meoperloiiiOnOiiiOOOCiusll>trm l\lnoatldduntlgr,;rno,.; Oi:o.li'U.:.IIOI\ 

of tnlnOf m.necillfo $11011 ce ~ 10 !1\ulltJOII~t llo*<~ ~t.ai.On " "" ir<~Otleav .. r ol C..OI,:lgj l)l'ld l.\"r11>Q 

(101 fl'v;:ll'~u!Qt 0.\ o!U'6.1on0CnAI\t:f \lllii. :Jl.lJIIT ; rrn.lf\Pf()pcl a.;c;ountCII Cl..lolf'c.;ueollf'l"" 

-»IS t1 a .. po:.31 Ollot:li•t .no aCTIO&Al c.1 goo<l.i. ta~ p.o•d tllilltl<ll'l ... n.cn &N., c.. comp;lj;ll•t e>t-" oo or 
IMII.oc'ltlllld'Cl_U,l ntn., CU Form.Oto lN1Kt;)f .iUsolc.:>Do~t&VIIl ~•'111nQ~cr .. ~t:tG.Omi1\At.Of':rt 
t>l me d ,.,, t o..totoe ""tit\ IOIJ'l c:t .. ·, of tne n10mll 

( 11 O...f :1 1r: n~Otl.ltoan ol \uot\ c.tu1ol"kl0 ~· r•am tt-e Slcne ~~ UnotiO o:r P...,c 
Cl\.,1, "'11\m hlnoJI'VI'lQo,flllCJ ~t.v IMuOO t:lylhii! ..,~,,,,,l!golof/ ~._, iJ9t'tl! aflhopcopllvtOr " 

ll.i< to CDI.lnt l.q\00 tl)l ttl r:oncurn<!O AI.IOO 

1121 1 hot Uh i\<Jiipc«"'' Clf Dill' au. u"'1i tl'lilloll'llhlrrHT t;;d r...llJ!UUlrY!liOv~ or f' ~v.g 
3t l Mkl rul ,,., (l~'mpiiJtJ " lh l'lut1"1C) ()(»r5tC~~~ ol cn.rv:·•r unrc 

•) lt.,d.lone.di'I('I Mo~ultiO .v10forMnt.iMR<IQUI:I!IOIIIALllD!I7 

1 .. ) rt Alctflre-. IIIOfl jjl.o1WJtOioll"dd.liiOI'liA..I t9til£t!d 11JIW 't.l c)ll'll%1• ..,.., 

If•) fh. ,W~t.vql'r<)vont oN Cilr'trolnr S) <~hlf'llAc.l ,~,,,,1(), ~, 1\'Umcall · LU\f,!cr 
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113) No e~kln to the auue t.n.t s."'aa bit aflower! 01 Ec..QCIIIC COIV'IeGtJOI'1 ~ by the~ 

ot Poher f\ U1e e~eooed pa<t ot Ole pbl\l .. -uncut Pfhll No Cb;;;ct.on CenttCSte ~Ssl.li!O to L'la1 elt.:!<:t lram :he 
Geo~ogyano ~·nnqo~parvnent 

1 14) Every stOne crusher ll'mier shall en~e 11\31 11-e emiSsiOn s~ as Di"r Inti sta:u:e <iod i!'S 

nOJ.t•_e.cl ~y ~e St..te Eltt~rOC'In"enl ana FOtfttOapattmefll are aahertld ;o 

(15) Ev\'lf}'stOOeO'UV.Gf0\\11A!!rSNJI4100pe~UbOOCOOII'O!~esii'SnollfiedDy!ne~Enot«..f''ll''ee\l 

ana Fontu D£.;:!.altmen: or as rur..eoooed from ume to t.rr• 

(16) The Gedog'fatld M;o~ Oalanmem may mposaMysUCJ\funhef ccnc:~ons a~ m:sydoom 1t far 
me !JI'Otedlotl :.-.1 sus~~ ~of mncr rrnner.»r. 

(11) Tne propn&IOri'C'.'•nwcrusfter stlal ~o wtm•t a mumoy ~O~rtol ew~rytne4"\ll\. 9'W1Q oou o!IDU' 
qu.mt.ty ol' minerals CN"..Ile<l ~:y coowmeo poy. .. r gener-ateo In ca.sa ol captNe ~e: generated run 
trU5het fuel c.omumplJOI'I "' case c:M C!Jet!E!! run cn.'Sher IUnGef Ollabour etn(l(cr,'Od ana w.;qes ;n.G e~ 

•e1 Tne cr~f>ef own sh3il doh tne ~ '5l.>fl ~'!. :o trl<\ Cf\IQ!er and rra<e a•~ a• 
r&certJS rel4liiiQ to opera!Jon OliN Cf\Js/11iif ;;m vetlf.e.IDOII ~ sOUtce ot t;:q.ii supp;y of ITJIN)f mrn~•s fiOd 

SIOCIU 

I( Kllel!e 1AS 

Sicnn.lry (G ,\ MI. 

Go~ ot Arunadl.:il PmooSll 
lt.~ 

FORMAl FORSUBM.fSSIONOF MONTtiLYRETURNS'I' Ti1f: CRUShER UNIT 
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mno<m•~:>r.li 

' l 4 !; 6 
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GUIDELINES FOR ISSUING NO OBJECTION CERTIFICATE OF GEOLOGY AND MINING DEPARTMENT FOR ESTABLISHMENT OF 

STONE CRUSHER UNIT IN THE STATE OF ARUNACHAL PRADESH 

ARUNACHAL PRADESH STONE CRUSHER GUIDELINES, 2012 

The 3rd January, 2013 

No. DGMNOC/C-UNIT/1016/2007/7319-21 - Stone Crushing Industry is an important industrial sector in the State 
engaged in producing crushed stone which is raw material for various construction activities like construction of Roads, 
Bridges Highways, Buildings, Canals, etc. It has been observed in recent days that in view of increased demand of crushed 
stones for various development projects, a number of stone crusher units have come up haphazardly in almost all the 
districts and as a result of it, indiscriminate unlawful extrarction of minor minerals are being going on . 

These stone crusher industries though socio-economically an important sector, it is imperative that the 
establishment of crusher industries and their operations should be regulated immediately to prevent indiscriminate unlawful 
mining of minor minerals as well as to plug the pilferage of revenue on minor minerals. 

And having regards to the above, the Department of Geology and Mining has decided to come up with the 
guidelines in consonance with the Arunachal Pradesh Minor Mineral Concession Rules-2002 to be considered while issuing 
No Objection Certificate of the department for setting up of stone crushing plant in the State. 

The guidelines shall be called as the Arunachal Pradesh Stone Crusher Guidelines, 2012 and shall be effective from 
the date of its publication in the official gazette. 

1. No Objection Certificate of Geology and Mining Department for establishment of stone crusher. 

1.1. No person shall install or run any stone crusher in any area within the State of Arunachal Pradesh without prior No 
Objection Certificate from the Department of Geology and Mining. Intended persons/firms/companies shall apply 
for No Objection Certificate in CU Form -A, to the Secretary (Geology & Mining) . Such applications shall be 
submitted through the Deputy Commissioner of the district along with the following documents; 

1.1.1. Detail Project Report of the propsed stone crusher unit duly prepared by the competent person and verifed byy the 
concerned Assistant Mineral Development Officer and Deputy Director of Industries department of the concerned 
district. 

1.1.2. The proprietor of the unit shall submit the Working Plan-cum-Environment Management plan duly approved by the 
Forest Department along with the application form for No Objection Certificate. 

1.1.3. Gee Appraisal Report submitted by the Gee Appraisal Committee to the Deputy Commissioner of t he district. 

1.1.4. Bank Draft of Rs. 10,000/·(Rupees ten Thousand) being fee for NOC in favour of the Secretary (Geo & Mining} 
payable at ltanagar or Treasury challan of the said amount to be paid in the Head of Accou nt "Account -0853 (800) 
NFMMI" 

1.1.5. Land Possession Certificate (LPC) or land allotment order or lease agreement with land owner and site plan (in scale) 
of the land on which the stone crusher isproposed to be installed, showing the location of the stone crusher with 
reference to various sitting parameters as specified herein or amended from time to time. 

1.1.6. Sketch map with boundary description and coordinates of the land where the crusher unit is proposed shall also be 
enclosed with the application fom. 

1.1. 7. No Objecton Certiicate from the DFO of the area. 

1.1.8. No Objection Certificat from the concened Circle Officer/EAC 

1.1.9. No Objection Certificate from the concerned GB/ASM of the area 

1.1.10. A certificate from the concerned administrative officer and AMDO as to distance of sensitive locations from the 
proposed site of the stone crusher unit as specified in para-15 hereafter. 

1.1.11. Dealership registration under the Arunachal Predesh Goods Tax Act-2005 from the Tax and Excise Department 

1.2 A stone crusher should have a minimum working area ranging frorm 2 to 3 acres of land, depending upon t he size of 
the stone crusher for raising machinery plant and stacking of raw material/finished product. In case of private land, 
lease agreement and specific consent in writing of land owner shall be enclosed together with the application form. 

2. Joint inspection of the proposed location of Crusher Unit by the Gee-Appraisal Committee. 



2.1. Before issuing No Objection Ceruificate from the Geology and Mining Department, there shall be a joint inspection of the 
proposed arl'!as applied for setting up of stone crusher unit by the Geo Appraisal Committee consisting with the following 
members. The Deputy Commissioner of the district shall issue necessary orders for joint inspection of the propsed location 
upon requisition from the Geology and Mining Department . 

NB: 

(a} ADCSDO of the Sub-Division 

(b) Divisional Forest Officer 

(c) Executive Engineer, PWD 

(d) Executive Engineer, WRD 

(e} Executive Engineer, PHED 

(f} Assistant Mineral Development Officer 

Chairperson 

Member 

Member 

Member 

Member 

Member Secretary 

(i) At least four members shall have to visit the proposed site during the Joint Inspection 
{ii) (ii} The applicant shall have to arrange transportation of the members for the visit to the proposed location 

2.2 After joint inspection, the Geo Appraisal CommittP.e will submit its report in the CLJ Form-B with recommendations for 
issuing NOC. if it finds the proposal feasible, to the Deputy Commissioner of the district who may, if satisfied with the report 
of Geo Apprais<~l Committee, forward the report to the Secretary (Geology & Mining) for consideration along with the 
application form. 

2.3. Based on the report of Geo Appraisal Committee forwarded by the concerned Deputy Commissioner, the Geology and 
Mining Department may consider the appication for No Objection Certificate and such certificate shall, if approved by the 
Government, be issued in the CU Form-e which shall be the basis tor obtaining pre-production clearance from other 
Government departments, 

2.4. The No Objection Certificate shall be valid for one year from the date of issuance of the certificate and may be 
considered for renewal subject to satisfactory performance and observance of all the terms and conditions stipulated in the 
No Objection Certifcate. 

2.5. After the No Objection Certificate of Geology and Mining Department, the consent order from the Arunachal Pradesh 
State Pollution Control Board (APSPCB) and registration with the industries Department shall be obtained. The production 
operation of the Crusher Unit shall commence only after the consent Order of State Pollution Control Board and registration 
with the industries department. 

2.6. In case of Government run crusher units like BRTF.. PWD, RWD etc. or crusher units of public sector und~rtakings meant 
tor development projects within the state namely NHPC, NEEPCO. Railway etc the registration with industries department 
shall not be reguired. 

2.7. The Department ot Power shall give electric connection to the crusher unit only after obtaining No Objection Certificate 
from the Geology & Mining Department. 

2.8. Already established stone crusher units shall also have to apply for obtaining No Objection Certificate of Geology and 
Mining Department in the CU Form-within a period of 4 (four) month from the date of publication of these Guidelines and 
they have to produce valid consent order issued by Arunachal F'radesh State Pollution Control Board (APSPC8}. If already 
obtained from the State Pollution Control Board. The detail revenue payment made so far since inception of the unit and 
clearance of Tax payment shall also be submitted along with the appication form. 

2.9. In case the Geology and Mining Department is of the opinion that it is not esxpedient to issue No Objection Certificate or 
renew it, taking into con~ideration the various factors as per the recommendations of the Geo Appraisal Committee, the 
Secretary {Geology and Mining} may after giving an opportunity of being heard and for reasons to be recorded in writing and 
communicated to the applicant, refuse to grant of renew the No Objection Certificate or may cancel the No Objection 
Certificate issued earlier which will result immediate closure of the stone crusher unit. 

3. Renewal of Na Objection Certificate of Crusher Units. 

3.1. In case of the renewal of the No Objection Certificate, the owner I proprietor of the stone crusher Shall apply together 
with all the documents related to payment of royalty and tax for the renewal at lea~t two months before the expiry of the No 
Objecion in CU-Fom 'A in the office of the Deputy Commissioner. 



3.2. If the Deputy Commissioner is satisfied with the performance of the Crusher Unit and compliance with the terms and 
conditions stiputalted in the No Objection Certificate he will order for joint inspection of the Crusher Plant by the Geo­
Apppraisal committee. 

3.3. The application in CU Form-A for renewal of the No Objection Certifcate along with Gee-Appraisal Report documents 
related to payment of royalty on minor minerals used by the crusher Units details of their disposal and Tax Clearance 
Certificate shall be forwarded to the Secretary (Geology and Mining) by the Deputy Commissioner for consideration . 

3.4. If the applicat ion for renewal of No Objection Certificate submitted is not disposed of before the expiry of the period of 
valdity of the No Objection Certificate, it shall be deemed to have been extended by a further period ti ll the Geology and 
Mining Department passes any order thereon. 

4. Terms and Conditions of No Objection Certificate. 

4.1. The No Objection Certificate issued by the Geology and Mining Department will only enable the owner I proprietor of 
crusher unit for applying Consent order from the State Pollution Control Board and it does not confer the proprietor I owner 
of the stone crusher any right to extract/ remove minor minerais from any area without valid mining permit. For removal I 
extraction of minor minerals mining permit has to be obtained from t he competent authority. [i.e The Secretary (G & M) for 
export to outside the district and the Deputy Commissioner of the district whi le for domestic use.] 

4.2. Minor minerals shall be removed/extracted in accordance with t he Mining permit granted from tme to t ime by the 
competent authority from the notified quarry only. Extraction and removal of minor minerals from other than notified quarry 
shall not on ly entail cancellation of the No Objection Certificate but also prosecution under section-21 of the Mines and 
Minerals (Development and Regulation) Act-1957 read with rule-45 of the Arunachal Pradesh Minor Mineral Concession 
Rules-2002 

4.3. Quarry activrties like collection of boulder, gravels, sands etc shall not be carried out within 1 Km both upstream and 
downstream of any diversion structure across the river, stream, nallah for drinking water supply scheme, darns, bridges etc. 

4.4. Extraction/quarrying of minor minerals shall not beyond 3 meter depth of the surface 

4.5. Operation for mining I quarrying as well as operation of the crusher machine shall be between 6 AM to 6 PM. 

4.6. The proprietor/owner of crusher unit shall indemnity to the Government against any claim of third parties. Neither the 
Geology and Mining Department nor the State Government will be responsible for such third party claims 

4. 7. The minerals left after cancellation of the No Objection Certificate or the mining permits shall be deemed to t he 
Government Property and the Geo and Mining Department may dispose of such property as per law. 

4.8. Felling of trees in and around the notifed quaries during removal of minor minerals and at the time of establishment of 
stone crusher unit shall not be allowed without prior permission of competent authority. 

4.9. Every types of accident during the operation of stone crusher machine and during removal I extraction of minor minerals 
shall be reported to the nearest police station and the Directorate of Geology and Mining. 

4.10. The proprietor/owner of the stone crusher unit shall maintain proper account of daily use of minor minerals, their 
disposal in detaiis and amount of goods tax paid thereon, which shall be compiled at the end of the month and submitted in 
the CU Form-D to Directorate of Geology and Mining and the Deputy Commissioner of the District before every lOth day of 
the month. 

4.11. During transportation of crushed stones from the Stone Crusher Unit to other places, pacca chal lan with machine 
numbering shall be issued by the Manager /agent of the proprietor which shall have to be counter signed by the concerned 
AMDO; in default trucks/carriers of finished product of crusher unit shall not be allowed to cross mineral check gates. 

5. Other terms and conditions for running of crushers Industries. 

5.1. The owner/proprietor of the crusher units shall ersure that all the statutory provisions of the following acts and rules are 
complied with during operation of crusher units: 

5.1.1. The Mines and Minerals (Development & Regulation) Act. 1957. 

5.1.2. The Arunachal Pradesh Minor Mineral Concession Rules, 2002. 



5.13. The Air (Prevention and Control of Pollution) Act, 1981 and rules framed there under. 

5.1.4. The Water (Prevention and Control of Pollution) Act, 1981 and rules framed there under. 

5.1.5. The Environment (Protection) 1986 and Rules framed thereunder. 

5.1.6. The Noise Pollution (Regulation and Control) rules 2000. 

5.2. No consent for expansion to any crusher unit shall be given by State Pollution Control Board or electric connection 
provided by the Department of Power, without prior No Objection Certificate issued to that effect from the Geology and 
Mining Department. 

5.3. Every stone crusher owner shall ensure that the emission standards as per the statute and as notfied by the Sate 
Environment and Forest Department are adhered to. 

5.4. Every stone crusher owner shall adopt pollution control measures as notified by the State Environment and Forest 
Department or as amended from time to time. 

5.5. The Geology and Mining Department may impose any such further conditions ;as it may deem fit for the conservation 
and sustainable use of minor minerals. 

5.6. The owner I proprietor of crusher unit shall allow the inspecting staff, access to the crusher and make available all 
records relating to operation of the crusher and verification of source of legal supply of minor minerals and stocks. 

6. Minimum distance criteria for the stone crushing plant from sensitive and vulnerable places shall be as under: 

6.1. The Geo Appraisal Committee shall, while recommending any proposal for No Objection Certificate for establishment of 
crusher unit, take account of the following location criteria and specify the same with reference to the following: 

Sl. No. Distance from 

6.l(a) Class A and <tbove luwn and citit!s limit 

6.1.(b} Other Towns 

6.1.(c) Village/human habitation 

6.1.(d) Wildlife Sanctuary /reserve forest 

G.l.(e) 

6.1.(f) 

National Highway/State Road (From centre line) 

Sensitive areas such as Educational institute/ 

Government/ Offices /market /hospital/ religious 

Places I tourist spots. 

6.1.(g) River I lake I Stream 

6.1.{h) Bridge I Hydro Power Darns/ Water supply 

diversion structure etc. 

Distance 

3KM 

2KM 

lKM 

SKM or buffer zone declared for the same 

by the state government 

200 MetE!rs. 

lKM 

SOOMtr 

lKM 

6.2. In case of exiting stone Crushing plant already located at a distance less than 200 meter from highways /state road, the 

unit shall provide minimum 6 meter high compound wall or barrier of Gl sheets along their plot periphery towards highway I 
road side and aiso plant adequate numbers of trees on the boundary to reduce dust. 

K. Kholie, lAS 

Secretary (G & M), 

Government of Arunachal Pradesh, 

Ita nagar 



Terms and Conditions: 

The No Objection Certificate is subject to the following terms and conditions: 

(1) This No Objection Certificate shall remain valid for a period of one year from the date of its issue. 

(2) The No. Objection Certificate is issued only for applying Consent Order of the State Pollution Control Board and it does 
not confer any right to the proprietor/owner of the stone crusher to extract I remove minor minerals from any area without 
obtaining a mining permit from the competent authority. (i.e. The Secretary (G and M) for export and DC of the district for 
domestic use) 

(3) Minor minerals shall be removed I extracted in accordance with the Mining Permit granted from time to time by the 
competent authority from the notified quarry only. Extraction and removal of minor minerals from other than notified quarry 
shall not only entail cancellation of the No Objection Certificate but also prosecution as per law. 

(4) Quarry activities like collection of boulder, gravels, sands etc shall not be carried out within 1 Km both upstream and 
downstream of any diversion structure across t he river, stream, nallah for drinking water supply scheme, darns. bridges ect. 

(5) Extraction /quarrying ot minor minerals shall not be beyond 3 meter depth of the surface and operation for mining I 
quarrying as well as operation of the crusher machine shall be between GAM to 6 PM. 

(6) The proprietor I owner of cruncher unit shall indemnity to the Government against any claim of third parties, Neither the 
Geology and Mining Department nor the State Government will be responsible for such third party claims. 

(7) The minerals left after cancellation of the NOC or the mining permits shall be forfeited and such minerals shall be deemed 
to be the Government. Property and the Geology and Minig Department may dispose of such property as per law. 

(8) Felling of trees in and around the notified quarries during removal of minor minerals and at the time of establishment of 
stone crusher unit shall not be allowed without prior permission of competent authority. 

(9) Every types of accident during the operation of stone crusher machine and during removal I extraction of minor minerals 
shall be reported to the nearest police station and the Directorate of Geology and Mining 

(10) The proprietor/ owner of the stone crusher unit shall maintain proper account of daily use of minor minerals, their 
disposal in details and amount of goods tax paid thereon, which shall be compiled at the end of the month and submitted in 
the CU Fom-0 to Directorate of Geology and Mining and the Deputy Commissioner of the district before every lOth day of 
the month. 

(11) During transportation of such crushed stones from the Stone Crusher Unit to other places, pacca challan with machine 
numbering shall be issued by the Manager I authorized agent of the proprietor which shall have to be countersigned by the 
concerned AMDO. 

(12) The owner I proprietor of the crusher units shall ersure that at the statutory provisions of the following acts and rules 
are complied with during operation of crusher unit: 
(i) The Mines and Minerals (Development and Regulation) Act, 1957 
(ii) The Arunachal Pradesh Minor Mineral Concession Rules, 2002. 
(iii) The Air (Prevention and Control of Pollution} Act, 1981 and rules tramed thereunder. 
(iv) The Water (Prevention and Control of Pollution) Act 1981 and rules framed there under. 
(V) The Environment (Protection) 1986 and Rules framed there under. 
(vi} The Noise Pollution (Regulation and Control) Rules, 2000. 

(13) No expansion to t he crusher unit shall be allowed or electric connection provided by the Department of Power in the 
extended part of the plant without prior No Objection Certificate issued to that effect from the Geology and Mining 
Department. 

(14) Every stone crusher owner shall ensure that he emission standards as per the statute and as notified by the State 
Environment and Forest Department are adhered to. 

(15) Every stone crusher owner shall adopt pollution control measures as notified by the State Environment and Forest 
Department or as amended from time to time. 
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No. 
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(16) The Geology and Mining Department may impose any such further conditions as it may deem fit for the protection and 

sustainable use of minor minerals. 

(17) The proprietor /owner crusher shall also submit a return by lOth of every month, giving details of total quantity of 
minerals crushed, electricity consumed. power generated in case of captive power generated run crusher, fuel consumption 
in case of diesel run crusher, number of labour employed and wages paid etc. 

(18} The crusher own shall allow the inspecting staff access to the crusher and make available all records relating to 
operation of the crusher and verification of source of legal supply of minor minerals and stocks. 

K. Kholie, lAS 

Secretary (G & M), 

Government of Arunachal Pradesh 

ltanagar 

CU Form-D 

FORMAT FOR SUBMISSION OF MONTHLY RETURN BY THE CRUSHER UNIT 

For the Month of ................................ . 

Serial No. and date of Quantity of Minor Name of the notified Quantity of minor Quantity of minor 
Mining Permits Minerals Extracted I quarry from where minerals used I minerals disposed of 

obtained for extraction Removed minor minerals have crushed in the (in cum) 

of Minor minerals been removed plant (in cum) 

2 3 4 5 6 

Quantity of minor Amount of goods tax Numbers of Name of agencies Remarks 
minerals in the stock I paid (in rupees) transport challan I firms, where 

not disposed of (in cum) obtained for crushed stones 
transportation of supplied 

crushed stone 

7 8 9 10 11 
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6 
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9 
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11 
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Name of Stone 
Crusher unit 

2 

M/s M angmaw 

Stone Crusher 

M/s Lohit Stones 

M/s Alubari Stone 

Crusher(i) 

M/s. 
Mancheykhun 

Stone Crusher 

M/s Namdalao 

Stone Crusher 

M/ s Sutasana 

Industry 

M/s S.M 
Enterprise 

M/s A.K stone 

Crusher 

M/s Namchoom 

Stone Aggregate 

M/s Ongmew 
Stone Crusher 

M/s Chowkham 
Enterpn sc 

M/s ArunachaiJ 
' . 'IJ 

I 
~ .~· . 

Name of 

p roprietors 

3 
Chow Jeyoni 

M angmaw 

Chow Sum itha 

Namchoom 

Nang M it ika 

Namchoom 

ChowTiyo t 
M ancheykhun 

Nang Chemika 

Namchoom 

Chow .Sutasana 

M e in 

Chow Sumin a 

M e in 

Chow Aditya 

M ein 

Chow Upseng 

Namchoom 

Chow Mithina 

Namchoom 

Chow Keli 
M oungkham 

Nang Tem 

Namchoom 

~ 

• • 

Location Date of 
Validity of Validity of 

installation 
NOC issued Pollution 

from Secy. Consent 

Geology & Order 

Mining 

4 6 7 
5 

Alubari Expired on Valid up to 
2007 

26.12.24 15.02.27 

· dO· 2007 Exp1red on Expired 

27.02.23 

-dO· 2019 Fwd to Valid up to 

OGM for 16.11.25 

renewal 

-dO· 2020 ~r';,lid up to Valid up to 

24.02.75 18.08.27 

-do· 20~J Exp1red on Valid up to 

26.12.24 06.05.26 

-do- 201! Expired on Valid up to 

26. 12.24 25.07.25 

-do· 2010 Fwd to 
DGM for 

Expired on 

09.03.24 

renew al 

-do- 2020 Valid up to Valid up to 

11 .10.25 19.12.2025 

--dO· 2010 Valid upto Expired on 

27.02.25 22.07.21\ 

Guna Nagar 2009 Expired on val id up to 

26.17.. 24 30.11.26 

Alubari 2010 Exp~red on Valid up to 

26 12.21\ 02.02.25 

-do· 2020 Expired on Valid up to 

~~ 26.12.24f 
' 

08.04.25 

~ lf-( Exect ~.n~tneer 
f • NaM~:: ~ · ··• ·~; PWD • . . . 'r "' . . ..; . , • " • 

. • .. .., ....... L... 

A..-\o 

Verification of documents tlnd • f Pollution control measure. 
RemaJ\s 

• f compliance 0 Adequate Adequate -
Valid tty o GST Reclstritlon No. construction Adequate water tree 

Trade of w ind water 

license breaking 
sprinkle In wetting on plantation 

convoy belt ground and 
wall approach 

I road 

8 9 10 11 12 13 14 

val1d up to l2ALLPM4620J4Z4 Yes Yes Yes Yes Ru~ 

31.12.26 

. 12ADPPN1156LIZE Yes Yes Yes Yes CIO!el-

Valid up to l280HPA.0114Dil4 Yes Yes Yes Yes Runnrng 

13.03.26 

Valid up to 12BPGPM7152F1Z3 yes Yes Yes Ye> Runmng 

04.10.26 

Valid up to 12AAUFG4635P1ZT No No Yes No 
Runn:1s 

16.09.26 

Vahd up to l28GRPMSS82Q1Z9 Yes Yes Yes Yes Runn'r~ 

31.12.25 

Valid up to 1 Y.2~PMC46SC2ZX Yes Yes Yes Yes Runn' ~s 

10.03.26 

Valid up to 12SJLPS8543P2ZD Ye> Yes Yes Yes Runmri 

26.02.26 

--
Valid up to 12.AMWPNS431AU3 Ye'- Yes Yes Yes Runnmi 

11.05.26 

Valid u p t o 12AMVPN67Z9QlZ;! Yes Yes Yes Yes Rum•ing 

10.05.26 

Valid upto l 2NWPM0372L2ZU Yes Yes Yes Yes RtH111in1 

14.06.2026 .( ..... "~·.'"'' 
12AMP5~~1'f~~ 

-
Valid up t o 

f es o es Yes ·"' ~ Yes , .R~ ~'''! 

,e _,~e ;, \~· -\~·(). vv ~ ..... ~ ~ _, v \I• 

19.09.26 
........ ~ 1: ;j~ J :-• • ".t'\.f!-

. ,c, . 
~~or~ n "'I? -.... ;." +·"· 

~·~ ... - ·- (- . . .. 

1 
. . -c ..,.-

"\ 1 · "' P) 

~ *~ ·(,' 
t-~~rns... . , f' . 

0v .• v'' t · 0• •C." . \ ... 

.11\ \ ~O~g~,~'\~'i 
.>.t'l~ • t'\ar. •- -· 
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L 
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• M/s Khangkio 13 Ch ow Ketong 
Stone Crusher 

TIS.Sue 
Expired on valid upto 

Khangkio 
2018 

26' .1 2.24 
09.04.25 

14 M/s. T.T.C Infra Ch ow M orani Alubari 
Valid up to 

India Namchoom 
2023 

Expired on 
14.08.24 26.03.26 

M/s Alubari Stone 15 Chowlsen -<fo- exptred on Valid up to 

Crusher Tsing M ein 
2021 

26.12.24 16.11.25 

1 ' \ 
• 16 M/s Shagu n Stone Nang Rupa ·do· 2021 

Expired on Valid up to 

Crusher Namchoom 26.12.24 19.11.25 

• 

17 M/s C.P Crusher NangTem -do- 2020 
Expired on ElCpired on 

Namchoom 
24.07.24 18.11.22 

• 

18 M/s Monfra Stone Chow Teykham -do-
Valid up to Valid up to 

2020 

Crusher Namchoom 
04.10.25 20.02.27 

19 M/s Kherem Nang Sunanta kherem 2021 
Fwd to Valid upto 

Stone Crusher Namchoom 
DGM for 25.03.25 

renewal 

20 M/s l .M Chow Tic hand -do- 2022 Exp•red on Valid upto 

Enterprise M e in 
14 .10.23 01.03.25 

21. M/s. Jantiya Ng. Sulampa Alubari 2015 04.10 2025 
. 

Enterprice Moungkham 

Verified by:-
• 

valid upto 
21.09.25 

Valid 

valid up to 
31.12.25 

Expired on 
14.12.24 

E~pired on 

31.12.22 

Valid up to 

31. 12.26 

(lCpired on 
31.12.21 

Valid uoto 

18.05.26 

. 

.. 

.. 

12ANNPKl322P3Z5 
yes 

18AKQPD4985M 2Z.A 
yes 

12AMTPM18S7A2Z6 
yes 

12AEJFS70S7N1Zl 
Yes 

l2ANPPNS803P2ZK 
• 

12BRQPN6595RlZM 
yes 

l2FTXPS093RIZK 
yes 

NA yes 

. . 

executive Engineer (PHEO) 
Namsal 

• 

Yes Yes 
yes 

Ru~ 

yes 
Yes Yes Ru~ 

yes 
Yes Yes Runn.l 

Yes Yes 
Yes 

run~ 

. . 0~ . 

yes Yes Yes Runn•ni 

yes Yes Yes Runn"'' 

yes Yes Yes Runntn 

- De fur( -• 
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GOVERNMENT OF ARUNACHAL PRADESH 
DEPARTMENT OF GEOLOGY AND MINING 

NAMSAI, DISTRICT NAMSAI 
No. NMS/G&M/DSR/01/2024-25/ 

To, 
ne Director, 
Deptt. Of Geology and Mining 
Govt of Arunachal Pradesh 
ltanagar. 

Dated Namsai, the 30th Sept'2024. 

Sub:- Request for District Survey Report(DSR) survey In Namsal district Govt. notified quarrv. 
Ref·- No.DGM/CORR/918/2023/848-54, Dated ltanagar, the 30ro Sept'2024. 

Sir, 

With reference to your letter No. cited above, I \<-ould.like request you kiJ'Idly may send Distr1ct Survey 

Report team to Namsal district to survey already notified 3(three) Nos. of Govt. quart y for further obtair•ng Forest 

Clearance and Environmental Clearance etc. as per Pule 60 of the APMMCR-2020 to avoid legal and 

environmental issues. 

Ftlrther, Namsal district have already notified 3(three) Nos. of Govt. quarry u'lder Chowkham Sub-Division 

and extra< ted Minor Minerals since from its notification. 

n name of Quarries are as follows; 
Aluban Quarry-1, year of notification 2007. 

2. Alubari Quarry-11, year of notification 2021 . 
. Alubarl Quarry-Ill, year of notification 2021. 

(Enclosed notification order and Geo-Technical appraisal committee for your ready reference) 

This is for your infonnation and necessary action may please. 

Memo No. NMS/G&M/DSR/01/2024-25/ 
Copy to:-

Y~urs fa t~y,_ 

()_~\-~~~ 
(L MATCHA) AMDO 

Deptt. Of Geoll)gy and Mining 
Namsai, D•!itrict Namsai 

Dated Namsai, the 30111 
.ept'2024. 

1. The SPA to Secretary, Geology and Mining, Govt. of A..P. Itanagar for his kind information please. 

2. Tbe-Oeputy Commissioner Namsal, District Namsai for kind infonnatlon please. 

0fficecopy 

:'\~~\0'-\ \ ~ , ~n--- " \ 
' ---

(L MATCHA) AMOO 
Deptt. Of Geology and Mining 

Namsai, District Namsai 
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Page 21-

Copyto:- .. . ~ .-J 
'• ' .·.J 

l. AU the Held of Dep1t.rtment, Lohit Jistrict for infonnation lnd ~ ectlo 

pl~. .. 
2. The D.F.O. Tezu for information plcews. 

3. 11to PA to DC fm infonnation and J'lCtU!81Y ectioa piea,c. 

4. The Dnctor, Geology aocl Millin& Cor infonnotion llld nccess8IY ac:tion plesse . 

. t Notice Boardl Oftico Copy. 
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I I . G?VT OF ARUNACHAL PRADESH 
O~Fl( E OF THE DEPUTy COMMISSIONER 

10Brr DISTIUCRT, TIZJl 
---

N 0 T 1 F, I CAy, 1 0 N 

, 
In runnonoe In lhe Oirccl.,., Cl<aiogy ond M;n;ng llq>"""""o. Oovcmmeno of 

Anonnohnl P111dcsh, llan"'l"' letter's No. DGMiMMIQ·lCZU/20061297, dUI<d 18• Moroh 1007. 
~nmch Officer, Geology aud Mining, Tczu with the help of AMDO NnrnsB.J has '"tmduced the 

J qu1111)' sites. for U1o ooUection ofMiJlOJ Muterals, Vlz, Bould s, Gravel, Sand etc an Non F~ 
tnnd 1\.nd 2(Two) Quame, described below uoder & htdulc f11e ~reby d«IB:rcd lind notJ iiecJ a.~ ''Qmnt'' Sites ... 

-..,"=::;:::;,j.=o'~ll(Jct 

We.kro 
C1t'Cie 

Community 
land llmom.hs 9500 2000 }OliO 

l ~~:; o s F 

0~~· s-.w 6 "''"'""I 4000 l tooo I 4~00 ~m 2 lunder Area I '1 L Chongkam \ Shingle . -
__ \ __ ~,rei~Ll_L_ ____ ~----~----~----

. without obtaintntt the valid license &:on:' the 
1 No nunor mine:mls Mll be ~lect~ ·r Additional Deputy Comm~ond'. · · · Lobit D•stnct, e-:m or Depu~ Conurusstoner, 

Namsai. • ......... "' coaCU'lled Bnmcb 
.. MA 10 the DC/AOC .... ..,..... l . Full ldvMce Royalty should be .--

Officer. .c~ Mtn.ina 
• dired Supervision ofOcoiO&Y 1 \oUcctiCJn wi~l he mftde uDder the 

~lUi.... ,, . by ~ Braoch 
TP l~U~ . . _,_ coUecriQD will have pos ., 

4. AU lhc ·~ ~..,..checlced wltilc Mioc Mtnc:rftl i ift tran" dfficer, which will be 

site will be allowed. ~ . No blastiug in I he rJU81YY 

s~v 

P.S. l.ukh.IUI(Jt. '\S 



GOVERNMENT OF ARUNACHAL PRADESH 
OFFICE OF THE DMSIONAL FOREST OFFICER 

NAMSAI FOREST DIVISION:: NAMSAI 

..... r c. 
I I 

/ 

NO. AND/36105/SQ/ { b.Z s-- Dated Namsai, the ~h August, 2020 

To 

Sub: 

Ref: 

' Sir, 

l~c Assistant Mining Development Officer 
"'amsai 

Proposal for extension & notification of Alubari Quarry. 

Your No.NMS/G&M/Quarry/ZOlS-16/659 dtd.13/03/2019 

The areas proposed for extension and notification of AJubari - Quarry - II and 
Quarry- 1ll mear;uring 2.0 hect each, as shown in the' sketch maps supplied by you are not under 

notified foreslland. 

Therefore. the department has no objection for notification of Govt. qll8JT)' in the 

This is for your kind information and needful action please. 

Namsm Forest Divtsion, Nam.sa.i 
)7 



---

• 

• 

UST OF RIVERS/STREAM IDENTIAED AND PROPOSED FOR NOTIFtCAnON AS QUARRY SITES 
Vide OC'~ Order No NMS/G&M/QUARRY/2015-16/638 39 Old 11 Jan'2019 & NO CKM-20/CRUSHfR/2017 18 Dated Ch,ngkham the 4"' F b'2019 - , 

' ' - . • 
1 Expected SI.No 

1 

2 

Name of Proposed location Status of land 

Quarry 
ALUBARI-11 North -lOHIT RIVER USF Area 

( LoHIT RIVER ) South- -00-
East - -00-
West- -DO-

ALUBARI-111 North - LOHIT RIVER 
(lOHIT RIVER ) South-

East -
West-

' v 
R F 0 ,Chowkham 

Member 
Range forest officer 

Chowkham fofest Range 
Chow\'. ham IA.P.) 

-

-00-
' 
-00-
-00-

airperson 
E uo· ~~sit Com till SSIOIIEtt 

~HOt\IGKHAM 
f\IFmiSRI f)t<;(f){:f ( lA ~) 

--Description af MM 
deposit 
Boulder , Gravel,sand , 
shingle etc 

• 

Seasonal 
/Perennial Operation -
Seasonal 6 (six) month 

& 

\ 
~nl()fficef. 

t.t.d!TI~ • ()iSt. (~.P) 

AMDO, 
Memb .GibloOJ ~ Ytn,ng 

ArUilathal '•fiOUh 
tlam~a. 

Remarks, if 
any 

Countersigned by-

~~ .. 
Dt:puty Commissioner 

" n uniSSI< rl 
,liSSI Cisllld N~ 'A.P .) • 

r 

• • 
• • 
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--~, , 

OFFI~~~:RNMENT OF ARUNACHAL PRADESH 
THE DEPUTY COMMISSIONER:: NAMSAI 

DISTRICT NAMSAI 

No.NMS/G&M/Q.UARRY/201S-16/ "' 
:>5'-Lts-

Dated Namsal, the 3()111 AIJrW20ll. 

NOTIFICATION 

In pu~uance of power conferred under Se tl 
Development) Act 1957 I c on 15 of Mines and Minerals (Regulation and 

NMS/G&M/Q.UARRV /201~ ;:; ~: ~ ~reliminary notification of the quarries had been Issued vide No. 

days of issue of II I - , ated Namsai. the 7.., April' 202llnvttlng dalms and objection within 15 
pre m nary notification. 

w . Whereas, this office has not received any claims and objection from any person/parties or individual 
lthtn the stipulated time frame for the proposed quarry as specific below. 

Sl. Name Status Minor Seasonal 
,---

E)(9ected Expected quantity In Cu.m 1 Area No and of land Minerals or operational 
location Perennial period 

1- -:--
of quarry 

Boulder Sand Shingle 

1. Alubarl-11 USF Boulder, Seasonal 6(SIK) 20,000 10,000 30,000 2(two) 
Sand month Hact. 
and 

- Shlf!Bies 
2. Alubari-111 USF Boulder, Seasonal 6(siK) 35,000 10,000 15,000 2(two) 

Sand month Hact. 
and 
Shingles I 

Therefore, the above mentioned quarries Is hereby notiOed as quarry site for collection of minor 

minerals like boulder, sand and shingle etc. In the Interest of royalty /revenue earning purl)Ose for the 
go11e nment 

I 

i 

~ 
(R. K. Sharma) 

Deputy Commissioner 
Namsat District, NaQ'lSai 

.. ~--., 

Memo No. NMS/G&M/QUARRY/2015-16/ Dated Namsaf.'\he 30'11 Aprir 2021. 
Copyto:-

1. The Secretary, Geoi08Y and Mining, Govt. of A.P. Itanapr for lnfonnatlon pleue. 

2. The Prlndpal Chief Conservator of Forest, Govt. of A.P. ltanagar for lnfonnatlon please. 

3. The Director, Geology and M ining, Govt. of A.P. ltanagar for information please. 

4. The Olreetor, Printing, Govt. of A.P. Naharlagun for Information with a request to publish in the 

Arunachal Pradesh Gazette please. 

5. All the HOOs of Namsal District for information and necessary action. 

6. The Officer Commanding, 1444 BCC (GREF), C/o 99 APO, Camp Jentho for Information please. 

7. All the Deputy Commissioner, Arunachal Pradesh for Information and necessary action. 

8. The EAC Chowkham for Information and wide drculatlon 

9. Notice Board. 

10. Office copy. 

(R. tc. Shanna) 
Deputy Commissioner 
Namsal District, Namsal 

l't.llll..: ~.~ll.' ~:~J!Ifl.JJJ 



Form·'O' 

From: Assistant Mineral Development Officer, Namsai 

No. NMS/G&M/RTI/2025-26/ 2-~ '2-~1 
To, 

Adv. Hangphoa Sumnyan 
Khonsa, Tlrap Distnct. 

Sir/ Madam, 

·~ --

Date 25.03.2025. 

Please refer to your applicat ion, I.D.No. 9/2025, Date.05.03.2025, Addressed to the undersigned 

regarding supply of information on Quarry Notification. 

2. The information asked for is enclosed for reference. 
Or 

The following part information is being enclosed. 
1). Notification order of Alubari Quarry-11 and Alubari Quarry-Ill. 
ii). Sketch map of Alubari Quarry-11 and Alubari Quarry-Ill. 
iii). Quarry Notification committee duly signed. 
iv). Environment Clearance Certificate from DFO, Namsai 
v). Notification order of Alubari Quarry-!. 
vi). Sample sketch map of Alubari quarry-1. 

Page-No.l. 
Page-No.2 &3. 
Page-No 4. 
Page-No. 5. 
Page No 6. 
Page No 8. 

{This quarry is notified at time of Lohit district in 2007, no original document record in this regard is found) 
vii) . Forwarding letter to Director, Geo & Mining for inviting OSR team to survey the Quarries. 

Page No.9. 
The ,remaining information about the other aspects con not be supplied due to following reasons: 
i). Environment Audit Report regarding quarrying will be do after District Survey Report 
ii). District Environment Impact Assessment report will be assess after District Survey Report 
3. The requested information does not fall within the jurisdiction of this cometent Aurhority. 
4. As per Section 19 ofthe Right to Information Act, 20051 you may file an appeal to the higher 
authority, Government of Arunachal Pradesh, within 30 days of issue of this order. 
Yours faithfully 

Deptt. Of Geology and Mining 
Namsai, District Namsai 

E-mail Address: 
Mob.No. 7085398628 



GOVERNMENT OF ARUNACHAL PRADESH 
DEPARTMENT OF GEOLOGY AND MINING 

NAMSAI, DISTRICT NAMSI 
No. NMS/G&M/RTI/2023-24/ ~ '.?>30- 3.1 Dated Namsai, the 2S'h March'2025. -, 

v~ Adv. Hangphoa Sumnyan 

Khonsa, Tirap District. 

Sub:- Forwarding of RTIInformatlon and pav documents fees. 
Ref:- I.D No.9/2025, Dated 5/3/2025 

Sir, 

With reference to your ID No. cited above, it is to inform you that kindly collect your information 

copies as sought through RTI act 2005 and pay documents fees of 9(Nine) copies only. 

This is for your information and necessary action please. 

c:§'v~ / 
PIO --4">\~ 1 ~~ 

Deptt. Of Geology and Mining 
Namsai, District Namsai 

Memo No. NMS/G&M/RTI/2023-24/ Dated Namsai, the 25th March'2025. 
Copy to:-

1. The Commission~r, Arunachal Information Commissioner, Govt. of A.P. ltanagar for kind 
information please. 

2. The PIO, o/o- Deputy Commissioner, Namsai District for kind information please. 

3. Office copy. 

I 
PIO 

Deptt. Of Geology and Mining 
Namsai, District Namsai 



~J4/25, 5:41 PM Letter :: Request Disposed Off 

-

[/ 

Government of India 
Ministry of E nvironment, Forest and Climate Change 

Indira Paryavaran Bhawan 

To 

Shri BIKASH BHATTARAI 
ALUBARJ, E-47 
ALC)BAR1 
N~msai 

/ 792 102 

J or Bagb, New Delhi 

Dated: 04/04/2025 

Regist ration Number: MOENF/RJE/25/00424 

Dear Sir/Madam 

I am to refer to your Request for ln fom1ation under RTJ Act 2005, received vide letter dated 
30/03/2025 and to say that This is w il~form that a11 pertinent il~formation related to the 
Environment Impact Assessment (EIA) Notification, 2006 and its subsequent amendments 
including the compendium, all relevanr not~fications, orders, circulars, and office memorandum 
are available on tlze Minisuys PARi VESH Portal (pari' esh.nic.in) for public access. Also, the 
Em·ironmental Clearance (EC) process of the Non-Coal Mining Sector of the Minislly of 
Environment. Forest and Climate Change is transparent and accessible online (parivesh.nic.in 
and environmentclearance.nic.in/searchproposal.aspx) . 

Additionally. the Minisuy has issued several importam guidelines. including the Sustainable 
Sand Management Guidelines 2016 (SSMG-2016) and the Enforct?ment & Monitnring 
Guidelines for Sand Mining (t"MGSM-2020), which emphasize the importance of ~~vstematic 
mining practices and the management of sand min;ng operations in the count1y. These 
guidelines also highlight the necessity oj'conducting replenishment s tudies. These guidelines are 
available on the Minis trys PARIVESH Portal (parivesh.n ic.in) for public access. 

Further. as per the Guide on the Right to h~formation 4ct, 2005 {vide Ministty of Personnel, 
Public Grievances & Pensions Department of Personnel & Training Letter No. I 132/20 13-lR 
dated 28.ll.2013) (Part 1, Para 10), rhe Public 11~/'onn ,llion O.fficer is not supposed to create 
ii~formation that is nor a part of the record of the public aurhority. The Public lt!f'ormation 
Officer is also not required to furnish information whi,~h require drawing of inference and/or 
making ~l assumptions, or to interpret information, or to solve the problems raised by the 
applicants. or to jio·nish replies to hypothetical question.\ . 

In case, you want to go for an appeal in connection \\ :th the information provided, you may 
appeal to the Appellate Aulhority indicated below within thirty days from the date of receipt of 
this letter. 

Rajecv Ranjan (Non-Coal) 
FA A & Scientist-£ 
Address: Indira Paryavarm1 BhawanJor BaghNew Delhi 
Phone No.: 0 ll-20819208 

Yours faithfully 

_ii --( Dr.Krishnendu Monda (IA:Non-Coal)) 
CPIO & Scientist-D 

Phone No.: 011-2081 9248 
Email : krishnendu.modal@gov.in 

https://rtionhne.gov.tn/RTIMIS/CPIO/ui.finaiReplylelter.php 

. 

1/1 



Form-'D' 

(See rule 4(3) 

From: Assistant Mineral Development Officer, Namsai. 

No. NMS/G&M/RTI/2025-26/ L\ \ 
I 

To, 
Mr. Jalia Tayang 
Viii- Tafragam, Tezu 
Lohit District 

Sir/Madam, 

Date 01.05.2025. 

Please refer to your application, I.D.No. NIL, Date.04.04.2025, Addressed to the undersigned 

regarding supply of information on CU-FORM D. 

2. The Lnf,ouuation a,sked for is enclosed .f.or refe~eru:e. 
Or 

The fo llowing part information is being enclosed. 
I).The CU-Form-D for the financial year 2023-24 is enclosed. 

The remaining information about the other aspects cannot be supplied due to following reasons: NIL 

3. The requested information does not fa ll within the jurisdiction of this corrktent Aurhority. 
4. As per Section 19 of the Right to Information Act, 2005, you may file an appeal to the higher 
authority, Government of Arunachal Pradesh, within 30 days of issue of this order. 

-vours fa ithiu11y • 

__./..a..~ o1 o\pt 
PI~ vt. of Aruna't 

O"e-ptt. Of Geo1&'~ an·~ 
Namsai, District Namsai 

E-mail Address: gmnamsai20@gmail.com 

~ou 



Submission of CU-Form-0 against the following St one Crushers;-

1. M/s Mangmow Stone Crusher 

a). Cu-Form-0 

2. M/s Alubarl Stone Crusher-1 

a). Cu-Form-0 

3. M/s Mancheykhun Stone Crusher 
. 

a). Cu-Form-0 

3. M/s Namdalao Stone Crusher 

a}. Cu-Form-0 

5. M/s Sutasana Industry 

a). Cu-Form-0 

6. M/s S.M Enterprise 
a). Cu-Form-0 

7. M/s A.K Stone Crusher 

a). Cu-Form-0 

8. M/s Namchoom Stone Aggregates 

a). Cu-Form-0 

9. M/s Ongmew Stone Crusher 

a). Cu-Form-0 

10. M/s Chowkham Enterprise 

a). Cu-Form-0 

11. M/s Arunachala Shiva 

a). Cu-Form-0 

Submitted 

Submitted 

Submitted 

NIL 

Submitted 

Submitted 

Submitted 

Submitted 

Submitted 

not Submitted 

Submitted 

ANNEXURE -II 



- .......... -
/ 
/ 

12. M/s Khangkio Stone crusher 

a). Cu-Form-D 

13. M/s T.T.C Infra India 

a). Cu-Form-D 

14. M/s Alubari Stone Crusher -11 

a). cu-Form-D 

15. M/s Shagun stone Crusher 

a). Cu-Form-0 

16. M/s Monfra Stone Crusher 

a}. Cu-Form-D 

17. M/s Kherem Stone Crusher 

a). cu-Form-D 

18. M/s T.M Enterprise 

a). Cu-Form-D 

19. Mr. Chowrasiya 

a). Cu-Form-D 

not Submitted 

Not submitted 

NIL 

NIL 

Submitted 

NIL 

NIL 

Not running 



.. ... 

Form-'0' 

Form of supply of information to the applicant 

(See rule 4(3) 

From: Assistant Mineral Development Officer, Namsai. 

No. NMS/G&M/RTI/2025-26/ t-/ $ , 

To, 
Mr. Ja lia Tayang 
Viii- Tafragam, Tezu 
Lohit District 

S1r/ Madam, 

Date 01.05.2025. 

Please refer to your application, I.D.No. NIL, Date.08.04.2025, Addressed to t he undersigned 

regarding supply of information on "Pacca challan with machine numbering issue and countersigned by 

concern authority" for the year 2022-23, 20923-24 and 2024-25. 

2. The information asked for is enclosed for reference. 
Or 

The following part information is being enclosed. 
1). "Pacca cha ilan with machine numbering issue and countersigned by concern authority'' for t he year 

2022-23, 102.3-24 ar..d 2024-25 of .stone crusher is enclosed at Ann.exwre-.L 

The remaining information about the other aspects cannot be supplied due to following reasons: NIL 

3. The requested informat ion does not fall within the jurisdiction of this competent Authority. 
4. As p.er Section. 19 of the Right to. L11formatin r:t Act,-2005, you may fil.e an appeal to th.e higher 

authority, Government of Arunacha l Pradesh, within 30 days of issue of th is order. 

Yours fa ithfu lly 

PIO 
Deptt. Of Geology and Mining 

Namsai, District Namsai 
E-mail Address: gmnamsai20@gmail.com 



ANNEXURE-I 

Submission of Transportation Challan against the following Stone Crushers;-

1. M/s Mangmow Stone Crusher 

a). Transportation challan 

2. M/s Alubari Stone Crusher-1 

a).Transportation Challan 

3. M/s Mancheykhun Stone Crusher 

a).Transportation Challan 

4. M/s Namdalao Stone Crusher 

a) . Transportation Challan 

5. M/s Sutasana Industry 

a). Transportation Challan 

6. M/s S.M Enterprise 

a). Transportation Challan 

7. M/s A.K Stone Crusher 

c) Transportation Challan 

8. M/s Namchoom Stone Aggregates 

a). Transportation Challan 

9. M/s Ongmew Stone Crusher 

c) Transportation Challan 

10. M/s Chowkham Enterprise 

b) Transportation Challan 

Submitted 

Submitted 

Submitted 

NIL 

(PROPRIETOR NOT SUBMITIED AFTER REPEATED 

REQUEST) 

not submitted 

Submitted 

Submitted 

Submitted 

not submitted 

not submitted 

..... , . 



I 

.. 
t:· .. 

11 . M/s Arunachala Shiva 

a). Tra nsportation Challan 

12. M/s Khangkio Stone crusher 

a).Transportation Chatlan 

13. M/s T.T.C Infra India 

a). Transportation Challan 

· 14. M/s Alubari Stone Crusher -11 

a). Transportation Challan 

15. M/s Shagun stone Crusher 

a). Trans·po rtation Challan 

16. M/s Monfra Stone Crusher 

a). Transportation Challan 

17. M/s Kherem Stone Crusher 

a ). Transportation Challan 

18. M/s T.M Enterprise 

a). Transportation Challan 

19. Mr. Chowraslya 

a). Transportation Challan 

. ...._ 

Submitted 

submitted 

Submitted 

NIL 

NIL 

Submitted 

NIL 

NIL 

Not running 



To, 
\ 

Manjushree Gogot {Advocate 

Counsel to Petlttoner. Shri J 

jfi~, .. 

ER 

. u khd • e d eb. 2ul~ 

Please find enclosed the actual report submitted b\ the Geo­
Appratsal committee as prayed In Uus connect10n, the undersigned 
would also hke to mform that t 1e lac·tual n~port rPceivt=~d shall bA 

t \::0 o t e evdll go 1 n t d •p, m .n r 
dL. on m nne ~l'm the pra er 1ad b U1e counsel m the in'tla1 petition. 

The undersigned has no power to direct shutdown of the 
Gtllsher umts n { r are runrung on the strength of license and 
ertifi<..ales 1s~u tile competent authonty, except in cases of 

tl cu w hut ldn h e d 1<1 propert.v unaer Sec lOn 1-2 of 

Enclosed- As &tated. 
Yours talt hfuH} 

l KretkanftifdlAi"~cs 
Add!. Deput{e~~ton~r,_ ~ 

rhongkham Dis~~~-Pti~t\~ .4o 
M~mo NO CKM/jUD-06/2024/37 12.-7--g 
Di.1 d l onqkh n the 3rd F b. 'l 
t.,opy to 

1. The PA to DC, Namsai, for infonnation of DC, Namsa1. 
2 The Chairman, Geo-Appraisal Committee & its members for 

mform tnn 
3. Oft1ce copv. 

e-signed 
{Krctkam Tikbak] APCS 

A.dd.I. Deputv 
t;hongkham D1 



• 

. - . 
•• 

/ STONE CRUSHERS VERIFICATION RE PORT 
-

In pursuance to the order No. CKM/JUD-06/2024 32S6-l 86 Dated g th Jan' 2025 and No. CKM/JUD-06/2~24/3~~1 ·41 1, Dated 10" Jan' 2025, the standing Geo-Appra lsal Committ~e under the chairma~shio of 

Circle Officer Chongkham, verified the stone crusher site ~f Chongk~am Circle of Namsai district In connect ion With minimum distance Cr!tNia, meilsured throug~t Android GPS and submi t factual report pertam,ng to th ~ 
compliance of Arunachal Pradesh Stone Crusher Guidelines, 2012 which is given below table:-

r sl. 
L No. 

1 

1 

2 

3 

s 

6 

7 

Name of Stone Crusher 
unit 

Name of 
p roprietors 

2 

M/s Mangmaw Stone 

Crusher 

Mjs lohtt Stones 

3 

Chow Jeyoni 

Mangmaw 

Chow Sumicha 

Ndmchoom --
M/s Alubari Stone 

Crusher(t) 

M/ ;. Mancheykhun 

Stone Crusher 

M/s Narndalao Stone 

Crusher 

M/s Suta.sana Industry 

M/s S M Enterprise 

M/s A.K srona Crusher 

Nang M itika 

Namchoom 

Chow Tiyot 
M ancheykhu_n __ 

Nang Che mika 
Namchoom 

Chow Sutasana 

Me in 

Chow Sum ina 

Mei11 

• 

location 

I 

4 

f Alubari 

-do-

·dO· 

-do-

-do· 

-do-

Veriflcation of Stone Crushers distance criter ia from sensitille <~reas . -

I Distance from the following location w it h mlnimurn d~nce limit (in Meter/k;:;:;; -

Class A and 

above t own and 
cities limit {3 km) 

I s ___ __;;,___ 

21 km 
N;;msai 

z:l. km 

l 

• 

___ , 
24 km Namsai 

• 24 km Namsai 

j24'kn~ Namsai 

23 lcm Namsai 

Other towns 

(lkm) 

6 

2.046 km 

Chongkham 

2.700k~ 
Ckm 

3. 700 km 

Ckm 

4.091 
Ckm 

4.224 km 

Ckm 

1.637 km 

Ckm 

I 

VIllage/ 
human 

habitation 

(1 km) 

7 

1.60 km 

Alubari 

1.08 km 

1.400 km 

1.403 km 

Alubari . 
1.750 km 

Alubari 

1.637 krn 

Ckm 

J 

1 

l 

• 

• 

Wild life 

sanctuary 

/reserve 

forest 

(5 km) 

8 

NA 

• 

---rl ----:--:-
National Sensiti•1e 

Highway j State areas such 3S 

Road Educati~n 

(from centre inst it utbn/ 
line) Govt. oflice/ 

200 meters M arket/ 
Hospit.lf/ 
religio us 

place/ Tourist 
spot:: 

---· --- (1 km}_ 

10 
1.30km 

9 
0.326 Jcm 

0 Oll km 

0.123 1cm 

0.403 km 

0.341 km 

-
0.783 km 

-

• 

3.17 km 

OiC 

1.41Xl ;m 

1.391 :m 
Ckn t 

-

---
1 7 "0 ..... 

0 .J "' ,, 

Ckm 
1.756 ~m 
Ckn~ 

--do· 22krn Namsci 
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1.0 Introduction 

Stone crushing sector is an important industrial sector engaged in producing crushed 

stone of various sizes (40 mm.20 mm.1 0 mm. crushed sand, stone dust 

etc) depending upon the requirement which acts as raw material for various 

construction activities. 

Stone crushing operation releases a substantial amount of fugitive dust, which not 

only pollute the environment, but also pose a health hazards to the workers and the 

surrounding population. The growth in infrastructure is leading to increase in demand 

of raw materials, thereby resulting in the need to set up new stone crushing uni ts or 

increase production from existing units. This poses a challenge to maintain the 

ambient air quality, which is possible if environmental guidelines predetermined by the 

industry concerned are followed. 

Inventory and information about stone crushing units gathered from 27 SPCBs/PCCs 

(Arunachal Pradesh, Andaman & Nicobar island, Assam, Bihar, Chandigarh, 

Chhattisgarh, Daman, Dadra & Nagar Haveli, Goa, Gujarat, Haryana, Himanchal 

Pradesh, Jharkhand, J&K, Kamataka, Kerala, Madhya Pradesh Maharashtra , 

Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Punjab, Sikkim, Tripura , 

Uttarakhand), and the data received indicates that there are about 16,931 stone 

crushing units with capacity ranges between 0.1 TPH to 1,400 TPH. 

2.0 Classification of Stone Crushing Units 

Based on the information received from SPCBs/PCCs, stone crushers may be 

classified into small, medium and large-scale in terms of production capacity. 

S.No Category_ Production capaci!YJTPH' 
1. Small Scale Up to 25 
2. Medium Scale 26 to 100 
3. Large Scale 100 above 
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3.0 Stone Crushing Process 

The stone crushing process can be broadly divided in following stages: 

3.1 Transportation of raw material: Stones extracted from various sources are 

transported to stone-crushing units by means of trucks, trailers or automatic dumpers. 

3.2 Primary crushing: Mined stones are fed directly into the primary crusher through 

stone feeders. The primary crusher breaks large stones and boulders into 100-140 

mm size stones. Crushed stones are sent to secondary crusher for further reduction 

into smaller sizes. Various types of crushers are used in stone crushing indus1ry. Jaw 

crushers are widely used as primary crushers. 

3.3 Secondary crushing: After primary crushing, crushed stones are fed to 

secondary crushers through conveyor belts. In this stage, stones are further crushed 

to a size of 40-60 mm to 1 0 mm or even smaller. Stone crushing units use different 

types of crushers for secondary crushing. Granulator or cone crusher is usually used 

for secondary crushing. 

3.4 Screening: From secondary crusher, crushed stones are transferred for 

screening through a conveyor belt. Screening is the process for segregating products 

of various sizes. Different mesh size screens are aligned one below 1he other and 

each screen is connected to a separate conveyor belt for discharging different size 

products_ Mass that remains on the screen is called 'oversize' and material that 

passes through screen is called 'under size'. Oversize is returned to secondary 

crushers tor further C11J~hing and then again to screen. Un9er size i$ dis~harged 

through a 'telescopic chute' and screened products of various sizes are conveyed to 

stockpiles by belt conveyors. Different twes of screens are used such as; grizzly­

type screen, vibrating screen and rotary screen. Vibrating screens are most 

commonly used. 
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3.5 Tertiary crushing: Tertiary crushing is carried out in units that produce stone 

dust as their primary product. Dust is usually a by-product of stone crushing process. 

Units that produce dust, install a separate machine, usually roller crushers. Stones 

of size 1 0-20 mm are sent to roller crushers for grinding into fine dust. 

3.6 Product storage and loading: After crushing and screening, final product is 

transferred to a conveyor belt which distributes the product into different stockpiles, 

depending on size of the product. The product/fines are either stored as stockpiles or 

directly loaded into trucks & dumpers and transported. 

4.0 Environmental issues associated with Stone Crushing Units 

The major environmental issue due to operation of a stone crushing unit is fugitive 

dust emissions which is contributed by the following processes: 

• Primary crushing: Primary crushers breaks large boulders into smaller sizes. 

Crushing process as well as unloading of stones generate a substantial amount of 

fugitive dust. Mechanism for water sprinkling is provided to reduce fugitive dust. 

Same primary crushing areas are partially or completely covered with a shed as a 

measure to further prevent the fugitive dust emissions to surroundings, however 

at some places partial coverings provided which do not appear to be sufficient to 

such emissions. 

• Secondary crushing: Compared to primary crushing, fugitive dust emitted at 

secondary crushing is relatively higher. Generally, insufficient covered shed 

provided in the process results in fugitive emissions. 

• Screening: Screening process is also a source of fugitive dust emissions. As the 

material is conveyed to screen from secondaty crusher, screen vibrates and thus, 

separates the material ofdift'erent sizes resulting into huge amount of fugitive dust 

emissions. Generally, units provide covered shed and water sprinklers to combat 
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dust emissions however, improper design and operation of sprinklers and improper 

covering is an issue. 

• Tertiary crushing: Fugitive emissions are generated during grinding of stones into 

fine dust. 

• Conveyor Belt: Conveyor belts are primary means of transferring raw materials 

and products from one end to the other. Movement of products on the conveyor 

belts is a potential source of fugitive dust emissions. To reduce dust emissions, 

water sprinkling arrangement is provided on each belt. Some units cover conveyor 

belts either with sheets or thick cloth to reduce dust emissions. 

• Product release and storage: Fugitive emissions generated during transfer of 

material through telescopic chutes is lower than that generating during direct 

disposal of product on stockpile. Material, such as stone dust, stored in open areas 

is are also a potential source of fugitive dust emissions. 

• Although no process waste water is generated from stone crushing units, however, 

water is used for sprinkling, conveyed to settling tanks of appropriate size which is 

recycled and reused in process. 

5.0 Environmental Guidelines for Stone Crushing Units 

The stone crushing units should adopt following environmental guidelines to 

prevent/suppress fugitive dust emissions from their operation: 

Source of emission Mea•ures to be T-.ken 

Unloading of raw Water sprinkling with adequately designed nozzle 
material for storage which produce tiny droplets of water should be 

provided during raw materials unloading . 

Unloading of raw • Three sides and top should be covered and one 
material into hopper side may be kept open for vehicular movement. 

• Water sprinklers should be provided on approach 
roads. 
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Primary Crushing/ Jaw 
Crusher 

Secondary Crushing 

Screening 

Tertiary Crushing 

• Crusher should be completely enclosed by GVMS 
sheets on top and at least three sides completely 
from the ground level. One side should have 
provision of movable sheet/door for 
movement/maintena nee. 

• Primary crushers/jaw crushers should be covered 
with tarpaulin/cotton cloth/suitable materials to 
contain fugitive dust emissions (Figure-1) 

• Water sprinkler system with adequately designee: 
nozzle which produce tiny droplets of water should 
be provided at primary crusher/jaw crusher so that 
fugitive emissions are contained and amount of 
water sprayed should be optimized. 

• Crusher should be completely enclosed by GVMS 
sheets on top and at least three sides completely 
from the ground level. One side should have 
provision of movable sheet/door for movement/ 
maintenance. 

• Dry extraction cum bag filter followed by cyclone to 
be provided for control of emissions. 

• Crusher should be completely enclosed by GVMS 
sheets on top and at least three sides completely 
from the ground level. One side should have 
provision of movable sheet/door for movement/ 
maintenance. Door to be kept closed during 
operation. 

• Flexible covers where conveyors pass through the 
screen house should be installed at entries and 
exits of conveyors to screen house. 

• Dust extraction system connected with bag filter to 
be provided. 

• Provision of water mist sprinkling systems with 
adequately designed nozzle which produce tiny 
droplets of water should be made at inlet/outlet o 
screens. 

• Crusher should be completely enclosed by GVMS 
sheets on top and at least three sides completely 
from the ground level. One side should have 
provision of movable sheet/door for movement/ 
maintenance. Dust extraction system connected 
with bag filter to be provided. 

• Provision of water mist sprinkling system should be 
made with adequately designed nozzle which 
produce tiny droplets of water. 
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Conveyor Belts 

Discharge points 

Product storage 

5.1 General Measures 

-. 

Conveyor belts should be properly covered from node 
to node with a thick sheet of suitable material along 
with water sprinkling system with adequately 
designed nozzle which produce tiny droplets of water. 
Flexible Telescopic chute from top of discharge point 
to the ground level should be provided (Figure·2 & 
Figure·2(a)). 

• Properly designed telescopic chute of adequate 
length of suitable material should be provided at 
ends of conveyor so that dust generated from this 
section is contained at source. 

• All open stockpiles for aggregates of size above 5 
mm should be kept sufficiently wet by water 
spraying. 

• Stockpiles of aggregates of 5 mm size or less 
should be covered to ensure that same is not 
carried away (or whipped out) by wind. 

i. Wind breaking wall: GVMS/brick wall should be provided along the periphery of 

crusher. Height of the wall should be 3-ft more than the highest node of the crusher. 

ii. Roads: Metaled/concrete roads should be provided within the premises. Ramps 

and the entire ground area inside the premises should also be metaled. 

iii. Housekeeping: To curb the air pollution in the crusher premises, arrangement of 

rotating water sprinkling system/fogger/Anti-smog gun should be provided. Water 

sprinklers should have adequately designed nozzle which produce tiny droplets 

of water, as such system is more effective in dust control with significant reduction 

in consumption of water. Fine dust accumulated and bag filters in the crushing area 

should be cleaned at regular intervals and the collected dust should be stored in 

sacks for further sale or disposal. 

iv. Plantation: 2-3 rows of tall trees should be planted around the periphery of crusher. 

v. Housing should be open for movement of mechanical drivers, conveyor belts, etc. 

should be sealed properly with flexible rubber flaps. 
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vi. Name of the unit, contact details of the owner and address of the unit, plant 

capacity and date of issue of ClE/CTO from SPCBs/PCCs should be displayed 

on the display board at the entrance. 

vii. Transportation: Vehicles carrying any kind of material should be completely 

covered. 

viii. Regular wetting of roads should be done to suppress dust within the premises to 

control dust emission re-suspension. 

ix. Water consumption and handling: Unit should provide settling tanks of appropriate 

size and recycle & reuse of the water in process. Crusher should provide a water 

storage tank with adequate capacity . ., case of use of groundwater, stone crushing 

unit should obtain permission to extract groundwater from the Central Ground 

Water Authority (CGWA)/Ground Water Department (GWD) of the State/UT. Untt 

should maintain proper log book of consumption of fresh water. Depending on 

availabili1y, efforts may be made to use SlP treated water instead groundwater to 

control emissions from process activities. 

6.0 Regulatory/Monitoring Mechanism for Stone Crushing Unit 

i. Stone crushing unit should obtain Consent to Establish (CTE) and Consent to 

Operate (CTO) from the concerned SPCBs/PCCs. 

ii. Unit while applying for CTO/renewal of consent, should upload the duly filled 

checklist attached at Annexure-1 along with digitally tagged photographs and 

videos of the crushing unit to ensure compliance of the conditions mentioned in 

the guidelines. SPCBsiPCCs should digitally verify the said conditions before 

issuance of CTE/CTO/renewal of consent. 

iii. CClV/PTZ cam~ras $hout(:l be install~d 9-t the entrance and all comers. of the 

premises of the unit covering entire area with minimum of 30 days data storage. 

iii. Stone crushing unit shall comply with emission norms prescribed under the 

Environment (Protection) Rules, 1986 and conditions laid down in CTO by 

concerned SPCBIPCC. 
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v. Online/manual ambient air monitoring systems to be installed in crusher zone as 

per CPCB/SPCB guidelines- in upwind and downwind directions. 

vi. Stone crushing unit should develop green belt as per the plan approved by 

concerned Department of the State/UT. 

vii. Local authorities should associate with stone crusher associations for the 

construction of metalled road in the entire crusher zone. 

viii. A District Level Committee should be constituted under chairmanship of District 

Magistrate/Deputy Commissioner so that surprise inspections for surveillance of 

stone crushing units located under their jurisdiction can be carried out on regular 

basis. 

ix. Health survey of workers should be carried out by the stone crusher on half-yearly 

basis. 

x. New Crushers should be allowed to operate only in dedicated crusher zones as 

per the siting policies of SPCBs/PCCs. 

xi. Stone crusher unit should be operated only during day time {i.e. 6.00 AM to 10.00 

PM) to avoid inconvenience to the nearby residents due to ambient noise. 

Figure-1: Covering of Primary/Jaw crusher 
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Figure-2: Chute from top of discharge point 

Figure-2(a): Chute from top of discharge point 
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Annexure-1 

Format/Checklist for SPCBs/PCCs before issuance of CTE & CTO 

s. Fugitive Emission Source Checklist for compliance of conditions of Ye s/No 

No. Locations Environmental guidelines 

1. Unloading area of raw material , Water sprinklers installed with adequate 

primary crusher, Screener, designed nozzles (Upload photo/~deos). 

conveyors belts and transfer 

points 

2. Primary crushers , Secondary Enclosures by GI!MS sheets on top and at 

crushers , Screeners and tertiary least three sides completely from the ground 

crushers level (Upload photo/'videos ). 

3. Secondary , Tertiary crushers Dry extraction cum bag filter followed by 

and Screener cyclone. 

(Upload photo). 

4. Covering of Conveyor belts Covering of Conveyor belts 

from node to node with a thick (Upload photo). 

sheet of suitable material 

4 At discharge points Flexible Telescopic chute from top of 

discharge point to the ground le~,el (Upload 

photo). 

5 GIIMS/brick wind breaking wall Wind breaking wall (Upload photo) 

of 3-ft more than the highest 

node of the crusher along the 

periphery of crusher 

General 

6. Wind breaking wall GI/MS/brick wind breaking wall of 3-ft more 

than the highest node of the crusher along 

the periphery of crusher (Upload photo) 

7. Roads Metalled/concrete roads within the 

premises. Ramps and the entire ground 

area inside the premises should also be 

metalled 
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8. Suppression of dust within the Arrangement of rotating water sprinkling 

9. 

9. 

10 

11 

12 

premises system/fogger/Anti-smog gun in the 

premises to suppress dust within the 

premises to control dust emission re 

suspension 

Green 

Display board 

Covering of vehicles 

CClV /PlZ camera 

Photos/-Adeos 

oelt Plantation of 2-3 rows of tall trees around 

the periphery of crusher 

Display board at the entrance, ha-Ang name 

of unit, contact details of owner and address 

of unit, plant capacity and date of issue of 

CTE/CTO from SPCB/PCC 

Covering of vehicles carrying any kind of 

material . 

CClV/PlZ cameras Installed at the 

entrance and all comers of the premises of 

the unit covering entire area with minimum of 

30 days data storage 

Upload photographs/-Adeos ensuring 

compliance of all conditions as mentioned in 

the guidelines while applying CTE/CTO/ 

Renewal 

**** 
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VAKALATNAMA 

BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONAL BENCH, KOLKATA, WEST 
BENGAL FINANCE CENTRE, 3RD FLORR, NEW TOWN. 

ORIGINAL APPLICATION NO. __ /2025 
In the matter of: 

Shri Jaliya Tayang .... Applicant 
Versus 

Arunachal Pradesh State Pollution 
Control Board & Ors. .... Respondents 

Know all men by these presents, that by this Vakalatnama 
I, Sri Jaliya Tayang, S/o Shri Sorum Tayang, aged about 43 Years, resident of Village: Tafragam, 
District Lohit, Arunachal Pradesh- 792001, in the Applicant in the aforesaid Original Application do 
hereby appoint and retain; 

Adv. Ayan Boo, Enrollment No. D/10191/2022 
Email: advocateayanboo@gmail.com 

Ph.No.08130172885 
Office at: Adv. Chamber, Opp. to BATA Store, Tezu, District Lohit, Arunachal Pradesh-

792001 
(Hereinafter called the advocate) to be my advocate in the above noted case authorize him: 

1. To act, appear and plead in the above-noted case before this Hon'ble Tribunal. 
2. To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions 

review, revision, withdrawal, compromise or other petitions or affidavits or other documents as 
may be deemed necessary or proper for the prosecution of the said case in all its stages subject 
ot payment of fees for each stage. 

3. To file and take back documents, to admit and/or deny the documents of opposite party. 
4. To withdraw or compromise the said case or submit to arbitration any difference or disputes 

that may arise touching or in any manner relating to the said case. 
5. To take execution proceedings. 
6. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to do all 

other acts and things which may be necessary to be done for the progress and in the course of 
the prosecution of the said case. 

7. To appoint and instruct any other legal practitioner authorizing him to exercise the power and 
authority hereby conferred upon the advocate whenever he may think fit to do so and to sign 
the power of attorney on my behalf. 

8. And I undersigned do hereby agree to rectify and confirm all acts done by the advocate or his 
s ~t!tute in the matter as my own acts, as if done by me to all intents and proposes. 

9. And~undertake that I or my duly authorized agent would appear in court/tribunal on all 
hearings and will inform the advocate for appearance when the case is called. 

10. And I the undersigned to hereby agree not to hold the advocate or his substitutes responsible 
for the result of the said case. 

11. -And I the undersigned to hereby agree that in the event of the whole or part of the fee agreed 
by me to be paid ta the advocate remaining unpaid he shall be entitled to withdraw from the 
prosecution of the said case until the same is paid up. The fee settled is only for the above case 
and for this Tribunal. I hereby agree that once fee is paid, I shall not be entitled for the refund 
of the same in any case whatsoever and if the case prolong for more than 3 years the original 

fee shall be paid~by again by ~ / ' .;; 

~~~\~~r 
Executants' I nl:/ Applicant Advo\\a;! 

~()~m~ No r:r>/to\ 9J\f?.--ot1... 

~ 'f d ~ Advo~00~Q 9t 

Ph "' ~. co-~ . u 
· 0· 0~\3ott\2..~gl) 
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